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LOX SABRA DEBATES 

LOK SABRA 

F,lday, Februa,y 27, 1970'Pha/guna 8. 
189} (Saka) 

Th, Lok Sabf/" met at Eleven 01 th. Clock. 

[Mr. Speaker in the Chatr J 

ORAL ANSWERS TO QUESTIONS 

Espreawa, from Oaltarl Mias to 
Paradeep Port 

+ 
-123. SHRI S. M. KRISHNA: 

SHRI MANGALATHUMADAM: 
SHRI LAKHAN LAL 
KAPOOR: 

Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state: 

(a) whether it is a fact that Government 
had advanced loans for the construction oC 
road-··142 km. long expressway Crom. Daitari 
Mines to the Paradeep Port in Orissa 
State ; 

(b) if so, what was the amount 
advaaced; 

(c) whether the road has since been 
~  ; and 

(d) the quantity of iron are which is 
t a S ~ t  daily Cram the Daitari Mines to 
the Paradeep Port along with monthwise 
fiaures? 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS AND IN THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI 
IQBAL SINGH): (a) to (d) A statement 
is laid on the Table oC tbe Sabha. 

Statement 

(a) and (b). The Paradeep Etpressway 
is a State RaId and has b'eD undertaken 
by tho Qovermq:lIt of Orissa as a ~  

2 

State Plan Project. No specific Or earmarked 
loan assistance has been provided by tbe 
Government of India Cor this work. 

(c) aad (d). Yes, Sir. The Expregway 
was commissioaed ia Febraary 1969. Siacc 
then upto the end of January 1970, a total 
quaatity of 3,65,795 tonnes of iron ore has 
been moved from DaitarifTomka mines to 
Paradeep Port as under : 

Month and Year Quantity 

February, 196) 51,576 tonnes 

March,l969 20,219 tonna 

April,1969 28,974 toanes 

May, h69 21,775 tonnes 

lune, 1969 25,823 tonnes 

July, 1969 27,940 tonnes 

August, ~ 28,644 toanes 

September, t 969 26,320 tonnes 

October, 1969 41,530 tonnes 

November, 196!1 24,882 toanes 

December, 1969 38,059 toanes 

January, 1970 30,053 tonnes 

3,65,795 tonnes 

SHRI S. M. KRISHNA: It is admitted 
by everybody that the Daitari Mines in Orissa 
have rich deposits oC <,re. The statement 
reveals that since February 1969 upto 
January 1970 aoout 3.65 lakh tonnes had 
been transporated. The disturbing Cactor 
is that there has been a steep decline. In 
February which has <'nly 28 days they had 
transparted 51,000 tonnes whereas in 
January 1 <)70 which has 31 days, they had 
transparted 30,000 tonnes, Would the 
Government be able to explain this decline? 

SHRI IQBAL SINGH: There was a 
steep decline because a toll tax was put. on 
the traffic, and that is why we had to 
divert the traffic gaiDi up to Kondagaan and 

~ to BllJvncll).vM )rom Cuttack. 
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Tbis toll tax is one of the reasonS. Tbere 
may be oUler reasons also, but this is one 
of the reasons as far as I Irnow. 

SHRI SRADHAKAR SUPAKAR: Is 
it not a fact that it is on account of tbe 
Central Government's indifference to tbe 
development of Paradeep port proJect and 
their Itot helping in the pro 'er development 
ad maintenanee of the expressway, that all 
tbis decline in the transport of iron ore from 
Daitari mines to Paradeep has taken plao:o ? 

SHRlIQBAL SINGH: . As far as the 
development of this port is concerned, there 
CIIn be nO two opinions. The Coatral 
Government is doing its, bests with all their 
resources to help tbe Paradeep port. We 
have ADctiooed a general cargo bertb and 
are developing it in all ways. Also, a ne" 
agreement has been entered . into for the 
export of iron ore through Paradeep. 

As for the decline, we arc pressing on 
the Slate Government that the putting up 
oi the toll tax on the trucks is detrimental 
to the whole transport of iron ore, and we 
are asking the State Government to remove 
it, and if they remove it, then more ore can 
he transported. That is one of tbe factors 
for this decline. 

SHRI SRADHAKAR SUPAKAR: Is 
that the only Ie&son ? 

SURI IQBAL SINGH:, That is olle 
of tbe reasons; thele may be other reasons 
aloo. ReiIBrdirig the Daitari Mines, it has 
been developed by the State Governmellt and 
the State Government has invested a lot of 
money in it. As far as the expressway is 
Concerned, it is being maintained by the 
State Government. 

SHRI E.X. NAYANAR: From the 
reply of the Minister which goes to show 
that Ule export has now declined,. it appears 
Ihat the Government is not seriously taking 
up the export of iron ore from Orissa. 
There are 30 luh tonnes of deposit of iron 
ore in Calicut according to the report of the 
Geolotlical Survey of India. May I know 
whether the Government i. interested in the 
development of the export of iron ore froRl 
there and thus earn more forejan excllaoJC ? 

SIfRI IQBAl., SINGH: I ~  I!O 

information. The main question relates tD 
Daitari mines and the Paradeep port. 

SURI RANGA: The hon. Minister 
said that tbe Orilla Government has put a 
toll on Ulis expressway or wbtever it is, and 
that is one of the reasons why tbis i8 not 
being developed. Is It a fact that the 
Orissa Government is expected to lepay 
whatever was spent on the expressway, and 
there is some kind of loan that we are SOing 
to give by which they hope to recoup that 
money and pay it back to the Government 
of India? Apart from this toll, what are 
the other reaSOns given by them for liot 
being able to provide the other facilities 
whicb my hon. friend has referred to ? 

THB MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND 
TRARSPORT (SHRI RAGHU RAMAlAH) : 
First of all, this expressway was built by the 
State Governmeot; except th= last three 
miles, it was built by the port and debited 
to the State Government's account. This 
I believe, was built at a time when the 
Paradeep port itself was beiog developed by 
the State Government. Subsequently, tbe 
Government of India have been developing 
the port. They have written to us to take 
over, not the entire expressway but only 47 
miles of it, on the national highway, because 
they are not able to maintain it. We are 
considering that. Therefore, the suggestion 
that we bave been neglecting the Paradeep 
I'ort is not correct. Only recentlv, I laid 
the foundatioD-stone for a cargo berth, and 
tbe Cbief Minister was quite bappy about 
it. 

SHRI KARTIK OMON: Since this 
road is passing through a mining area, it is 
possihle that this may be exposed to the 
danger of mining subsidence. I would like 
·to koow whether they have made adequate 
provision to cater for tbe mining subsideoc:e, 
and·, ,if so, what is the cost of construction 
of road per mile. 

SARI IQBAL SINGH: That is a 
separate questiOD. It is not related to tbis. 

MR. SPEAKER: It is not relevant. 

,SHRI KAR TIK OMON: If i, ~

vl!I!!. 
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SHRI RAGHU RAMAIAH: The 
question relatiDll to ore should be put to 
the Ministry of Petroleum and Chemicals, 
who deal with it. 

MR. SPEAKER: Next question. 

~  ~  t 'fmiN firrq 91U/ 
~ smm'f ~~ arf;(",;-

ftlll t ~ ~  '1m 
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~  

~  1mf it If{[ >;IIiJorT ~  i flfi" 
"" ~  'lit ;;riJ(fl iii mr cR 9 
., OffJ61 ~ forfi ~a  t'IIIT '1rv: it;rr 

~ ~)  ~  ifIIT ~  iI16 <I) ;rill'Y ~ 

fro ~  -a;q, ~ il'tit 'tiT ~ ~ W 

erorw ~ qrq m am ;ron: ,1!JiJT ~ 
f? 

sit finn' 'Iro!f T"': qllJlff ~  

~~  '1'1« ~ t f"ll!: ~ ~  """ 

~  ;:rQl ~ I ~ <I't ijf) ~ 

~ ~  ~  'iiI orrm ~ ~ itr 
*Tim Ifir ifm 111 qnft ~ I Qr f'li 
~ ~ W'T ~ it 'ti{ft ~ f'f;" f;;r,,;¢\' 
~  ~ it ;;rrm ~ uiJltiT 'tiTIJ W 

ali! 'tiT ~t  t f.nrit §WT 11ft ~  

~ ~ I ~  i"\ "qit .m 'Iil( iflff ~  

~ I ""if; 'In, {Q" ~ iii 'IiI1fi! 'iiff f 
q)'{ u;r1liT {l'I 6'i! 'liT 'liTlf ""iI'I If,"1 t 
~  iJori! U ~  ~  q,ff) t I 

~ ~  ~ ~  ~ {[f ~ <:llf fiw>IIr 

;;rrdT t f'ti lliillt <n: ~) ct;rl ~  ~ 

~ ~ t  

eft iJRlQl!f ~ "lit : )~  

. i; 'liii! f'li W 6'{f 'iii IIIiIIf {[TffT t fomiii 
'liHm ~  ~ ~t m,"II'1i Ii) orl<lr 

~ I it orr",,! 'ilTQ<:lI ~ fll> :;f I'f'liJ it 

Il:'ti ~  I!:o ~  mftfie", 1" 20 l{orl, 
~  "f'lilfr ;;rTlII, ue"'tif ll,IRI 'tT, 
Ifii ifIIl mltlllfl5 t? 



FEBRUARY 27, ~  

t ~ ~  t~~ t 
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Sb.rlag of Expenditure Incurred on 
PrIme Mlnllter', Tour to Ultar 

Pr.dub 

+ 
·125. SHRI D. N. PATOIDA : 

SHRI V. NARASIMHA RAO: 
SHRI ARJUN SINGH 
BHADORlA: 
SHRI JANESHWAR MISRA: 
SHRI K. P. SINGH DEO : 

Will the Minister of HOME AFFAIRS 
be pleosed to state: 

(a) whether the Ullar Pradesh Govern-
ment has asked the Centre to ahare tbe 
expenses 00 providing elaborate security 
arrangements during Prime Minister's lour 
to that State; 

(b) ir so. the reaction of the Central 
Government in regard thereto; 

(c) tbe total amount of money spent on 
the security arraagements during the Prime 
Minister'S tour to Uttar Pradeah durinll the 
~a  19(9 upto date; and 

(d) whether the tours were connected 
v.ith Governmenlal affairs or for party 
purposes? 

THE MINISTER OF HOME AFFAIRS 
(SHRI Y. B. CHAVAN) : <a) Yes, Sir. 

<b) It is the responaibility of the Slate 
Government to make suitable security 
arrangements during the Prime Minister's 
vi.it to the State, and wbile the Central 
Government have advhed all State Govern-
ments Ihat the arrangements should not be 
eXlravagenl, the expenditure is to be borne 
by Ihe Slate Government. 

(e) According to the Stale Government 
the tolal expenditure on ,ecurtty arrange-
ments during tbe Prime Minister's tours at 
tbe time of the mid-term poll was of the 
order or Rs. 35 lakbs. The total expenditure 
on later tours reported by tbe State Govern-
nYnl is about Rs. 3.33 lakhs, but the 
exrenditure on security arrangements out of 
this amoUDt has not been separatel), 

mentioned. Details of this tolal have been 
asked for from the State Government. 

Cd) Apart from the election tours under-
taken in connection with the mid-term poll, 
three visits were non-official and the rest 
official. 

SHRI S. M. KRISHNA: Part (c) deals 
only with Uttar Pradesh and there the cost 
has come to Rs. 35 lakhs. What is the 
total amount 7 

MR. SPEAKER: Let Sbri Palodia ask 
his supplementaries first. 

SHRI D. N. PATODIA : As the entire 
country is aware, recently the Prime 
Minister had been misusing the facilities of 
the office by using them for party purposes. 
It so happens particularly in the case of 
Uttar Pradesh, that thousands of C.I.D. men 
had to be employed for the sarety of the 
Prime Minister. Also, several helipads had 
to be constructed. May I know whetber it 
is a fact that suo motu instructions are 
issued by the Central Government on tbe 
State Government with regard to tbe 
security arrangements or the Prime Minister, 
without consulting the respective State 
Ministers? May I know in tbat connection 
whether in the course of the last few months 
the security arrangements employed in U.P. 
have, been increased many-fOld compared to 
the normal arrangements which used to exist 
a few months back? 

SHRI Y. B. CHAV AN : As for a8 the 
security arrangements of the Prime Minister 
are concerned, whether she lJOC8 on official 
tours or non-official tours, whether it is 
political or non-political, they are the 
responsibility of the State Governments, 
because the security arrangements have 
always to he taken care of by them. As to 
the extent of arrangement. it is a matter of 
discretion for the State Governments 
because they will have to make the 
judgment. So far as the remarks of the 
hon. Member about the propriety of the 
Prime Minister's tours are concemed, I do 
not think they are relevant or correct in 
this matter. 

SHRI D. N. PATODlA: My questioD 
was different. Were any ./10 mot/l instruc-
tions i&6ued b)' tbe Central Government on 
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the State Government witbout consultlq 
the Stale Governmcnt ? 

SHRI Y. B. CHAVAN: This, is a 
continuous arrangement whicb has been 
existing for the last 23 years. Now 
a question was asked about consultation 
Consultation for what ? 

SHRI RANGA: Consultation with the 
State Government whether it would be 
convenient for the State Government to 
make the necessary security arrangements 
for the tour of the Prime Minister. 

SHRI Y. B. CHAVAN: On the ques-
tion whether she should go or not such 
consuJtstions are not made. 

SHRI D. N. PATODIA: Be'ore I ask 
my second question. I want clarification of 
the replies to my first question. My first 
question was whether suo motu instructions 
are issued. He has only tried to evade it. 
I want a "yes" or "no". Secondly. is it a 
fact that in the course of the last few months 
tbe securi!y arrangements have been increased 
manifold. as compared to tbe earlier ones, 
at tbe instance of tbe Central Government? 

SHRI Y. B. CHAVAN : Wbat particular 
arrangements are to b. made on any panicu-
Jar occasion depends enthely on tbe judll-
ment of the local IOvcrnment and local 
officers. No special instructions are given 
for any particular occasion. But about the 
normal pattern of security arrangements' 
cectainly some instructions have been issued. 

SHRI D. N. PATODIA : What are 
they? Could a copy of that be laid on the 
Table? 

SHRI Y. B. CHAVAN : They are secret 
Instructions. I cannot place tbem on the 
Table. The kind of security arranpments 
that are to be made cannot be made public. 

MR. SPEAKER : Shri K. P. Singh 
Den. 

SHRI D. N. PATODIA : Sir, wbat 
about my second supplementary? Am I not 
entitled to ask my seeoold supplementary? 

MR. SPEAKER : All right. He is 
never satia6cd. But if he Iggb at 1ho 

IICOJd be will find be bas said "I come to 
the second question." 

SHRI D. N. PATODIA : No. Sir. What 
( said was "before I come to tbe second 
question". May I know from Ihe bon. 
Minister wbether it is a fact that the intensive 
type of tours undertaken by tbe Prime 
Minister in Uttar Pradesb in the last few 
montbs is unparalleled except at the time of 
tbe elections and, secondly, whetber he would 
agree that these tours were mainly meant for 
the purpose of party propaganda? 

SHRI Y. B. CHAVAN : The bon. 
Member is entitled to bold bis view but I 
do not sb.re it. Normally, when the 
Prime Minister gves to a place, it is not for 
party purposes. She PUIs before the 
public the BCDeral political situation and the 
national policies, The education of the 
people at large is tbe responsibility of the 
Prime Minister ... (lnterr"pl/ofl> 

SHRI K. P. SINGH DEO: In view of 
the fact tbat after 1967 the Centre-State 
relationship has taken a new dimension and 
there is a very thiD dividiDII line between an 
official tour aDd a tour for ~ ty purposes, 
may I know, <a> whether the Home Ministry 
has evolved and formula in consultation 
wilh Stat. Governments so .that such 
misunderstanding as is arising at present 
could bave been avoided ; and (b> bow 
many helipads were construCled durinll the 
recent tour of the Prime Minister whether 
it was in h~  private capacity as a Member 
of Parliament from U. P. or as Prime 
Minister, what was the cost involved in the 
construction of Ihese helipads, whether they 
~  situated in paddy fields, what was the 
amount of crop that was destroyed and the 
amount of land which was taken for the 
construction of such helipads 7 

SHRI Y. B. CHAVAN :  I sbare tbe 
view of the hon. Member that new Centre-
State relationship problems have arisen. As 
one State Government bas raised the 411118-
tion, naturally, it will have to be considered. 
There is no doubt about it. 

As far as helipads are concerned, I have 
answered an unstarted question today and 
the hOll. Member can rerer to it. But I 
can say from my memory that five or ,;x 
belipadl were constructed. There it nOI 
much of CODItruc:tioII in tbia matter. _ 
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certain arrangements are to be made and ~ ~  ~  ~ w ~ ~) ~ ~ 
""me marginal expenJiture is there. In one 
of the replies that I have sent to the U.P. 
Cbief Minister I have indicated that we ~  
prepared to share the expenditure on 
heUplds. 

SHRI RANOA : How generous ! 

'lit ~ 1l'Rf "' ... ~~ ~ ~  

~ it ~~ ~ S ~  ~ ~ 1ti<6 ~t 
, Ill< <'I),,) ~ U ~ !If'f"" ~ m 
t, ~ ~ ~~ ~  ~ iii ~  

~t  ~~  ~ ~  I 

.n 8InI' ~~ ~  lfil' fQ 
~ 'fr.IT if HI' ~ I 

~ ~  : :qr-r.,')lr ~  IIi't m 
"'lit U~  ~ ;;r<J'TiJ ~ it;rr ;nf"ii:Q; iii I 

fill "1 ~  it 'li!ft ~~  ~ 

;;rr;r;rr ~  f ~ ~  ~~  ~  

it ~  "f1;rT ;ofT II'T i!fl!' 'f"1<'1T 1Tt!fVJ' 
;IT a ~ iAT'(U fiflli!ffcRm;rlf it; ul1t.\ 
RlI'r 1fT ••• 

~ t "ii)1iI1I : 'Q'T'f ~ ~) it 
'Irir 'lit? 

aft "1 ~  : lI'ii: U ) ~ ) ~ 

~ ~ I m'f ~  raar'fit, ~~  

.1f1l'l ii:) ~t  ~U  em Ul'ifnr ~ I 
it :q;,r) ~~ ~ ~ ~  ~ ~ 

illIlW ~  iF urXfit IfNt ;it if 
RlU'1T it, ;ofiJ ~ qqif ~  ~  

1(;) '!lWltl' ~) ~  GT) 1Tl'"lJ ~ Ifl ilii: 

;a;rlfit iIITlilliro it IIfTlIl t. fGTuit ~ t 

~  1fT flli ri';;jf it; U~  GTOfaT ~ 

~  ~ ~ t fTir ~ fot; ~ ~~ it; ~ 

q ;rga lillFH oier ~ ~ .t ~ 'l 
1II'J\lI on ~ (lilt UTIlir !IfIq ~ ;a1l'liT 
~  itt ~ \'TIRO t ~ IIfTGf ~  
li ') 1ilI'li;J ., IflI'T t I ;m "p,ft qror 

~~ ~  ~ ) H ~  ~~ ~ ~  ~ 

;;it sffOfr Ij'fr ~  iiT ~  ~ ;au 'f{ 'fQ 

~ ~ ~ t .. l{ ~  ~ Ui'fTQ ~U 

~ "ulf1t ~  ~  'SI'lfm ~  

SHRI Y. B. CHAVAN: As far as the 
security arrangements are concerned, the 
security arrangements for the Prime Minister 
or any Prime Minister of the country cannot 
be compared with the security arrangements 
for the Viceroy because the Viceroy was 
systematically kept away from the people. 
Now the Prime Ministers are going and 
seeking meetings with the people ... 

SHRI BAL RAJ MADHOK; That is 
why she requires more security arranee-
ments? 

SHRI Y. B. CHAVAN: I hope tbis 
House today is not merely considering the 
security arrangements of a particular Prime 
Minister. We are considering the question of 
the security arrangements of the Prime 
Minister, whether he belongs to this parly or 
any other party. I think, in the present cir-
cumstances or any C!fCUmltances, all necessary 
arrangements for the security or the Prime 
Minister have to be taken. Whelber there is 
excessive t ~  whether that can be 
reduced, is a matter which can always be 
considered . 

SHRI H. N. MUKERJEE: The Home 
Minister has given us a figure which in a 
poor ""untry seems to be utterly dispropor-
tionately high. I cannot for Ibe life of me 
understand how in the mid-term elections, 
the Prime Ministers visits, howsoever Iluard-
ed that needed to have been in the interest 
of the security. would cost Rs 38 lakhs. In 
view of this and in view of tbe reaction in 
the country which is, certainly, goinll to be 
very sharp with resard to Ibis. will !be 
Government take some steps to see that 
unnecessary expenditure is not incurred and 
that, in tbe name of the so·called sanctity of 
the security of the Prime Minister's move-
ments, such enormous sums are not expended 
in the WIly it has been done? 

SHRI Y. B. CHAVAN: I would 
like Ibi. bonourable House to take a 
little more balanced view of this matter. 
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About the figure which is mentioned, 
we do not too"" the break·up of the 
figure ...... 

SHRI RA.NGA : It is your own Gow:rn· 
men!. 

SHRI Y. B. CHAVAN: We are trying 
to analyse tbe figure ...... 

~ .," hili tI'f;(: ~~~  fillfT. 
~  I 

SHRI Y B. CHAVAN: ... tbat is men· 
tioned to whicb the hon. Member reacted, 
and perhaps rigbtly so. 1 do not know 
wbetber this figure of R •. 3S laks or what· . 
ew:r the amonnt mentioned is for tbe per· 
sonal security of the Prime Minister. When 
exclusively public meeting. are arranged. 
cert.in public '>rder arrangements haw: to be 
done, like the mob·control and other things. 
Tbis is not n.:cessarily meant for tbe security 
of tbe person of the Prime Minister. I do not 
know whether ail the expenditure on sucb 
otber arrangements has also been !ncluded In 
tbis figure of Rs. 3S lakhs It i. quite 
possible. But unless we know, I can't say. I 
entirely agree with the hon. Member that 
unnecessary expenditure should be avoided. 
We will, certainly, exa'Iline from this point of 
view. 

.n ~  1jtR' : it 11;;'lI'"t l1sRlf R 
nr ~~ if ~ ~ ~ ~ sm;:r ( ~) 

~ ~ ~ f1i ~ ~ t~~  $ ~ 

IlT ~ ~~ .." iffi;;rA $ ~ 

~ ~~  if ;;rr11 I t t ~  ~  Vi! ~  

;:rill ~ ~ ~ f&"'Il if ~~ 1{) ff'"t;:r 

t~  it, ;;y;r lI''lT'f tr.''lIT lJ:o <ito 1ft 
a) ~  ~ ~  ~  ~~~ ~  

fiI;lfr, ~  ~ t ~  ~  ~ 

fiI;ln' ~   ~ If r ~~  ~  If, il)if 
it; m 'If'"t ~  IliT "TIf m ~~ 

;;r;nr;r iii) ~~ flliVT m< lJ:O <ito 

q;r;:rifc! iii) t~  f,;zrT 'J1I"l ~  

iii) ~  ~ t ~ 1Ii'"t, ~  ~  

~~  , ~ t  tA ~ ~  fl!ll ij",-

~ '"" If.? ~ ;;rT"of'!T ~  ~ f.!; 'fllf 

~ liTe: lI'tll'Tllit m< ~ ;lTIi ~ ~ 
f'!f;f''f> 'f\ll ~  artT< ~ 'll 'fllf ~~ it 

~ ~ iif;)f fiAT< f'li!H ~ f'" ~ ~ t 

if yy~ fliT ~  'ifTf'l'tt? 

SHRI Y. B CHAVAN: As far as tbe 
toppling of the ~ t is concerned, 
the Prime Minister herself on her tour made 
it clear that her tour had nothing to do witb 
~h  toppling of the Government. Secondly, 
ID the course of explaining national objectives 
and the policies of the Government. if it 
becomes necessary and legitimate to criticise 
any political a t~  there is nothing wrong 
about it. 

SHRI RANGA : It is some relief to find 
the Ho;ne Mini .trr also agreeing with us 
that there is need for reviewing the scale on 
which this expendnure is being incurred and. 
therefore. they would like to examine it, 
But, at the same time, in view of the changed 
political armosphere in tbis country wbere 
D"t one Paity is running the who Ie show in 
all the State Governments, would Gow:rn· 
mem nON at least give a fresh look at tbi. 
matter and then take into consultation the 
Ch;ef Ministers and evol ve some policy by 
which it woulJ not be necessary and it 
would not be po,sible also for the Prime 
Minister to have to go and campaign _pins! 
the policies which arc being pursued by the 
State Governments and created confiictl bet • 
w.oen one Government and anotber and alia 
undermine law and order ? 

SHRI Y. B. CHAVAN: I don't think 
the Prime Minister hal gone ... 

SHRI RANGA: She bas lODe. Why 
do you fiy in the face of facts? 

SHRI Y. B. CHAVAN : That would Dot 
be a right tbing to say. As I said that as far 
as the expenditure is concerned, nltnrally ODe 
will haw: to keep it under constant review. I 
haw: no doubt about it. 

SHRI RANGA : Not tbat I am talkiDI 
about. I want to know h~th  it would be 
proper for tbe Prime Minister wbo is Prime 
Minister for tbe wbolo of India to ao . round 
the Statca and carry on a ~ illeS 
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attack the policies, programmes and the atti-
tudes of the local governments. 

SARI P. M. SAYEED: In view of the 
tbreatening letters received by the Prime 
Minister, especially after the sp lit in the 
Consress and also the alliance between these 
tb'l:e Parties, what is the special arrange-
ment m,de for the security of the Prime 
Minister? I want tn know that from the 
Government. (Interruptions.) 

SHRI Y. B. CHAVAN: Whenever any 
intimation or i:oformation reaches the 
Government concerning the security of the 
Prime Minister. naturally Government will 
take all the care and necessary steps 
about it. 

SHRI S. KUNDU: When a Prime 
Minister !lOes on a tnur during mid· term 
elections or in general elections, a laTg; 
proportion of the expenditure which is in-
curred i, incurred because the Prime Minister 
performs the function of the political Party 
to which she belongs. In view of such 
things, will be Government think of asking 
the political Parly to which she belongs to 
reimburse the a ~t ? 

SHRI Y. B. CHAVAN: As far as the 
Prime Miaisters election tours are con-
cerned, this matter ha. been constantly re-
considered and reviewed. There are two 
types of expenditure. One is expenditure 
which call leBitimately be said to have been 
incurred in the cau.., of the Part)'. It is the 
public address system, microphones, rostrum 
etc. which have to be pr.,vided. Naturally 
tbe political parties will have to bear this 
expenditure. But the otber arrangements 
at the meeting have to be naturally made by 
the Government because of the very great 
crowds the Prime Minist.r attracts. 

SHRI BAL RAJ MADHOK: Ques-
tion, 

SHRI Y. B. CHAVAN: Suppose to-
morrow Mr. Rlnga becomes the Prime 
Minister, he will also need these arrange-
ments. 

SHRI RANGA: I do not wanl mil· 
li('1laim' money. 

to admit that it is not Smt, IDdira Gandhi 
who attracts the crowds but it is the 
Prime Minister who attracts the crowds. 

SHRI Y. B. CHAVAN: Why are you 
jealous? I am mentiooing a Prime Minister. 
I am not mentioning the Prime Minister. 
I am mentioning the office of the Prime 
Minister. Normally when the Prime Minister 
goes out, naturally tha I person is likely to 
attract crowds, areatest crowds as it is in 
this case. The present Prime Minister attracts 
the greatest ~ and, therefore, it is the 
duty of the admini atration to see that those 
crowds are man 1ged better. For that matter 
certain marrangements are to be made. 
Naturally, the State b,s to take tho. 
steps. 

~  : it ;;rr;I';rT ~  

~ f'li!fIIT il;cr.r ~  ~ ~ mw..-
'I\i" ~  Illi ~ 'til ~ lit ill: 
11;'" ~ ~  'l"mmil?: ~ ~ 

'I\i" ~~  11' ""'-lil ~  ~ ;rttft '1ft 
) ~  ~  ~ ifill: ~  ~ m 
m ~ '1Q"r ~( t ~ I 

~ ~ ~ S ~ 

~ ~  <n: ~  

.n '0 "0 lit : !fQ"r ~ ~  ;.rial t 
f'li lfitiij" if nm: orR{ 'tiiiij" (q)) iii 
~  iI' ~ o;,ft ~  ~  mf ~  ~  

f;r.n"l1T'='!"T ~  '1ft ~ t~ ~ ~ 

~ it ~ CA' 111 ~  I!iT i<r-nlt 

f.li1IT II'IIT 'IT I it iiITiAT ~ ~ til; 
(l'iiJ" .r.rili {{ iii fAf" if ~  ri 
'tWfT ",r 'IT? ~  lfil ~  ~ ~ fit; 

~ ~  iI' .rr ~  il'ITU '!"Til' 
it; fl!l"<=!T'Ii ~  !lit ~  ulflf» ~ ~  iii 
for't q: ~ tTr f'ti ~  I!iT Iitt 
aq;rr ~  orml 'Ii) ~ t it; forll; 

JrliTr;r1Pil- ~ (  ~  smr ~ a'IT 
tlf"u m;.1f ~ mr =roft? 
SHRI Y. B. CHAVAN: Government 

SQlU BAL RAJ MADaOK; : .. you ~  a~ Dothinf to "r about It I\J ~  q 
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expenditure OD other people is concerned we 
ha~ no information. 

As far as the expell8e8 01 the Primo Minister 
are concerned, how CaD we uy she sbould 
go on tour only to a limited extent and she 
sbould not go and meet otber people? "'" ~  qqo .,)$11: ~ ~ it 

.-am ~ fit; !I1fTOf ~ ~  1ft ~ 
~ t ~ iI; f.n:!: ~  ""'1fT i!i)-

~ SAiR "" Sforni ~ ~ I it 
;;n;f<l"T ~ f'fi ~ ~ If; <:ll ~ ~  

m ~ "I;r 1f"'lJT o.ft ~ \iIT<'f ~ 

I!it it cIT i'!1f <'ITIfT it ~  flR"IT'fi ~ 

fit;lI"T 'IT IRh ~ ~  ~ <'ITIfT if ~ "Tf 
f'I;lfT 'IT fit; lIlWf 'IilI!T iI; ;;r'T<A i!l1 ~  

11ft f;;rnmu F.If ~  ,,",1fT 'fiT ~~  

"Ifllt!; I Ill! If>'lJ"T it ;J1'fTIfT fit; sr"IH ~  

iii <:tt iii a~ i:i ~  flfRJi' ~ ~ 

if 32 <'fm 1fT 34 <'1m n llT Ifll"T I i:!:1{ 
,,",1fT If1T lRlil<'f 'fi <;rT 'ifTft:Q; f'fi ,,1fT lTlfl;r 

~  'fiT f'l,,!f'Tfm ~ ~ (~  ~ If1T 

~ oiij"T :'1,T( ~  ~  iifil ~  

~~ if WoIr ~ ~  IJlIT ~ aT ~ 

~~~ if f'fi<l";rr '"" f,TIfT, ~~  ~ 

\'!tlTlJr iifT ~ ~ I ~ lTIfr;r IfPlI"T ~ 

~ ~~ m Uif ~  ~ 'fi\'r 'fiT ~  liT 

~~ niliT iifT {IT, ~  lf1",r "1lflllt liT 

~ fit; IflfT ~  ;;;!lllT t ~  lR" ~ 

~  ~  it IrTtf "" ijfr;r;rJ ~  ~ fif. 

~ inl if <m mlfif ~ i'fn:r ~  

f.I;lt ~ f'fi IT!'{T;r ~  'fiT ~~ iii ftriil-

ffi if ~t 6'fi i;ff;rr ~ ~ ~  

qlJI ~ ifiU;rr ~ ~ 'fiT? 

SHRI Y. B. CHAVAN: The difficulty 
about tbis matter is that while tbis expendi-
ture of Rs. 3S lakhs ha 5 been mentioned by 
tbe State Government, we bave not gone 
into tbe details as to how much was 
meant for the persoDal security of the Prime 
Minister, bow much was tbe nOlmal law and 
order ellpenditure. UDless we kDOW that, it 
will be difficult to accept this figure of 
RI. 35 lakhs. This is ooe POiDt. I wouid 
Uke to keep this OD record because I b.lVe 
Dot accepted this figure yet. But this is a 
figure mentioned by the State Government. 
TII:rofore it is my duty to m,nliOll it. 

SHRI PILOO MODI: That i. normally 
called conscience. 

SHRI Y. B. CHAVAN: At the time of 
tbe general elections, Prime Minister is ell-
pected as a leader of a national party, to go 
to all the States and try to meet as many 
people al possible. 

SHRI PILOO MODY : What is that ell-
penditure? 

SHRI S. KANDAPPAN: In view of 
the reply given about the tour of the Prime 
Minister, in justification of the tour that it is 
more informative, the Prime Minister ell-
plaining the policies of the Government for 
the people at large, I would like to know 
tbis from the Home Minister. I would like 
to know wbether he would consider It DOt 
advisable to bave tbis educative tour and 
explaininl the policies of the Government on 
tbe eve of ol<ctions? Probably the people 
may not be receptive enough at tbat time to 
DDderstand the policies of the Government 
and appreciate them. At least in all fairnen 
they sbould avoid taking tours and askinl tbe 
State Go.emment to foot the Bill on tbe 
eve of elections. If at all tbe Prime Minister, 
or for tbat matter. any Minister undertakes 
any tour in a State on the eve of the elec-
tions. The Bill on sucb tours on tbe eve of 
tbe election bas to be footed by the party in 
power and not by the Government either by 
the State or by the Centre. 

SHRI Y. B. CHAVAN: As I a~ 

explained, tbat part of tbe expenditure wbich 
sbould legitimately be the party's expenditure 
is being borne by tbe party. But wheu the 
Prime Minister goes even for political 
propaganda during the eJection, her security 
is not the responsibility of the party only; 
it is • national responsibility. 

SHRI HEM BARUA : Is it not a fact 
tbat whenever tbe Prime Minister goes to. 
particular State, he or she has to obtain the 
permission of the Cbief Minister, and if the 
Cbief Minist:r says' she should not come, 
she has to cancel her f programme? This had 
bajlp,oetl ill Asum in ! 1969. 111 S t ~  
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tbat year, the Prime Minister wanted to visit 
Assam, but the Chief Minister of Assam 
said tbat sbe should not go tbere then, and 
sbe had to cancel ber tour. In tbat context, 
may I know whetber tbe Chief Minister of 
UP was consulted before tbe Prime Minister 
decided to visit Ibat State? If be was 
consulted, and if it was an official visit then 
in spite of tbe faci that the expenditure bas 
been bigb and ratber exorbitaDt, it should 
be footed by tbe State Government, and if it 
was fo,-a party purpose, tben it is tbe party 
tbat should foot the bill. 

SHRI Y. B. CHAVAN : As far as tbe 
tours of tbe Prime Minister are concerned, 
normally, these programmes are sent to 
tbe Stale Governments in advance. 
Tbe Chief Ministers are entitled to 
advise tne Prime Minhter, and the Prime 
Minister is also entitled to accept or reject 
the advice. 

SURI JYOTIRMOY BASU : And make 
them pay for it. 

Statehood for Assam Hills 

·128. SHRI BENI SHANKER 
SHARMA: Will the Minister of HOME 
AFFAIRS be pleased to state: 

(al whetber it is a fact tbat the Assam 
Pradesh Hill leaders' Conference in its 

~  held recently at Shillong has, by 
a Resolution. demanded the formation of a 
full-fledged State; 

cb) ... betber Government consider that 
the hill people are not satisfied with the 
formation of Megbalaya; and 

(c) if so, what further measures, if any, 
are contemplated by Go\'ernment in this 
regard ? 

THE MINISTER OF HOME AFFAIRS 
(SHRI Y. B. CHAVANl: (a) and (b). 
Perhaps the Member ha,s in mind the 
~ t  pass.d by the All Party Hill 
Leaders' Conference towards the end of the 
last month. The resolution did reiterate the 
desire of chis a ~at  10 contiune ils 
efforts to achieve 8 separate State but at the 
same time the resolution also embodied Ihe 
decision of that party to give a rair trtPl to 
the t ~ S,ate by utilising the ~ t 

Orl""lunily t" work for the IIII-round 
development al\4 wei) bein, of tbe ~  of 
~~  .. 

(c) Does not arise. 

1ft ~ ~ U~  : ~  t~ ~  

t~  ~ ~a t '1'1. ~  ij; 

~  It iJi{OTa- ~ ~ i ~ ~  t!;<ti 

~ U  <tiT ~ ~  g{ ~ m o;rriI" l.:l'n 
<tiT ~  ~ ~  11ft Ittq I5T ;;n i\'trT I 

~  ~~ t (IT IfI;r;rTzr " .... r <l"T arm "nT 
fcriJTl.: t ~  ~  ~  it ~ t ~ ~~ 

~ ~ ~ f<ti flIT""'" 'R <I<ti ~  

;r;r ~ ~  vfi ,,?I ~  15' ~  U;;JlfIIlT 

~  'llJl ~ .nl.: 1fT'f m;ffl ~ f'fi, t!;<ti 

~ if i{T ( ~ ~~ l.:li ~  'll'gr". 

~ ~ ~ m"it ~  wf"ftJ; ~  

~  ~ ;;ft ,,1ft ~ 'I1\f If't'fil ~ 
~  ~ "mill' if ;fil''le;r;1 ff'lfu <tiT 

~  'f ~  ml.: fllT<'fiq if ti'tor"'f ~  ~  

~ ~ ~  

lilt ~ U'f ~  : it ~ ~  

Itl'l(ll, "T'I' ~~ t  (lOTlfll.: Ii"t ~  1if;ra-

~  ~ t ~ t  '1"' if ~ ~~ ,,' ~ ~~ uqf: lim mit'" 'II'''T 
'l<; -:;;1 ~~ ~  ~ I ~  ~ a gl1: 'f lJI 
'1"1'1' fU<fiq It t ~ It'l!''fll ~ ~  

if) U ~  ".T it; f"fq ~ ~  "[Ilia-~ 

lJI ~  ~ t t!;'fi ~  'fiT ~  ~  

SHRT Y. B. CHAVAN: The hon. 
Member ba.. not understood the problem of 
autonomous State at all. In the case of 
Cbandiprh, there were two different States. 
But here that is not so. The autonomllUs 
State is also a part of the Assam State. 

"'T ~ ( UIf' : irtfr"flf 'iiI-
~  eh"tlf ~ "lfllfTt m=iF'fT ~ 

IiTl"ll.: <fl.: It ~ ~ ~  ~ ~~ ~ fofi 
fi'lf'tf .no: ~ t fQTP<lT it; o;rl"">: 

'1'>; ~ l"J;Jzrr I5T f.rItfQl 9'" i1 ,,'I <til 
~  ;.:\:'rt mliot ~ I 1II">ft ofJlr. ,,»; 

!!liJl''fT It Co)-J'I am pit ~~ I t~~ 
~ ~ if qr) ~ ~ IffifT , .{ 1ft 
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~ I ~ ~ it ~ 1'fo'1 ~~  ~ f.f; tmdentaDd tbat notbiq is filial in a 

'f,rr ~ '!">liq. ~  ~ ~ '>1'( !'I'll!!' 'Q"I lflfT demoeray? 

~ ~ ~ t ~ ~  ftm;al it; ~ 'lit • nm mm : if ~ ~  

If>'t )~  t;'/'iiI' ~  IIiT ~  ~ ~ 'fiI: 'fIfT ~~ ~  s'rr;r iflll 

~  t ~ ~ ~  ifr;rr ~~ I ~ ~ ( rlfr," ~~ ~  ~  

SHRI Y. B. CHAVAN: As far 81 I 
am concerned, I do not think tbat sucb a 
time will ever come. 

SHRI R. BARUA; I am very sorry 
that the bon. Member had not understood 
the problem of Assam at all. The tribal 
people there are not like two sword. fishting 
with each other but they are like two mends 
pulling on together. May I know whether 
Government will put their weight to see 
that the cordial atmosphere that bas been 
developed in Assam is allowed to go 
further? May I also know whether Govern-
ment will take the co-operation of all 
responsible panies to see that this c0-
operation becomes a unique feature in the 
Indian polity ? 

SHRI Y. B. CHA VAN; I aarea with 
the hon. Member that they are not like two 
foea but they are two brothers working in 
co-operation with each other in one family. 
It will be our duty to see that funber c0-
operation is given by both the parties to 
each other. That was tbe spirit in which 
the entire House passed tbat Bill. 

SHRI PILOO MODY; Two men 
married to the same women are bound to 
create trouble. 

SHRI HEM BAItUA; May I know 
whether Megbalaya is a stOP-lap ammgement 
or it is the ull imate or final arraogament, 
Bnd if it is the final arranscment. whether 
Government are ready to tell tbe APHLC 
people tbat Governmeat would go only thus 
Car and no funber ? 

SHRI Y. B. CHAVAN; The hon. 
Member is a born democrat aud he believes 
in the democratic system. How caD he 
expect me to answer tbat tbis is something 
very final. In the sense that iD a democracy 
lhin,s are final, it is final. 

SHRI HEM BARUA: Are we to 

'lit i'!'"{'1i 'lIfT ~ f;;re'1 t ~  ~  forlfT 
~ ~ ~ ~  it ~  ~ iiTil' m 
tim sr H"{ ~ ~ o:rcfi'l'llf rn ~  

'" TCfiff1fl ~  51fr.f ~~t :,;r'!i) fqlll' 

~  i; '11f1- ~ it«l ~ 'flfr flff'li"{ 

~ ;;fll ~~  ~h) \1') ir<rrorlf iI 

mf,,'1 'lii'" ~  ~~a  !Irr«r" it lil (~  

"Tlia-~ ~~ t ~  ~ ~ ''-for·z lit «t-
~  ~)t fm 5'lTif ~  qR: ~  fm 
~  t ~ ~  

SHRI Y. B. CHAVAN; 81 Car as the 
other tribal districts are concerned, there 
ere already arrangements under tbe Sixth 
Scbedule, and those arrauaements wiD 
continue. 

SHRI BASUMATARI ; Is it not a Cact 
that from the very inception of this question 
of Mqhalaya, the people oC Nonb Cacllar 
and Mikir Hills have already expressed their 
view to remain with Assam? 

SURI Y. B. CHAVAN; Yes, it is 
a Cact. 

~ "I! ~  it ~~ ) ~~  it 
~  ~  , f'li flNT) ~ t  iii 
iTT t Ii 'tIfT a~) t ~ 'fTf.rc:rT-.: f;m 
~ ~ 1Nr"f'l ~  ~  ~ '!">li''I' ~ 
'flff a-i'I'IJliff ~  ~  'f.T lior ~ iii 

~ 'Ii') ~  it!!' IT ~  ~ t  

~  ~ ~ \;I) ~ t  ~)  ~  

~  "if'(ii "or '(liT t ifi[ IIRIf iiT iifllf? 

SHRI Y. B. CHAVAN; The situation 
in .be Mizo disfric! is under coaslant 
review. At the present moment. we haft 
not yet COOle to any conclusion regarding 
that distric'. 

As Car 8. Telengana is conc:rLed. 
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Government had annouoced their dec:iaion 
in the matter, and we have given enlarged 
powers to the regional committee. As far 
as the surpluses are concerned, I think the 
hon. Member must have seen the reports 
already on the matter. 

.n "II! f\lfQ : "i! ~  ~ ~ I 

~  If;T lJlTI'fTOI ;:rgl ~ ~  w-
~ lttJl\Iflf ~ ~ it i! 'Ii\" ~  ~ I 

C. I. A. Aethltles In West Bengal 

+ 
*12. SHRI DHIRESWAR KALITA : 

SHRI K. HALDER: 
SHRI INDRAJIT GUPTA: 
DR. RANEN SEN: 

Will the Minister of HOME AFFAIRS 
be pleased to state : 

<a) whether the Central Government 
have received any report from the West 
Bengal Government about the C. I. A. or 
Agents of tbe Government of U. S. A. and 
their activities to create disturbances in the 
State; and 

(bl if so, the detaill tbere of? 

THE MINISTER OF HOME AFFAIRS 
(SHRI Y. B. CHAVAN): (a) No, Sir. 

(b) Does not arise. 

SHRI DHIRESWAR KALITA : In 1967, 
when there were Sikh-Bengali riots in the 
riot-affected area, empty cartridge; bearing 
American names were found. This is a 
known fact and has come out in the papers. 

MR. SPEAKER : The 
wbether Government have 
report and the answer is No. 

question is 
received any 

SHRI JYOTIRMOY BASU: About 
political murders, he has got all information 
through his own agencies, but he does not 
know about these thinp. 

MR. SPEAKER: This 18 purely a 
matler of factual information sought and 
given. 

SHRI JYOTIRMOY BASU : This kind 
()f slanting i. Dot goin, to pay. 

MR. SPEAKER: The question is 
whether the Centrdl Government have 
received any report from the West Bengal 
Government about the CIA or agentl of 
the Government of USA and their ac:tivities 
and the answer categorically is 'no'. What 
is be basing his ~ ta y OD ? 

SHRI VASUDEVAN NAIR: If the 
member has some information in his posses· 
lion, is it not his right to put it before the 
House and ask the Minister for some infor-
matioD on that? 

MR. SPEAKER: It is too far·fetched. 

SHRI JYOTIRMOY BASU :  A member 
is as responsible as the Home Minister. 

SHRI DHIRESWAR KALITA : What is 
your ruling? 

MR. SPEAKER: There is nothing on 
which to base his supplementary 

SHRI SAMAR GUHA: This is not 
right. 1 have a supplementary based on 
fac:ts. 

MR. SPEAKER : It is not for him to 
judge. 

SHRI DHIRESWAR KALlA: 1 will 
repest my question. In 1967, when there 
were Sikh-Bengali riots, in the riot-affec:ted 
area, empty cartridges hearing US names 
were found. The rioters used them and 
tbere is very likelihood that CIA men in 
Calcutta were inciting this type of riots. 
Secondly in the recent riots in Siliguri bet· 
ween Nepalis and Bengalis ... 

MR. SPEAKER: I am concerned with 
the report from the West Bengal Govern-
ment, not his information. 

SHRJ DHIRESWAR KALITA: This II 
my information and I am giving it. 

SHRI JYOTIRMOY BASU : His intelll-
gence men must be knowing this. 

SHRI DHIRESWAR KALlTA: Kindly 
allow me to put my question. In the reeeDt 
riot in Siliguri. it ,",8S also found and it 
hal come out in the press that a man 1l0III 
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ltalimpong by name Pande beloDIiDI to 
the Jana Sangh was also involved. The aA 
men also helped in tbi. riot. 

MR. SPEAKER :  I do not allow it. 

the Rajya Sabba tbat tbe USIS '!>as in"olved 
In ~ a  activities in PaIDa '!>bich is 
at a stone's tbrow from calcutta, may I know 
whetber ... 

MR. SPEAKER: I am sorry I will DOt 
SHRI DHIRESWAR KALITA: In allow tbis. 

view of this, are the Government of India 
going to imlitute an inquiry  tbrough the 
CBI into these two lncir'.ents, these two 
riols, to find out whether CIA men were 
involved. 

MR. SPEAKER: Not relevant He 
wanted factual information and it has been 
given. If be had also asked in the original 
question wberher they bave received infor-
mation from the hon. member, I would 
have allowed bim. I am sorry I cannot 
allow it. 

SHRI SAMAR GUHA :  I have a 
relevant supplementuy. After hearing me, 
if you tbink so, you can disallow it. 

SHRr H. N. MUKERJEE : As far as r 
understand, the bon. Member sccms to bave 
some information in his possession, and be 
wanted ro have it verified whether tbe 
Government of West Bengal bas sent similar 
information. 

MR. SPEAKER: Tbey say "No" 

SHRI H. N. MUKERJEE: Sinoc tbey 
say no, he has the right to get the Govern-
ment to tell him what the Government is 
going to do witb regard to the information 
that he is bringing before the Hnuse. 

MR. SPEAKER: You arc a mature 
parliamentarian, and you are connecting it 
in this way ? 

SHRI SAMAR GUHA :  I have a rele· 
vant supplementary. 

MR. SPEAKER: I very much doubt. 
You are not relevant even in normal times. 
How can you be on this? 

SHRr SAMAR GUHA: At least let me 
prove that I can be relevant. 

SHRI JYOTJRMOY BASU: In vie .... 
of what bas been stated by the Deputy 
MiD.later of &temal Main on the 1I00r of 

SHRI SAMAR GUHA: You baWl 
allowed him, you should allow ",e also. I 
expect equity from you. 

MR. SPEAKER: You do not allow me 
to function. 

SHRI JYOTIRMOY BASU :  I want to 
ask whether the Central Intelligence AgeDI:1 
has got any information about CIA activities 
in West Bengal. 

MR. SPEAKER: I do not allow it; 

SHRr JYOTIRMOY flASU: How can 
you shut me out like this ? I have a riaht 
to ask a supplementary. 

MR. SPEAKER: There are three 
people disturbing the House. I am WIry 
sorry. 

SHRI JYOTIRMOY BASU: I want to 
put a supplementary which is within my 
right. Please do not shut us out. It is a 
very important tbin!!. 

MR. SPEAKER: No question of shut-
ting out. It is a question of relevance. If 
you are relevant, I will allow you any 
number of questions. You are Dot at all 
relevant. 

SHRI VASUDEVAN NAIR: On a 
procedural matter. will YOU please cnligbteD 
me ? Day before yesterday there was a 
similar question. I asked a question whether 
the Government of India had received a 
report from the West Bengal Government 
on giving employment to the youth with 
Central Govemmept assistance. The reply 
was DO. Then you yourself allowed me to 
put a question to the Minister of Industrial 
Development whether they themselves. the 
Government of India themselves. h~  a 
scheme for Ihe same purpose. Now, Ihia is 
a similar question. The Minister !la, leplied 
that they haw 001 r«eiWId a 1IJ!lr. 



MR. SPEAKER : If you diareaard the 
Chair, you can ask anything. Mr. Basu, 
.... ill you please sit dClwn or not ? 

SHRI JYOTIRMOY BASU: I will 
obey you, but please do not shut us out 
like this. 

SHRI DHIRESWAR KALITA: On a 
point of order. I rut a question, you dis-
allowed it. I had information which I 
supplied to the House and I wanted to know 
whether the Government of India would 
make an enquiry. 

MR. SPEAKER: Give a separate notice, 
IIICl I will allow it. 

SHRI DHIRESWAR KALITA: Then 
you shOUld allow me to put a second 
question. 

MR. SPEAKER: Even the aecond 
question is not relevant. 

C,R.P. In Kerala 

+ 
·130. SHRI P. GOPALAN : 

SHRI P. P. ESTHOSE: 
SHRI A. K. GOPALAN: 

Wiu tbe Mini.ter of HOMB AFFAIRS 
.. plaased to state : 

(a) the total strength of the Central 
Reserve Police in Kerala as on the 30th 
August, 1969 and 31st December, 1969 ; 

(b) whether the Kerala Government 
baw recenUy asked the Central Government 
fer sending some more C.R.P. Battalions to 
kala; and 

(e) if so, the detaila thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SURI 
VIDYA CHARAN SHUKLA): (a) On 
30th AlJIUSt, j 969 there were 6 Companies 
of the Central RAetve Police in Kerala 
with a total strength of 853 penonnel. On 
the 31st December, 1969, lhere were 13 
Companies with a total 8IND&lh of 1,435 
personnel. 

(b) and (e), In early January, 1970 the 
Govem:me.nt of Kerala asked for further 
assistance of the Cenual Rrserw Police. 
3 Companies of .he Force were available to 
II.em. 

SHIll P. GOPALAN: I am thankful 
to the Minister for disclosing the total num-
ber of CRP personnel in Kerala because the 
Kerala Home Minister recently refused to 
disclose this figure saying that it was not in 
public interest. 

I understand that an bon. Member of 
this House and the leader of Party, Comrade 
A. K. Gopalan had submitted a memoran-
dum to the Union President where he had 
pointed out the atrocities and brutalities 
committed by the (RP in Kerala and that 
memorandum had been sent to the Prime 
Minister for taking necessary action. I 
should like to know from the hon. Minister 
what steps had heen taken in this regard 
and whether there is any proposal for the 
Government to investigate these things 
through a CBI enquiry to save Kerala from 
the hands of this fascist dictatorship. 

SHRI VIDYA CHARAN SHUKLA: 
Our procedure would be first to get a report 
from the State Government about these 
allegations and it is only after the report 
of the State Government had been received 
that we can determine what further action 
should be taken in this respect. 

WRITTEN ANSWERS TO QUESTIONS 

SecuriDg Sanskrit VolDmes, Paintings 
Etc. from India Office Library. 

LODdoD 

*121. SHRI CHINTAMANI PANI-
GRAHl: Will the Minister of EDUCA-
TION AND YOUTH SERVICES be pleased 
to state: 

(a) whether Government are making 
e1forts to secure ancient Sanskrit volumes, 
paintings and antiquities from the India 
OfIice Library, London; aDd 

(b) if so, the progress made in tbis 
respect? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
YOUTH SERVICES (SHRIMATI 
JAHANARA JAIPAL SINGH): (a) and 
(b). Efforts arc beiDg continuously made by 
the Government of India with the Govern-
ment of U.K. for acquiring the contents of 
the India Office Library, London. A draft 
agreement for arbiuation Cor aetUement of 
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the entire question is under discussion with 
that Government. 

Measares to Improve D.T.V., 
AdmInistration 

°122. SHRIISHAQ SAMBHALI : 
SHRIBHOGENDRAlHA: 
SHHI J. M. BISWAS: 
SHRI A. SREEDHARAN : 

Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state: 

(a> considering the state of affairs of the 
Delhi Transport Undertaking, whether the 
the Centre would take measures to improve 
the D.T.U. administration and operation; 
and 

(b) if so, the steps Government intend 
to take in that direction? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS. AND SHIPPING AND 
TRANSPORT (SHRI RAGHU RA \fAIAH): 
(a> The Delhi Transport Undertaking is 
administered by a Committee of the Delhi 
Municipal Corporation and is a statutory 
body established under the Delhi Municipal 
Corporation Act, 1957. The Corporation 
is now responsible to the Delhi Administra-
tion. It is upto the Corporation to take 
necessary measures to improve the D.T.U. 
administration and operation. 

(b) A proposal to establish a statutory 
'corporation in place of D. T. U. is under 
consideration. The question of release of 
loan to th~ Corporation for D.T.U. is also 
under consideration. 

'1;rl iii ~ Sl'r.f't, ~ ~ IIrl'fllW 
.. tilT 
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I_port of Lanry Cars by ladla TOlII'i •• 
De-relopmeat Corporatioa 

°127. SHm SITARAM KESRI; WiD 
the Miaisier of TOURISM AND CIVIL 
AVIATION he pleased 10 Btate: 

(a) whether it is a fact that the IndJa 
Tourism Development Corporation has 
decided to import some luxury cars from 
(oRip. countries ; 

(b) if so, the countries from which U-
calli are to he imported ; 

(c) the total values of the cars to he 
Plncurred: and 

(d) the reasons for importial luxury 
cars from abroad whcD tbe foreip exchanp 
poeition ia so tlibt ? . 
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THE MINISTER OF TOURISM AND 
CIVIL AVIATION (OR. T{.\RAN SllIlGH) : 
(a) to (e) Yes. Sir. The India Tourism 
Development Corporation has phced a'l 
order for 60 air conditioned cars in 
Australia. The hnded cost of these cars 
together with 10 per cent spare parts is of 
the order of 30.33 lakhs. 

(d) The cars are being imported to 
strengthen our tourism infrastructure and 
meet the special requirements of tourists 
traffic so that facilities comparable to inter-
national standard are available in India. 
The can will earn substantial foreign 
exchange. 

Cbboti Sadarl Gold Caoe 

-1:,1. SHRI MADHU LIMA YE: Will 
the Minister of HOME AFFAIRS be pleased 
to state: 

la) whether it is a fact that "a prelimi-
nary enquiry" being conducted" in the 
Chhoti Sadari Gold Case and the involve-
ment of the Rajasthan Chief Minister in it ; 

tb·, wbother the inter-connection of this 
matter with a criminal c;se rending before 
a court is a sufficient enollgh ground for not 
completing this enquiry and taking further 
action on the results of the enquiry : 

(c) whether the opinion of the Attorney-
General has been or is boing sought on this 
question; 

(d) if not. tho rea",ns for uot seeking 
this opinion in view of the wide· spread 
demand in Rajasthan and outside for taking 
action in the matter and especially the readi-
DeBS of the Rajasthan Chief Minister to 
accept the challenge thrown at him by a 
a member of Parliament; and 

Ce) the reasons for not appointing a 
Commission of Enquiry on tbe Jines of tbe 
Commission in regard to the late Shri Pratap 
Sillgh Kairon and Sh,.i Biju Pa'naik? 

THE MINISU'R OF HOME AFFAIRS 
CSHltI Y. B. CFlAVAN): (al The Cent.al 
Bureau of Inv.stigation is conducting a pre· 
Iiminary enqniry into the Chhoti Sadari 
Gold Case. 

Cb) The facts in the criminal case have a 
direct hearing on the subject matter of the 
above prc!iUlinary enquiry Certain precau· 
tions have to be taken by the C.B.I. while 
~ tilt atatemnts of ~ wbo 

figure as witnesses in the court case to avoid 
legal coml"lication.. C.RT. have already 
recorded the statements of several witnesses 
but rurther progress of the C.B.I. enquiry 
depends on the progress in the criminal 
case. 

( ~ The oplDlon of the Attorney-
General was obtained. 

(dl Does not arise. 

(e) The question of appointing a Com-
mission of Enquiry can arise only if there 
~ a prima facie case. 

Natloaal Service Corps 

-132. SHRI K. M. MADHUKAR : 
SHRI N. R. LASKAR : 
SHRI SAMINATHAN: 
SHRI NARAYANAN: 
SHRI DHANDAPANI : 

Will the Minister of EDUCATIC)N AND 
YOUTH SERVICES be pleased to state: 

(a> whether Government have decided 
to launch a 'NaUonal Service Corps' 
programme; 

(h) if so, what are Its main features and 
when it is likely to be implemented; 

(c) whether the scheme will operate in 
addition to the N.C.C. ; 

(d) whether such a scheme will also be 
launched by different States ; and 

(e) what will be the cost of the scheme 
and who will bear tbe expenses ? 

THE MINISTER OF EDUCATION 
AND YOUTH SERVICES (DR. V. K. R. V. 
RAO): (a) to (e), A statement is laid on 
the Table of the House. 

A Scbeme of National Service on 
voluntary and selective basis for the students 
of the first two years of the degree classes 
has been introduced from October last year. 
40 un'versities are a ~ at  in the 
Scbeme. During the financial year 1970-71, 
it is proposed to iIItroduce the Scheme in 
r he remaining universities also on selective 
and Yoluntary basis. 

The" aim of the Scheme is tbat the 
l'ational Service should become an instru-
ment to build character. inculcate a faith in 
hie dipity of manqal labour and develop a 
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lease of social responsibility among those 
who will participate in the programme. 

The guidelines sent to the universities 
provide that every student joining tbe NSC 
wDi be required to put in a minimum of time 
equivalent to 120 hours in each academic 
,ear and universities, depending upon the 
local situation, and will develop various 
programmes of social service keeping the 
maio aim in view. 

The I.I.T., Kbaragpur, the Tata Scbool 
of Social Sciences, Bombay and the Deihl 
School of Social ~  University of Delbi, 
are the principal coordinators in the matter 
of development of the programme in various 
universities. The other Scbools of Social 
Work, including the University Departments 
of Social Work, have been cntrusted with tbe 
task of conducting orientation courses for 
teachers and Itudent leaders and developing 
the acsdemic and technical content of the 
proaramme whIch the universities may 
undertake. 

The National Service Corps Scheme will 
be implemented jointly by the Central 
Government, State Governments and the 
University Authorities. The expenditure 
will be shared between the CeDtre and tbe 
States in the ratio of 2: 1. The CeDtral share 
is limited to Rs. 100 per student, wbereas 
that of the State Government is Rs. SO per 
student. The total Central expenditure on 
the Scbeme during tbe Fourth Five· Year 
Plan is estimated to be Rs. 4.9 c:rores, while 
tbe contribution of the States will be of the 
order of Rs. 2.5 c:rores. 

Originally, the National Service Scbeme 
was conceived as an alternative to the 
compulsory NCC for male students, studying 
in tbe first two years of depee course. 
Owing to tbe constraint of resources it has 
been decided to develop this programme on 
an optional and selective basis. The NCC 
Scheme, which is already established, will 
continuo. 

Volanteer Forces OrglUllsed by CPI(M) 
and Otber PolIUeal Parties 
1 
·33. SHRI SAMAR GUHA: Will 

the Minister of HOME AFFAIRS be pleased 
to state: 

(a) whether it is a fact that the Marxist 
Communist Party has organised large armed 
volunteer forces in different parts of the 
wuntry and particularly in West BcDpI ; 

(b) whether as a sequel to vIolent 
attacks by the workers of C.P.I. (M) on 
members of other political parties, the latter 
have also organised defensive volunteer 
forces; 

(c) whether in West Bengal, C.P.I. (M) 
workers and volunteers are found to carTy 
arms in their party processions, meetings and 
demonstrations ; 

(d) whether these armed volunteers have 
become agents of violent activities in West 
Bengal and other parts of the country; and 

(e) if so, what steps have been taken by 
Government to prevenl growth of such armed 
volunteers by political parties ? 

THE MINISTER OF HOME AFFAIRS 
(SHRI Y. B. CHAVANJ: (a) and (b). 
Government are aware that different political 
parties have organised their own volunteer 
corps. 

(c) and (d) Facts are being aSC'.:rtained 
from the Government of West Bengal. 

(e) While tbere can be no objection to 
any political party having its own volunteers 
for legitimate purposes, the Government 
view witb deep COncern the activities of any 
volunteer organisation, whicb ~  to a sense 
of insecurity or disharmony or lawlessness. 
Sucb activities are also kept under careful 
watch. The Home Minister had earlier 
invited leaders of all political parties and 
groups in Parliament to discuss witb him 
the question of enacting suitable legislation' 
to deal inter aI/a witb sucb activities. The 
responst, however, has not been encouraging. 

The activities of armed volunteers having 
in their possession any arms and ammunition 
with intent to use the !lame for any unlawful 
purpose, wbetber such unlawful purpose 
has been carried into effect or not, can be 
dealt with under section n of tbe Arms 
Act, 1959. It is hoped that the State' 
Governments concerned would make full use 
of the available provisions of law to curb the 
resort to violence for political purposes. 
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DI .... r. to Indian Constitution 

~S  SHIll IC. LAKICAPPA: 
SHRI P. VISWAMBHARAN : 

Will the Minister of HOMB AFFAIIlS 
be pleased to state : 

(a) whether Government have taken 
note of the recent statement made by the 
west lIen .. 1 Mlni.ter. Shri Jatin Chakravarti, 
advocating disregard to the Indian Conlti-
tution: 

(h) whether Government have considered 
thiA set of the Minister a. a breach of the 
oafh taken at the time of his assuming the 
Miol.tersbip : and 

(cl if 50. the attitud. of the Central 
Govern'Ttent in this reprd ? 

TIlB MINISTER OF HOMB AFFAIIlS 
(SHIH Y. B. CH.o\VAN): (a) According to 
Information received from the Government of 
Weot 1Im1llll. the Mlnl.fer doe! not recall 
havinl!: made any such statement, but may 
have how.ver. e'Ttph •• i.ed on the urgent nco3 
for amendment of the Cnn.titution :lnd 
carrying on movement for that pUrpJle. 

(b) aqd (c). po lIot a ~  
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Under-Representation IIYen to Congress 
(0) In Delegation of M.P. Sent abroad 

*137. SHRI N. SHIVAPPA: Will the 
Minister of PARLIAMBNTARY AFFAIRS 
be pleased to stale : 

(a) w1ielhor it is a facl !I\al tbo ~a  



of the Congress (0) protfited to the Ministry 
of f'xtero,1 Aft'.;rs apinst the under-
represemalion given to his party in the f>th 
Delegation of Members of Parliament sent 
abroad: 

(b) whether it is a breach of an under-
standing arrived at earlier with the Opposi-
tion Parlies in regard to the composition of 
the Delegation; and 

(c) if so, the reaction of Government in 
the matter? 

THE MINISTER OF PARUAMEN-
TARY AFFAIRS, AND SHIPPING 
AND TRANSPORT (SHRI RAGHU 
RAMAIAH) : (al Yes, 

(b) no breach is invol_ed as no under-
standing had been arrived at in reprd to 
the composition of the DeleptioDS ; and 

Icl does not arise. 

Setting np of Postal Unhenltles 

·138. SHRI CHANDRA SHEKHAR 
SINGH: Will the Minister of EDUCATION 
AND YOUTH SERVICES be pleased to 
state: 

(a) whether there is any proposal under 
consideration of Government to start Postal 
Universities in tbe country during tbe year 
1970-71 ; 

(bl if so. the names and number of IUch 
Universities likely to be set up ; 

Cc) their location ; and 

Cd) the financial implications thereof? 

THE MINISTER OF EDUCATION 
AND YOUTH SERVICES (DR. V. K. R. v. 
RAO) : (8) No, Sir. 

(b) to (c). Do not arIse. 
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lavestlaatloa lato ~  Aaseta of Sbri 
Atlll,.a Gbosb 

-140. SHRI BHAGABAN DAS : 
SHRI MOHAMMAD ISMAIL : 
SHRI NAMBlAR : 

Will the Minister of HOME AFFAIRS 
be pleased to state : 

<a) whcther it is a fact that a deputatiou 
recently met the Prime Minister and the 
Homc Minister demanding an immediate 
inquiry by the Central Bureau of Invcstip-
lion into the assets of Sbri Atulya Ghosh; 

ib) if so, the main charges asaillSt Shu 
Atulya Ghosh ; 
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(cl wbemer Government propose to 
make any investigation; 

(d) if so, wben and the details tbereof; 
snd 

<e) if not, tbe reason therefor? 

THE MINISTER OF HOME AFFAIRS 
(SHRI Y. B. CHAVAN) : (a) No, Sir. 

(bl to (e). Do not arise. 

Inland Water Transport CommIttee Report 

°141. SHRI B. K. MODAK : 
SHRI S. C SAMANTA: 

Will tbe Minister of SHIPPING AND 
TRANSPORT be pleased to state : 

(a) whether the Inland Water Transport 
Committee has submitted it. interim report 
to Government in reape:t of Kerala and 
Bibar ; 

(b) if so, the main features of these two 
reports; 

(c) wbe!ber Government have considered 
tbem ; 

(d) if 10, wl:etber any final decision has 
be.n taken ; and 

(e) if fiot, when Government expect to 
consider tbe reports and take a final decision 
on tbem? 

THE MINISTER OF PARUAMEN-
TARY AFFAIRS AND SHIPPING AND 
TRANSPORT (SHRI RAGHU RAMAIAH): 
(a) Yes, Sir. 

(b) Besides emphasisinll the need for 
organising a Directorate of Inland Water 
Transport with qualified technical personnel 
in K«ala under the State Plan, tbe Com-
mittee ha. recommended two projecta, 
namely:-

(i) wideninll and deepeninll of the 
Champakara Canal; and 

(ii) improvement of the Chavara-
Necndakara waterway. 

The Committee has also recommended a 
scheme for running river services in Bihar 
including fac;litie, for night navigation and 
'pick up' delivery services and augmentation 
",of fleet. 

Cc) to (e). These recommendations are 
under examination in consultation with tbe 
State Government concerned. 
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I. P. S. aDd Central Senlces omcerl to 
be Taken Into I. A. S. Cadre 

*143. SHRI RAM SINGH AYARWAL: 
Will the Minister of HOME AFFAIRS be 
pleased to state : 

(a) whether it is a fact that Government 
have decided tn take officers of the Indian 
Police Service and other Central Service .. 
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Including tha Centra I Information Serrise, 
into I. A S. Cadre; and 

(b) if so, what is the percenlage of such 
officers taken into I. A. S. cadre and what 
is the t~ a of selection ? 

THI; MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRl 
VIDYA CHARAN SHUt<.LA): (a) No, 
Sir. 

(b) Does not arise. 

International Airport at Cochln 

·144. SHRIMATI SUSEELA 
GOPALAN: 

SHRI VISWANATHA MENON: 

Will tbe Minisler of TOURISM AND 
CIVIL AVIATION be pleased to stale: 

(a) whether Government are aware of 
the necessity of having an international 
Airport at Cochin ; and 

(b) if so, Ihe steps being taken by 
Government to build such an Airport at 
Cochin 1 

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAN SINGH): 
(a) Due to limitation of resources. it will 
not be possible at this stage to increase the 
number of international aIrports beyond the 
existing four al Delhi, Bombay, Calcutta 
and Madras. 

(b) Does not arise. 

N ellleci by Centre of Problems of Wesl 
Bengal 

*145. SHRI K. M. KOUSHIK: 
SHRID.N.DEB: 
SHRI H.AIYlAL KHAN: 
SHRI G. C. NAIK: 
SHRI R. K. AMIN : 

Will the Miaister of HOME AFFAIRS 
be pleased to sta te : 

(a) whether tbe attention of Government 
has been invited to the opeoinl Address by 
tbe West Bengal Governor 10 the State 
Assembly on the 21st January, 1970 attribut-
ing Ihe continuing strains in the State to the 
continued nellloel by the Centre of Its acute 
and massive problems; and 

(b) if S0, the reaction of GovelUment 
ill this reprd ? 

THE MINISTER OF HOME AFFAIRS 
(SIIRI Y. B. CHAVAN) : (a) Yes, Sir. 

(b) GovelUment do not alree ",ilh these 
views. There has not been any nqlect OJ! 
the part of the Central Government, of the 
problems of West Bengal. 

Release of Delenus on Expiry of 
Pre,enlin Deteulion Ael 

·146. SHRI P. C. ADICHAN : 
SHRI MUHAMMAD 
SHERIFF: 

SHRI RABI RAY : 
SHRI HIMATSINGKA : 
SHRI B. K. UASCHOWDHURY; 

Will the Minister of HOME AFFAIRS 
be pleased to state : 

(a) the number of detenus released 
consequent on the expiry of the Preventift 
Detention Act in each StatelUnion Territorr, 
and 

(b) which of the State Government! 
Admini!trations bave since enforced State 
Ordinances or enactments providing for the 
preventive detention witb the details 
thereof? 

THE MINISTER OF HOME AFFAIRS 
(SHRI Y. B. CHAVAN) : (a) A statemant 
is laid on the Table of the House [fillccd ,,, 
Library. Sec No. LT-2636/70l 

(b) Governments of Assam, Andhra 
Pradesb, Orissa, Maharashtra and Madhya 
Pradesh "have undertaken legislation 10 
provide for preventive detention. States or 
Andhra Pradesh, Assam, Madhya Pradesh 
and Maharashtra have provided for preven-
live detention for reasons connected with 
security of tbe State, mainten.ucc of public 
order and maintenance of supplies and 
servU:es essential to tbe community. In 
Orissa, preventive detention is provided fOIl 
reasons connected with public order only. 
The Orissa Preventive Detention Ordinance, 
1969, bas been extended to the Unioli 
Territories of Manipur ROd Tripura. 

Display of Mao POlIter. 

*147. SHRI J. H. PATEL: Will the 
Minister of HOME AFFAIRS be pleased 10 
state : 
(a) whetber it is a fact tbat Mao pas_ 

bve been seen in certain parts of India: 
tIIId 
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(b) if so, the steps Government have 
taken in order to stop ~ a t to 
treason in ttt.! country? 

THE MINISTER OF HOME AFFAIRS 
(SHRI Y. B. CHAVAN): (a) According to 
informotion received rrom state governments/ 
union territory administrations, no such 
posters have appeared since December I, 
1969, in Andhra Pradesh, Gujarat, Haryana, 
Nagaland, Assam, Chandiprh, Dadra and 
Napr Haveli, Goa, Daman and Diu, Hima-
chal Pradesh, Laccadive, Minicoy and Alrlin-
divi Islands, Manipur, NEFA and Pondi-
cherry. Such posters have, however, appeared 
In West Bengal, Assam and Mysore, Infor-
matian from the remaining atatea/unian 
territories is awaited. 

(b) A close watch on such activities is 
kept. In Mysore, a person was apprehended 
while pastinl such posters in Bangalore in 
January, 1970 and was prosecuted under the 
Mysore Police Act. He has since been con-
victed by the court. 

AndamaD Special Pa, 

-148. SHRI GANESH GHOSH: 
SHRI K. RAMANI : 
SHRI K. M. ABRAHAM: 

Will the Minister of HOME AFFAIRS 
he pleased to state : 

(a) whether it is a fact that Government 
are not paying the Andaman Special Pay to 
all mainland recruits in the Andaman and 
Nicobar Islands, who are in continuous ser-
vice from a date prior to tbe 4th June, 1969 
OD the terms under which they were re-
c:nUted ; 

(b) if so, tbe reasons tberefor ; and 
(cl whether Government will consider 

DOt to cbange the terms and conditions under 
which tbey were recruited ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDYA CHARAN SHUKLA): <a> to (c). 
A Statement is laid on the Table of the 
Houae. 

The question of rationalising the set-np 
of Andaman Special Pay was under the con-
lideration of the Government of India for 
some time. On a careful ""aminalion of all 
the faQlora It _ IXIIIIidtred deIiraIJIe to 

withdraw Andaman Special pay and to re-
place it with a Compensatory allowance and 
a Special allowance. Orders in this regard 
were issued on the 4th June, 1969. It was, 
bowever, provided in ihose orders tbat per-
sons who wcre already i'l service under the 
Andaman and Nicobar Administraiion as 
'mainland recriuts' rrom a date prior to the 
4th June, I <)69 and were drawing Andaman 
Special Pay, would continue to draw Anda-
man Special Pay so bng as tbey continue in 
the same post, and that on their first pro-
motion after the 4th June, 1969, they would 
have the following option, which once exer-
cised would be final : 

either (i) The reduction. if any, in their 
emoluments. on accouut of the 
loss of Andaman Special Pay 
drawn by them in the lower post, 
would be protected by the grant 
of Personal Pav to be absorbed 
in future ~ t  Tbey would, 
how<ver, not be entitled to thG 
Special allowance admissible to 
&mainiand recruits'. 

or (ii) They would cease to have any 
claim in relation to Andaman 
Special Pay and would draw 
Compensatory allowance and 
Special allowance under the new 
orders. 

2. The orders of tbe 4th June. 1969 
have been rramed after due consideration, 
and it will not be pos,ible to perpetuate 
the continuance of Andaman Special Pay by 
a\lowing the mainland recruits who drew it 
prior to the 4tb June, 1969, to continue to 
draw it even after their promotion arter the 
4th June. 1969. However, they have been 
given and option as indicated above. 

InabilltJ of Iddlan Embassy ID Italy to 
Supply Literature aboat ladla to 

Tourists 

*149. SHRIE. K. NAYANAR: 
SHRI P. RAMAMURTI : 

Will the Minister of TOURISM AND 
CML AVIATION be pleased to state: 

(a) whether it is a fact that the Indian 
Embassy in Italy is not able to provide 
literature about India to tbe tourists; 

(b) whetber the attention of Government 
hu been draw to tho complaints whlcb 
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appeared in the R/1IIl1I Daily dated the 16th 
January, 1970 ",garding this; 

(e) if so, whether Government propose 
to take necessary steps in tbe matter; 
and 

(d) th~ details of the steps proposed to 
be taken? 

THE MINISTER OF TOURISM AND 
CIVIL AVIATION !DR. KARAN SINGH): 
(a) No, Sir. Our ~ y in Rome is ade· 
quately sunplied with tourist publicity 
literature . 

(b) I have seeD the letter in question. 
Enquiries show th,t ., he writer has since 
realized that his bformation was in-
correct. 

(c) and (d). Do not arise. 

Reported Statement of Tamil Nadn Cbief 
MInIster Re : C. P. I. (M) Leaders 
UndergoIng MIlitary-Type a ~ 

In Chandlgar" 

°150. SHRIMATI ILA HALCHOUD 
HURl: Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) whet"er it is a fact that the Chief 
Minister of Tamil Nadu has recently brought 
it to the notice of the Government of India 
that some leade,. of the Communist Party of 
India (Marxist) have been undergoing 
"Military-Type" training in Chandigarh 
(Punjab) ; and 

(b) if so, the action taken in the 
matter? 

THE MINISTER OF HOME AFFAIRS 
(SHRI Y. B. CHAVAN): (a) and (b). 
Government have seen press report of a 
statement to this efl'ect made by t he Chief 
Minister of Tamil Nadu in the State legis-
lative Assembly on January 23, 1970. The 
Government of Tamil Nadu has been re-
quested to furnish the relevant faets. 

Deatb of Border Stearl ty Mea dne to 
Land Slides lad HostilitIes by 

Pakl.taD and Cblna 

801. SHRI MANGALATHUMADAM: 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) the number of Border Security men 
4iod durm, the last year due to lad .ud. 

and hostilities by Pakistan and China; 
and 

(b) the stepa taken to avoid such hap-
penings in the border area ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF HOME AFFAIRS (SHRI 
VlDYA CHARAN SHUKLA): (a) ElI-
eluding the border of Jammu and Kashmir, 
West Bengal and the North·East Frontier 
Agency, 7 constables died due to land slidesl 
avalancbes during the year 1969. There were 
no casualties due to any border clashes with 
Pakistan and China during the year 1969. 
Information relating to Jammu and Kashmir, 
West Bengal and the North·East Frontier 
Agency Administration is being collecttd 
and will be laid on the Table of the 
House on receipt. 

(b) All possible precautions, consistent 
with the need of patrolling for national 
security are taken and extra vigilance is 
maintained at the time of heavy snow fall. 
Before pos" are located the vulnerability of 
the sites to land slides is taken into con-
sideration. When Border Security personnel 
move out in the snow area they are warned 
to maintaiD contact with each other so that 
if some of tbem get invol vee! in a land slido 
the others can come t'J their rescue. 

(Jneartblog lIf Arms Padorlell by 
Police 

802. SHRI BABURAO PATEL: Will 
the Minister of HOME AFFAIRS be pleased 
to state: 

(a) whether a miniature arms factory 
was unearthed on the 12th January, 1970 
in a village called Nausana in Uttar 
Pradesh; 

(b) if so, the nature of arms found and 
their quantity ; 

(c) tr e number of such arms factories 
unearthed by Police in difl'erent States of 
India during the last two years ; and 

(d) the names of owners who were found 
operating th ~ anus factories and the nature 
of action taken against them ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VlDYA CHARAN SHUKLA) : (a) and (bl. 
The Government of Uttar Pradesh have in-
formed tIJat the State Police rocover¢ On 
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January 6, 1970 the following items from a 
bouse in village Nau ... "a in Uttar Pradesh: 

(il One country made pistol in service-
able condition : 

(ii) one not completely  fabricated 
country made pistol ; 

(iii) some spare parts of pistols ; and 

(Iv) tool8 for manufacture of country 
made pi.tols. 

(e) and (d). A statement containing the 
inrormation received from the Governments 
ot Andhra Pradesh, Assam, Gujarat, Har)ana, 
Orissa and Punjab is atta h~  Information 
in n .. rect of the remaining States will be laid 
down on the Table of tbe House on 
receipt. 

STATEMENT 

-------------

Name of the State 

Part Ie) of the Question "The 
No. of arms factories unearthed 
by police in different States of 
India during the last two years." 

Part (d) of the Question. 'The 
names or owners who were 
f"und operating these arms 
factories and the nature of 

(viz. 1968 and 1969) action taken against them' 

1. Andhra Pradesh One 

2. 

3. 

4. 

5. 

6. 

Assam Nil 

Gujarat Nil 

Haryana Nil 

Ori5sa Nil 

Punjab Nil 

Working of Indian Institutes of 
Technology 

[03. SHRI MANGLATHUMADAM: 
Will the Minister or EDUCATION AND 
YOUTH SERVICES be pleased to state: 

(a) whether any study bas been made 
about ihe working of Indian Institute of 
~h y at 4 centres in the country ; and 

(h) whether any uniform pattern of 
working is in force in these Institutes? 

THE MINISTER OF EDUCATION 
AND YOUTH SERVICES (DR. V. K. R. V. 
RAO) : (a) The working of the Indian 
Institute of Technology, Kbaragpur. was 
reviewed in .959. It has been decided to 
rrview again tbe Kharagrur Institute and 
also the otber four Institutes of Tecbnology 
al Bombay, Madras, Kaupur and Delbi. 
Separate Review Committees are being 
appointed for the purllOSC. 

(b) All the five Institutes of Technology 
!VO !l"vemed by lbe same ~t t t a of 

3 persens viz. Shaik Nabi 
Saheh, Shaik Karim and Shaik 
Hussain were arrested. They 
were P1'OleCuted and convict· 
ed by court to pay a fine of 
Rs. 100 each. 

Does not arise. 

Does not arise. 

Does not arise. 

Does nol arise. 

Does not arise. 

Technology Act, 1961 and the Statutes framed 
under tbat Act. 

Ait'eemenla bet.eeo Edueatloa •• aad 
Cultoral Orgaols.tioo aod 
U. N. E. S. C. O. 

~  SHRIRAMACHANDRA 
VEERAPPA: 

SHRI Y. A. PRASAD: 

Will Ihe Minister of EDUCATION AND 
YOUTH SERVICES be pleased to state: 

(8) whether it is a fact that a number 
of IlJI'CCmeDts have been signed in January, 
1970 between Ihe educational and cultural 
organisations aud UNESCO ;' aDd 

(b) if so, tbe details of those agree-
ments? 

THE MINlSmR OF EDUCATION 
AND YOUTH SERVICES (DR. V. K. R. V. 
RAO) : (a) No, Sir. 

(b) Does not tIri ... 
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Proptlled Amalgamation of Aslaoka, 
Janpath, Lodbl Dod RanJIt Hotels 

, In New Delhi 

80S. SHRI RAMACHANDRA 
VEEAAPPA: 

SHRI Y. A, PRASAD : 
SHRI SHIV KUMAR SHASTRI: 

Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to stare: 

(a) whether it is a fact that the manage-
ment of Ashoka Janpath, Lodhi and Ranjit 
Hotels in New Delhi i. likely to be 
amalgamated with the India Tourism Deve-
lopment Corporation; and 

(b) if so, the main reason for taking up 
IUch a step 7 

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAN SINGH): 
(a) Yes, Sir, 

(b) The maiD objective of tho proposed 
amalgamation of the Ashoka Hotels Limited 
aod tbe Jaopath Hotels Limited with the 
India Tourism Development Corporation 
Limited is to form a single Corporation 
which would derive the benefits of a broad 
range or tourist activities, and ensure fuJI 
co-ordioation in policy matters between the 
various component units. 
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Flnaaclal Aulstanre to Himachal Pradesil 

807. SHRI PREM CHAND VERMA' 
Will the Minister of HOME AFFAIRS .,.; 
pleased to state : 

(a) the amounts allotted to Himlchal 
Pradesh on account of administration expen-
diture during the years 1968-69 and 1969-70 
and how much wa, utilised by ~ ha  

Pradesh and what are the details thereof; 

(b) the amount given to Himachal 
Pradesh for the Annual Plan for the year 
1968-69 and what were the linal allotments 
made to Himachal Pradesh for the Fourth 
Five Year Plan; 

(c) whether the Himachal Pradesh 
Government expressed its dis·sati.fa:tion 
over the amount allotted and if so, how 
much amount has been demanded by the 
State Government ; and 

(d) whether the Central Government 
will increase the Plan allotment of Himachal 
Pradesh on the basis of the Report of the 
Finance Commission, and if so, when the 
decision will he taken 7 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VlDYA CHARAN SHUKLA): (a) A sum 
of R,. 2729.25 and Rs. 2919.42 lakhs on 
account of administration expenditure 
dnring the years 1968-69 and 1969-7u res-
pectively were allotted to the Government 
of Himachal Pradesh. Tbe actual amount 
utilized during 1968-69 was Rs. ~ 

lakhs (Departmental figure). A statement 
showing amounts allocated for Pay and 
AHowallC<lS, T. A. and Other Char Charges 
for the years under reference and the actud 
amounts utilized therefor by the Government 
of Himachal Pradesh during the year 1968-69 
and the amounlS allocated for 1969-70 is 
attached. The utilisation ~ ~  the 
year 1969-70 will he anilable after the 
close of the year. 

(b) The ~t ay  for 1968-69 and for 
Fourth Five Year Pie (1969-74) as approv:d 
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by the Planning Commission are Rs.15.SO 
Crores and Rs. 94.40 Crores respectively. 

(e) Yes Sir. The Government of 
Himachal Pradesh had asked for an outlay 
of Rs. 235.60 crom for the Fourth Plan 
(1969-74) apinst which the Planning Com-
mission allocated Rs. 94.40 Oores. The 
Commission has however been approached 
by the Himachal Pradesh Government for 

enhancement of their 4th Plan allocation 
to atleast Ra. 139.19 Crores .1 recommended 
by the Working Group. 

(d) The question of any increase in the 
outlay for Himachal Pradesh 81 a result of 
the report of the Financo Commission does 
not arise as the Union Territories do not 
come within the purview of the Commis. 
sion's terms of reference. 

STATEMENT 

Revised Bltlmatea Actuals (Departmental) Budset Bltimatea 
1968-6 I 1968-69 1969.70 

(al ~ta h t Charaes 1842.64 
(Pay and Allowances) 

(b) Travellinl Allowance 96.52 

(c) O\her Charges 790.09 

Total 2729.25 

Ellpendltnre on Admlnhtratlon of 
Union Terrltorin 

808. SHRI S. KUNDU : Will the 
Minister of HOME AFFAIRS be pleased to 
state: 

(a) the expenditure incurred by eacb 
Union Territory on the administration of 
tbe respective Union Territory and how it 
compares with t!te resources of that Terri· 
tory; and 

(hI whether any steps have been taken 
to normalise such expenditure and bring it 
to the level of the resources of tbe respective 
Union Territories ? 

mE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDYA CHARAN SHUKLA): (a) A 
statement sbowing expenditure on the 
Administration of Union Territories a9 
comp .red to their revenue resources is laid 
on the Teble of the House. [Placed III 
Llb,ary. See No. LT 2637/70] 

(b) In§tructions have ~  given to Ihe 
Union Terri tories from time to time tn secure 
economy in expenditure like reduction of 
provi.;oro for travelling Allowances, ban on 
upgradation of pay scales, non·fllling liT' of 
vacant posts as far as ~  Work 
Itudies are also carried out by the Union 
T""tories ~ S t  to III., '40 

(Rupees in lakhs) 

1814.05 1982.25 

106.64 94.97 

684.20 f.42.2J 

2604.89 2919.42 

staft'requirements and eft'ect economies in 
staft' expenditure wherever feasible. It has 
also been impressed upon the Union Terri-
tories with Leaislatures 10 raise additional 
resources either by enbancement of rates of 
existing taxes or by tapping new sources of 
inoome in the light of the recommendations 
of the Study Team of the A. R. C. on the 
Administration of U. Ts and NEFA. Some 
of the Union Territories have taken steps to 
tap additional resources by up·ward revision 
of tax structure and new laxation. It is 
bowever not possible to meet the entire 
expenditure from the resources of the 
Territorrics. 
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Produetlou or BrIck, 

810. SHRI B. K. DAS-
CHOWDHURY: 

SHRI S. C. SAMANTA 

Will tbe Minist'!r 01 EDUCATION AND 
YOUTH SERVICES be pleased to state: 

(8) wbether the Central Building 
Research Institute bas designed a macbine to 
produee bricks ; 

(b) if so, the production of bricks per 
bour by tbat macbiDe : and 

(c) the approximate cOit of Ibe m&chi"e 
cIealped 7 

THE MINISTER OF EDUCATION 
AND YOUTH SERVICES (DR. V. K. R. V. 
RAO) : (a) Yes, Sir. 

(b) 3,000 bricks per bour in trial pro-
duction on a proto-type macbine. 

(c) The estimated cost of tbe prototype 
is about Rs. 40,000,'-. This may come down 
substanlially if the machine is produced on 
commercial scale. 

Excavation of Historic MODumeat Near 
Paraaa QUa. New Delbl 

811. SHRI GADJLlNGANA GOWD : 
SHRI MANIBHAI J. PATEL: 

Will the Minister of EDUCATION AND 
YOUTH SERVICES be pleased to state: 

(a) whether excavation was started by 
experts 01 the Department 01 Arcbaeology 
on the grounds close to Purana Qila in 
New Delhi to lind evideoee of any link of 
this bistoric monument witb the pte·historic 
times described in the Mahabbarata ; and 

(bl if so, the details thereoC and the 
results achieved? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
YOUTH SERVICES tSHRJMATI 
JAHANARA JAIPAL SINGH): (a' 
Excavation has been under taken by tbe 
Arcbaeological Survey oC India inside tbe 
Purana Qila and not on tbe grounds close 
to it, witb a view to determining the anti-
quity of the site as also 10 laying bare 
sizab Ie portions of successive periods of 
of occupation. Trival excavation in 1955 
bad already indicated that the earliest 
occupation of tbe site began around 1000 
B.C. 

(b) The present excavation wbicb began 

in January, 1970 has so far exposed strata 
belonging 10 the Sultanate, Rajput, GuPta 
and Kushan periods ranging from 14th 
century backwards to tbe early cedturies of 
the Christian era. l!esides structural remains. 
fragments of Chinese porcelain bearing 
inscriptions of the Ming Dynasty. Chinese 
eeladoD were, pre-Mughal glazed ware and a 
paper tbin finely decorated ware; coins of 
Adil Shah Sur, Balban, late Rajputs. late 
Kushan type and seal of Gupta period and 
a sealing of the Sunp-period ba\e been 
found. 
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Lottery Scbeme of Delbl Adml.lstratiOD 

812. SHRI G. Y. KRISHNAN: Will 
ibe Minister of HOME AFFAIRS be pleased 
to state: 

(a) whether it is a fact that the Central 
Government had approved a lottery scheme 
of tbe Delhi Administration under wbicb 
tbe money coming from tbe lottery would 
be utilised for the improvement of Jbuggi 
Jhopri colonies and improvement of urba,) 
and rural villages; 

(b) if so. what steps had been taken to 
check that the mcney is spent for approved 
scbemes; and 

(c) whether sny directives have been 
issued to all the States in regard to tbe 
purpose for which lottery money is to be 
spent and wbether any uniformity exists in 
all the States about objectives of tbe lottery 
scheme? 

THE \1INISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDYA CHARAN SHUKLA): \a) Yes, 
Sir. The profits earned are to be utilised 
for the following social welfare schemes. 

( I \ Construction of cheap tenements 
for the low income service per-
sannel. 

(2) Improvement of facilities in 1.1. 
Colonies, 

(3) Resettlement scbemes for the 
benefit of tbe villagers wbose 
lands have been acquired and 
whose villages have come within 
the urbanisable limits of Master 
Plan. 

(4) Setting up of Community and 
social welfare centres. 

(b) It has been reported by Delhi 
Administration that the Lt. Governor, Delhi, 
has constituted a Committee consisting of 
Shri V. K. Malhotra, Chief Executive 
Councillor, Shri Shiv Charan Gupta, Mem-
ber, Metropolitan Council, Shri S. G. Bose, 
MuJlick Vice-Chairman, D.D.A., Shri Jail 
Mohan, Commissioner, Implementation. 
D D.A. Shri A. P. Puri, Chief Accounts 
Officer as Adviser Planner and Shri M. L. 
Mongia, Joint Director lotteries. , The 
Committee submits schemes to the Lt. 
Governor who approves them in accordance 
with the existing directives of the Home 
Minish)'. 

(c) No, Sir. 

Colllfraetiou at H8_18I".I. Bar_ 
813. SHRI ABDUL GHANI DAR: 

Will the Minister of HOME AFFAIRS be 
pleased to state : 

(a) how much of the constructions have 
been completed at Hussaniwala border for 
office, visitors and tbe Police staff ; 

(b) whetber electrification facilities have 
been made available in those new construc-
tions; and 

(c) wbether any buildings for tourills or 
visitors have been built there with sanilaly 
facilities ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VlDY A CHARAN SHUKLA): (a) to (c). 
Plans have been finalised for the construc-
tion of permanent buildings including 
barracks for accommodating the border out-
post, customs check-post etc. and for 
providing adequate facilities for tourists at 
Hussainiwala. Provision of electricity, water 
supply and sanitary facilities for all the 
building is included in tbe plan and 
estimates. 
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Grant and Loan to Haryana ~ __ t 
for Conslrudlon of State Capilal 

815. SHRI SHRI CHAND GOYAL: 
Will the Minister of HOME AFFAIRS be 
pleased to sate : 

Ca> when "'ill the amount Rupees ten 
crores as grant for the construction of its 
eapital will be made available to the Haryana 
Government; 

(b) when the am,unt of loan of rupees 
ten crores will be made available; and 

(c) whether !he Haryana Governmer.t 
have demanded the above amount? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VI' YA CHAR AN SHUKLA): (a) and 
(b). The Harayana Government "ave been 
asktd to take early action with regard to 
the selccti"n of site of the new capital. The 
time ,ebeduled fur giving the grant and loan 
would be considered when the Harayana 
Government arc I eady with their proposals. 

Cc) No. Sir. 

A.ll'lIdmenl of ("onslitutional Pro,i.ioa 
R<lIarding lime gap bel""en T .. o 
Session. of a StJIte Assembly 

816. SHRI JYOTIRMOY BASU : 
SHRI VISWANATHA MENON: 
SHRI P. GOPALAN : 
SHRI K. RAMANI: 

Will Ihe Minisler of HOME AFFAIRS 
be pleased to state: 

ta) whelher it is a fact Ihat Government 
are considering 10 amend the Constitutional 
provisio" in order 10 remove the time gap 
between Ihe two sessions of a State Legis-
lative Assembly; 

(b) if so, the details thereof; 

(c) whether Government's altention has 
been draw to the action of certain Chief 
Ministers who were in a minority and had 
\lilt off calling the AsKmbly meeting by sill 
months; and 

(d) whether the attentjon of Goverl'JDent 
has also been drawn inlo any such allega-
tinns and, if so, tbe details thereof? 

THE MINISTER OF STATE IN lHE 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDYA CHARAN SHUKLA): (a) No, 
Sir. 

(b) to (d). The Conference of Presidina 
Officers recommended that sui(able steps 
shou'd be laken 10 evolve conventions 
inler alia Ihal where there is undue del8¥ 
in summoning a Legislalive Assembly and 
the majority "f members in tbe Legislsti .. 
Assembly desire 10 discu» a molion of no 
confidence in a Ministry and make a Rquest 
10 that effect in wrilling tt' the Chief Minis-
ter. the Chief Minister shall advise the 
Governor 10 summon t: e Asse mbly witbiD 
a week of such request. The AdministJa.. 
tive Reforms Commissicn have recommended 
that when a question arises as 10 whether 
the Council of Minislers enjoys Ihe c:onfI.. 
denee of the majority in the Assembly and 
Ihe Chief Minister does nol advise the 
Governor to summon the Assembly, the 
Governor may. if he think. fit, &110 ",010 
summon the Assembly for the purpose 01 
obtaining its verdict 00 the queslion. ~ 

recommendations are being examined. 

Policy of Go,.,na.ent Regardiag H.lelll 
!n Prj'8te SeclM 

817. SHRI S. M. BANERJEE: 
SHRI ISHAQ SAMBHALl : 
SHRI DHIRESWAR KALITA : 
SHRIBHOGENDRAJHA: 
SHRI RAMAVATAR SHASTRI: 

Will tbe Minister of TOURISM AND 
CIVIL AVIATION be pie.SI'd 10 state: 

(a) whether it is the policy of Govern-
ment to encourage more hotels in Priftfo 
sector; and 

(b) if so, the reaSODS therefore 7 

THE MINISTER OF TOURISM AND 
CIVIL A VIA TION tDR. KARAN SINGH): 
(a) and (b). In view of the IlQlIe short ... 
in the country of suitable acc:ommodatlOJl 
for foreign tourills, Goverrunent is an"ioUi 
to encourage the cODstruction of new hotelL 
While the public sector has undertaken to 
construct hotels at some imporlant touriat 
centres. the finances required 10 fill Ibe gap 
in ·botel accommodation in lhe minimum 
time must come from the private sector. 

SettIng up of 8 Laboratory to Teat 
Prrclous Siones and Gem 

818. SHRI V. NARASlMHA RAO: 
Will Ihe Minister of EDUCATION AND 
YOUTH SERVICES be pIaIped 10 .Hlle : 

(a) ~ GowrIIa!a JII'Opoeo to 
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open a laboratory to test precious stones 
aod gems; 

(b) it so, the cost of the laboratory; 
and 

(C) the place where it i. proposed to be 
established and the reason. for the same? 

THE MINISTER OF EDUCATION 
AND YOUTH SERVICES (DR. V. K. R. V. 
RAO): (a) There is DO such proposal at 
present under consideration of the Council 
of Scientific and Industrial Research. 

(b) and (c) Do not arise. 

Refi.lon of Salaries of Judlle. of Hlllh 
COlIIts and Snpreme Court 

819. SHRI HEM RAJ: Will the 
Minister of HOME AFFAIRS he pleased to 
state , 

<a) whether a Hrong view has heen 
expressed for the revision of the salaries of 
the High Court and Supreme Court Judges 
10 that men of eminence are attracted to 
these posts inasmuch as the salaries which 
were fixed in 1957 arc out of date due to the 
rising cost of living ; aod 

(b) if so, the reaction of Government 
tbereto ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
YIDYA CHARAN SHUKLA): (a) Yes, 
Sir. 

(b) The matter is under consideration. 

Study of Nuclear Physics In Indian 
Unl'fCrlltieti 

820. SHR.I MOHAN SWARUP : 
SHRI SRINlBAS MISRA: 
SHRI J. AHMED : 

Will tbe Minister of EDUCATIGN AND 
YOUTH SERVICES he pleased to .tate: 

(a) wbether it is a fact that the Vice-
Cbaocellor of War wick University aod the 
SeI;retary-Geoerai of the ASIOCiation of 
Commonwealth Universilies bave expressed 
seven criticism over the study of Nuclear 
Physics in the Indian Universities; aod 

(b) wbether, in the liaht of the criticism, 
Government propose to reconsider teachiq 
of Nuclear Physics and restrict it to teaching 
and r_b In Applied ScieD&le ooJy ? 

THE MINISTER OF EDUCATION 
AND YOUTH SERVICES (DR. Y. K. R. V. 
RAO) : (a) Government has seen a news item 
appearing in the press relating to an inter· 
view given by the Vice-Chancellor of 
Warwick University and the Secretary-
General of the Association of Commonwealth 
Universities along with some other visiting 
Vice Chancellors. During the course of the 
interview, the Secretary-General of the 
Association of Commonwealth Universities 
stressed the need for paying more attention 
to the teaching and research in the applied 
science "rather than the study of the 
la.innabl, nuclear research and pure 
sciences", and the Vk-e-Chancellor of the 
Warwick University said "you are in the 
middle stages of development and as such 
pure sciences and uoclea r physics would not 
help much". 

(b) This is " matter of opinion. The 
University Grants Commission takes into 
account 'arious aspects in supporting 
teaching and research in the selected 
Uoiversities in specialised lields including 
Nuclear Physics. 

h~  Co·Ordlnalion of Gandhi Darshan 
Pradarsbani and Soovenir on 

Galldbi Darsball 

822. DR. P. MANDAL: Will the 
Minister ot EDUCATION ANt) YOUTH 
SERVICES be pleased to state: 

(a) whether the Prime Minister is the 
Chairman of the Nadonal Committee for 
Gaodhi Centenary wbich sponsored the 
Gandhi Darshan Pradarshani ; 

(b) whether the Director of Information 
in her own Secretariat was responsible for 
tbe theme co-ordination of the Gaodhi 
Darshan Pradarshaoi ; and 

(c) whether th. same officer was also 
responsible for .he 'Tribute to tbe Birlu. 
piece in the Gandhi Darshan .ouvenil' ? 

THE MINISTER OF EDUCATION 
AND YOUTH SERVICES (DR. V. K. R. V. 
RAO) : (a) Yes, Sir. The Prime Minister 
is the Chairman of the Executive Committee 
of the Nalional Committee for .he Gandhi 
Centenary. The Gandbi Darshan was 
organised by a sub·Committee of the 
National Committee. 

(b) Yes, Sir. The Director of Infor-
mation in the Primo MiDi.ter'. Secretariat 
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was tbe consultant to the Gandhi  Darsban 
for the dISplay within the pavilions in a 
purely honorary capacity, 

(e) No, Sir. He had absolutely nothing 
to do ,,;th either the publication of the 
Gandhi Darshan souvenir volume or tbe 
authorship of any of the article tberein. He 
was not consulted at any stage in the editing 
or production of the \ olume in question. 

Memorandum by Mallipur School 
Mothers ... ssoclatlon 

823. SHRI M. MEGHACHANDRA: 
WiD the Minister of EDUCATION AND 
YOUTH SERVICES be pleased to state: 

(a) whether a delegation of the Manipu" 
School Mothers ~ at  met the Prime 
Minister at Imphal on the 24th September, 
1969 &nd also handed over a memorandum 
containing some of their grievances; and 

(b) if so, how far their grievances' and 
requests have been con<idered .? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EDUCATION AND 
YOUTH SERVICE!; (SHRI BHAKT 
DARSHAN) : (a) Yes, Sir. 

(b) The said memorandum wa' forwarded 
to the Manipur Administration. 

Powers of Prime MIDlster 

824. SHRI MADHU LlMAYE: Will 
the Minister of HOME AFFAIRS be pleased 
to state: 

(a) wbether it is a fact that in the course 
of her Uttar Prsdesh tour in January, 1970, 
tbe Prime Minister bad stated that as Prime 
Minister she had enough powers under tbe 
Constitution to bring the erring Chief 
Minister to book ; 

(b) if so, what are these powers and 
nnder what Articles/Clauses of tbe 
Constitution ; 

(c) whether it is also a fact that sbe also 
cbaracterised shri C.B. Gupta's revelation 
about as. 40 lakbs incurred on her tours of 
Uttar Pradesh during the mid-term Poll last 
year as a 'small matter' and an attempt to 
bring the office of the Prime Minister into 
contempt; 

Cd) if so, h ~ abe _ cbaJI" 

the figure of expeoditude or only saying that 
its revelation was an insult ; and 

(e) whether the P.rime Minister meant 
that the States were bound to incur 
expenditure on the Prime Minister's toan 
(apart from security arrangements) even if 
the tours were for party purposes ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF HOME AFFAIRS (SHR! 
VIDY A CHARAN SHUKLA): (a) No. 
Sir. 

(b) Does not arise. 

(c) to (e). Referring to complaints voiced 
in some quarters that a large sum of money 
was being spent on her tour or U,P., the 
Prime Minister had regretted that It was 
being made the subject of a controversy. 
She had explained that it was the primary 
duty or a Prime Minister to meet the people, 
understand their prohlems and difficulties 
and fas ibn her policies and programmes 
accordingly. She had added that apart 
from arrangements for the security of tbe 
Prime Minister, the State Government had 
to make aTragements for the convenience of. 
the large Dumber of penple who come to ace 
the Prime Minister. ' 
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Memoran m from IndlaD Federa tlon 
r Transport Operatwi 

'7. SHRI GEORGE FERNANDES 
Will Ihe Minister of SHIPPING AND 
TRANSPORT be pleased to state: 

(.) whether the Prime Minister had 
received a memorandum dated the 17th 
November, I %Y from the Indian Federation 
of Transport Operators; 

(b) If so, the principal demands made 
in that memorandum ; and 

(c) the steps taken to meet those 

demands? 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS AND IN THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI 
IQBAL SINGH I  : (aJ Yes. 

(b) The following main points were made 
by the Federation :-

(i) The suggestions made by it relating 
to the provisions of the Motor 
Vehicles (Amendment) Bill be 

examined carefully and the relief 
a.ked for given to road transport 
operators. 

(ii) Two Committees may be appointed, 
one to enquire into the price 
structure of automobile tyres and 
another to fix and regulate the 
prices of tyres and cbassis. 

(iii) Tbe formation of cooperatives of 
truck owners, taxis and auto 
ricksbawl should be encouraged. 

(c) The position in respect of the above 
points is expJai ned below :-

(j) The Motor Vehicles (Amendment) 
Bill has already been passed by 
Parliament and also assented to by 
the Prisident. The Federation's 
suggestions will be kept in view 
when the Motor VehiCles Act is 
amended next. 

(ii) The Ministry of Industrial Develop-
ment Internal Trade and Company 
Affairs bave taken several measures 
to meet the shortage of tyres and 
tubes. In addition to declarina 
tbem as "essential commodity" and 
securinl an increase in the installed 
capacity for these items, tho import 
~  SOO1O tym and tubes has aIeo 
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been arrallsed. The Federation's 
,ugge!Otions in this behalf have bee1I 
brought to the notice of the 
Department of Industrial De¥elop-
ment. who are concerned in the 
matter. fflr necessary action. 

audience DDt tn get disheartened but to work 
with toloraoco, forebearance and good 
neighbourliness, to shed their sense of fear 
aDd to participate in the national lifo. 

Scbeme to Prol'lde FiBanclal Aid .ad 
TrainlBR to Unemployed EDllneer./ 

TecbnlciaDI 
(iii) There is already a provision in the 

Motor Vehicles Act for living 
preference to tran,port cooperatives, 
over individual applicants, in the 
matter of grant of permits, otber 
things being equal. Since, bowever, 
the executive responsibility in 
respect of road transport vests in 
the State Governments, the matter 
primarily concerns them. 

Address by Mlnist.. of Industrial 
De.elopment, Internal Trade and 

Company AlI"aln at Hyderabad 

828. SHRI BABURAO PATEL; Will 
the Minister or'HOME AFFAIRS be pleased 
to state; 

(a) wbether it is a fact tbat addressing 
Muslims after Friday prayers at Hyderabad 
on the 2nd January, 1970, the Union 
Minister Sbri Fakhruddin Ali Ahmed said 
tbat. "there is still no security to your life 
and property. But do not get disheartoned. 
Have patience and tolerance. This was 

. what the Propbet bad advised Muslims to 
do during dificult times." 

( b) whether it is also a fact that as 
stated by the Union Minister, Muslim life 
and proparty in India are not safe ; 

(e) if so, the reasons thenCor and the 
steps taken to protect Muslim life and 
property; and 

(d) if the reply to part (b) above be in 
the negative, tbe reasons why the Uni"n 
Minister should say such things to alarm the 
Muslims and to give Pakistan some material 
for anti-Indian propaganda? 

mE MINISTER OF STATE IN THB 
MINISTRY OF HOMB AFFAIRS (SURI 
VIDYA CHARAN SHUKLA): (a) tn (d). 
The Union Minister for Industrial Develop-
ment, Internal Trade and Company Malrs, 
while speaking in Mecca Masjid, Hyderabad, 
on January 2, 1970 bad said that, unfortun-
ately, due to machinations of some mischi-
evous and unsocial elements riots took place 
and created a sense of fear among the 
Muslims. Ho had, however, advised the 

829. SHRI BHAGABAN DAS ; 
SHRI JYOTIRMOY BASU : 
SHRI MOHAMMAD ISMAIL; 
SHRI CHINTAMANI 

PANIGRAHI; 
SHRI SRADHAKAR SUPAKAR; 
SHRI MANIBHAI J. PATEL; 
SHRI SHIV KUMAR SHASTRI; 
SHRI N. K. SANGHI : 
SHRI HUKAM CHAND 

KACHWAI; 
SHRIMATI IL ... 

PALCHOUDHURI ; 
SHRI ATAM DAS ; 

Will the M'nisler of HOME AFFAIRS 
be pleased to state; 

(a) when the Government (botb Gentral 
and State Governments) schemes to provide 
financial aid and Irsining to unemployed 
eDgineer. and tecbnicians was initiatM ; 

(b) what were tbe details of the 
schemes ; 

(c) the amount of State-wise financial 
aid sanctioned and actually disbursed till 
date, and the nature to tochnical traininl 
given; 

(d) the number of unemployed on,ineers 
and technic;aDs wbo bave been able to start 
now industries ; 

(e) the percentile of unemployed 
enginc(rs and technicians covered by the 
scbemes, State-wise, till date ; and 

(1') whetber tbese scbemes have so far 
failed to take off ; and if so, tbe causes of 
their failure ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
K. S. RAMASWAMY) : (a) and (b). The 
Central Go,wnment initiated in May, 1968, 
a number of measures for creatin, additional 
employment opportunities for engineers. A 
list of these meaaures was placed on the 
Table of the House in answer to Starred 
question No. 138 on 26th July. 1968. One 
IIf tboso measuros onvisqos financial 
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Ulistance to ulICmployed eqiDeer. to enable 
them to set up small 8CBle Industries. The 
Department of Industria! Dewlopmeot in 
the Central Government prepared a Model 
Scheme for such financial assistance and 
circulated it to the State Government for 
heing considered for inclusion in their 
Annual Plans. The scheme provides for 
90% of the working capital for the Industry 
being olfered in the form of loana on easy 
tertns from financial Institutions as well 85 

fixed assets such as land, building and 
machinery being made available to the 
entrepreneur by the Government on equally 
easy terms. The Government. nf Assam. 
Kerala, Deihl and Chandigarh have already 
included the Scheme in their respective 
Plans. Many State Governments are also 
implementing independent schemes for such 
financial assistance in collaboration with the 
State Bank of India Or tbe State Industrial 
Develnpment CorporatiDD. 

In order that unemployed engineers may 
acquire suitable e'pertise for taking advatage 
of these schemes. the Sma" Industries 
Service In3titute conducted a training course 
for engineering graduates and diploma 
bolders on 'Industrial Entrepreneurship' 
bLlt year. 56 engineers were trained in this 
coune. In addition, under the Traininl-In-
Industries Scheme of the Mini,try of Educa-
tion. 11,210 cngineers both graduates and 
diploma holders have received practical 
training in various industries in the public 
and private sectors. 

(c) Precise inf:)fmation about the total 
amount of financial aid IlInctioned by tbe 
State Governments for unemployed engineers 
for setting up small scale industries is not 
available. 

The trainiog course conducted by the 
Small Industries Service Institute on 'Indus-
trial EntrepreneuJShtp' aImed at givinll 
instructions t3 engineers "OOut the various 
facilities e"tended by Government institu· 
tionslagencies to entrepreneurs for 8IIftinil up 
sma" sea Ie industr1es. It also inclutWj 
instructions on such topics as 'manqement 
policies and practices'. The engineers were 
also given In-Plant Training in several small 
scale units. 

Under the Training-in-Industry S. Lom: 
of the Ministry of Education, engino ring 
graduates and diploll1/l holden r_ive 
practical traipint hi in!ltlstfi.. fer a Jlllriod 

ranging from one to two years and receive 
stipends for tbis period. 

(d) The total number of people whn 
have been able to start new industries with 
tho financial aasistance given by tbe State 
Governments is not available. However, 
Governn.nt of Gujarat have reported tbat 
till Octoher, 1969, about 130 technicians have 
set up industrial units under tbese Schemes. 
In Mabarasbtra, technicians are allotted 
built-up sheds nn h're-purchase basis, Under 
this Scbeme 15 plots bave been taken by 
enterprising technicians. 

leI Precise inC ormation about the percen-
tage nf unemoloyed ~ In the country 
covered by the schemes is not available. 

(f) No, Sir. 

Central araa, to N.,.eDdrllPar Ramkrlshna 
Institute 

830. SHRI JYOTIRMOY BASU : Will 
tbe Minister of EDUCATION AND YOUTII 
SERVICES he pleased tn state: 

(a) the statutory and recurring Central 
grant to the Narendrapur Ramkrisbna 
Institute uuder Sonarpur P. S. in the 
Dillrict or 24 Parganas, West Bengal year-
wise during the last three years ; 

(b) which are the other sources of 
finance of this institution ; 

(cl the amount collected from eacb 
source durinll 1968-69 ; and 

(dl the expenditure incurred under each 
principal head by the Institute durin. 

~ ? 

TIlE MINISTER OF EDUCATION 
AND YOUTH SERVICES (DR. V. K. R. 
V. RAO) : (a) No statutory and recurring 
grants a ~ paid by Government of India to 
the NarendraplJr RalOkrisbna Institute. 

(b) to (d). As this is a privately manaaed 
iast/tution, Government of India bave no 
informatiM. Government of Indill h ~  

made allllilablll an  ad hili; grant of Rs. 
9O,ooo/-to this School during 1967 tor 
'Irengtheniq hostel accoJ!lmodation. purcha w; 
of bona aad book rack. and for coDstrlUjl-. 
tjcIa offoqr family quart.,. 
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Gan.hI Da_.. Ellbl1lJtJOIII 

831. SHRI G. Y. KRISHNAN: Will 
the Minister of EDUCATION AND YOUlH 
SERVICES be pJeued to state : 

(a) the number of Gaadbi Danbaa 
&bibitioDs held in India and abroad in 
1969 ; 
(b) tbe number of Gandbi Comers 

eatalllisbed in National Museums ; and tbe 
Ch.ln of Gandbian studies established in 
various Universities ; and 

(c) tbe number of International Essay 
Competitions beld ? 

THE MINISTER OF EDUCATION 
AND YOUlH SERVICES (DR. V. K. R. V. 
RAO> (a) to (c). Information is being 
collected and will be laid on tbe Table of tbe 
House. 

F ...... Plaa Ellpell.Ullre For Denl.pmnt 
of Parildeep Port 

832. SHRI CHINTAMANI PANIG-
RAm : Will the Minister of SHIPPING 
AND TRANSPORT be pleased to state: 

(al wbetbec tbe Fourth Plan estimates 
of expel!diture for the developmeot of 
Paradeep Port bave been finalised ; and 

(b) if SO, wbat il the estimated 
apenditure? 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF PARUAMBNTARY 
AFFAIRS, AND IN THE MINISTRY 
OF SHIPPING AND TRANSPORT (SHRI 
IQBAL SINGH) : (a> and (b). The Pourtb 
Five Year Plan programme for t... develop. 
ment of Paradeep Port bas been finalised. 
The total estimated cost nf'tbe schemes to be 
undertaken duriDs FOurth Plan Year Plan 
is as. 14 crotes. 

Milbrasbtrli·Ml'iore' Border Dllpate 

(b) whether Government are aware of 
the fact rbat the problem is being utilised by 
\'ested interests 10 rouse the people for 
ullerior motives; and 

(c) if ,0, tbe measures taken to solve 
this problem? 

THE MIJI<ISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHU 
VlDYA CHARAN SHUKLA): (a) The 
matter is under active consideration with a 
view to finding a satisfactory ·solution to the 
dispute. 

(b) and (c). Government are aware o't tbe 
desire of tbe! people for an Cd rly settlement of 
the dispute but there is nothing to show that 
these expressions are the outcome of aoy 
ulterior motives. 

Increatlc: ID Crl_ Ca_ ID Delbl 

834. SHRI ISHAQ SAMBHAU : 
SHRI K. HALDAR : 
SHRI K. M. MADHUKAR : 
SHRI VASUDEVAN NAIR: 
SH"RI SARJOO PANDEY: 
SHRI S. C. SAMANTA : 
SHRIKR.DBOGHARE: 

Will the Minisler of HOME AFFAIRS 
b, pleased to state: 

(a) whetber it is a fact tbat easel or 
murdei', dacoity, burglary, theft, lifting of 
car, committiDg suicide and rape afe in-
creasing every year in Delhi ; 

(b) what are the comparative figures of 
these crimes in tbe years 1966-67, 1967-63 
and 1968-69 ; and 

(c) the measures Goverm'nltot inter.d to 
take to bring down the Dumber of crime 
ca'es in the Capital? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VlDYA CHARAN SHUKLA) : (a> and (b). 

833. SHRIISHA'Q SAMBHALI : Slare",.", .ho"Ii"K, Crime t ~  In Del/Ii 
SHRI K. HALDER: 
SHRI RAMAVATAR SHASTRI : 
SHRI INDRAJIT GUPTA : 
SHRI ESWARA REDDY: 
SHRI G. Y. KRISHNAN: 

WDI lbe MiDister of HOME AFFAIRS 
be ~ to state : 

(a) wbat is the decision of the Centre 
for an early solution of the Mabarashtra-
Mymre bordIir cDipute ; 

Murder 

Dacoity 

Buralary 

Cafthef! 

Otber thefts 

Rape 

Suicides 

1966-67 

67 

3 

1.387 

131 

9,8i!t 

44 

151 

1967·68 1968-69 

72 84 

2 3 

1,242 1,202 

216 242 

10,187 9,479 

25 3:' 

160 ISO 
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(c) Notl! Regarding Preyentiye M eaJure. 
taken to Check Crime In Delhi: 

Patrolling of tbe affected areas is done 
on foot and by cycle. In addition. patrolling 
by trained dOl. in some areas bas proved 
very effective. Mobile wireless vans patrol 
the city round the clock. There was a dis-
tinct improvement in the .ystem of com-
munications with the setting up of a Central 
Control Room with modern fittings and 
wireless on 7-7-1969 at 5, Alipur Road under 
tbe supervision of a Deputy Superintendent 
of Police. This functions round-tbe-clock 
with exclusive telepbone connections and a 
wireless net connecting it with mobile wireless 
vans patrolling in diJferent parts of the city. 
36 such vans are deployed by day and 11 by 
night. During 1969 the mobile vans succeed-
ed in tracing out 48 stolen cars and 14 other 
vebicles. Besides, they were instrumental in 
tbe arrest of 141 accused persons and the 
recovery of 2,010 bottles of illicit liquor. 

2, Preventive arrests went up from 
8,139 in 1968 to 8,445 in 1969. Known bad 
characters and criminals released from Jail 
are watcbed; dangerous bad characters are 
extemed from the Union Territory of Delbi. 
46 bad cbarac!ers bave so far heen externed 
and cases for tbe externment of 14 more are 
pending in tbe courts. Uniformed and plain 
clothes staff is posted at important and busy 
places, including bus SlOps, to cbeck pick-

S. No. Flight No. Origin/Destination 

pocketing, eve-teasing and to keep a general 
watcb on anti-social elementa. 

3. Tbe auto-theft squad of tbe crime 
branch oJ' Delbi C. I. D. keeps a watcb OWl' 
tbe theft cases of automobile, particularly 
car tbefts and bandies complicated cases in 
wbicb inter-State IIIIngeB are involved. In 
1969 it 'ua:ecded in unearthinl a notorioua 
gang led by Harminder Sinab, a-notorious 
car lifter resulting in tbe recovery of 12 can, 
one motor-cycle one acooter and varioua 
parts of stolen vehicles valued at about 
Rs. 2. ~ lakbs. 

Scbed"e or Air India F1lgbts 

835. SHRI MANGALATHUMADAM : 
SHRI S. M. KRISHNA: 

Will tbe Minister of TOURISM AND 
CIVIL AVIATION be pleased to state: 

<a) wbetber it is a fact tbat duriog the 
last week of December, 1969, the scbedule 
of Air-India Flights was not adhered to ; 
and 

(b) if so, the r:alOns tberefor ? 

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAN SINGH): 
(al and Ib). During tbe last week of Decem-
ber, 1969. Air-India bad tbe followinll major 
delays: 

Date Period of 
Delay 

Hr •• Mta. 

Reasons 

1. AI - 124 New Delbi 25·12-1969 IJ.3S Due to engineering snags, 
(Destination) delay of 131 bn at Tehran 

and rurtber delay due to 
headwinds on the aeetoII 
Tehran-New Deihl. 

2. AI· lOB Bombay 26-12-1969 13.45 Late departure from New 
(Destination) York, due to bad 

weather. 
3. AI-lOll New York 26-12-1969 2.3' Due to bad weatber at 

(Destination) New York. 
4. AI-lll New York 27-12-1969 Flilbt terminated at 

(Destination) Kuwait for technical 
reasons. 

S_ Al-US (I) Bombay 28-12-1969 1.55 Left Bombay late by 
(origin) 1.'5 hrs. due to technical 

reaaons. 
(Ii) New DeIhl 28-12-1969 12.3' Doe to technical reBlODl, 
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TrIps MI.ed by D.T.U. BII!I!I 

840. SHRI V. NARASIMHA RAO : 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state: 

(a) whether it is a fact that on an averqe 
more than ~  trips are missed every day 
by the De,hi Transport Undeltnking buses 
and at least 300 buses break down on the 
way; and 

(b) if so, what positive steps Government 
propose to take to improve the transport 
system in the metr->politon city? 

THE DEPUTY MINISTER IN THE 
DEP"RTMFNT OF PARLIAMENTARY 
AFFAIRS AND IN THE MfNlSTRY OF 
SHIPPING AND TRANSPORT (SHRI 
IQBAL SINGH,: (a) Accordi"g to the 
General Manager. D. T. U. durirg tbe period 
from 1-11-1969 t" 31-1-70 the number of 
trips missed by tbe buses of the Undertaking 
were on an average 2,779 a day and the 
number of break downs were S~ on 8n 
average per day during tbe same puiod. 

(b) The General Manqrr, DTU has 
undertaken .h. following mea,ures to im-
prove the transport system in metropol,tnn 
city: 

(I) Beside. the Undertaking'. llcet or 
1,191 buses, 318 private buses have 
been hired to operate on DTU 
routes ; 

(2) An incentive scheme has beeD 
finalised for drivers and mainte-
nance staff under which they would 
be entitled to additional remunera-
tion if ihey outthed a minimum I)f 
~S  of the llcet and achieve a 
minimum of BS% of the scheduled 
kilometres ; 

(3) Unserviceable vebicles are now be-
ing converted into trailer·, after 
renovating the bodi" 10 run theID 
as trailer buies on selected routa 
to clear traffic during peak hoon ; 

(4) Old buses are being removed from 
normal duty fer utilisation as 
school bulllS and fer special blre 
purposes ; and 

(5) Servicing and day to day mainto-
nance is beiq d<me at ni,bt under 
tM suptnlalon of IOIIior oIIiDen, 

Statemewt by Chalr.an. Air India 
R<1Iardlng DeYtiop81ent ., TUDrist 

Industry 

842. SHRI V. NARASIMHA RAO: 
SHRI N. R. LASKAR : 
SHIU SAMINATHAN : 
SHRI NARAYANAN: 
SHRI DHANDAPANI : 
SHRI MAYAVAN : 
SHRICHENGALRAYA 
NAIDU: 

WoIl the Minister of TOURISM AND 
CML AVIO\TION be ~a  to state: 

(a) whetber lhe attention of Government 
has been drawn to t he statement of the 
Chairman of Air India that tbere are serious 
inadequacies in Ihe development of the 
travel and tourist industry in tbe country; 

(b) if so, the reaction of Government in 
this regard ; aod 

(c) the step. proposed to be taken to 
improve the tourist traffic in the country ? 

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAN SINGH): 
la) Bod (b). Yes, Sir. Government are aware 
of the ioadequacy of capacity 00 Indian 
Airlines and short... of hotel accommo-
dation as commented upon by tbe Chair-
man, Air Indi.. To over-come this, Indian 
Airlines have recently been accorded Go_n-
meot approval to acquire seven Boeinl 
737-200 aircraft. As repros hotel accommo-
dation, the bed capacity in public sector 
hotels whicb was previously 1,218 bas been 
increased to 1,568 in 1968. Besides. about 
40 new hotel projects approved by the 
Department of Tourism from the poiot of 
Yiew of lliitability for foreip tourists, are 
under various stages of construction at 
tourist centres all over tbe country. 

(0) Witbi. thot limits of avaiJable re-
BOurcea, steps that have been takea by 
Government to attract foreiaD tourists 10 
India in larger numbers are indicated in the 
atliChcd statement. 

The followin, steps bave been taken by 
Government to att,act more tourists : 

I. Intensive publicity proarammes in 
India and abroad with improved 
quality of litorature. 

~  ProYiIioo of _ hotel boda ill 
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public teCtor hotel! and Inc:mtlves 
to the private sector. 

3. Openiog of more promotional units 
abroad and intensification of publi-
city campaigns In msting 
units. 

4. Llberallsation or policy regarding 
character 8ights. 

S. Abolition of vila fees with a num-
ber of countries on a reciprocal 
basis. 

6. Bilateral agreements have been made 
with We.t Germany and the Nordic 
countries for the abolition 'of visas 
for stays urto 90 days. 

7. Extension of the period of visa 
free entry on the basis of a Tem-
porary Landing Pennit from 7 to 
21 days. 

8. Improvement of facilitation pr0ce-
dures at airports 

9. Creation of holiday resorts at 
Gulmarll. Kovalam and Goa for 
destinstional traffic. 

10. Efforts are being mAde to eliminate 
the nuisance of began and touts. 

11. Major improvements are being 
made to our four international air-
prrts. 

12. Arrangillll more satisratory and 
adequate transport facilities for 
overland journeys in the country. 

13. Developing wild·life and lbikar 
tourism. 

14. Auistance to voluntary organi-
sations. institutions and the private 
sector through grants and loans for 
improving and alJllDOllting tourist 
facilities. 

15. Improvement of exilting facilities 
at tourist centres where pouible. 

16. . Better maintenance of places of 
tourist interest including ar:haeo-
logical monumentl. 

17. Develop/nB a traioq PlOlfBDlme 
for building up a cadre of trained 
aDd qualified personnel for mannlol 
tourist services. 

DepartmeDtal Examinations aDd 
CollllrlllatiOll of GOftfDlDeDt 

EmploJees 

~  SHR.I SrrARAM Jg3SlU: WID 

the Minister of HOME AFFAIRS be plessed 
to state: 

(a> whether it is a fact that two depart-
mental ex,minations were held in the years 
1950 and 1951 ; 

(b) whether it is also a fact that some 
penons were a ~  in the 40-50 per cent 
category and were appointed as Assistants 
in the year 1954 on tbe basis of that 
examination ; 

(c) if so, the number of such persons; 

(d) whether it is also a fact that these 
persons have not so far been ~  

(d) wt,ether it i. also a fact that these 
per!'Ons have been declared junior to those 
who appeared in the subsequent departm,mtal 
examination held in 1958 ; and 

(f) if so, the justification for the same? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDY A CHARAN SHUKLA) : (a) Yes. 
Sir. 

(b) to (d). A certain number of candi-
d,tes of the Second Test held in '!lSI who 
80t marks in the range of 4()'50 per cent 
could not qualify for absorption against 
permnnent vacancies of Assistants either in 
initial constitution or in the First R. T. E. 
list issued on I-I ;954. However, as a 
matter of concession to this group, it was 
decided to absorp them against permanent 
vacancies at the subsequent maintenance 
Blages through the II R. T. E. list of Assis· 
tants issued in AUiust J 959 and III R. T. E. 
list of Assistants issued in September. 1960. 
The number of such candidates was 39 in 
the II R. T. E. and 198 in the III R. T. E. 
All the 39 candidates included in the U 
R. T. E. were confirmed before the formula-
tion of III R. T. E. Out of the 198 candi-
dates included in the III R. T. E. only 46 
rem.inetl unconfirm.d on tbe date of 
decentralisation on l-I()'1962. After decentra-
lisation confirmations in the Assistants' 
Grade are being done by the respective cadre 
authorities on cadre·wise basis. 

ee) and (f). A limited departmental 
examination for appointment to tbe U 
R. T. E. of Assistants waB held by the 
U. P. S. C. in January 1958 and the success-
ful candidates of that examination were 
included in the II R. T. E. list issued in 
AUlost 1959. The qualified candidate oC 
1958 de!Jarlmental Iltatnination were placed 
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tin bloc junior to and below all otbers in tbe 
II R. T. E. wbicb included 39 candidates 
(40·50 per cent gmup) of Ibe Second Test 
of 1951 wbo, tberefore, ranked above 1958 
examination candidates. Further, person! 
of tbis 40-50 per cent category wbo were 
subsequently included in tbe III R. T. E. 
list bad to be ranked junior to tbe 1958 
examination candidates because their relative 
geDiority followed the order of tbe R T. E. 
lists by which all the persons of the II 
R. T. E. become tin bloc senior to all the 
persons included in the 111 R. T. E. 

Outlay for developmeut of Major Ports 
and New Projects in Foarth Plan 

Period 

844. SHRI SITARAM KESRI: Will 
the Minister of SHIPPING AND TRANS-
PORT be pleased to state: 

(a) whether it i. a fact that an outlay 
of Rs. 280 crore. bas been approved by the 
National Harbour Board for the develop-
ment of major ports as also tbe new pr:>j.!cts 
to be taken up during the Fourth Plan; 

(b) if so, which are the ports to be 
developed by Government: 

(c) tbe total amount allocated for each 
port; and 

(d) the new projects that are likely to 
be taken in hand !!nder the scheme during 
the Fourth Plan ? 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS, AND IN THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI 
IQBAL SINGH): (a) Yes. A pbysical 
programme, estLl,aled to cost Rs. 2W 
cronlfl, ha. been approved for the develop-
ment of major porls during the Fourth Five 
Year ~  

(b) The Fourth Plan programme includes 
tbe development of the 8 existing msjor 
ports and the development of two DeW major 
ports at Mangalore and Tuticorin. 

(c) The total amount allocated for eacb 
Port/Project is as follows: 

(Rs. in crocca) 

-Name of PorI/Project Approved physical 

A. Major Port. 

prOlfamme for 
the Fourth Plan 

J. Qllcutta ........... ; 5.86 

2. Raldia Dock 
System ........... . 

3. Bhagirathi-Hooghly 
River Training 
Worles ....•......•..• 

4. Bombay ......•.•...... 
5. Madra •............... 
6. Cochin .............•• 
7. Visakhapatnam 
(Inner Harbour) ... 

8. Visakhapatnam 
Outer Harbour 
Project ....•.......... 

9. Kendla ........... . 
10. Mormugao ........ . 
11. Paradip .....•.•....... 
12. Mangalore 

Harbour Project. 
13. Tuticorin 
Harbour Project. 

B. Ctlntral Dredging Organi-
sation 

Grand Total 

40.00 

8.00 
48.14 
20.84 
17.89 

16.65 

35.00 

9.45 
22.00 
14.00 

16.00 

17.00 

9.00 

279.83 

or say RI. 280 crores 

(d) The new projects likely to be taken 
up during the Fourth Five Year Plan period 
an, the installation of modern iron ore 
handling facilities at Madras and Mormugao 
ports, CODltruction of an Outer Harbour at 
Visakbapatnam for handling deep -drafted 
ore carriers, the construction of a satellite 
port to Bombay at Nhava-Sheva. the cons-
truction of an Oil Dock at Cochin Port to 
cater 10 the requirements of deep.drafted 
oil tankers. the construction of a general 
cargo berth at Paradip and the establish-
ment of a CeDtral Dredging OrgaDisation to 
meet the capital dredging requirements of 
msjor and mi nQr ports. 

Imported Instruments lying Idle In National 
Laboratories aad Researcb Institatloa. 

~~ SHRIBENI SHANKER 
SHARMA: 

SHRI MAYAVAN: 
SHRI NARAYAVAN: 
SHRI N. R. LASKAR : 
SHRICHENGALRAYA 
NAIDU: 

SHRI DHANDAPANI : 
SHRI SAMINATHAN: 

Will the Minister of EDUCATION 
AND YOUTH SERVICES be pleased to 
state: 
<a) w!lether the CeotraJ S t~ Instrq. 
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IIICIIts Organisation has ~  in the 
course of its import substitution drive that 
imported inSlruments wortb eeveral crores of 
rupees are lying idle in tbe Indian labora-
tories and researeb institutions ; 

(bl whetber on the basis of tbe informa-
tion collected by the Planning Commission 
from t ~ national laboratories and coopera-
tive research insti,tutions. instrumen's wortb 
Rs, 4 crores to Rs. 5 crores are lying idle in 
tbe country ; 

(c) if so, the reasons therefor and 
whether responsibility in the matter has beer. 
fixed and aclion taken in the matter ; and 

(d) what steps have been taken to make 
usc of tbese imported ins1ruments? 

THE MINISTER OF EDUCATION 
AND YOUTH SERVICES tOR. V. K. R. V. 
RAOI : ia) and (b). on tbe basis rf a 
I8mple survey conducted in 1966 by tbe 
CSIR for the Planning Commission it wu 
estimated Ihat instruments/equip:nent worth 
about Rs. 53.00 lakhs were not in immediate 
use in the National a at t~t  

Basing on this data. the Central Scientific 
Instruments Or!l8nintion (CSIO'. Cbandi-
garh roughly eKtrapolated the cost of 
instruments/equipment lying unused in 
research institutions, u:'1iVt'rsities, IITs, 

~ Coneges. Hospilals, Government 
Departmenls elc. for want of repairs at 
about Rs 4 to 5 cr"eo. The CSI0 has not 
conducted Dny survey in Ihis regard 
separately_ 

Information recently collected from the 
National a ~t t t t  show Ihat 
out of 30 National LabJrolories/Insti!utes, 
only 11 labClrato rics have a few items of 
imported a. well as . 'ndig.nous equipment/ 
in.truments costing about Rs. 10.00 lakhs 
lying unused at the end of August, 1969. 

IC) and (d). A slatement gIVIng the 
broad reasODS for non·utilisation of inslru-
ments/<quipmenl in the National Labora-
tories/lnstitu'es is attached. In view of the 
position explained therein, the question of 
fixing responsibility in the mailer .does not 
arise. 

Rea.ons for non·utilisation of in.tru-
ments!equipment broadly are: 

1. Some of tbe equipment was obtaiaed 
fOf a specific t ~  and is expected 

to be used apin wben similar work is taken 
up. 

2. Some of the equipment were 
received from tbe UN Special Fund under 
the aid programme. The list of various 
items of equipment to be procuRd under tbe 
Aid Programme had to be finalised on a 
long ranae policy. keeping in view tbat the 
aid was to ~ recti ved during the period of 
agreements only and not from year to year. 
As such it was esscntial to procure not only 
the items of immediate requirement but also 
other items which would be required in 
future with tbe expanding activities of the 
Institute and reeearch programme to be 
undertaken in the nOltt comina years. 

3. Some of the equipment are in the 
nature of replacements/spares and will be 
used as and when identical equipment now 
in use, may go out of order/to be kept as 
"stand-b)", 

4. Some the equipment received 
during 1956·57 have completed their normal 
life. 

5. Some equipment is not in 
immediate usc for want of spare parts. 

(,. Some equipment are awaiting the 
completion of the building for installation. 

Hindi Pronunciation by Air Hostesses 
of Indian Airlines 

846. SHRI BENI SHANKER SHARMA: 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state: 

(a) whether it is a fact that the air 
hostesses of the Indtan Airlines at the time 
of taking off of planes welcome the 
passengers on board in Hindi and Enalish ; 

(b) wbether it is also a fact that the 
Hindi pronunciation in most cases is so 
twisted and wrong that it is disgusting and 

abhorring ." the passensers: and 

(c) if S", the steps being proposed to be 
taken to improve the position ? 

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAN SINGH): 
(a) Yes, Sir. 

(bl and (c). Instructions have been 
issued by Indian Airlines to ensure that 
Hindi annonncements are made without a 
di.lrorted accent. Announcers from All 
India Radio are imparting training in making 
a ~  both in Hindi and EOJIish. 
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Chief cabin attendants also take corrective 
measures whenever necessary. 

DevelopmeDt of IDterDalioaal AlrportJ 
ia IDdia for Jumbo Je/8 

~  SHRI BENI SHANKER 
SHARMA: 

SHRI J. H. PATEL: 
SHRI S. R. DAMAN I  : 
SHRI BISWANARAYAN 
SHASTRI : 

SHRI S. C. SAMANTA : 
SHRI YASHWANT SINGH 
KUSHWAH: 

Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to slate: 

<a) whether India's four International 
Airports are fit to recei"" Jumbo Jets; 

(b) if not, the steps taken so far to 
remove the inadequacies ; 

(c) the progress made in this regard and 
by what time they will be fit to receive the 
Jumbo Jets ; and 

(d) the number of Jumbo Jets to be 
purchased and the total cost involved? 

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAN SINGH): 
(a) to (c). While our International Airports 
are even now in a  position to receive Boeing 
747 aircraft, certain additional facilities are 
being provided to meet the requirements 
more adequately. Government approval has 
teen accorded to works relating to interim 
modifications to th.. existing terminal 
buildings as per recommendations of the 
International Airports Committee, at an 
estimated cost of Rs. 2.71 crores, and 
sanction has also been given for development 
works amounting to Rs. 4.27 crares relatinll 
mostly to runways, taxiways and aprons as 
per recommendation of the above mentioned 
Committee. 

(d) Three have been ordered at an 
estimated cost of Rs. 75 crores. 

Political Murders ID WHt BCDgal 

849. SHRI P. GOPALAN : 
SHRI GANESH GHOSH; 
SURI P. RAMAMURTl : 
SHRI JYOTIRMOY BASU : 
SHRI MAHINDRA MAJHI : 
SHRI R. R. SINGH OEO : 
SURi MEETHA LAL MEENA : 

SHRI G. C NAIK: 
SHRI C. MUTHUSAMI : 

Will the Minister of HOME AFFAIRS 
be pleased to state: 

(a) whether the attention of Government 
has been drawn to the criticism made by tbe 
West Bengal Deputy Chief Minister with 
regard to his reply to a question in the last 
Lok Sabha session on the political murders 
in West Bengal; 

(b) if 10, the reaction of Government 
thereto; 

(c) whether it is a fact tbat Government 
made that Itatement on the basis of th~ 
information collected by the Centre's own 
agencies ; and 

(d) ;r so, whether it is fact that it 
amounts to an interference in the affairs of 
the State Government? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VJDYA CHARAN SHUKLA): <a) to (d). 
The Deputy Chief Minister of West BeDpI 
wrote to the Home Minister referring to the 
answer given to the Lok Sabha Starred 
Question No. 432, dated December 5, 1969 
and arj!ued that in such matters, relating to 
the maintenance of law and order, questions 
could be a ~  only by Ihe State 
Government. He observed that in giving 
answer to the Lok Sabha question on the 
basis of the jnforma1ion of their own 
agencies, the Central Government had 
committed "unwarr.nted and unjustified 

t ~  in tbe affairs of the State 
Government. In his reply the Union Home 
Minister explained that when the Lok Sabha 
Starred Question No. "32 was answered on 
December S, ~  no report from Ihe State 
Government had been received. 

Once a question is. admitted by Ihe 
Speaker, the Government have to answer 
it and have to furnish such information as 
may be available. As a normal practice, 
replies to queslions relating to law and 
corder, are given on the material furnished 
by the Slate Governments. In the circum-
tances of this case, however, Ih. reply ro 
Ihe question could have been given only on 
information received by Ihe Cenlral Govern-
menl from their agencies and this was 
clearly indicated in the ans"er. The Deputy 
Chief Minister was not right in regardidg 
the answer to the ·question as constituting 
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any interference by the Central Government 
in the aft'airs of the State Government. 

Reinstatement of Central GOyerDmeDt 
Employees 

850. SHRI MADHU UMAYE: 
SHRJ RAM AVATAR SHASTRI: 
SHRI P. POPALAN : 
SHRI A. K. GOPALAN : 
SHRI UMANATH : 
SHRISHRICHAND.GOYAL: 
SHRI BHAGABAN DAS : 

Will the Minister of HOME AFFAIRS 
be pleased to state: 

(a) the number of Central Government 
employees (other than Defence and Railways) 
who ate facing charges in connection with 
the I ~th September, ~  strike in different 
courts in the country ; 

(b) the number of such employees who 
have not heen reinstated as yet or against 
whom ;uspeDsion orders have not been 
revoked; 

(c) the number of employees in whose 
case there has been hreak in service, with-
holding of promotion or increments or any 
other disciplinary action; 

(d) the names of the GovarDJDCDt 
employees' unions whose recognitioD baa 
DOt been restored ; 

(e) whether Government propose to 
cancel these proceedings, withdraw the court 
caoes and completely restore the "G/U8 quo 
tulle; and 

(f) if Dot, the reasons for COlltinuing th;' 
vindictive policy? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDY A CHARAN SHUKLA): ta) 3308. 
(b) 167. 

(b) About 2,90,000 employees have 
suft'ered a break in their services. Informa-
tion regarding withholding of promotion or 
increments and regarding other disciplinary 
"etion is beiDa collected, and will he laid on 
the Table of the Sabha, 

(d) Government have decided to grant 
recognition to the employees' unions which 
had heen de-recognised due tn their 
participation in the last strike. Information 
about the unions "h,ch ).ave not yet got 
recognition from the MinistrinjDepartments 

concerned wiJI he collected and laid on the 
Table of tlie House 

(e) and (f). There is no proposal to 
cancel any Departmental proceedings, with-
draw the COUf! cases and completely restore 
the SIG/uS quo ante. The action taken apinst 
the concerned employees was due to their 
own ilresponsible conduct in participatina 
in an illegal strike. Nevertheless, as a 
meaSure of lenienCy, Government have 
already announced, from time to time 
various relaxations in the action initially 
taken against them. 

BraiD.Draln 

851. SHRI MADHU UMAYE : Wiu 
the Mioister of EDUCATION AND 
YOUTH SERVICES be pleased to state: 

(a) whether Governmeot are aware of 
the problem of brain-drain as a result of 
which maoy technicians and scieotists have 
left the country to work abroad; 

(bj whether apart from material benefits, 
lack of congenial working conditions, 
opportunities and encouragement by Govern-
ment are factors that cause this braio-drain : 
and 

(c) if so, the steps which Government 
propo&e to lake to bring back at least some 
of these scientists, techoicians and 
engineers? 

THE MINISTER OF EDUCATION 
AND YOUTH SERVICES (DR. V.K. R. V. 
RAO) : (a) Yes, Sir. 

(b) and (c). No, Sir. Some of the steps 
which have been taken to facilitate the 
return of Indiao Scieotilts from abroad and 
to encourage Scientists to work and stay 
io tbe country are giveo in the StatclMDt 
attached. 

Statement 

(A) The follo",ing steps have been takeo 
to facilitate returo of scieotific and technical 
personnel to India :-

(i) Creation of a Scientists' Pool to 
provide tor temporary placement 
of well-qualified Indian scieotists 
aod technologists returning from 
abroad. 

(ii) Creation ,of superoumerary poBtB 
in' approved &eirntific inatilutiolll 
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to which temporary appointments 
can be made quickly from among 

the scientists wond"g and 
studying abroad. 

(iii) The Union Public Service Com-

mission and mos' of the State 
Public Service Commissions 
have agreed to treat Indian 
scientists and technologists whose 
particulars appear in National 

Register as 'Pencnal Contact' 
candidates for all posts adver· 
tised by them. The Union 

Public Service Commission have 
also made arrangements for 
interviewing Indian scientists 
and technologists abroad for 
posts in India. 

(iv) Maintenance of a Special Section 
of the National Register of 
Scientific and Tecbnical Personnel 

for cnrolment of Indian scien-
tists and technologists abroad 

and for the circulation of their 
names to all Ministries, Depart-
ments of the Government of 
India, State Governments, Union 
and State Public Service Com-
missions, Universities; Public 
Sector Industries and large 
private sector establishments. 
The names of sucb personnel 
are published in the monthly 
Tecbnical Manpower Bulletin 
(CSIR) wbicb is distributed free 

to about 3000 organisations all 
over India. 

(v) Provision for p.yment of travel 

grant to scientists, who, on their 
selection for appointment in 
research institutions in India, 
undertake to serve those institu-
tions for a minimum period of 
three yean. 

(B) Some of tbe measures taken to 
improve employment opportunities for 
scientists and engineers are given below :-

(I) Scientists are Biven merit 
promotion and advance incre-
ments under the Merit Promotion 
Scheme. 

(2) Merit of scientists from senior 
Scientific Assistant onwards to 
the level of Scientist 'C' 
(RI. 71JO.J2S(Jl iI _cd 0IIIle in 

five yean for promotion to the 
next higher post. 

(3) Fellowships are provided in the 
National Laboratories/Institutes 
and outside r .;search institutions 
and U ~  to encoutalO 
sdentific talen t in the country_ 

(4) Grant-in-aid to Scientists to 
carry out researcb. 

(5) As a result of tbe assessment of 
Fourth Plan developmental 

needs of the univenities, the 
University Grants Commission 
(UGC) bas agreed to provide 

assistance for the creation of 
senior staff Dositions in various 
specialities/univenily depart-
ments. Provision bas also been 
made (or further development of 
laboratory a nd other facilities 
including the purcbase of specIa-
lised equipn:ent. Opportunities 
are thus be, ng made available 

fnr advanccd work/research in 
various fields for scbolars and 
scientists having the requisite 
qualifications. 

(6) Tbe U.G.C. 11as been proyidiq 
special assistance to carefully 
selected uniVersity/university 

a t ~ t  to function .. 
Centres of Advanced Study in 
specific field.. The aim is to 
provide suit .ble conditions and 
facilities for advanced studies 
and researcb, and to attnK:C 
competent personnel for WOIt 
at the Centres. 

(7) The UG.C. bas also broUlht 
about improvement in the salary 
scales of teachers of universitica 
and colleges wbich are expec:ted 
to attract and retain the serviccll 
of hi&hly qualified people. 

(8) The U.G.C. has all alona 
emphas'sed tbe importance of 
attracting a reasonable propor-
tion of our men and women of 
bigh intellectual ability to the 
teaching profession. Besides 
improving the salary scales of 
teachers in the Universities and 
colleges, efforts have been made 
to provide ellICIltial amenities 
ancI ~t  ,. die ICI&:biDI 
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profession. Financial assistance 
is being provided for research 
and learned work, exchange of 
teachers, travel grants for visit-
ing centres of research in 
advanced study in the country 
and for attending international 
conferences abroad, construction 
of staff quarters and TeacheR' 
hostels etc. 

Corruption Cbarges AgalB.t AirllDe8 
Ollleer on Loau to Nigeria 

852. SHRI MADHU LIMAYE: Will 
the Minister of TOURISM AND CIVIL 
AVIATION be pleased '0 reCer to the letter 
written by a Member oC Parliament on the 
29th November, 1969 about an Indian Air-
IIDes Officer loaned to Nigeria who was 
iDwlved in corruption charges and state : 

(a) the point on which clarification was 
sought by the Member; and 

(b) the explanation oC Government in 
this regard ? 

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAN SINGH): 
(a) The Hon'ble Member himselC had written 
to me on the 27th November, 1969 (not 29th 
November) raisins the followins points :-

(i) whether tbe relevant records 
about the activities of this 
officers (Sbri O. P. Kapur) in 
Niseria were before the Indian 
Airlines Admini.tration when 
the decision to promote him was 
taken ? 

(ii) Who was the officer/were the 
officers Rlpoasible for this 
promotion ? 

(iii) Whether any action had been 
taken asainst the officer/officers 
who promoted Mr. O. P. Kapur 
cleapite the' adverse reports 
apinst him by the Niserian 
Commission? If not, why no 
action has been taken? 

(Iv) Whether the letter terminatina 
the services oC Mr. O. P. Kapur 
has mentioned the srounds for 
this? IC not, why this soft-pedill-
Inl of corruption on the part of 
the Indian Airlines Corporation ? 

(b) On the 18th Dccfmber J 969, I sent 
the Hon'ble Member a reply statins :-

(i) The Indian Airlines had no 
adverse information about Shri 
O. P. Kapur when it was decided 
to promote him in March, 1967. 

(ii) He was selected for promotion 
by a Recruitment Board of 
Indian Airlines and his appoint-
ment was thereafter approved by 
the Chairman. 

(iii) Shri Kapur's services were 
terminated under the Corpora-
tion's Service Rule 13, accordins 
to which the services of an 
employee are terminable on 30 
days' notice on either side or 
basic pay in lieu thereoC. 

The Points mentioned in the Hon'ble 
Member's letter a.· the 27th November, 1969 
were also raised by ~  in the form oC an 
unstarred que,tion No. 4720, which was 
answered on the 19th December, 1969. 

Setting up of Four Regional Institutes of 
Languages 

8S3. SHR! K. M. MADHUKAR : 
SHRIINDRAJIT GUPTA: 
SHRI ESWARA REDDY: 
SHRI SARJOO PANDEY: 

Will the Minisier of EDUCATION AND 
YOUTH SERVICES be pleased to state: 

<a) whether it is a fact that Government 
propose to set up four Regional Institutes 
oC Languages ; 

<b) whether these Institutes will be 
multi·linlua! ; and 

(e) if so, the details thereof? 

THE MINISTER OF EDUCATION 
AND YOUTH SERVICES (DR. V. K. R. V. 
RAO) : <a) to (c), &,iOllal . Lan,"a,. 
Centres to train teachers for th. teachin, of 
Indltm Lan,"a, •• at rhe school level. 

It has been decided to establish four 
rllllianal lanluasc teachins centres to be 
located at Bhubaneswar, Mysore, Poona and 
Patlal. in phased manner. To besin with 
the Centres at Bhubaneswar and Mysore 
will start funelionins shortly. 

2. The main functions of these centres 
initially will ~ to train secondary school 
Hindi teachers in Hindi areas in non-Hindi 
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langulges but provision will also be made 
for ~  language teachers to learn 
languages other than their mother tODgue. 
The teaching of I he languages will be at 
comprehension levol and the new tecbnique 
of learning the language through language 
laboratory onethods will also be utilised. 
These teachers. after an initial training for a 
period of nine monlils are required, on 
return to their schools, to arrange teacbing 
of such languages to tbe scilo,,1 children in 
the schools in ~h they are working. 

3. The ~ t of India will pay 
for their entire cost of training. Further, 
they will pay a sum of Rs. 75/-per month 
(0 these teachers duri,g the petiod of train-
ing and also guarantee two advance incre-
ments to be paid by the Government of 
India for a period of five years provided 
the teachers on their return to the schools 
arrange to continue teaching of the language 
they have le·lrnt at those centres. 

4. At 3hubaneswar Centre facilities 
will be available for teaching of Bengali, 
Assamese and Oriya and at Mysore centre, 
provision will be m.de for teaching of 
southern Indian languages. 

Scbeme for rapid expansion of Public 
Transport in Cities 

. ~S  SHRI K. M. MADHUKAR : 
SHRI JAGESHWAR YADAV: 
SHRI CHANDRA SEKHAR 
SINGH: 

SHRIBHOGENDRAJHA: 
SHRI J. M. BISWAS : 

Will the Minister of SHIPPING .AND 
TRANSPORT be pleased to state : 

(a) whether there is any scheme for !be 
rapid expansion of public transport in cities 
and towns; and 

(b) if so, the details of the scheme? 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS AND IN THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHR! 
IQBAL SINGH): (a) and (b). Yes. The 
Metropolitan Transport Team of the Planning 
Commission in collaboration with the COD-
cerned State Governments is carrying out 
surveys and s'udies for suggesting suitable 
mass transporalion system in the cilies of 
Caleutta, Bombay. Madril and Dolhi. 

Effeet.OD Prellt made by IDdiu Alrll_ 
due to 'P' Form Resltielloos 

855. SHR! K. M. MADHUKAR : 
SHRI VASUDEVAN NAIR: 

Will Ihe MiDister of TOURISM AND 
CIVIL AVIATION be pleased to state : 

(a> whether it is a fact tbat the Indian 
Airlines made a profit of Rs. 4 orores during 
1968-1.9 ;  . 

(b) whether it ha, been brought to tbe 
notice of Government that the proDt would 
haye been much bigber, provided Government 
had decided to relax 'P' form restrictiODs ; 
and 

(c) if so, what is the policy of Go1lU8-
ment regarding tbe continuanoe of the 'P' 
form restrictions ? 

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAN SINGH): 
(a) During 1968-69. the net profit earned by 
Indian Airlines after interest payments, was 
Rs. 1.66 crores. 

(b) No such reference bas been made to 
this Ministry, but an relamtion in 'P' Form 
restrictions would baw the effect of increas-
ing the movement of passongers to neighbour-
iDg countries viz. Afghanistan, Burma, Ceylon 
and Nepal, to which Indian Airlmes operate. 

(c) Certain relamtions in the 'P' Form 
restrictions have been announced by ~

ment in a Press Note dated nth February, 
1970. 

West Benlltll Cldef Mialater'. Slatement 
Regar.11III La ...... OnIer SltuatioD 

In tbe State 

8 '6. SHill SAMAR GUHA : 
SHlU S. R. DAMANI : 
SHRI HIMATSINGKA : 
SHRI PRAKASH VIR SHASTRI: 
SHRl RAGHUVIR SINGH 
SHASTRI : 

Will the MiDis. of HOME AFFAIRS 
he pleased to state : 

<al whetber tho attention of Government 
bas been drawn to the .tatement of tho 
West Bengal Chief Minister in which ho 
called the Government of the State as 
'uncivilised aod barbarous' ; 

(b) whether be accused the Communist 
Pal't)' ~ a t  of utilisina the GoWIIUIIeDt 
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machinery for indulging in violent activities 
like killing. looting. arson, molestation of 
women, forcible seizure of land, amassing 
party fund by looting (>f paddy, setting up 
of people's court and organising armed 
volunteers for enforcing party hegemony 
upon the life and administration of the 
State; 

(c) whether he described the situation 
in West Bengal as leading to administrative 
break-down; and 

(d) if so. the constitutional implications 
of, sucb statements and the reaction of 
Government in regard thereto? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
Ie. S. RAMASWAMY): (a) to (d). Facts 
are being ascertained from the Stale 
Government. 

Spy-RIng in Chandtgarh 

857. SHRI SAMAR GUHA : 
SHRI P. C. ADICHAN : 
SHRI N. R. LASKAR : 
SHRI SAMINATHAN : 
SHRI RAM KlSHAN GUPTA: 
SHRI YAMUNA PRASAD 
MANDAL: 

SHRI NARAYANAN: 
SHRI MANIBHAI J. PATEL: 
SHRI OM PRAKASH TYAGI: 
SHRI HIMATSINGKA : 
SHRIMATI SAVITRI SHYAM: 
SHRI DHANDAPANI : 
DR. SUSHILA NAYAR : 
SHRI MAYAVAN : 
SHRICHENGALRAYA 
NAIDU: 

SHRI Y. A. PRASAD: 
SHRI R.  R. SINGH DEO : 
SHRIRAMCHANDRA 
VEERAPPA: 

SHRI HUKAM CHAND 
KACHWAI: 

SHRI D. N. PATODIA : 

Will tbe Minister of HOME AFFAIRS 
be pleased to state : 

(a) whether investigation bas ~ com-
pleted in regard to the Pakisiani spy· ring 
hauled up at Chandilluh ; 

(b) if so, the details about the nature 
and activities of the spy-rinll ; 

(c) wb:ther aome forci,," personn,J bavo 

been found to have complicity with tbe 
activities of the Pak spy-ring; and 

(d) if so. the details tbereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VlDYA CH .. RAN SHUKLA): <a) No, 
Sir. 

(b) Does not arise. 

(c) and (d). Two Pakistani nationals 
have been arrested in this connection. Since 
investigation. are in progress, it will not be 
desirable to disclose further details at this 
stage. 

RenamIng of Grand Trnnk Road al 
Neta)i Grand Tru.k Road 

858. SHRI SAMAR GUHA : Will tbe 
Minister of SHIPPING AND TRANSPORT 
be pleased to state: 

(a) wbetber it is a fact tbat by raising 
tbe slogan 'Delbi Cbalo' Netaji Subbas 
Cbandra Bose intended to lead bis Azad 
Hindi Liberation compaign Rlong the national 
bigbway known as Grand Trunk Road 
towards Delbi ; and 

(b) if so, wbether in bonour of tbe 
"greatest revolutionary of India" as Netajl 
was acclaimed by the former Prime Minister 
of India. the lale Shri Lal Bahadur Shastri 
and as a commemoration of tbe role played 
by tbe martyrs of the Azad Hind Fauj, the 
Grand Trunk Road is proposed to be 
renamed as 'Netail Grand Trunk Road' ? 

THE DEPUTY MIN ISTER IN THE 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS AND IN THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI 
IQBAL SINGH) ; (a) Government bave DO 
information. 

(b) Does Dot arise. 
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Baralag of Natlonl Flail 

867. SHRI N. SHIVAPPA : 
SHRI A. SREEDHARAN : 
SHRI G. Y. KRISHAN: 
SHRI R. R. SINGH DEO : 
SHRI Y. A. PRASAD : 
SHRI OM PRAKASH TYAGI: 
SHRI JANESHWAR MISRA: 
SHRI ARJUN SINGH 
BHADORIA: 

SHRI HUKAM CHAND 
KACHWAI: 

SHRI RAM GOPAL 
SHALWALE: 

SHRI YASWANT SINOH 
KUSHWAH: 

SHRI RAM CHANDRA 
VEERAPPA: 

SHRI HARDAYAL DEVGUN : 

Will the Minister of HOME AFFAIRS 
be pleased to state : 

(al whether it is a fact that the National 
FIIIII was burnt and some other articles were 
damaged during the Akali demoastratioo in 
Amritaar 00 the 26th January. 1970 ; 

(d) whether his Miaistry has also receiv-
ed complaiots regardiog disrespect showa to 
the National Flag duriog the Republic Day 
Celebrations and, if so, by whom and In 
which States these incidents occurred; and 

(c) if so, the actioa taken by Govern-
ment in thIa respect ? 
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TIlE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
K. S. RAMASWAMY): (a) According to 
information furnished by the State Govern· 
ment, Congress fiag and not the National 
Flag was removed but not burnt at Amritsar 
on 26th January, 1970 Some personal 
belongings of a Congress worker were also 
reported to have been damaged. A case 
under Section 379/427 I. P. C. has been 
registered . 

(b) and (c). No complaints regarding 
disrespect shown to tbe National Flag during 
the Republic Day Celebrations were received 
except from Punjab. The Punjab Govern-
ment bave reported that the National Flags 
were pulled down at some places in tbe 
State but were soon after restored. At two 
places, cases were registered under Section 
379 I. P. C. which are under investiption. 

Attack. by Pakistani Border Police on 
Indian Border Security Force In 
Goalpsra District (As.am) 

861. SHRI N. SHIVAPPA : 
SHRI R. R. SINGH DEO : 
SHRI H. AJMAL KHAN: 
SHRI PILOO MODY : 
SHRI C. C. DESAI : 

Will the Minister of HOME AFFAIRS 
be pleased to state : 

(a) wbetber it is a faet that tbere bave 
been several attacks in the recent past by 
tbe Pakistani Border Police on the Indian 
Border Security Force in Goalpara District 
of Assam ; and 

(b) if so, tbe details tbereof 7 

THE MINISTER OF STATE IN THE 
MINiSTRY OF HOME AFFAIRS (SHRI 
VIDYA CHARAN SHUKLA): (a) and (b). 
During the period from August, 1969 to 
November, 1969 there were 4 border inci-
dents involving the personnel of the East 
Pakistan Rilles. A joint meeting was held 
between the Sector Commanders on both 
sides and the position in tbe Goalpara bonier 
bas improved tbereafter. 

Mnyement or B. S. F. and C. R. P. 
In P_'ab 

869. SHRI N, SHiVAPPA: 
SHRI R. R. SINGH DEO : 

SHRI JYOTIRMOY BASU : 
SHRI H. AJMAL KHAN: 
SHRI C. C. DESAI : 
SHRI ARJUN SINGH 
BHADORIA : 

SHRI E. K. NAYANAR: 

Will the Minister of HOME AFFAIRS 
be pleaaed to state : 

(a) wbether It is a fae! thar the Punjab 
Chief Minister, in his recent statement. toot 
serious exception to the movement of the 
Border Security Force and Central Reserve 
Police in certain areas of Punjab; and 

(b) if so, reaction of tho Government or 
India in this regard ? 

TIlE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDYA CHARAN SHUKLA): (a) and 
(b). The attention of the Central Govern-
ment has been drawn to certain press reporta 
about a statement made by the Chief 
Minister, Punjab, that some contiDaentl or 
the Border Security Force and the Central 
Reserve Police were moved by the Central 
Government without any request from the 
State Government. The Central Govern-
ment keep at and move from time to time 
units of the CRP and BSP to convenicmt 
locations so as to be in a position to go to the 
ald of tbe civil authority with minimum loa 
of time. Accordingly contingents of the 
Central Reserve Police and the Border 
Security Force were stationed at suitable 
oentres in Punjab and Haryana from wbere 
rail and road facilities for quick movemant 
were availabie. The Central Government 
do not tbink that any reasonable exception 
could be taken to these depositions. 
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EarDIDIL of ProHt by Hotel. ID Public 
Sector 

873. SHRI RAM AVATAR SHASTRI: 
SHRI DHIRESWAR KALITA : 
SHRIBHOGENDRAJHA: 
DR. RANEN SEN: 
SHRIYOGENDRASHARMA: 

Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state: 

(a) wbetber it is a faet t~t the botQ 

in tbe public sector are not eaminl profit; 
and 

(b) what was tbe profit or loss of the 
Albon. Janpatb. Ranjit and Lodbi Hotels 
durina tbe last financial year ? 

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAN SINGHI: 
<a) and (b). Tbe financial result. of tbe 
two,) public sector Hotels, namely tbe Asboka 
Hotels Limited and the Janpath Hotels 
Limited (wbicb includes tbe Janpatb. Lodbi 
and Ranjit Hotels) for tbe yesr 1968-69 are 
liven below: 

(Rs. in lakbs) 

ABhoka 
Hotel. Ltd. 

Janpath 
Hotels Ltd. 

Rmmue 151.20 86.70 

98.57 

(-) 11.&7 

Expenditure 139.63 

Surplu. (DeOcit) (+) 11.57 
<+) (-) 

VIII/sat/OD of Employees by OIBcen 
for Prlyate work la AlldamaD aod 

Nleobar AdmlDlstratJoD 

874. SHR! BHAGABAN DAS: 
SHRI GANESH GHOSH: 
SHRI NAMBIAR : 
SURI K. M. ABRAHAM: 

Will the Minister of HOME AFFAIRS 
be pleased to state: •  . 

(a) whether it is a fact that be bas 
in.tructed the Officers of tbe Andaman and 
Nicobar Administration not to utilize the 
employees for private work ; 

<b} if so. bow many cases of violation 
of these instructions have come to the 
notice of Government; and 

(c) the action taken .gainst the OfIicen 
concerned and the details tbereof ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDYA CHARAN SHUKLA): la) Yea, 
Sir. 

(b) and (c). Twenty-three complaints 
(including four anonymous!pseudonymoUl 
complaints) are reported to have been 
receimi by the Andaman and Nicobar 
Administration. Out of theM. 17 have 
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already been investisated by that Adminis· 
tratlon and they were not substantiated. Six 
complnints are still reported to be under 
their investigation. 

Denlopmont of Central Industrial 
SecuriQr Force II t Durg_pur 

87.'. SHRI BHAGABAN DAS: 
SHRI GANESH GHOSH: 
SHRI MOHAMMAD ISMAIL: 
SHRI UMANATH : 
SHRI J. K. CHOUDHURY: 

Will the Minister of HOME AFFAIRS 
be pleased to state : 

(a> whether it is a fact that the West 
Benpl Deputy Chief Minister has requested 
the Prime Minister to considcr abandonmcnt 
of ~ y t of the Central Industrial 
Sec:urity Force at Durgapur ; and 

(h) if so, tbe reaction of Government 
thaeto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VlDYA CHAR AN SHUKLA>: (a> Yes, 
Sir. 

(h> The Central Industrial Security 
Force has been Constituted undcr an act of 
Parliament and the introduction of the 
C.I.S.F. in the Durgapur Plant is in 
pursuance of the implementation of the Act. 

Dock ProJed at Madra. Harbotir 

876. SHRI B. K. MODAK : 
SHRI N. R. LASKAR : 
SHRI SAMINATHAN: 
SHRI S. C. SAMANTA : 
SHRI JYOTIRMOY BASU : 
SHRI NARAYANAN: 
SHRI DHANDAPANI : 
SHRI MAYAVAN: 
SHRI CHENGALRA YA NAIDU: 
SHRI K. P. SINGH DEO : 
SHRI IDMATSINGKA : 

Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state: 

(a> whether his attention has been 
drawn to a news despatch from Madras, 
published by the 'Stateme1l' in its issue dated 
the 15th January, 1970, under the title 
''Dock Project at Madras Harbour-2 million 
wasted due to CaltraJ Policy" ; 

(b) if 50, Government's reaction thereto; 
and 

(c) what is the actual position of the 
Dock Project at Madras Harbour? 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS AND IN THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI 
IQBAL SINGH) : <a> Yes. 

(b> and <c). There has been delay in 
the completion of the Oil deck Project due 
to technical problems having cropped up. As 
a result, the Madras Refinery had to incur 
additional expenditure during 1969 towards 
payment of increased freight cherges involved 
in the use of smaller tankers. A Special 
Technical Committee, appointed by the 
Madras Port Trust, with the approval of the 
Government, has examined the position and 
recommended various measures for solving 
them. Meanwhile, facilities have now been 
provided in the Outer Harbour for the 
Refinery to brina in tankers with a dr8ft 
upto 36 ft. during the fair weather seaSOD 
which is for 8 months in the year, as apinst 
a draft of 31 ft. which is available inside 
the existing barbour. Further improvements 
are under examination. Every effort Is 
being made by the Port Trust to expedite 
the completion of the Project. 

Burning or Nagaland VUlaile by 
Auam Policemen 

877. SHRI B. K. MODAK : 
SHRIMATI lLA PALCHOW-
DHURI : 

SHRI K. P. SINGH DEO : 
SHRI S. C. SAMANTA: 
SHRI JYOTIRMOY BASU : 
SHRI B. K. DASCHOWDHURY: 
SHRI TRlDm KUMAR 
CHAUDHURI: 

SHRI E.K. NAYANAR: 
SHRI SITARAM KESRI: 

Will the Minister of HOME AFFAIRS 
be pleased to state : 

<a> whether it is a fact that in a telegram 
sent to him on the night of the 11th 
January, 1970, the Napland Chief Minister 
a1leaed that on the  6th January, 1970 
""me Assam policemen, deployed on the 
border, burnt down the Akhacato village IIIld 
looted paddy; and 
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(b) if so, the action, if any, taken by 
him on the said allegation? 

mE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDYA CHARAN SHUKLA): (a) Yes, 
Sir. 

(b) The Government of India are in 
touch with the State Governments of Assam 
and Nagaland, with a view to reduce tension 
in the area. 

Fire by Army·men on StrlklDg Rallwa,. 
Workers at Magba' Sara I on 

11·1·1970 

878. SHRI B. K. MODAK: 
SHRI S. C. SAMANTA: 
SHRI JYOTIRMOY BASU : 
SHRI DEVEN SEN : 

Will the t~  of HOME AFFAIRS 
be pleased to state: 

(a) whether it is a fact that some army 
men, travelling by the Howrah-Amritsar 
Mail opened fire on the striking Railway 
Workers at Mugbal Sarai during a clash 

t~ the Police and the workers on the 
night 01 the 11th January, 1970; 

(b) if so. the details oC this inoident; 

(c) whether any departmental inquiry 
w.s made and, if so, the findings thereof; 
and 

(d) the action, if any, taken against 
those responsible Cor opening fire upon the 
workers? 

mE DEPUTY MINISTER IN mE 
MINISTRY OF HOME AFFAIRS (SHRI 
K. S. RAMASWAMY): <a) to <d). Facts 
are being ascertained from the Government 
of Uttar Pradesh. 

Police Flr/ag la Rajaat ••• 

879. SHRI B. K. MODAK : 
SHRI S. C. SAMANTA : 
SHRI JYOTIRMOY BASU : 
SHRIMATI SHARDA 
MUKERJEE: 

SHRI HUKAM CHAND 
KACHWAI: 

SHRI DEVEN SEN : 
SHRI R. R. SINGH DEO : 
SHRI R. V. NAIK: 
SHRI MAHENDRA MAJHI : 

SURI J. MOHAMED IMAM: 
SHRI D. N. DEB: 

Will the Minister of HOME AFFAIRS 
be pleased to state : 

(a) whether he has received reports on 
the death of one former student and Chaprasi 
of a College, as a result of police firing on a 
gatherin, of students on the 13th January, 
19,0, .t Churu, about ISO miles from 
Jaipur ; 

(b) if so, the details of the incident; 

(c) whether it is a fact that people 
thronghout the State have described it as 
"brutal and unprovoked police firing" ; 

(d) whether it is also a raet that this was 
the third police firing in Rajasthan within 
one week ; and 

(e) whether the Central Government 
have slllPSted to the State Government to 
make a judicial probe into these three inci-
dents of police firing within ODe week ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDYA CHARAN SHUKLA): (a) Yes, 
Sir. 

Ib) and (c). Facts are being ascertained 
from the State Government. 

(d) and (e). The Chief Minister of Raja-
sthan baa already announced the decision of 
the State Government to institute a juidiciaI 
inquiry into the three incidents oC firing. 
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Hippies la Delhi 

884. SHRI RAM SINGH AYARWAL : 
Will the Miaister of HOME AFFAIRS be 
pleased to state : 

(a) whether it is a fact tbat ia DeIhl 
there hal been an ioftux of hippies who 
come from the United States of America and 
European countries and bring large quantity 
of Marijuana, which b prohibited UDder the 

Jaw; and. 



(b) if so, the steps takeD to restrict this 
menace ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SURI 
VIDYA CHARAN SHUKLA): (a) Pre-
• umably the ~  refen to vagrant 
foreign DBtionals who do not conform to the 
normally accepted standards of dress, etc. 
No separate statistics of the arrival in India 
of such penODS have been kept. However, 
there have been no reports to suggest that 
their number has been large. 

(b) Vigilance is maintained and suitable 
action under the appropriate laws is taken 
whenever there are signs of undesirable 
activities on the part of such foreigners. 

Theft of Stone and Terrac:otta Idola 
from Museu ... 

88S. SURI RAM SINGH AYARWAL : 
Will the Minister of EDUCATION AND 
YOUTH SERVICES be pleased to state: 

Ca) whether it is a fact that a large num-
ber of stone and terracotta idols belonging 
to ancient times have been stolen from 
museums in different parts of the countrY 
and are being sold abroad on high-prices; 
and 

(b) if so. the steps taken to provent 
thefts of such articles of great historical and 
cultural importance ? 

THE DEPUTY MINISTER IN THE. 
MINISTRY OF EDUCATION AND YOUTH 
SERVICES (SHRIMATI JAHANARA JAI-
PAL SINGH) : <al No, Sir. A few bronze 
images and ODe stone image were, however. 
stolen from t~  Archaeological Museum at 
Nalanda and Sarnath, re,pec'ivcJy. Infor-
mation regarding State museums and private 
museums is not available. Otber than press 
reports, no official information is also avail-
able to indicate that the .Iolen antiquities 
are being sold abroad at high prices. 

(b) (i) All cases of therts of objects 
from Central Government Mu-
seum and protected monuments 
are promptl, reported to the 
police authorities for investigation 
and apprehension of the culprits. 
The Export Committee and tbe 
Custom authorities are also 
alerted ill time to enaure that 

such stolen objects are not smug-
aled out of the countrY. 

(Ii) Watch and ward staff have been 
warned to be more vigilant. 
Their strength has also been in-
creased • 

(iii) Heads of State Departments and 
Chief Minis!er. have also been 
addressed to take suitable 
measures to prevent thefts of 
antiquities. 

(iv) A Committee of Museum Ex-
perts has been set up to con-
sider the adequacy of the security 
measures and recommend such 
measures as may be necessBrY 
for safeguarding the mllSCUms. 

Reeommeadadons of GajeacJnapdker 
Committee 08 Banaras Hind. 

UniYerslty 

886. SHRI RAM SINGH A YARWAL : 
SHR} BRIJ BHUSHAN LAL: 
SHRI BANSH NARAIN 
SINGH: 

SHRI KANWAR LAL GUPTA: 
SHR} RAM SWARUP 
VlDYARTHI: 

SHRI N. SHIVAPPA : 
SHRI R. R. SINGH DEO : 
SURI PILOO'MODY : 
SHRI H. AJMAL KHAN: 
SHR} C. C. DESAI : 

Will the Minister of EDUCATION AN.D 
YOUTH SERVICES be pleased to state: 

(a) whether it is a fact tbat Managina 
Committee of the Baoaras Hindu University 
has not accepted some of the recommeo-
dation. of the Gajendrapdker Committee; 

(b) if so, the details of those recom-
mendations and the reasons for not accepting 
them ; 

(cl Government's reaction in this regard : 
and 

(d) the action taken on each or ·th. 
recommendations of the Gajendragadk,., 
Committee which have been accepted ? 

THE MINISTER OF EDUCA.TlON 
AND YOUTH SERVICES (DR. V. K. R. V. 
RAO) : (a) and (b). The recommendations 
of the Gajondragadker Committee to the 
effect that the UDivenity should not be coo-



cemed with Pre-University, B.A., B.Sc. and 
B Com. courses, that the Women's College 
be closed and tbat tbe two Scbools main-
tained by the University so far should not be 
run by the University, were considered by 
the Executive Council of the University at 
its meeting beld on IItb January, 197(1. Tbe 
members of tbe Executive Council were 
unanimously of the opioion tbat tbese re-
commendations are not in tbe interest of 
bigber education and tbat they go against 
tbe wishes of the Founder of tbe University 
to promote education at all levels. 

<c) The Governlllent bas yet to talee a 
decision on tbis as well as other recommen-
dations of tbe Inquiry Committee of a lona 
range character. 

(d) Tbe recommendations reqUInDg 

immediate implementation were considered by 
Government and necessary legislation was 
introduced and passed by Parliament in tbe 
monsoon session, 1969. The recommendabons 
of a long range character envisaging com-
prehensive reform of the structure and func-
tioninr of the University are under exami-
nation in consultation witb tbe authorities 
concerned. 

Demand for Separate Slate of Kateb 

819. SHRI K. M. KOUSHIK: 
SHRI C. MUTHUSAMI : 
SHRI H. AJMAL KHAN: 
SHRI J. MOHAMED IMAM: 
SHRI R. K. AMIN : 

Will the Minister of HOME AFFAIRS 
be pleased to state: 
(a) .. hetber Government bave received 

any representation from the people of tbe 
former State of Kutcb for the creation of a 
separate State to be carved out of the pre-
sent State of Gujarat ; and 

(b) whether the attention of Government 
bas been drawn to a rcport in this regard 
in the "Put,;ot" of the 22nd January, 1970, 
and, if so, tbe reaction of Government 
tbcreto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDYA CHARAN SHUKLA): (a' No, 
Sir. 

(b) Yes, Sir. The question whether 
J(utcb sbeuld remain a separate adminis-
trative unit or not .... considered at tbe 

time of States Reorpnisation in 1956 and 
the issue was settled with the enactment of 
the States Reorganisation Act, 1956 and the 
Bombay Reorganisation Act, 1960 under 
whicb it forms pdrt af Gujarat. Government 
do not propose to reopen tbe issue. 

Orga.lsations Specialised in Cbeap 
Round Trips '0 India 

890. SHRI K. M. KOUSHIK : 
SHRI K. P. SINGH DEO : 
SHRI H. AJMAL KHAN: 
SHRI G. C. NAIK: 
SHRI R. K. AMIN : 

Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state: 

<a> whether tbe attention of Government 
bas been drawn to a report in tbe TImes of 
India of the 22nd January, 1970 saying tbat 
Frencb Police have decided to crack down 
on some organisations whicb have specialised 
in cbeap roun1 trips to India; 

(b) if so, whether Government have 
received any report from their Embassy in 
Paris or from the French Embassy in New 
Delbi; and 

(c) if so, the details thereof? 

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAN SINGH): 
<a) Yes, Sir. 

(b) and (c). From ,he information 
received from our Embassy in Paris, it 
appears that certain travel agencies in 
France, wbo have been ullable to fulfil tbeir 
obligations, have been organising cheap 
round trlps to India by offering substantial 
discounts on the normal fares on fiights 
operated by non-lATA a ~  It is under-
stood 'bat the Ereneb authorities are taking 
necessary remedial measures. 

NOD-Availability of Spares for D. T. U. 
Bues 

891. SHRI P. C. ADICHAN : 
SHRI HIMATSINGKA : 

Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state: 

(a) wbether it is a fact tbat more and 
more D. T. U. buses are beina rendered 
unserviceable and are lying dircarded for 
Don-availability of spares ; 
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(b) if so, the number of such discarded 
buses ; 

(e) the extent of foreign exchange and 
Central aid demanded by the D. T. U. for 

.putting these buses into service and bow far 
it was granted during each year since 1967; 
and 

(d) the reasons for allowing so many 
buses to remain idle and discarded when the 
rusb in the D. T. U. buses is on tbe 
increase ? 

THE DEoPUTY MINISTER IN THE 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS, AND IN THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI 
IQBAL SINGH) : (a) No. 

(b) to (d). Do not arise. 

Applications For Grant or Indian 
Citizenship 

892. SHRIMATI ILA PALCHOUD-
HURI; Will tbe Minister of HOME 
AFFAIRS be pleased to state: 

(a) tbe number of applications received 
from persons of foreign origin; born and 
brougbt up in India, for being granted the 
Indian citizenship during tbe last two 
years ; 

(b) tbe number of applications received 
from members of the minority community, 
born and brougbt up in India. wbo have lost 
their Indian citizenship on account of their 
bavinii; gone to and returned from a fnreign 
country within a short period; and 

(c) the reasons for the delay in lI'anting 
tbe Indian citizenship to those persons? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VlDYA CHARAN SHUKLA) : (a) and (b). 
Information is being collected and will be 
laid on the Table of the House. 

(c) Suitability for grant of Indian 
citizenship can be inquired into and properly 
assessed after a person has resided in this 
country for some time. 

Fire Incident in Bombay Docks 

893. SHRIMATI ILA 
PALCHOUDHURI 

SHRI VISHWA NATH 
PANDEY: 

DR. KARNI SINGH: 
SHRI MANIBHAI J. PATEL 

Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state; 

(a) whether Government's attention 
bas been drawn to Press reports regarding 
a devastating fire which broke out in 
Bombay Docks on the 24th January, 1970, 
and caused damages, estimated by the Fire 
Brigade authorities. at "cro' es of rupees" ; 

(b) if SO, fnll d.tails of this incident 
inc1t.drng the loss of life, if any, and other 
casualties ; 

(c) damages caused to Government 
property; 

(d) the extent of destruction of goods in 
terms of value; and 

(e) tbe steps being taken to preftDt 
recurrence of sucb fires in future? 

THE DEPUTY MINISTER IN THB 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS, AND IN THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI 
IQBAL SINGH) : (a) Yes, Sir. 

(b) The fire occurred on the 24th Jaouary 
1970 at the 'C' Warehouse Alexandra Dock, 
wbicb was being used for tbe storage oC 
uncleared cargoes transferred from the 
transit sh,'ds at Victoria Dock as well as 
from No. 2 transit sbed, Alexandra Dock. It 
started on the first floor of the warebouse 
at the extreme north where drums of 
chemicals and bales tetron yam were stored. 
It appears tbat one of the kegs or drums 
suddenly burst causing flames which spread 
quickly in the first floor. Tbe staff of tho 
Sectional Assistant Manager whose office il 
located on the first floor immediately vacated 
tbe office on bearing the watchman's alarm. 
The Bombay Fire Brigade as well as the 
Port Trust's Auxiliary Fire Service attended 
the site within 10 minutes and fire fighting 
operations were commenced immediately. 
The fire was brought under control after 
sometime. It was confined to first floor on 
the warebouse aDd most of the cargo stored 
on tbi. floor suffered damage. There was 
no loss of l.fe or any casualities. 

(c) Damaae caused to Port Trust'. 
property is estimated at Rs. 1.OS lakhs. 

(d) The exact assessment of dam .... to 
the loocIs in terms of value bas not yet been 
mI\'Id at. Thil will be IaIowD b.Y \he Port 
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Trust on receipt of claims from importers 
and completion of survey by inslll'llllce 
company. On a tentative estimate, loss in 
terms of value may be in the region of 
RI. 10 to Rs 12 lakhs. 

(e) An Enquiry Committee consisting 
of the Chief Engineer, the Docks Manager 
and tbe Port Safety and Fin! Officer is 
conducting an enquiry into the incident. 
Necessary safety measures will be taken in 
the light of tbe findinp of the Enquiry 
Committee. 

Crash of Puhpak Aircraft of Madhya 
Pndesh FIJlng Club 

894. SHRIMATI ILA PAL-
CHOUDHURI: 

SHRI VISHWANATHPANDEY: 
DR. KARNI SINGH: 

Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state; 

. a) whether it is a fact that on the 23rd 
January, 1970 a Pushpak aircraft belonging 
to Madbya Pradesb Flyinll Cub. Indore, 
which had been sent for providinll joy rides 
to the villagers lathered at the Navgrah fair, 
crasbed near KhllQlone about 130 kilometers 
from Indore : 

. b) if so, the details of the crash and 
of those killed and/or injured as also the 
extent of loss of property in terms of value : 

c) whether an enquiry hIS been made 
lllto the crash ; and 

(d) if 80, the details thereof ? 

THE MINISmR OF TOURISM AND 
CIVIL AVIATION (DR. KARAN SINGH) : 
(aI, (b) and (d). Yes, Sir. Pushpak air-
craft No. VT-DWC, operated by the Madhya 
Pradesh Flyinll Club, Indore whUe givin. 
joy rides crashed on 23rd January 1970, three 
miles out of Khargone landinll Found, near 
village Sarkheda, D.strict KharJlOlle, Indore. 
The Pilot was killed and the only passenger 
on board received serious bum injuries. The 
aircraft caUlht fire after tbe crash and was 
completely destroyed. A new Pushpak air-
craft will cost about RI. 50,000. 
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~~ iiflffT ij I f'fOo'i q;n;:: ~ w"",rtt 
nPl"t I 

C.B.I. Eaqlllry Aplat I.A.S. OfIl_ 
Ia LacUow 

898. SHRI S. M. BANERJEE: Will 
the Minister of HOME AFFAIRS be pleased 
to state : 

(a) whether the Central Bureau of 
lavesligation _rchell a senior Indian Ad· 
ministrative Service Ollicer in Lucknow 
recently who was connected with import of 
sulphur tllrougb tile State TradiOl Corpora-
tion; and 

(hI if so; tile name of this officer; 

(c) whether other officers at Delhi are 
also connected with this deal ; and 

(d) the steps taken by Government to 
punish the officers for this shady deal? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDYA CHARAN SHUKLA): lal Yes, 
Sir. 

(h) Since investiption in the case is 
still continuin., it would not be desirable to 
disclose the name at present. 

(c) So far no material has come to 
notice indicatiD, complicity of other Govern-
ment ofIicers. 

Cd) The question of takio, action will be 
coosidered after completion of the investi-
,atioD. 

AbsorptloD of Natloaal Fltael. Corps 
IDltructors 

899. SHRI S. M. BANERJEE: Will 
the Minister of EDUCATION AND YOUTH 
SERVICES be pleased to state : 

(a) whether it is a facl tIIat the State 
Governments have not agreed to take tile 
National Fitness Corps Instructors ; 

(h) if so, the names of those State 
Governalents ; 

(c) whether the same terms aDd condi-
tions will be liven to these employees on 
their transfer to States ; and 

(h) if not, the reason for not treatln. 
these employees as 00 transfer ? 

THE MINISTER OF EDUCATION 
AND YOUTH SERVICES (DR. V. K. R. V. 
RAO): (al to (d) The revised tenns and 
coDditions of transfer of N.D.S. Instructors 
to the Statol approved by the Govemllllllc 
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have heen communicated to all the State 
Governments and Unbn Territory Adminis-
trations. On the b'sis of these terms and 
conditions, further negotiations with the 
State t~ and Union Territory 
Administrations for tbe absorption of the 
N.D.S. Instructors are being carrie ~ on. 
Majority of tbe States bave agreed to absorb 
the Instructors. However, formal communi. 
catinn regarding the details of the terms and 
conditions of absorption are awaited. 

Jobs ror Graduate EDlLlnee .. 

900. SHRI S. M. BANERJEE : 
SHRI R. K. BIRLA : 

Will the Minister of HOME AFFAIRS 
be pleased to state : 

(a) wbether it is a fact tbat srill more 
than 50.000 quali6ed Graduate Engineers are 
without any job; 

(b) the number of jobs offered to the 
Engineers in 1968 and 1969; and 

(c) tbe further steps taken to provide 
them jobs? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
K. S. RAMASWAMY): (a) It has not 
heen possible to estimate precisely tbe 
number of engineers in the country who are 
unemployed. However, there were 13,101 
engineering graduates and post graduates 
wbo) had registered themselves with the 
various employment e.tch!lD&cs as on the 
31st December, 1969. 

(b) The employment exchanges in the 
country were able to secure placements for 
1,1 'S engineering graduates during [968 and 
1,876 engineering graduates during 1969. 
However, placements affected by the employ-
ment exchanges represent only a part of the 
total Dumber of jobs filled by enaineers. 
Moreover tbough tbe total out tum of engi. 
neering graduates from engincerin. institutions 
during the two years ( ~ and 1969) was 
28,466, the number of job seekers in the 
employment exchanges from among engineer-
ing graduates rose only by 6,1S0 from 
December, 1967 to December, 1969. 

(c) In May, 1968, Government approved 
of a number of measures for creating 
additional employment opportunities for 
engineers. A list of these measures was 
placed on the Tablo of the House in .. wer 

to Starred Question No. 138 on 26th July 
1968. The progreas regarding the implemen-
tation of these measures by the various 
Mini-tries in the Central Government and 
by the State Governments is under constant 
rev:ew. 

Cases or Employees who Participated 
ia September, 1969 Strike 

901. SHRI S. M. BANERJEE: Will 
the Minister of HOME AFFAIRS be pleased 
to state : 

(a) wbetber it is a fact that more than 
three lakhs of the Central Government 
employees are facing many disabilities in tbe 
matters of promotion, leave, increment, 
passes and P.T.Os. because of break in 
service as a punishment for participation io 
the 19th September, 1968 strike; 

(b) if so, whether SOme other Members 
of Parliament and leaders of tbe Central 
Government Organisations have represented 
to the Prime Ministe: and Home Minister 
for condonation of this break in ~ ; 
and 

(c) if so, Government's reaction tbercto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDYA CHARAN SHUKLA): (a) The 
unauthorised absence of about 2,90,000 
Centr,;,1 Government employees on 19.9.1968 
in connection with the strike has resulted 
in a break in tbeir service. Consequently, 
these employees have incurred tbe disabili-
ties flowing from tbe break in service as a 
result of the DOrmal operation of their 
service rules, and not by way of any 
punishment. 

(b) and (c). The matter is under 
consideration. 

Cealral Go,ernmeat Employees wbo 
Participated I. 19tb September, 

1968 Strike 

903. SHRI J. K. CHOUDHURY: Will 
tbe Minister of HOME AFFAIRS be pleased 
to state: 

(a) whether the Postal and the Civil 
Aviation Department Employees' Union has 
submitted a memorandum urging tbe Prime 
Minister and.' tbe Government of India to 
show further ';'iency towards lbote who had 
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participated in the Central Government 
employees strike on the IlIth September, 
1968; and 

(b) if so, the details tbereof and the 
reaction of Government thereto? 

TIlE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS <SHRI 
VIDY A CHARAN SHUKLA): <a) A 
memorandum wa; submitted on 17th 
December, 1969, te the Prime Minister on 
behalf of some of the federations/unions of 
tbe employees of the posts ami Telegraphs 
Department, Civil Aviation Department and 
other Ministries/Departments. 

<b) The memorandum urged the removal 
of disabilities wbicb the employees, who 
participated in the illegal strike of 
September, 1968. had suffered because of the 
break in their service, and the adverae entry 
which stood in their way of promotion, 
confirmation, etc. The memorandum also 
urged dropping of prosecutions. As regards 
the disabilities arising out of the break in 
service, the employees, who absented them-
selves unauthorisedly, have suffered tbe break 
in service because of the'r own action. The 
consequences whicb bave followed in reprd 
to break in service, promotion, confirmation, 
etc. are the result of normal operation of 
the existing rules on the subject. Never-
theless, Government have granted relaxations 
in this regard from time to time. So far as 
dropping of pro.ecutions is concerned, 
Government's policy bas been tbat tbe law 
should be allowed to take its own course 
and that legal proceedings may be terminated 
according to law only in those cases in 
wbich tbere is not sufficient ~  

Inquiry into M issiog of Docameats from 
Central Scleodfic IastrulDeuts 
Orpnlsatioo, Cbandillllrb 

904. SHRI K. P. SINGH DEO : 
SHRI RABI RAY: 
SHRISRADHAKAR 
SUPAKAR: 

Will the Minister of EDUCATION AND 
YOUTII SERVJCES be pl,ased to state: 

<a) whetber tb: C.B.!. h9s completed 
inquiry into the missinR documents from the 
Central Scientific Instruments Organisation, 
Chandigarb and has submitted Its report ; 

IIPd 

(b) if so, the findings of the C.B.!. and 
the action taken or proposed to be taken by 
Government as a result thereof? 

THE MINISTBR OF EDUCATION 
AND YOUTII SERVICES (DR. V. K. R. V. 
RAO): (a) Not Yet, Sir. 

(b) Docs not arise. 

Re.lew Committee Report on National 
Library, Calcntta 

905. SHRI K. P. SINGH DEO : 
SHRI RAGHUVIR SINGH 
SHASTRI: 

Will the Minister of EDUCATION AND 
YOUTH SERVICES be pleased to state: 

<a) whether the Review Committee on 
the National Library, Calcutta appointed by 
Government has submitted its report; 

(b) if 10, the salient feature thereor: 
and 

(c) whether Government have con,idered 
tbe report and, ir so, the reaction or Govern-
ment in resard thereto ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
YOUTH SERVICES (SHRIMATI JAHA-
NARA JAIPAL SINGH) : <a) Yes, Sir. 

(b) A tat~t giving tbe salient 
features contained in the Report i. laid On 
the Table of the House [Placea in Library. 
StItI No. LT-2643/701 

(c) Some of the recommendations or the 
Reviewilll Committee have been accepted "Y 

~ t and necessary action to 
implement them in consultation witb the 
Librarian, National Library, Calcutta i8 being 
taken. The other recommendations which 
involve con,ult.lioos with other Ministries, 
bodies etc. are under consideration. 

Government haft: in pursuance of one 
of the important recommendations of the. 
Committee appointed Sbri Justice G.D. 
Khosla as the One-Man Committee to 
enquire into the ·staff relations in the 
National Library including 1 hose at the top 
level and to sugaest remedial measures for 
plac:iDg the administration of the Library on 
a firm baail. The report has just heel] 
r=.ved ~ ~ \lDder examioatiol!, 
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Parc .... e of Aircraft ~ y IA.C. 

906. SHRI K. P. SINGH DEO : 
SHRI N. R. LASKAR : 
SHRI SAMINATHAN ; 
SHRI MAHARAJ SINGH 
BHARATI : 

SHRI NARAYANAN: 
SHRI HIMATSINGKA: 
SHRI DHANDAPANI : 
SHRI PRAKASH VIR 
SHASTRI: 

SHRI MAYAVAN: 
SHRI SARJOO PANDEY: 
SHRI N. K. SANGin : 
SHRI CHENGALRAYA NAIDU: 
SHRI Y. A. PRASAD: 
SHRI RAMACHANDRA 
VEERAPPA: 

SHRI NIHAL SINGH: 
SHRI B. K. DASCHOWDHURY: 
SHRI SRADHAKAR 
SUPAKAR: 

SHRI SHIV KlJMAR SHASTRI: 
SHRI ATAM DAS : 

Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state: 

<a) whether it is a fact that Government 
propose to purchase Boeing 737 10 meet the 
F<,urth Plan requirements of the Indian 
Airlines; 

(b) if so, the advantages of Boeing 7,7 
over its rival offers of Russian TU 154, BAC 
111 and the Boeing 727 ; and 

(c) the expenditure likely to be incurred 
thereon? 

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAN SINGH): 
(a) Yes, Sir. 

(b) The decision to purchase Boeing 
737200 aircraft was taken after a very 
careful and detailed study bad been made of 
the requirements of Indian Airlines. Tbis 
Bludv, wbieb was undertaken with tbe aid of 
computer facilities, took into account all 
relevant factors such as profitability, traffic 
requirements, capital and operating costs, 
cargo capacity, passenger comfort and 
delivery schedules. The examination revealed 
that of the aircraft evaluated tbe Boeing 
737·200 was best soiled to tbe requirements 
of Indian Airlines. 

'c) The estimated total cost for the 
PJ!fChase of 7 BoeiDf 737-2OQ aircnItt i, 

RI. 33.35 crorea involving a foreign exchange 
component of Rs. 30.32 crateS. 

CODstrDctlon of CarlO Bertll. at 
Paradeep Port 

1107. SHRI K. P. SINGH DEO: Will 
. the Minister of SHIPPING AND TRANS-
PORT be pleased to state : 

Ca) the car go bertbs originaJly desi,ned 
to be constructed at the Paradeep Port for 
handling ore, oil and general cargo ; 
(b) tbe extent to which the proposal has 

heen implemented; and 

(e) tbe time likely to be taken for the 
completion of the remaining perths and the 
reasons for delay in their completion ? 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF ~  

AFFAIRS. AND IN THE MINISTAY OF 
SHIPPING AND TRANSPORT (SHRI 
IQBAL SINGH): <a) to (c). The construc· 
tion of an all weather port at Paradip was 
taken up by the Orissa Government in 
1962-63 on tbe basis of a report prepared by 
a firm of Consulting EnJlineers. This report 
provided for devetopment of tbe port in 
stages. The first state development provided 
for the construction of one iron ore be,th 
for handling ships of 30,000 DWT and one 
general cargo berth. 

The State Government divided the first 
stage development programme ioto two 
phases, the first phase providing for onc iron 
ore berth. 

The first pbase development of tbe port 
has already been completed and the port is 
handling export traffic of iron ore since 
November, 19t6. Tenders for the construc-
tion of a general cargo bertb have also been 
invited. 

Appolotment of Boooda.y Commlilion for 
Punjab and Haryaoa 

908. SHRI SHRI CHAND GOYAL: 
SHRI SARDHAKAR SUPAKAR: 
SHRI HEM RAJ : 
SHRI BAL RAJ MADHOK : 
SHRI D. N. PATODIA : 

Will the Minister of HOME AFFAIRS 
be pleased to state : 

(a) the likely dale by which the 
a ~ Commission would be a t~ 
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to determine the disputed areas between 
Punjab and Haryana ; and 

(b) the probable date by which the 
Commission will be required to submit its 
report ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDYA CHARAN SHUKLA) : (a) and 
(b) Tbe ~  Commission will be 
appointed after it, terms oC reCerence are 
settled in consultation with the Governments 
oC Punjab, Haryana and Himachal Pradesh. 
The process oC .onsultation with those 
Governments is likely to take some time. 
It is, therefore, Dot possible at tbis stage to 
indicate the likely dates for appointment of 
the Commission and ~  of its 
report. 

Site for Capital of Har,a .. a 

~  SHRISHRICHAND GOYAL: 
SHRI SRADHAKAR 
SUPAKAR : 

Will the Minister of HOME AFFAIRS 
be pleased to state : 

(a) wbether the Central Governmeat 
have asked the Government of Haryana to 
decide tbe site for the location of its capital; 
and 

(b) whether the Centra) Government 
bave given tbem any date for the above 
decision? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHR! 
VIDYA SHUKLA: (a) Yes. Sir. 

(b) No, Sir. But Ibe Haryana Govern· 
ment have been asked to take carly actioD 
in tbe matter under intimation to the Cent-
ral Government. 

Length 01 ruu",a)" at Gauhati Chil Airport 

910. SHRI DHiRESHWAR KALITA: 
Will the Minister of TOURISM AND 
CIVIL A VIA nON be pleased to state : 

(a) the total leugth of ~ ay at the 
Gauhati Civil airport ; 

(b) the number of fiights that arc taking 
place, i.e., landing and departure and a .. er· 
age number of daily passenps ; 

(c) tbe total revenuc earned dUI ing 19"7, 
1968 and 1969 from this airport from 
passengers and cargo ; 

(d) wbat amenities are offered to 
passengers ; 

Ce> tbe reason wby Caravello ftilbt is 
not introduced when tbere i, SO much rush 
of passengers ; 

(f! the reasons why silting accommoda-
tion Cor passengers and V. I. ~ is not 
available at tbe airport ; and 

(g) wbetber Government are taking step' 
to renovate tbe building to make il a 
modern airport ? 

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAN SINGH): 
Ca) 9000 feet. 

(b) On an average. there are 20 civil 
aircraft mo1lelllCllti accounting for 440 
passenlers every day. 

(cl Tbe revenue earned by Indian Ai .... 
Iiaes is as under : --_._--------
Period Revenue fr"m Revenue from 

Passengers Cargo 
Rs. Rs. 

April 1967 to 
Marcb 1968 46,16,125 3,'-2,875 

Apri11968 to 
Marcb 1909 56,94,801 3.10,983 

April 1969 to 
October 1969 34,76,696 1,64.'07 

\d). (f) and (II). A restaurant Bnd 
travellers' requisites stall are functioniag 
at tbe airport. Tbe existing accommodation 
in the Termiaal Building is inadequate for 
the volume of traffic. Plans for the expan-
sion of the Building have already been 
prepared and are under examination. 

(e) Indian Airliaes do not have spare 
Caravello capacity to operate on the 
Calcutta-Gaubati sector. They. howcver, 
hope to introduce a Caravelle service to 
Gaubati in 1911. 

Abolition of Prhy Purses 

911. SHR1 N. R. LASKAR : 
SHRISRADHAKARSUPKAR: 
SHRI SAMINATHAN : 
SHRf S C. SAMANT A : 
SHRINARAYANAN; 
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SHRI RABI RAY: 
SHRI DHANDAPANI : 
SHRI RAGHUVIR SINGH 
SHASTRI: 

SHRI MAYAVAN: 
SHRICHENGALRAYA 
NAlDU: 

SHRI Y. A. PRASAD : 
SHRI RAM CHANDRA 
VEERAPPA: 

SHRI YOGENDRA SHARMA: 
DR. RANEN SEN: 
SHRI INDRAJIT GUPTA: 
SHRI BHOGENDRA rnA: 
SHRI P. C. ADICHA!II : 
SHRI K. M. MADHUKAR : 
SHRI VISHWAH NATH 
PANDAY: 

SHRI DEVEN SEN: 
SHRI SEZHIY AN : 

Will the Minister of HOME AFFAIRS 
be plca,ed to state: 

<a) whether Government have taken any 
final decision in regard to the abolition of 
privy purses ; 

Ib) if so, what are the main features of 
this decision ; 

(C) what will be the savioll as well as 
expenditure to be incurred to implement tbe 
decisioo ; and 

(d) whether aoy agreement bas been 
reached with the representatives of the 
prioces io this coonection ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDY A CHARAN SHUKLA): (a) to (c). 
Government bave decided to abolish tbe 
privy purses and privileges of tbe Rulers of 
the former Iodlao States aod it is proposed 
to undertake legislation to amen':! tbe 
Coostitution. Details of transitional arrange-
ments are being worked out. 

I d) Government had two recent discus-
sions with the representatives of Rules, one 
un 24th December, 1969 and the otber on 
8.1.1970 The Rulers were informed of tbe 
Government's decisinn. The Rulers wisbed 
10 ccnvey the Government's staod to their 
colleagues. 

Meeting of SoatberD Zonal CODDell 

912. SHRI N. R. LASKAR : 
SHRI SAMINATHAN : 
SHRI NARAYANAN : 

SHRI DHANDAPANI : 
SHRI MAYAVAN: 
SHRI CHENGALRAYA 
NAIDU: 

Will the Minister of HOME AFFAIRS 
be pleased to state : 

(a) whether it is a fact that a meetiq 
of the Southern Zonal Council was held at 
Bangalore and was presided over by bim on 
the 61h January, 1970 ; 

(b) if so. what were the subjects discus-
sed at the meeting ; 

(c) how many Chief Ministers attended 
tbe meeting ; and 

(d) what were the final decesions arrived 
at in the meetiog ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS ISHRI 
VIDYA CHARAN SHUKLA): (8) Yes, 
Sir. 

A statement is laid 00 Ihe Table of tbe 
House. [Placed in Library. See No. LT-
2644/70] 

(c) Five. 

(d) The proceedings of the last meeting 
of the Southern Zonal Council have not as 
yet been finalised. Copies of the aame will 
be placed in the Library of Parliament for 
information of tbe ~ Members after 
they are finalised. 

Central Iadastrla1 Security Foree 

913. SHRI N. R. LASKAR: 
SHRI SAMINATHAN: 
SHRI S. K. TAPURIAH : 
SHRI NARAYANAN: 
SHRI S. R. DAMANI : 
SHRI DHANDAPANI : 
SHRI MAYAVAN: 
SHRI CHENGALRAYA 
NAIDU: 

WiJI the Minister of HOME AFFAIRS 
be pleased to state : 

la) whether it is a fact tlJat the Union 
Government have taken a final decision to 
constitute the Central Industrial Security 
Force for the protection of Public Sector 
Undertakin!18 ; 

(b) if so, what are the rules and regu-
lations framed in this regard ; 

(c> when they are likely to come inID 
fosce; and 
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(d) whether the State Government hwe 
approved and agreed to CI!-operate in this 
regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VlDYA CHARAN SHUKLA): (a) Yes, 
Sir. 

(b) and (c). The Central Industrial 
Socurity Force Rules, 1969 have been framed 
unde'T section 22 sub-section (I) of the 
Central Industrial Security Force Act. 1958 
and a ~ in force with effect from November 
14, 1969. A copy of the Rules will b. laid on 
the Table of the House shortly. 

(d) At the time of taking a decision to 
coostitute the Central Industrial Security 
Force, the views of all the Stete Govern-
ments were obtained. 

Since the Force is deployed in Govern-
ment of India Undertakings only, the ques-
tion of approval from the respective State 
Governments does not arise. Their c0-
operation is always sought. 

The West Bengal Government are in 
principle opposed to the ~ t t t  of the 
Central Industrial Security Force. But 
s<lbject to that, they aIC agreeable ,0 cer-
tain arrangements and procedures fJr consti-
tuting the Force at Durgapur, where the 
CISF is being ;ntroduccd. 

iDdianlsatioo of Muslims aod otber 
Miuority Commooitles 

915. SHRI C. K. CHAKRAPANI : 
SHRI UMANATH : 
SHRI JYOTIRMOY BASU : 
SHRI SATYA NARAIN 
SINGH: 

SHRI DEVEN SEN: 
SHRI SITARAM KESRl: 
SHRI LATAFAT AU KHAN: 

Will the Minister of HOME AFFAIRS 
be pleased to state : 

(a) whether the attention of Government 
has been drawn to the s10ilan of Indiani-
sation of Muslims and other minorities raised 
by some parties ; 

(b) if so, the rllllCtion of G.,verDlIIIIDt 
thereto ; and 

(e) whether ~t have any pro-
posal to take 1lIIY action apinat the 1J811ies 
raiaina this IkII\IID ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDYA CHARAN SHUKLA) : (a) t(, (e). 
Government are firmly opposed to tbe denu-
nciation of any minority community 88 being 
unpatriotic or an agency of any foreian 
power and condemn the .pread of tbe idea 
that any minority community requires to be 
Indianised. Such ideas ha ·,·e to be combated 
as they are 10tally inconsi ,tent with seculari-
sm and also harmful to our country's unity 
and security. While legal action can be 
taken against any person who promotea 
disbarmony, iii-will or enmity between different 
groups on ground of religion, race, etc., tt. 
effee live weapon against any party raising 
such a slogan can only be tbrough a sys-
tematic process of public education by 
political parties in favC'ur of ~ a y 

amity and barmony. 

Pre-Dexree ~t  of Kerala 

916. SHRI C. K. ~  

SHRI A. K. GOPALAN : 
SHRI K. ANiRUDHAN : 
SHRI K. M. ABRAHAM. 

Will the Minister of EDUCATION 
AND YOUTH SERVICES be pleased to 
state: 

(a) wbether it is a fact that the Pro-
Dearee Examination of Keral. is not c0n-
sidered to be equivalent 10 the Intermediate 
Examination by the Government of 
India; 

(b) if so. tbe reasons  tberefor ; and 

(c) wbether Government will consicls 
equalising the qualifications of Ibe Pr0-
D.,.... Examination to the Intermediate 
Examination ? 

THE MINISTER OF EDUCATION 
AND YOUTH SERVICES (DR. V. K. R. V. 
RAO) : (a) Yeo, Sir. 

(b) The decision was taken on the basis 
of tbe advice given by Ihe Inter-University 
Board of India and Ceylon, which goes 
into tbe academic equivalence of varioDi 
IlOUrses. 

lc) The question is already under con-
aidcndon. 
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Arrest of a CaII.dlan Girl In New Deihl 

91;. SHRI MUHAMMAD SHERIFF: 
Will the Minister of HOME AFFAIRS he 
pleased to state: 

Ca) whether Miss. P. Wain Berg, a 
Canadian girl was arrested in New Delhi 
recen!\y for heing in possession of about one 
kilogram of contraband charaa ; 

(b) whether any enquiry was held into 
the affair and, if so, the details thereof; 
and 

(c) the action taken against the persons 
involved ? 

THE MINISTER OF STA1E IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDYA CHARAN SHUKLA): (a) Yes, 
Sir. 

(b) and Cc). Miss Paula Marium Waine-
berg a Canadian national holder of Pass-
port No. DJ-981020 dated 26-6-1968 issued 
at Ottawa and new PP No. 115028 dated 
15-9-1969 issued at Athens valid upto 
15-9-1970 was arrested on 30-11-1969 UIS 61 
of Punjab Excise Act, 1914, as extended to 
Delhi, by the Parliament Street Police as 
790 gramm. of charas was found in her 
possession. A case was registered against 
her. Sbe pleaded guilty to the offence and 
was convicted by the Judicial Magistrate 
8I1d sentenced to underao one montb simple 
imprisonment and to pay a fine of Rs. 1000/-
or in default to uudeqo a furtber simple 
imprisonment for a period of three months. 
She did not pay the fiDe. On ber appeal, 
Additional Session Judge reduced the fine to 
Rs. 800-/ Or in default to underao simple 
imprisonment for one month; and tbe im-
prisonment already undergone. 

Setttng np of Peace Unlocralt, In 
Delbl 

918. SHRI MUHAMMAD SHERIFF: 
Will tbe Minister of EDUCATION AND 
YOUTH SERVICES he pleased to state: 

(a) whether Governmeot are considering 
a Peace University, the first of its kind in 
ladia, to come up in Delhi in the near 
future; and 

(b) if 10, the detaiIa tbenof? 

THE MINISTER OF EDUCATION 
AND YOUTH SERVICES (DR. V. K. R. V. 
RAO): Ca) and (b). The Government have 
no such proposal under consideration. 

EnquIry Into Jamla Mlllla, 
New Delbl Fire 

919. SHRI MUHAMMAD SHERIFF: 
Will the Minister of HOME AFFAIRS he 
pJeaaed to Itate , 

ca) whether the enquiry into the case of 
Jamia Millia fire on the 20th October, 1969 
has heen completed ; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDYA CHARAN SHUKLA) : (al Yes, Sir. 

(b) Siuce sufficient evidence could not he 
found, final report in tbe case haa been sub· 
mltted. 

Delbl AdminIstration Plan to Help 
Unemployed Englneen 

920. SHIll MUHAMMAD SHERIFF, 
Will the Minister of HOME AFFAIRS be 
pleased to state : 

(a) whether the Delhi Administration 
has decided on a plan to help unemployed 
Ba,pneers in the Union Territory of Delhi; 

(b) whether Government would chalk 
out such a programme for unemployed 
Ensineers in the whole of the country ; 
and 

ce) if 10, when and, if not, the reasons 
therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHIll 
K. S. RAMASWAMy) : (a) The Delhi 
Administration il Implementing a Scheme 
under which unemployed enat-a can FI 
aasistance in the form of plots in the 
indDStrial estates for setting up small sc:aIe 
industries. They can also get sites for 
setting up petral pumps of the ladian OD 
~t  . 

(b) and (c). The Union Government 
initiated a number of measures in May, 
1968, with a view to creating additional 
employment opportunities for en,pne.s. 
One of tbeae -.urea envisaaea financial 
atlliltance to _ployed ensiaeen to set up 
-n .... induItIfIL A IIIIIdcI IChemD Col 
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such assistance prepared by the Department 
of Industrial Development has already been 
circulated among the State Governments. 
Some States have included this scheme in 
their Annual Plans. Some other State 
Governments are implementing similar 
Schemes for financial and other assistance 
to engineers for setting up small scale 
indus!ries with the collaboration of the 
State Bank of Iodi. and the State Industrial 
Development Corporations. 

Acquisition of India Omce Library, 
London 

922. SHRI A. SREEDHARAN : 
SHRI J. AHMED: 
SHRI SRINIBAS MISRA: 

Will the Minister of EDUCATION AND 
YOUTH SERVICES be ple&lled to state: 

(a) the efforts made by Government to 
acquire the Indi. Office Library, London 
since Independence; and 

(b) the details of the obstacles in acquir-
ing the Library and tho names of tbe 
countries responsible for these obstacles. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
YOUTH SERVICES (SHRIMATI 
JAHANARA JAIPAL SINGH) : (a) and 
(b). Efforts have been continuously made 
by the Government of India since Independ-
ence with the Government of U. K. for 
acquiring tbe India Office Library. A draft 
agreement for arbitration is under discUSlion 
with that Government. One main rCllllOn 
for the delay is the prolonged discussion 
with that Government about the basis on 
which a settlement can be made. 

923. SHRI A. SREEDHARAN : 
SHRI P. L. BARUPAL : 

Will tbe Minister of HOME AFFAIRS 
be pleased to state: 

(a) whether It is a fact that several 
political murders have taken place in the 
country in recent months; 

(b) if so, the brief details of such 
murders ; and 

(C) tbe steps Government have taken or 

are proposing to take to prevent the recurr-
ence of political murders ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDYA CHARAN SHUKLA) : (a) to (c). 
Attention is invited to answer furnished to 
the Lok Sabha Starred Question No. 432 
on December 5, 1969. According to informa-
tion received from State Governments, 
Union Territory AdminiJtrations, no such 
murders bave taken place in Gujrat, Haryana 
M.dhya Pradesh, Orissa. Punjab, Andaman 
and Nicobar Islands, Chandigarh, Delhi, 
Dadar and Nagar Haveli, Goa, Daman and 
Diu, Himachal Pradesh, Laccadive, Minicoy 
and Amindivi Islands, Manipur and 
Pondicherry. In Assam one person was 
murdered on Februory 11, 1970, in District 
Goalpara by some unknown persons, suspect-
ed to be extremists. The case registered by 
the police is under investigation. In Naga-
land, one person was shot dead on 9tb 
December in Mokokchung district and 
another in district Kohima on 22nd 
December, I 69. by some underground 
persons. The cases registered regarding 
the incidents are under investigation. 
Information from the remalorng Stbtes' 
Union Territories is awaited. 

Increase In La"l.,..ne.. in Kerala and 
West Bengal 

924. SHRI ABDUL GHANI DAR: 
SHRI RANJEET SINGH: 
SHRI HIMATSINGKA : 

Will the Minister of HOME AFFAIRS 
be pleased to state: 

(a) whether it is a fact that lawlessness 
is increasing in West Bengal and Kerala; 
and 

(b) if so, the number of reports of 
looting, arson, Gheraos and murders received 
in the last year upto 31st January, 1970 
from tbese two States; separately? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF HOME AFFAIRS (SHRI 
VIDYA CHARAN SHUKLA) : (a) and (b). 
Facts are being ascertained from the state 
government., 
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Dilpoul of Stocks kept at Go.eramenl 
Depots 

925. SHRI ABDUL GHANI DAR: 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state: 

(a) whether it is a fact that stocks worth 
::rores of rupees kept for disposal were 
di'posed of in !akhs only at the Government 
Depots all over the country ; 

(b) whether for making of purchases or 
for sales, Government called for any tellders 
or made direct supply for the Air Depart. 
ment including the Headquarters ; and 

(c) if so, tqc details thereof? 

THE MiNISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAN SINGH) : 
<a) No, Sir. 

(b) So fa .. as the Civil Aviation Depart-
ment, the India Meteorolosical Department 
and the Department of Tourism are concerned 
purchases and disposals are effected through 
the Director General of Supplies and 
Dispasals. The Air Corporations have their 
own proced ures for purcbase and disposal 
of stores. M/s. Hindustan Aeronautics, 
Ltd. and Air Headquarters are consulted 
first in regard to sale of surplus aircraft and 
stores. Thereafter these are disposed of by 
calling tenders or by n"!lotiation 10 the best 
advantage of the Undertakings. 

(c) Does not arise. 

E:lpenditure 01" Government or Semi-
GovernmcDt Transport Ageneiesl 

11 ndertakiDg5 

926. SHRI ABDUL GHANI DAR: 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state: 

(a) wbrther it is a fact that the expendi-
tare of Government or semi Government 
transport agencies/undertakings is much 
bigbcr, nearly double, as compared to that 
in a corresponding private transport 
concern ; 

(b) whether it i. also a fact that their 
freight ratio i. about the double tban what 
they allow for tbeir own products to their 
IIlPpliers and contraclors ; and 

Ie) if so, the reasons for this mucb 
higher rates and expenditure in the public 
eoc:tor on the ~ blind aDd. on the other 

band, for the exploitation of the contractors 
and suppli«s, who are paid milch less 
freight as due to the nationalisation the 
public: sector owns all such conc:ems and 
the contractors and suppliers are compelled 
to transact business at suicidal rates ? 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF PARLI.<\MENTARY 
AFFAIRS, AND IN THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI 
IQBAL SING H): <a) In the absence of 
data relating to expenditure incurred by the 
private transport undertakings, it is not 
possible to say whether the expenditure of 
nationalised road transport undertakings 
(which now provide mainly passenger trans-
port services) is nearly double. It may, 
however, be a little higher due to the 
following reasons :-

(i I Higher overhead cbarges ; 

(ii) Higher operational costs on 
account of better amenities to 
employees of State Road Trans-
port Undertakings. like subsidised 
housing, belter working condi-
tions. belter pay scales and 
allowances, medical facilities, 
provident fund benefits and also 
plying on unremu nerative routes. 

(b) and (c). The question apparently 
refers to freigbt charged by Public Sector 
Goods Teansport Undertakings. There are 
very few public sector undertakings which 
carry goods. The Government of India 
have no information on the points raised. 
The informal ion is being collected from tbe 
State GovernmOllts and will be laid on the 
table of the Sabha, when received. 

RegistratIon of Case. AgaInst PenDllDel 
of V.V.F. In MaDlpar 

927. SHRI M. MEGHACHANDRA: 
Will the Minisler of HOME AFFAIRS be 
pleased to Slate : 

<a) tbe number of cases registered in 
the Police Stations of Maiaipur against the 
personnel of Village Volunteer Force during 
the last one year till date ; 

(b) the nature of the offences allegedly 
commitled by the Village Volunteer Force 
in the villages of Central Maoipur ; 

(c) tbc reasoos for their involvement in 
lu;b ofte_ and whether tho oJrencea ~ 
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committed under the order of their autbority 
or the Government; and 

(d)  the action taken against the authority 
IJiven such order ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AEFAIRS (SHRI 
VIDYA CHARAN SHUKLA): <a) to <d). 
Some ~ who had enrolled themselves 
as volunteers in the hill areas of Manipur 
as a measure of self defence against the 
terrorist activities of the hostiles are sus-
pected to be involved in alleaed offences of 
kidnapping, criminal trespass, assault, rioting, 
murder and attempt to murder. 33 such 
cases have been registered by· the MaDlpur 
police. The motives vary in different cases. 
There is no question of orders being given 
by the Government or anyone in authority 
for commission of offences. 

Anaual Earalall' of Maul par State 
TraDsport 

928. SHRI M. MEGHACHANDRA; 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state: 

<a) the annual eaminss of the Manipur 
State T .... nsport for the year 1957-68, 1968-69 
and 1969 70 till date ; 

(b) the total number of plying buses and 
and other vehicles in use at present ; 

(e) the total number of employees in the 
establishment as at present ; 

(d) the number of e",ployees appointed 
during the last four months, post· wise ; and 

(e) the number of cases of promotion 
during this period? 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS AND IN THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI 
IQBAL SINGH): (a) The gross earnings 
of the Undertaking for the years 1967-68, 
19b8-69 and 1969·70 (Upto January 19:0) 
are Rs. 40.14,010.  25,92.964 and 14,00,000 
respectively. Tne total earnings durilll 
1969·70 are expected to be Rs. 41 lakhs 
including the amount to be adjusted throuab 
the concerned Accountant General. 

(b) 52 bUies. 50 trucks and 7 light 
vehicles are on road at present. 

IC) 684. 

(d) 33 employees. including 3 Accoun-
tlQts, 5 Lower Divi.ion Clerks, 13 Conduc-

ton, 10 Ceanen, 1 Head Chowkldar were 
appointed during the last four months. 

<e) There were seven cases of promo-
tions duriq the period. 

Settl ... Dp of a UnlYersity Ceatre at 
ImpbaI 

929. SHRI M. MEGHACHANDRA: 
Will tbe Minister of EDUCATION AND 
YOUTH SERVICES be pleased to state : 

(a) tbe progress made in setting up a 
Univenity Centre at Impbal ; 

(b) wbether the Central Government 
bave received comments and reactions oa 
the same from the Government of Manipur 
and the Gaubati Univenity ; 

(c) if so. tbe nature of the comments; 
and 

<d) when the said Univenity Centres will 
come into existence ? 

THE MINISTER OF EDUCATION 
AND YOUTH SERVICES (DR. V. K. R. V. 
RAO): (a) to (d). In its meeting held on 
Alllust 6. 1969. the Univenity Grar.1S Com. 
mission I eviewed its earlier decision tbe 
establiabment of a Univenity Centre at 
ImphaJ and agreed that tbe Centre be set 
up under tbe auapices of the Gauhati Univer· 
sity, somewhat OD the lines of tbe Centre 
at Simla of the Punjab Univenity. Tho 
Commiasioo also desired that the matter 
may furtber he discussed witb the Gaubati 
Uaiversity and Manipur Administration. In 
December, 1969, the University informed the 
Commission tbat it was considering tbe 
propoaaJ. Under the Gaubati University 
Act. an Ordinance, has to be framed for 
extension of Unive ... ity teaching to suitable 
centres witbin the State. Since Manipur 
is outside the State of A .. am, the Univer-
sity cannot start the Centre at Imphal 
witbout amendi", its Act. The University 
i. examini... the matter further. The 
Manipur Administration has been informed 
of the position in January, 1970. 

MItra Coramlttee Report OD Police Firl ... 
at Impllal la September, 1965 

930. SHRI M. MEGHACHANDRA: 
Will tbe Miaister of HOME AFFAIRS be 
pleased 10 state : 

(a) ~t  Government have studie" 
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the Mitra Committee Report on the Police 
flrml! at Imphal In the month of Septembn, 
1965 ; 

(h) if!O, action .0 far takeD on the 
report ; 

Ic) whether any financial relief has so 
far been given to the victims of the said 
firing; and 

Cd) if not, the rea!Ons therefor? 

THE MINISTER OF STATE IN THE 
MTNTSTRY OF HOME AFFAIRS (SHRI 
VJDYA CHARAN SHUKLA) : (a) and (b). 
Yes, Sir. The Government of Manipur 
have drawn up departmental proceedings 
against the two delinquent officers. 

(c) and (d). A sum of Rs. 464 was paid 
aa de.th-cum·retlrement gratuity to the 
widow of A.I.R. driver who was killed on 
27th Augu!t. 1965, due to the Police firing. 
She is also drawing a family pension of 
Rs. 52.20 per montb. 

931. 11ft' v"'" ~ ~  'fin' ~~ 
m ~  ~ 1r1l"A ~ ~ m til; : 
('f;) 'fin' ~ " ~ til; ~ ~ ~ 

~ i!m I5iI' sf" t ~ ~ it ~  

<mr ~ ~  if 1fT1ft!f ~ ~ ~ ~ 'IT 

til; ~ ~ ~ ;;in ~  ~  ~ 

ilfu; ~ t ~ ; 

it<r) 'fin' ~ 1f"t " ~ f'f; I5iI' ~ 
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IfT'f ~ ~  ~ f'!iit ~ ~ ~ ~ 

'1ft ~ U~  "''{ 
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~~~~  

(rr) ~ ~ ~(  :mrT ! 

Admlnlon to Terbnologlcal Coorse, 
In I.I.T. 

932. SHRI S. R DAMAN!: Will the 
Minister of EDUCATION AND YOUTH 
SERVI CBS be pleased to state : 

(a) whether it is a fact that tbe I.I.T. 
Centres do not admit student. who have 
passed B.Sc. into technological courses; 

(b) if so, the reasons therefor; 

(e) whether most of the Indian Univer-
sities do offer facilities to Science graduates 
for a three·year Engineering course ; and 

(d) if so. wben the 1.1 T. will extend 
similar facilities to Science Graduates. 

THE MINISTER OF EDUCATION 
AND YOUTH SERVICES (DR. V. K. R. V. 
RAO): (al, (b) and (d). No. Sir, 
Graduates in Science are eligible to sit the 
Entrance Examination of the Institutes of 
Technology for admiSSion tv the FiveYear 
Degree Coureos in EDgineo: ing and Techno-
logy. In addition. the Indian t t t ~ of 
Technology. Kbaragpur, is conducting sepa-
rate three-year degree courses in selected 
branches of engineering and technology for 
science graduates. 

The All India Council for Tecbnical 
Education has set up an expert committee to 
examine the entire question of instituting 
special three-year degree courses in selected 
brances of engineering and tecbnology for 
1st class lICience graduates of tbe Institutes 
of Technology and other well.established 
institutions. 

(c) Some Universities like Jadavpur 
University. Bombay University, Poona 
University. Nagpur University, Baroda 
University, and th~ Indian Institute of 
Science, Bangalnre, are conducting separate 
tbree·year degree courses in selected branches 
of engineering and technology for scienee 
graduates. 

Villt. to Maharaabtra by Home Mlnllter 

933. SHRI VIRENDRA KUMAR 
SHAH: Will the Minister of HOME 
AFFAIRS be pleased to state : 

(al the number of occasions on which 
be visited the State of Maharashtra since, 
AUlust, .1969 to date; 

(b) the duration of stay nn each of tbe 
a ~ occasions; ~ 
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(c\ tbe expenditure incurred by the 
State of Maharasbtra on eacb of tbe above 
visits? 

THE DEPUIY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
K. S. RAMASWAMY): (a) and (bl. A 
statement Is laid on the Table of the House. 
[P/Qcctl in LibrQry. See No. LT·264S/70j. 

(c) Tbe Government of Mabarasbtra 
bave been requested to furnIsh the requisite 
information. It will be laid on the a ~ 

of the House as soon as it is receiv.:d. 

Construction of Coastal Higbway ID 
Gularat 

9'5. SURI VlRENDRA KUMAR 
SHAH: Will tbe Minister of SHIPPING 
AND TRANSPORT be pleased to stato : 

(a) tbe amount provided for in tbe 
Union Budllet for tbe year 1969-70 for tbe 
construction of tbe Coastal Hiabway in 
Gujarat and Saurashtra area ; 

(b) the details of the expenditure incur-
red so far; 

(c) the estimate of the likely expenditure 
to be incurred by tbe end of the year and 
the reasons for tbe sbortfalls, if any ; 

(d) the time by whicb the sanctioned 
work on tbese roads is now expected to be 
completed ; and 

(e) the total amount required for com· 
pletion of the entire scbeme and tbe time by 
whicb it is expected to be acbieved ? 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS, AND IN THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHR! 
IQBAL SINGH) : (a) and (e). The coastal 
bighway in Gujarat is a State billhway. 
The Go>ernment of Gujarat is, tberefore, 
primarily concerned. Tbe Government of 
India bave, bowever. approved tbe following 
two works in May, 1968, for being financed 
from tbe Allocations to Gujarat from tbe 
Central Road Fund : 

Name of work 

2 

J • COilstrueting Dahej-
Gandbar Amod Road 
Joining to Padra-

Estimated cost 
Rs. 

3 

2 

Jambusar-Broacb Road 
missing Section of State 
Higbways. 

2. Construc:ting a short 
route of Bhavnagar 
Ahmedabad Road (State 
Highway) in Bhavnagar 
District. 

3 

40,00,000/-

47,22,800/-

No work-wise provision is made in the 
Un ion Budget for the construction of these 
works. A provision of Rs. 24.00 lakhs baa 
been made for expenditure on worka approv-
ed for being financed out of the allocation 
from the Central Road Fund for Gujarat 
State durinll 1969-70. 

(b) to (d). Information is beinl 
collected. 

E][peDdlt ... e OD TODn of Prime Mlalster 
10 U. P. 

936. SURI VlRENDRAKUMAR 
SHAH: 

SHRI ARJUN SINGH 
BHADORIA: 

SHRI JANESHWAR MISRA: 
SHR! RAM SEWAK YADAV: 

Will the Minisler of HOME AFFAIRS 
be pleaaed to alate : 

(a) whether it is a fact lbat acc:ording 
10 tbe ex-Chief Minister of U. P., tbe 
Government of Uttar Pradesh bad to spend 
Rs. 43.00 lakbs in U mODths on security 
and other arra:Jgements for the PrIme 
Minister during ber tours of U. P. 

lb) whetber be aarees with the above 
estimates of expenses on tbe Prime Minister 
tours and, if not, wbat are bis own esti-
ates ; and 
(c) tho details of tours of Uttar Pradesb 

undertaken by the Primo Minister during the 
three months ending ISth January, 1970, and 
the speci6c reasons for such tours ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VlDYA CHAR AN SHUKLA): (a> and (b). 
According to tbe State Government the 
total expenditure (in 13 montbs) on security 
and other arrangements during tbe Prime 
Minister's tour of U. P. is about Rs. 39 
lakhs. Details of this total have been a.ked 
for from the State Government, 
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Statement (c) A statement showing the tours under-
taken by the Prime Minister in Uttar Pradesh 
during tbe period from 15tb October, 1969, 
to 15th Janua", 1970, and the purpose of 
these tours is laid on the Table of tbe 
House. 

Tours undertaken by the Prime Minister 
in Uttar Pradesh during the period from 
15th October, 1969 to 15th January, 1970 
and tbe purpose of these tours. 

Date of visit Places visited Purpose of visit 

6th and 7th December, 1969. Kanpur I Official 

Allahabad J Bareilly 

11 th December, 1969 Agra Official 

21st December, 1969 Modi nagar J Not official 
Meerut 

23rd December, 1969 Kanpur Not official 

12th to 14th January, 1970. Varanasi I 
Ballia I Not official 
Ghazipur I Mirzapur 
Jaunpur 
Gorakhpur ~ 
A7amprb I 
Basti I 
Gonda I 
Barabanki I 
Lucknow ) 

Pro,lsloD of Helipade darlog Prime 
Minister', Tours to U. P. 

THE MINISTER OF STATE IN TIlE 
MINISTRY OF HOME AFFAIRS (SHRl 
VIDYA CHARAN SHUKLA): (a) Yes, 

'in SHRI V1RENDRA KUMAR Sir. 
SHAH: 

SHRI HUKAM CHAND 
KACHWAI: 

Will the Minister of HOME AFFAIRS 
be pleased to stale: 

\a) whether it is a fact that arragoment 
for recent tours of the Prime Minister in 
Uttar Pradesb, included provisiona of 
helipads at eight places; 

(b) if so. the names of plac:ea and 
whetber those places were not eccessible by 
car ; 

(c) wbether the Central Government are 
of the view that the State Governments 
should not be put to unneccessary expenses 
iu the Dame of Prime Minister's tours; and 

(d) whether Government are <'Onvinted 
thl\t.Hpenses incurred on tbe construction 
of helipads were absolutely necc:asoary 1 

(b) 1. Balia 

2. Ghazipur 

3. Mirzapur 

4. Jaunpur 

5. Azamgarh 

6. Basti 

7. Gonda 

8. Barabanki 

These places are accessible by car. 

(c) and (d). Helicopters normally land 
on ovailable open even a~  like play-
grounds, maidans, etc. By slight clearinll 
or dressing of the surface, they are made 
helipads. However, the actual expenditure 
incurred by the Ullar Pradesh Goveroment 
on the construction of these helipads is being 

aacertained. 
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Second Sbipbuilding Yard at Cocbin 

93';. SHRI VASUDEVAN NAIR: 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state: 

\a) whether any final agreement has 
been reached between the Central Govern-
ment and the Mitsubishi firm of Japan 
regarding the second shipbuilding yard at 
Cochin ; and 

(b) if so, what are the Important features 
of the proiect ? 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS, AND IN THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI 
IQBAL SINGH) : (a) Not yet, Sir. Certain 
preliminary discussions have beed held 
between the representatives of Messrs 
Mitsubisbi Heavy Industries, Japan and the 
Government. Formal negotiations are pro-
posed to be conducted shortly. 

(d) Does not arise. 

S a ~ Pradesb in Cbandlgarb 
939. SHRI PREM CHAND VERMA: 

SHRI HEM RAJ : 

Will the Minister of HOME AFFAIRS 
be plaased (0 state: 

tal whether it is a fact that the Repre-
sentativ,," and the Government of Himachal 
Pradesh had demanded 7 per cent share in 
Chandigarh which could be given in the 
shape of compensation (money) or huildings ; 

(b) if so, the reason why Government 
did not mention about the claim of Himachal 
Pradesh while declaring the decision on 
Chandigarh ; 

(c) whether Government are aware that 
there is a widespread annoyance and dis-
satisfaction in Himachal Pradesh and the 
people of that Pradesh and Government 
have demMded that they should be given 
their right share ; and 

(dl if so, whether Government have 
considered this matter and, if so, the deci-
sion taken thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDYA CHARAN SHUKLA) : (a) to (d). 
Government did receive representations and 

from the Government of Himachal Pradesh 
to the effect that in the event of division of 
Chandigarh or its transfer to anyone State, 
Himachal Pradesh should be given one-
seventh share These representations were 
evidently made in tbe belief that the dispute 
related to sharing of Government properties 
in Chandigarh while in fact the dispute 
arose out of territorial claims of Punjab 
and HBryana. The question of paying any 
compensation either in cash or in kind oC 
Himachal Pradesh did not arise and this 
position had bee" explained to the Himachal 
Pradesh Government long before the dicision 
on Chandigarh was .nnounced. There js 
no ground for anyone in Himachal Pradesb 
to feel dis. atisfied on this account. 
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Codlftcatlon or Senice Conditio,", or 
Non-Teaching stall' or Uniyenltl. 

~ SHRI GEORGE FERNANDES: 
Will Ihe Minister of EDUCATION AND 
YOUTH SERVICES be pleased to state: 

(a> whether a Committee had been set 
up by Ihe Universily Grants CommissioD 
UDder the ChairmanshIp of Dr. B. N. 
Ganguli to frame drafl rules loverning tho 
terms an:l conditions of service of nOD-
leaching staff of the Universities ; 

(b) if so, what are the recommeodatioDa 
of this Committee; 

(c) the action taken on the recommenda-
tions; 

(d) whether comments of the All IDdia 
University Non-leachinll Employees Con-
federation were called on these recommenda-
tiODS ; and 

(el if not, tbe reasons therefor? 

THE MINISTER OF EDUCATION 
AND YOUTH SERVICES (DR. V. K. R. V. 
RAO) : (a> Y os, ~a  
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(b) A statement Is attached. A copy 
of the report has been supplied to the 
Member. 

(c) The report of the Ganguli Committee 
was considered by the Committee of Vice-
Chancellors of Central Universities in 
December. 1969. and as desired by this 
Commiltee the rules suggested by tbe 
Ganguli Committee have since been com· 
municated to Ihe Universities indicating that 
tbese may be treated as guide.lines for fram-
iDg tbo rules for tbeir employees. 

(d) No. Sir. 

(el As the rules have to be framed by 
the Universilies. the University Grants 
Commiasion did not consider it necessary to 
call for the comments of any otber organiza-
tion. 

Statement 

The Committee recommended a set of 
rules regarding the terms and conditions 
of service of non-teaching staff of the 
Universities relating to such matters as 
GenC'"al conditions of service. pay and 
allowances. leave conduct. procedure for 
imposiDg Penalties and appeals. elc. to 
aerve as guide-lines for framing the rules for 
their employees. 

In addition to above. tbe Committee 
also recommended that : 

(i) Thouab tbe rules have been fOlmu-
lated  for the non-teachina staff of 
the universities in accordance witb 
the resolution of the University 
Grants Commission. they may. as 
well be made applicable to tbe non-
teaching staff of tbe coli...... also 
wilb suitable modifications. 

(ii) The rul... already framed by tbe 
University Grants Commission for 
adoption by the Central Universities 
with regard to retirement benefit 
might serve as guidelines for otber 
Universities in tbis bebalf. 

(iii) The Universities be advised to sel 
up Joint ConsuUative Committees 
for the employee. welfare and per-
sonnel problems. 

RepresentaUoD from Au,.taut Aerodrome 
Officer. Calcutta AgaInst CI,iI 

Ayetlon Department 
/' 

94S/SHRl GEORGE FERNANDES: 
Wine -Miuister of TOURISM AND 
CIVIL AVIATION be pleased to state: 

(a, wbether he has received a represen-
tation from Shri S. H. Subba Rao. Assistant 
Aerodrome Officer. Civil 
ment. Calcutta. making 
allegations apinst the 
Department; 

Aviation Depart-
certain serious 
Civil Aviation 

(b) if so. the details of the allegations 
made; and 

(c) the sleps taken by Government in 
the matter? 

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAN SINGH): 
(a) Y .... Sir. 

(b) Sbri S. H. Subba Rao. Assistant 
Aerodrome Officer, who has been superseded 
for promotion to the selection post of 
Aerodrome Officer, has made several 
representations containing allegations in 
reaard to att~  connected with the writing 
of confidential reports. promotions. selectiol' 
of officers for training abroad, retention of 
officers in servke beyond the age of SS years. 
appointment of Directors General etc. 

(e) As the allegations bave been found 
to be baseless, the question of taking any 
further steps does not arise. 

Representation from Tutleorla SalIlag 
V ~  Owners' \ saacia tlon 

~  GEORGE FERNANDES: 
Will the Minister of SHIPPING AND 
TRANSPORT be plea,ed 10 state: 

(a) whetb.r Govemment h~  received 
any representation from the Tuticorin Sailing 
Vessel Owners' Association reaarding tbe 
sailing veasels industry; 

(b) if so, the sailent features of the 
representation; and 

(c) the action taken thereon? 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF PARLIAMENTRY 
AFFAIRS, AND IN THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI 
IQBAL SINGH): (a) to (e). The Tuticoriu 
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Sailing Ve .. el Owners' As.ociation bave 
hrought to the notice of the Directorate 
General of Shipping certain problems faced 
by them namely: 

(l) Difficulties lhat may be enco<lnlered 
by the sailing vessels industry on 
account of the location of a new 
fishing harbour at Tuticorin at the 
place where the sailing ,'essel. are 
a' present being hauled up for 
repairs and or for ~t t  etc. 

(2) Declaring the sailing vessels 
industry as a small scale industry 
by t',e Government of Tamil Nadu 
to enable the owners to obtain 
certain requirements like copper 
sheets etc. for repairs, construction 
purposes. 

(3) Abolition or reduction in port 
wharfage (berthing charges) on 
sailing vessels levied by the State 
Gove'llment. 

(4) Revision by the State Government 
of the existing towage charges for 
towing sailing vessels by port 
launches/tugs. 

All these matters are the concern of the 
State Government to whom the Association 
have made representation already. However, 
the Directorate General of Shipping and the 
Principal Officer, Mercantile Marine Depart-
ment, Madras, also are moving tbe State 
Government to take a sympathetic view, and 
exDedite their decision. It is understood 
that tbe problem at (I) above has already 
been satisfactorily settled. 

PlotsjO·-KIII Prime Mlalster 

947.'-"HRI GEORGE FERNANDES : 
SHRI D. N. PATODIA : 
SHRI MUHAMMED SHERIFF: 

Will the Minister of HOME AFFAIRS 
be pleased to state: 

(a) wbether Government bave investi-
lilted into alleged plots to kill the Prime 
Minister: 

(b) if so, the number of instances wben 
such inve'tigations were made : 

(c) whetber there is any substance in 
reports that there are plots to kill tbe Prim' 
Minister; and 

(d) wlIetb:r anv ~  measures a~ 

been taken to afford protection to the penon 
of the Prime Minister ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS ISHRT 
VIDYA CHARAN SHUKLA) : (a) to (c). 
GDvernment's attention has been drawn to 
a few reports about matters ~  the 
Prime Minister's security. The inquiries 
made so far have not brougbt out evidence 
of any plan or conspiracy to harm the Prime 
Minister. 

(d) Adequate precautions have been 
taken to ensure tbe security of the Prime 
Minister. Tbese arrangements are con,lan!ly 
reviewed and strengthened wbenevel 
necessary. 

,.....---
RIots In SlIIprl 

948. SHRI RANJEBT SINGH: 
SHRT MANGALATHUMADAM: 
SHRI MOHAN SWARUP: 
SHRI SRINIBAS MISRA: 
SHRIMATI ILA PALCHOU-
DHURY: 

SHRT S. M. KRISHNA: 
SHRI M. H. GOWDA: 

Will the MInister of HOME AFFAIRS 
be pleased to state : 

(8) whether tbere were wide-spread riots 
in SiliSUri and surrounding districts recently; 

(b) what was the cause of these riots 
and the number of casualities : 

(c) whether it is 8 fact that the West 
Bcnpl Police remained inactive most of the 
time; 

(d) wbetber troops bad to be called out; 
and 
(e) wbetber arrests were made and tbe 

firing done by the Army authorities ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDYA CHARAN SHUKLA): (8) and (b). 
AccordillJ to information furnished by the 
GovOlnment of West Bengal an altercation 
took place on 6th January, 1970 between 
two persons who belonged to tbe hills and 
some local people of Silisuri. I esulting in 
injuries to the former one of whom died 
subsequently. This led to clashes between 
the bill people and fhe local f'OOple, Six 
penon. were killed. 

(c) No, !/ir, 
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(d) and (el. Army was called in to assist 
the civil authorities but nO arrest or firiDa 
was done by them. 
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Police FIrI ... 

951. SHill SHIV CHANDRA JHA: 
Will the Minister of HOME AFFAIllS be 
pleased to state; 

(a) th' total number or police flrlnSS Oil 

the demon,trators, State-wise. since 
lanuary, 1 ~  ; 

(bl tbe total number of persons killed 
and injured by the Police firing in tbose 
incidents, Stat ~  : 

(c) tbe total number of penons arrested 
in tbO&e incidents, State-wise : and 

(d) the nature of those agitations since 
lanuary, 1970 ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHill 
VIDYA CHARAN SHUKLA): (a) to .d). 
According to information received from State 
Governments/Union Territory Administra-
tions, no police firings have taken place 
since January I, 1970, in any of the Union 
Territories, Assam, Gujarat, lammu and 
Kashmir, Maharashtra, NBliltand and 
Punjab. In Haryana, to deal with the violent 
demonstration following the announcement 
of the decision on the Chandis.rh issue, 
the !,olice had to resort to firing on twelvf 
oeeasi:ns, resulti"g in the death of 9 person! 
and injuries to :0. 142 persons were arl"estec 
in connection with these incidents. Informa-
tion from the remaining States is awaited. 

Saa.krl! Ual,erllly at Purl 

952. SHRI IlABI RAY: Will tbe 
~t  of EDUCATION AND YOUTH 

SERVICES be pleased to state : 

<a) whether it is a fact that Governmcot 
of Orissa have asked for Central l1'ants for 
a Sanskrit University at Puri ; 

(b) if so, wbetber it is also a fact that 
the Minister of State for Education received 
a Memorandum from the Government of 
Orissa when he visited the State during the 
month of lanuary ; and 

<c) the steps taken by Government in 
this connection ? 

THE MINISTER OF STATE IN TIlE 
MINISTRY OF EDUCATION AND 
YOUTH SERVICES (SHRI BHAKT 
DAIlSHAN): (a) Yes, Sir. 

(b) Yes. Sir. 

(e) The Gov<Tnment of Orissa has for-
warded a proposal to establisb a Sanskrit 
University at Puri. The proposal is under 
consideration in consultatioa with tbe 
University Grants Commission. 
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a~t  of Punjab and Haryana Govern-
menll 10 Central Decision on 

Chandlgarb Issue 

95;. SHRI SHIVA CHANDRA JHA: 
SHRI HUKAM CHAND 
KACHWAI: 

SHRI KANWAR LAL GUPTA: 
SHRI HIMATSINGKA: 
SHRI RAM SWARUP 
VIDY ARATHI ; 

SHRI SHRI CHAND GOYAL: 

Will Ihe Minisler of HOME AFFAIRS 
be pleased 10 state : 

<a> whether Governmenl have formally 
inlimated Ihe Punjab and Haryana Guvern-
ments aboul Ihe solulion of the Chandigarh 
dispute; 

(b) if so, when an the nalure of their 
reaclion to the Cenlre's decision; and 

(cJ the 10lal area and Ihe total annual 
revenue, income, etc., that would accrue to 
Punjab and Haryana respectively by Ihe 
reported Union Government's decision about 
the Chandigarb dispute? 

THE VlINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDYA CHAR AN SHUKLA) : (a) and (b). 
Copies of the Press communique embodying 
th~ decision of the Government on Chandi-
garh and olher matters in dispute were 
formally sent to the State Governments on 
the 191h F.bruary 1970. They were nOI 
asked to intimate Ibeir reactions. 

(c) An area of about 24211 acres is 
expected to go to Punjab State and an area 
of about ~ ·acres to Haryana Stale. The 
area-wise figures of all items of revenue etc. 
are nOI available because in most cases these 
items are booked in the accounts for tbe 
Union territory as a whole. The time and 
labour invulved in computing sucb figures 
will not be commensurate. witb the results 
achieved. 
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PenslOD Scbeme for Freedom Fighters 

956. SHRI SAMINATHAN : 
SHRI SEZHIYAN : 

Will the MiDister of HOME AFFAIRS 
be pleased to state : 

(a) whether Government have cODsidered 
any proposal to enlarge the scope of peDSiOD 
scheme to freedom fighters who had under-
gone imprisonment in the Andaman and 
Nicobar Islands ; 

(b) if so, the quantum of penlion paid 
now and that proposed, per head and in 
total, under the new scheme ; and 

(c) the conditions to be laid for qualify-
ing for this pension ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VlDYA CHARAN SHUKLA> : <a> Yes, 
Sir. 

(b) and (c). A statement livin. the 
salient feat ures of the scheme as revised by 
the Government of India iJ attached. 

Statement 

The Government of India have decided 
to implement from 2nd October, 1969, a 
scheme for grant of pensions in deserving 
cases to those freedom fighters who had 
undergone imprisonment in the Andaman 
and Nicobar Islands, and to their families 
if they were themselves no lonacr alive; 
provided the total period of imprisonment 
uneergone by such freedom fiahters in the 
Andaman Cellul;;r jail and other jails in 
India was not less than 5 years. The pension 
which will be for the life time of the 
recipient, will be sanctioned after taking into 
consideration the financial condition of the 
freedom fighters and/or their families. and 
the payments or benefits received by them 
from any other State Government. The 
amount of pension sanctioned to a freedom 
fighter will not be less than Rs. 200/· per 
month, and in the case of families it would 
vary from Rs. 100/-to Rs. ;'00/· per month. 
Only one member of the family will be 
eligible for pension. "Family" will include 
widow, unmarried daughters and mother 
of the freedom fighter and sons in excep· 
tional cases where it is proved that they are 
unable to establish themselves on account of 
lhe imprisonment-of their father. 
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s...... Pardclpatlon In Unhenlly 
Alraln 

962. SHRI BHOGBNDRA JHA : Will 
the Minister of BDUCA TION AND YOUTII 
SERVICES be pJeueci to refer to the reply 
Biven to Unstarred Question No. 4656 on the 
19th December, 1969 regardinl students 
participation in University dain and 
atate : 

(a) whether Gowrnment are recommend· 
'DB to other Universities of the country. 
. lICIudiDB students representatives to form 
.orkinl 1IfOUP& to consider tbe questinn of 
,\udents participation in the administration 
:1 the University ; 

(b) If so. the details thereof; and 

(c) if not, the reasons therefor? 

TIlB MINISTER OF EDUCATION 
AND YOUTII SERVICES (DR. V. K. R. V. 
RAO) : (al \0 (e). The question of forma· 
tion of WorkiDa Groups is one for individli8l 
Universities to consider. The recommenda· 
tions made on the subject by dill'erent 
Committees of the University Grants Com· 
mission and the Education Commission 
have however. been circuJated to all the 
Uni',ersitiell for conalderatioa and Imp'--

talion. The question was also considered 
in the last Conference of Vice-ChancellOR 
held in April, 1969 As recommended by the 
Conference, the University Grants Com-
mission has since constituted committees on 
the governance of Univenities and Colleges 
and this question .s eDPBins their attention. 

The Conference of Student Representa-
tives held in May, 1969 unanimously 
recommended effective student representation 
in the decision-makiDJ statutory bodies of 
Universities and Colleges, discipline com· 
mittees and Joint Consultative Committees 
responsible for day-to-day administration. 
The recommendations of the Conference 
have been circulated by the University Grants 
Commission to ,II the Universities, State 
Governments and Union Territory Adminis-
trations for their comments. 
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964. SHRI D. N. DEB: 
SHRI J. MOHAMPD IMAM: 
SHRI PILOO MODY : 
SHRI C. C. DESAI : 
SHRI TRIDm KUKAR 
CHAUDHURY: 

SHRI B. K. NAYANAR : 
SHlU HEM. BARUA : 
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SHIU K. ANIRUDHAN : 
SHRI A. K. GOPALAN : 
SHRI GIoNESH GHOSH: 
SHRI UMANATH : 
SHRI MAYAVAN : 
SHRI DHANDAPANI: 
SHRI N. R. LASKAR: 
SHIU NARAYANAN: 
SHIU SAMINATHAN : 
SHRI CHENGALRAYA : 
NAIDU: 

SHRI R. V. NAIK: 
SHRI MAHENDRA MAlHI : 
SHRI R. R. SINGH DEO : 
SHRI S. K. TAPURIAH : 

WUJ the Minister of HOME AFFAIRS 
be pleased to state : 

\a) whether there baw been aertoas 
clashes in the disputed areas of the Aaam· 
Napiand border ; 

(h) whether the Nagaland GoverDllleut 
bad conveyed, on a number of occasions, 
their conce'" over the increase in number of 
clastes On the border ; 

(c) whether the attention of Government 
has heen invited in this reprd to a atate-
ment released by tbe Minister for Tuensaug 
Affairs, Mr. K. A. Imlong ; and 

(d) if so, the action taken by Gowm-
ment to settle border disputes hetwecu 
Assam and N .... aud ? 

THE MINISTER OE STATE IN TIlE 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDYA CHARAN SHUKLA) : (a) No 
report of any seriou! border clashes between 
Assam and Nagaland has heen ..-ived dur-
ing the recent past. 

(b) Certain incidents in the border areas 
had led to tension from time to time and 
the Nagaland Government had conveyed 
th:ir concern over these matters. 

(e) Yes, Sir. 

(d) The Government of India are in 
touch with the GovernmOllts of Assam and 
Nagaland with a view to reducing tension in 
the area. The Nagaland Government had 
al.o a.ked for the setting up of a Boundary 
Commission. This matter is under correspond· 
_ with tho State OovamlllOllt. 
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AdmlllioD to DeI.1 Colleges 

966. SHRI KANWAR LAL GUPTA: 
Will the Minister of EDUCATION AND 
YOUTH SERVICES be pleased to state: 

(a) tbe number of eligible students in 
B.A. (Pass), B.Sc., B.Sc. :HODS.) and B.Com. 
courses wbo RIe likely to seek admission in 
tbe Delhi Colleg", this year, on the baois of 
last )car's figures; 

(h) the number of seats available for 
each course in the Delhi Colleges ; 

(e) the specific steps ta~  b) tile Uni· 
versily to provide ad'l1i.sion for all eligible 
students; 

(d) whether Govermnenr have m.de any 
arrangements for a at ~  furniture. 
buildings and have r<cruiled the necessary 
staff ; 

(e) if not, Ihe reasons thercfor; and 

(f) the details of rtpre.entation"s c..ceived 
by Government in this COn"cctiDn ? 

THE MINISTER OF EDUCATION 
AND YOUTH S,,"RVICES (DR. V.K.R.V. 
RAO) (a) to (e). The Question of admissions 
to Colleges in Delhi during the next aca· 
demic session was referred !Jy the Delhi 
University to a Working Group. The recom· 
mendations made by the Group are under 

~  of rhe Uni'.'ersi!y. 

(I No lepresenta!i m hao; heen received 
r':,Jarding admi'ision'i ~  b: m .de in D.:!hi 

~a  durina the ~t academic sessiol!, 
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Toura by Mlnlsterl 

9,\7. SHRI RAM KISHAN GUPTA: 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) the nature and details of tours made 
by tbe Central Ministers, State Ministers and 
Deputy Ministers from 1st April. 1969 to 
31st December, 1969 ( t~ ) ; and 

(bl the purpose of each tour made and 
the amount of T. A. and D. A. drawn. tour-
wise? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
K. S RAMASNAMY): ia) and (b). Tbe 
information is being collected and will be 
laid on the Table of tbe House. 

Pro .... 1 to bave only Numbers In 
N_ber Plates of Vebleles 

96H. SHRI RAM KISHAN GUPTA: 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state: 

(a) whether there is any proposal under 
consideration of Government have only 
numbers on the number plate. of auto-
mobiles; and 

(b) if so. the ProllfCSS made so far in the 
matter ? 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS. AND IN THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI 
IQBAL SINGH): (a) and (h). A proposal 
to have numelical number plates on motor 
vehicles is under consideration of the Govern-
ment. 

Edncatlng Studeuts In Parlla.eutary 
SJlltem tbrougb Mock Parllamenb 

969. SHRI S. C. SAMANTA : Will the 
Minister of PARLIAMENTARY AFFAIRS 
be pleased to state : 

(a) the progress made in educatillll the 
Btudents of Delhi and New Delh, schools in 
Parliamentary System of Government by 
organising Mock Parliaments in some insti-
tutions: 

(b) the steps being contemplated to meet 
the demand for the expansion of tbe pro· 
.... mlll!l in otber partl of the country; 

(c) whether there is a demand for a 
common House or an auditorium for hold· 
ing the meets of the School Parliaments in 
Delhi; and 

(d) if so, whether Government propose 
to obtain on temporary basis the use of an 
auditorium OD rental or free basis with effect 
from tt,. start of the programme next 
year? 

THE MINISTER OF PARLIAMEN· 
TARY AFFAIRS. AND SHIPPING AND 
TRANSPORT (SHRI RAGHU RAMAIAH): 
(a) The Department of Parliamentary 
Affairs. in collaboration with the Directorate 
of Education, Delhi. organises annually 
Mock Parliament Competitions in the Higher 
Secondary Schools of Delhi. So far, four 
such competitions bave been held as 
under : 

1966-67 

1967-6· 

1968·69 

1969-70 

No. of Schools that 
participated 

-do-

--do -

-do-

16 

25 

43 

42 

(b) The State Goverments have been 
requested to draw up Moclc Pariiament 
Schemes similar to one prevalent in Delhi. 

(c) No, Sir. 

(d) Does not arise in view of reply to 
part (c) above. 

Demand by Central Secretariat Employees 
for Cancellation of ExamlnatioDs 

971. SHRI GADILINGANA GOWD, 
Will the )'dinister of HOME AFFAIRS be 
pleased to state: 

(a) whether any demand was made 
recently by the Central Secretariat employees 
for the cancellation of examinations for 
Section Officers. Assistants, Upper Division 
Clerks and Class IV employees; and 

(b) if so, the reaction of Government 
thereto? 

THE MINISTER OF STATE IN THE! 
MINISTRY OF HOME! AFFAIRS (SHRI 
VIDYA CHARAN SHUKLA): (a) Yes, 
Sir. 
(b) In the larger interest of the servke 

a. a whole, and in tbe interest of efficiencY, 
it was not possible to accept the demand of 
the employees for tho cancellation of these 
~ at  • 
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Role or GoYeraors 

972. SHRI GADILINGANA GOWD: 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

Ca) whether G0vernment are considering 
to review the status of State Governors in 
the context of the present political situation 
in the country ; 

(b) if so, the details thereof: and 

Ce) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS CSHRI 
VIDYA CHARAN SHUKLA): (a) No, 
Sir. 

(b) Does not arise. 

(c) The present political situation in the 
country does not warrant any change in the 
Constitutional status of the Governors. 

Abrogation nf Article 370 of tbe 
Consti IUtion 

973. SHRI GADILINGANA GOWD: 
Will the Minister of HOME AFFAIRS be 
plessed to state : 

Ca) whether the Plebiscite Front Exe-
cutive Committee warned the Government 
in a resolution that Article 370 of the 
Constitution guaranteeing special status  to 
Jammu and Kashmir constituted only a basis 
of relationship between the Stale and the 
Union and that as and when this Article was 
abrogated, "India shall cease to have any 
loclls standi in Kashmir·' ; and 

(b) if so, the reaction of Government 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDYA CHARAN SHUKLA): (a) In a 
resolution adopted at the meeting of the 
Working Committee of the Plebiscite Front 
held at Srin,gar on 14th December, 1969, 
the Front said that it considered article 370 
of the Constitution as the only basis for a 
relationship of Koshmir with India on a 
temporary basis subject to a plebiscite and 
as and when this article is abrogated India 
shall cease to have any locu, .'andl in 
Kashmir. 

(b) Government consider the resolution 
as wholly misconceived and a total dis-
tortion and misinterpretation of the facts of 
history and the Constitutio1\, 

Need for L ..... ge Tec:haology 

974. SHRI GADILINGANA GOWD : 
Will the Minister of EDUCATION AND 
YOUTH SERVICES be pleased to state: 

Ca) whether the need for la1\guaae 
technology was stressed by the British 
Council's representatives in India Mr. 
Chawson ; and 

(b) if so, the reaction of Government 
thereto and the details thereof? 

THE MINISTER OF EDUCATION 
AND YOUTH SERVICES (DR. V. K. R. V. 
RAO): Ca) Yes, Sir. 

(b) Government has been aware about 
the impo. tance of the new technique of 
language teaching. The Central Institute of 
Indian Languages at Mysore are already 
engaaed in evolving a new tecbnology for 
tbe teac:bing of Indian Languaaes. As an 
experimental measure two Centres for this 
purpoee are being set up at Bbubaneswar 
and Mysore where certain modem Indian 
Laaguaaes will be taugbt to Secondary School 
Teacbers tbrough this new tecbnique. 

ladlan Committee for Cultural Freedom 

975. SHRI JYOTIRMOY BASU: Will 
the Minister of HOME AFFAIRS be pleased 
to state: 

(a) whether an organisation known as 
'Indian Committe. for Cultural Freedom' 
operates in India ; 

(b) if SO, who are the sponsors of this 
organisation; and the States in India where 
it operates ; 

(c) tbe nature of activities carried on 
by it; 
(d) the addrcales of its main centres 

where it carries on its activities ; 

Ce) the details of sources, includinl 
foreign SOUICeS, if any, separately, of its 
finances ; and . 

(f) whether it is a fact that 'Indian 
Committee for Cultural Freedom' is an 
American C. I. A. sponsored organisation 
and C. I. A. is the main SIlUrce of its 
fiaanc:e ? 

THB MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDYA CHARAN SHUKLA): (a) to (fl. 
~ at  from the GovernlDents 9f 
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An.m, Bihar, Gujaral, Jammu and Kasbmir, 
Krrala, Madhya Prade,h. Tamil Nadu, Maha-
rashlra. MysoJ'e, Orissa, Punjeb, Rajasthan, 
Ullar Pradesb, West Dropl and Union 
Territories of Tripura, Delhi and Pondi-
cherry is still awaited. 

2. Governments of HaryanB, Nagaland, 
Andaman and Nlcobar Islands, Cbandigarb, 
D.dra and Nagar HaveJi, Goa, Daman and 
Diu, Himachal Pradesh, Laccadive, Minicoy 
and Amindivi Islands, Manipur and N.E.F.A. 
have staled that they have no information. 

3. The Government of Andhra Pradesb 
have reported that the Indian Committee for 
Cultur.1 Frerdom i, affiliated to the Con-
gress for Cultural Freedom, Paris. This or· 
ganis>tion had a branch in Hyderabad and 
Gunlur. The hranch at Guntur has become 
defunct. Though the office of the brancb at 
Hyderabad Is closed, some seminars are held 
every yesr. Funds are raised through mem-
bership fees and donation. from members 
as well as annual grants of about Rs. 1,000/-
from the central office at Bombay. They 
have no Information that tbe C. I. A. has 
sponsored tbis organisation. 

Economic Dlatreas In Mlzo Hili Areaa 

976. SHRI JYOTIRMOY BASU: Will 
the Minister of HOME AFFAIRS be pleased 
to s'ate: 

(a 1 whether it is a fact tbat economic 
dislres. among the peopll\ of Mizo  Hill 
areas has increased during tbe last _ral 
years; 

(bl whether it is a fact that unplanDed 
Jlfl"uping of villages. neglect of agriculture 
owing to the restrictions imposed by the 
Security Forces and forced labour whicb tbe 
people are called upon to give, have increas-
ed their misery : 

Ie) if so, what steps, if any, are being 
taleen to Improve the economic condition of 
the rcople on the basis of a rational and 
correct approacb to the problllms facing 
these hiD areas ; and 

(d) If not, what, ac:cording to the 
Government, are the causes of the growing 
distress ? 

THE MINISTER OF STATE IN THE 
MT"1TSTRY OF HOME AFFAIRS (SHRI 
VrnVA CHARAN SHUKLA): (.) and (b). 
~  Sir. 

(el Does not arise. 

Cd) Mizo Hills District has been chroni-
cally deficit in local food production and 
etTorts at development have been hampered 
due to the insurgency in the recent years. 
However, all pass ible etTorts are being made 
for rapid development of the area with 
special emphasis on the development of agri-
culture and communications. 

Newsmen Facing Dltlicolty in Geltlnl 
Passes for Entry Into Transporl 

Bhawan, New Deihl 

9:7. SHRI JYOTlRMOY BASU: 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state: 

(a) whether his attention has been drawn 
to a news-item published by the Patriot 
in its issue dated the 11th January, 19iO 
~  the title "Out of bounds to Newsmen" 
pointing out the difficulty faced by a news· 
man in getting a pass for entry into the 
Transport Bhavan, New Delhi: and 

(b) if so, what actIon, if any, has been 
taken or proposed to be taken in tho 
matter? 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS. AND IN THE MINISTRY OF 
SIDPPING I\ND TRANSPORT (SHRI 
IQBAL SINGH): (a) Yes, Sir. 

(b) The matter has been investigated 
and the facts are given below: 

A press reporter of the 'Patriot' came 
to Reception Office. Transport Bhav.n 
on the ~th January, 1970, and wanted 
to meet an A,.istant Director in the 
Department of Tourism. The Reception 
Officer contacted the officer concerned 
who a~  the Reception Officer th.t the 
vi.itor had to meet some officer of the 
Publicit,· Section. The Reception Officer 
could not act on this officer's suggestion 
to send the visitor to meet him as tho 
officer was not authorised to ~ 

visitors. According to the Security 
Instructiono applicable for entry of visitors 
to Government of India Offices, only 
officers of and above the rank of Under 
Secretarv to the Government of India 
are entitled to receive visitors in their 
ofIice. The Reception Officer according-
Ir tried to contact the DirllCtor (Pul!lI· 
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city) in the Department of Tourism who 
is the lowest officer in Publicity Section 
entitled to receive visitors. A$ the 
officer .. as not available at that time. a 
message was left for him to the effect 
that a visitor was waiting for him in the 
Reception Office, and the pre.. reporter 
was requested to wait for a while. The 
visitor, however, chose to leave without 
waiting for the officer to return to his 
seat. 

Resignation or Director, Central Food 
Technological Research Instllatc, 

My.ore 

978. SHRI BABURAO PATEL: 
SHRI D. N. PATODlA: 

Will the Minister of EDUCATION AND 
YOUTH SER VICES be pleased to state: 

(a) whether it is a fact that Dr H. A. B. 
Parpia, Director or the Central Food 
Technological Research I,,'titute, who had 
accepted the post at the request of late 
Prime Minister Neh'u. has now soaght the 
permission of tho Prime Minister to resign 
the post; 

(b) if so, the exact reason, given by 
him for doing so ; 

(c) the name and de.ignalion of the 
official who was transferred in 1963 but again 
sent back to Ihe Institute in 1968 against 
whom Dr. Parpia has hitterly complained 
with the exact eharges made ag·,inst ~  ; 

(d) whether it is also a fact that Dr. 
Parpia had requested him to "ppoint an 
impartial Committee to inquire ~t  his 
grievances and the running of the I"titute ; 
and 

. (e) if so, reasons why an enquiry com· 
mittee was not appointed 7 

THE MINISTER OF EDUCATION 
AND YOUTH SERVICES (DR. V. K. R. V. 
RAO): (a) Dr. Parpia bas tendered his 
resignation from the position of the Direc-
tor, Central Food Technological Research 
Institute, Mysore in a letter dated 6-12-69 
addressed to the President, Council of 
Scientific and Industrial Research. 

(b) Reason stated by bim in bis letter 
is reproduced below : 

"Inspite of my utmost devotion to 
tbe cause of science and sincere efforts 
to achieve the objectives, it bas become 

eXlren,ely difficult for me to be elfective 
over the last two and half y a ~ al a 
result of the conditions created by the 
C.S.I.R. Central Office." 

(cl Shri NaseerudJin Abmed. Adminis-
trative Officer. 

(d) Dr. Parpia had requested for tbe 
appointment of an impartial inquiry com-
mittee to go into the allegations made by 
bim against Sbri Naseeruddin Ahmed. 

(e) There was no case for appointment 
of sucb a Committee as the matter had 
already been examined with references 10 
tbe records of tbe Institute and appropriate 
action taken. 

EllpIoaage Aetl.ltIes of I.A.F. Offieetl 
ia ClIandlgarb 

979. SHRI BABURAO PATEL: Will 
the Minister of HOME AFFAIRS be pleased 
to state: 

(a) tbe number and degignations of 
I.A.F. Officers of Chandigarh wbo were sus-
pended for alleged ~ a  activities and 
passing vital information to Pakistan ; 

(bl tbe steps taken against them and 
with what result ; 

(c) whether it is a fact that some 
Pakistanis and some other foreign nationals 
were also involved in espionage; 
(d) if so, their names and details of 

action taken against tbem ; and 

(e) if no act;,n has been taken against 
these persons, tbe reasons tberefor ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRl 
VIDYA CHARAN SHUKLA): (al to (e). 
Six persons including two Pakistani nation.ls 
had been arrested by the Chandigarh police 
f('r suspected espionage activities. Since the 
case is under investigation it will not be in 
public interest to disclose details of the case 
at tbis stage. 

Murder of Reverend Ed "ard Siaba 

980. SHRI BABURAO PATEL: ". ill 
the Minister of HOME AFFAIRS be pleased 
to state: 

(al whether the assailants of the late 
Reverend Edward Sinha. his driver and the 
owner of the Jagadamha Tea Estate. who 
were abot dead on the 1 ~t  January, 1970, 
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at BUlapahar while travelling to Jorhat, ha\'e 
been am:sted ; 

(b) if so, their names and the political 
party to which they belong; and 

te) whether the Central Bureau of 
In\'eslillation will conduct an inquiry into 
these ha~t y killings and, if not, the reasons 
therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDY A CHARAN SHUKLA): (al and 
(b). The following four assailants bave 
been arrested in this connection : 

(i) Shri Satya Narayan Sutodia, s/o 
late Balabax Sutodia. Director of 
Jagadamba, Tea Estate. 

(ii) Shri Ram Kumar Sutodia, sfo 
late Ram Kishan Sutodia, 
Manager of Jagadamba Estate. 

(iii) Jagdev Kumar, s/o Harbans La! 
Kumar, Administrative Officer, 
~ a a a Tea Estate. 

(ivJ Driver Ra!D Kisban Sarma, s/o 
late Sita Ram Sarma of Marwari 
patty, Nowgong. 

InvestiRations made so far reveal that 
tbese persons do not belong to any political 
party. 

(c) The Criminal Investigation Depart-
ment of the Slale Government has taken up 
the investigation of the case and it is in 
progress. There is no proposal to transfer 
the investigation to the CBI at present. 

1'layiDg of NatioDal ADthem In Delhi 
CIDema. 

981. SHRI K. ANIRUDAN: Will 
the Mini.tel of HOME AFEAlRS be pleased 
to stale: 

(a) whether National Anthem is not 
played in the Cinema Halls in Delhi after 
the show; 

(b) whether any uew directives have 
been issued to this effect; and 

tC) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
K. S. RAMASWAMY): (a) to (c). National 
Anthem is pla)ed at the end of the after-
noon, matin .. and the first evening shows 
in the cinema halls in Delhi. How-
CHr, Delhi Administration have again been 

asked to ensure that all the Cinema hou_ 
play the National Anthem at the end of all 

ahows. 

BaDk Robberletlill Weat BeDgal 

982. SHRI YAMUNA PRASAD 
MANDAL: 

SHRIMATI SAVITRI SHYAM: 
DR. SUSHILA NAYAR : 

Will the Minister of HOME AFFAIRS 
be pleased to state: 

Ca) whether it is a fact that there had 
been many bank robberies in West Bansal 
during the last six months ; 

(b) if so, the names and number of 
banks robbed during the same period ; and 

(c) the action taken or proposed to be 
taken by Government in tbis regard ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDY A CHARAN SHUKLA): (a) to (c). 
The required information is beins obtained 
from the Government of West Bengal and 
will be laid on the Table of the Sabha on 
receipt. 

Military TralDing to Manlpnr Yoatll 

983. SHRI YAMUNA PRASAD 
MANDAL: 

SHRIMATI SAVITRI SHYAM : 
DR. SUSHILA NAYAR: 

Will the Minister of HOME AFFAIRS 
be ple&sed to refer to the reply given to 
Unstarred Question No. 4598 on the 19th 
December, 1969 regarding Military training 
to Manipur Yonth in Pakistan and state: 

<a) the nature of documents seized from 
these who were arrested on their return from 
Pakistan; and 

(b) the nature of action taken or 
proposed to be taken by Government in this 
regard ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF HOME AFFAIRS: (SHRI 
VIDY A CHARAN SHUKLA): <a) The 
documents seized iuclude a booklet printed 
in China and another booklet issued 
by tbe "Publicity Department" of the 
socalled '"Revolutionary Government of 
Manipur." 

(b) A case has been IC(listered by the 
Police ud is ullder in\cltisation. 
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Development of Gopalpur as MIDor Port 

984. SHRI S. M. KRISHNA: 
SHRI 1. AHMED: 
SHRI S. KUNDU : 

Will the Minister of SHIPPING AND 
TRANSPORT he pleased to state: 

(a' whether it is a ract that Gopalpur 
iD Orissa is to be developed as a minor 
port; 

(b) if so, the plans that are under 
consideration of Government; and 

(c) when the work for the development 
of the Port is to be taken in hand and the 
time it will take to complete the same? 

THE DEPUTY MINISTER IN rHE 
DEPARTMENT OF PARLIA'>fENTARY 
AFFAIRS AND IN THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI 
IQBAL SINGH): la, A Committee, to 
sele:t one of the two ports of Gopalpur and 
Chandbali to be developed as Centrally 
sponsored scheme during the FO:lrth Plan 
period was appointed in May 1969. As 
required under terms of reference, the 
Committee will also recommend suitable 
development schemes for the port. The 
report of the Committee is awaited. A final 
decision in the matter will he taken after 
receipt and consideration of the report. 

(b) and ic). Do not arise. 

Eradleation of Illiteracy Our lug tbe 
Fourth Five Year Plan 

98). SHRI G. Y. KRISHNAN: Will 
the Minister of EDUCATION AND 
YOUTH SERVICES be pleased to state: 

(a' whether Government are paying due 
attention to remove illiteracy during the 
Fourth Five Year Plan by giving priority to 
backward areas ; and 

(b) if so, the names of the States and 
the· details of plan to combat illiteracy in 
the backward areas ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EDUCATION AND 
YOUTH SERVICES (SHRI BHAKT 
DARSHAN): (a) and (b). The responsi-
bility for the eradication of illiteracy rests 
upon the State Governments. The Govern-
ment of India can at best stimulate action in: tllia field through research, pilot projects, 
IUd dcuin& bouae functiolll. 

2. The principal Cen tral or Centrall, 
Sponsored programmes for the removal of 
illiteracy included in the Fourth Five Year 
Plan have been briefly indicated below :-

(a) Farmer.' Education tuld F"nct/onal 
Uleracy Project: 

This project is operated jointly by 
Ministry of Food and Agriculture, Com-
munity Development and Cooperation. 
Ministry of Information and Broadcastina 
and Ministry of Education and Youth 
Services. This project is included in the 
Fourth Five·Year Plan with an a1kcation of 
Rs. ,,00 lakhs. During the Fourth Plan 
period, it is proposed to cover 100 districts 
under the project. It was initially imple-
mented In 3 districts in 1967-68 with addition 
of 7 districts in 1968-69. During this year, 
the project will he extended to 15 additional 
districts. In each districlS. there are 60 
literacy centres providing functional literacy 
to the farmers. The targel set is to cover 
one million farmers during the Fourth Plan 
period. 

(6) Sellrme 0/ Au/dance to Vol""t"'7 
OrganJmtloru Work/", I",". Mid 0/ 
Ad"l, Ed"cat/on. 

The scheme has been revised and 8I'lIIIts 
under the revised scheme will be released 
from next financial year to the Voluntary 
Orpnisations for taking up meaningful 
projects in the field of Adult Literacy. 'I1Ie 
scheme will be implemented also for 
inteusive literacy work among the tribal 
population in the country. Literacy projects 
in Harijan Colonies is also envisqed unci.-
the scheme. 

lei TA. National ikHIrd 0/ Adlllt 
Ed"catirln : 

The Board has been set up by this 
Ministry to promote, auide and evaluate, 
the various proarammes of adult education 
and Iitenscy to be implemented by the Central 
Government and varinus Slates Governments. 

(di P/,ot I'rtI}",8 lor Spread 0/ 
Uteraey: 

There is al80 a proposal to launch 
Pilot Projects for literacy on the pattern of 
Gram Shikshan Mohim to be implemented 
in selected areas including tribal and back-
ward areas. The cIetailI of the projects are 
IIIiDII -ad .... 
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Obse"aace of Educatloa year, 1970 

991. SHRI l\·lANIBHAI J. PATEL: 
SHRI R. K. BIRLA : 

Will the Minister of EDUCATION AND 
YOUTH SERVICES be pleased to state: 

(a) whether his attention has been drawn 
to thl" news-item that U.N.E.S.C.O. has 
deelared 1970 as 'Education Year' ; 

(b) the action being taken to observe it 
as 'Education Year', India being a Member-
State of the said Organisation; and 

(c) the details of the programme to 
make greater resources available for 
education and to strengtben co-operation in 
education? 

THE MINISTER. OF EDUCATION 
AND YOUTH SERVICES (DR. V. K. R. V. 
RAO) : (a) Yes, Sir; 

(b) and (c). A statement oa the proposed 
programme is attached. 

The efforts of Government to provide 
additional funds for eductional development 
are handicapped by the over-all constraint of 
resour::e.. It is anticipated that education 
will get about Rs. 840 crores in the Fourtll 
five Year Plan. 

international Education Yea, 

The United Nations have desipnated 
1970 as International Education Year and 
has placed upon UNESCO the responsibility 
for guidina its implementation at the inter-
national level. UNESCO in turn haa 
invited each Member-State to refteet on the 
status of its own education and requested 
them to evaluate past achievements, assess 
presenl problems and intensify nation-wide 
efforts for expansion and improvement of 
their educational system. The Indian 
National Commission for Cooperation with 
UNESCO has accordingly decided to 
participate in the observance of the Inter-
national Education Year. The programme 
drawn up for th~ purpose includes the 
following :-

I. Seminars to rewiew the  status of 
education and to plan programmes 
of action at the local, district or 
State level and orpnisation of a 
national seminar at Delhi on "The 
Educational Perspectives for the 
70s" ; 

2. Development of pre-school equca-
tion and celebration of the birth 
centenary of Madame Montessori ; 

3. Programmes for expansion and 
improvement of primary education 
and, in particular, to realise the 
Gandhian values in eduC!ltion ; 

4. Programmes for the vocationalisa-
don at the secondary stage ; 

S. Empha,is on programmes of 
qualitative improvement, and 
especially the involvement of 
teachers widely in the planning &.ad 
implementation of programmes of 
educational development ; 

6. Provision of beller amenities and 
lacilities to students and promoling 
students participation ; 

7. Improvement of' teaching of 
languages and book development 
programmes; 

8. Programmes of literacy and adult 
education; 

9. Improvement of programmes of 
technical education and relatinl 
~ ~t  10 pol)'teehnics With 
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practical exper'ence in industry; 
and 

10. Promotion of national integration 
and inter'lational understanding. 

HODoar to Indian Novels by 
U N. E S.C. O. 

992. SHRI MANIBHAI J. PATEL: 
Will the Minister of EDUCATION AND 
YOUTH SERVICES be pleased to state: 

(a) whether it h  a fact that some of t!:e 
Indion Novel; have given 'pecial honour 
in int ~ t a  sphere; a r,j 

:b) if 50, the details of such  novels and 
the details about the special honour given 
by the U N. E. S. C. O. and other interna' 
tional bodie, ? 

THE MINISTER OF EDUCATION 
AND YOUTH SERVICES ,DR. V. K. R. V. 
RAO): (a) Ye>, Sir. 

tb) Under Unesco's Literature Transla-
tions Programme. the following Indian 
novels have be"n translated into English and 
French: 

I. Bane., ( Bibhutibhushan. P",h., 
PWlch,,/1 (Bengali). Translated 
int< ENGLISH by T. W. Clark and 
T. Mukheriee; published ~  

Allen and Unwin. Translated into 
FRENCH by F. Bhattacharya. 

2. Bhaduri, Satinath. The Vigil 
Jagari' (Bengali). Translated 
into ENGLISH by L. Ray, 1965; 
publi,hed Bombay and London, 
Asia Publishing House; New York, 
Taplin.gar. 

3. Chatterji, B. C. Kri.h""""n,,,', Will 
(Bengali). Translated into 
ENGLISH by I. C. Ghosh; pub-
lished New York, New Directions, 
1962 (Paper back). 

4. Pillai, Thakazhi. Cllemmeen 
(Millyalam). Translated into 
ENGLISH by N. Menon, 1962; 
published London, Gollancz; New 
York, Harper and Brothers. Trans-
lated into FRENCH under the 
title Un umour in.1ian by N. Balbir: 
publisbed Paris, Mercure de France, 
1965. Dutch, Sorbo-Croation and 
Spanish editions also from the 
Bnglish Translation, 

5. Prem Chand. Tile Gift of a Cow. 
IGadaan) (Hindi). Translated into 
ENGLISH by S. H Vatsyayan and 
G Roadarmel ; published London, 
Allen and Unwin; U. S. A. 
Indiana University Press Trans-
lated into FRENCH by P. Meile. 

6. Ruswa, Mirza Mobamad Hadi 
Courte.an of Lucknow 'Umrao Jan 
Ada) (Urdu). Translated into 
ENGLISH by Khushwant· Singh ; 
published Calcutta, Orient Long-
mans, 1961. 

7. TacofC Rabindra Nath. (lora 
(Bengali). Translated into FRENCH 
by M. Glotz et P. Fallon; p!lblish-
ed Pari., Editions Robert Laffont, 
1961. 

Special editions are being prepared of 
two outstanding Indian novel. viz, Pother 
Panchali and Goda"" Recently the Folio 
Society of Great Britain has acquired the 
rights for a special luxuriously bound 
edition of the English translaHon of 
Pa'''er Par:ch,,/i. It will be the first of 
over 130 volumes published in English in 
the Unesco Collection to appear in a special 
book club edition. 

The National Library for the Blind, 
London. has requested permission to produce 
a Braille edition of The Gift of a C .... 
it·odaon). This is the first book to be SO 
honoured among more than 200 volu<ne5 
published so far as part of the Unesco 
Litrature Translations Programme. 

AdminlstratJ.e Reform. Commlll.on 
report on ScIentific Dep!l'Iments 

993. SHRI MANIBHAI I. PATEL: 
Will the Minister of HOME AFFAIRS be 
p' eased to state : 

(a) whether the Study Team on Scientific 
Departments appointed by the Administra-
tive Reforms Commission has submitted its 
report; and 

(b) if so, the main features thereof ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDYA CHARAN SHUKLA): (a) Yes. 

Sir. 
.b) The recommendations are ronlained 

in the report 'of the study team, copies of 
which have ~  placed in the a a ~ t 

LIbrary,' . 
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Grlh Kal,..n Kendra. 

994. SHRI MANIBHAI J. PATEL: 
Will the Minls'er of ROMI! AFFAIRS be 
pleased to state : 

(a I whether it is a fact that in the 
Gnn Kal18n ltendras aDd orpnisation 
functioning under the aqis of his Ministry 
destitute women are employed as workers : 

(bl the total Dumber of such workers : 

(c) the various categories of workers OD 
their pay.rolls : 

(d) whether it is also a fact that their 
lIICi.l position Is exploited iDB.mueh as they 
are paid much less than what is paid to 
Peon. in the Government of India ; and 

(e) th~ these destitute women are 
paid at a fixed rate much less than Rs. 100 
p. m. even after several years of service 
though the workiD!! honrs are the same as in 
Government Departments Ind, if so, the 
realOUS therefor? 

THE MINISTER IN THE MINISTRY 
OF RO .... e AFFAIRS (SHRI K. S. RAMA· 
SW"MYI: (a) Gnn Kalyan Kendra is a 
S ~ty registered under the SocIeties Resis-
tratlon Act, 1860 functioDin. under the 
.. neral control of the Ministry of Home 
Aff.irs. It does not employ destitute women 
as such. Female relathea and clepenclaots 
of Central Government employ_ are em· 
plnyed in the Grih Kalyan Kendra for 
enab'in!! them to supplement the family 
Inrome or for acquiring experience in 
the trade. Those who are too old and 
infirm or have DO skill or inclination to 
work on sewing machine are liven light 
aub.idi.ry jobs and paid on monthly basis 
calculated on the work turned out by 
them. 

(bl the number of women employees 
working in the Grih Kalyan Kendra is 360. 

leI the variom categories of workers 
WOrking in the Grlh Kalyan Kendra are as 
follows : 

I. Teachers (Craft) 

2 Teaeh'!fS (Nursery) 

3 Teachers (Mmlc) 

4. Office staff 

S. Tailors 

6. Embroidery workerl 

7. S ~  

8. Buttonl .. and button-bole makerl. 

9. Ayahs. 

10. Creche atlelldents. 

11. Cutter men 
12. Chowkidars 

13 Labour boys 

14. Drivers and Mechanics. 

(d) The employees of Grlh Kal18n 
Kendra are paid either honorarium (not 
salary) related to the bours of work or wqes 
according to out-put. 

(e) Does not arise. 
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Robber, iD Calcatta BUDe. of State 
BaDk of lodla 

996. SHRI MANIBHAI J. PATEL: 
Will the MiDister of HOME AFFAIRS be 
pleaaed to state : 

<a> the names of persons arrested in 
coDDcc:tion with the robbery in the Calcutta 
Brailcb of tbe State Bank of India sometime 
back; and 

(b) whether there was any political 
motive behind tbis robbery ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDY A CHARAN SHUKLA): <a> The 
West Bengal Government have infollned 
that the followin, persODS have beeD arrested 
in connection with the dacaity on 12-19-1969 
in the Park Street Brancb of tbe Stale Bank 
of India: 

(I) Kalyan Bose alias Gora alias 
Manasb. 

<2> Bimal Kumar Roy Chowdhury alias 
Bacbbu alias Badal. 

(3) Madan Moban Pal. 

(4) Rajaram Chowdbury alias Dbur 
alias Dhur jyoti. 

(5) Anania Singh alias Abinasb alias 
Old Guard. 

(b> No, Sir. 

Dedaring Road Connecting National 
Highway No.6 .. hb National 
High"ay No •. 26 and 7 as 
a National Higb.,., 

997. SHRI NITJRAJ SINGH CHAU-
DHARY : Will !be MlDis!.r of SHIPPING 
AND TRANSPORT be pleased to st3te : 

(a> whetber Government propose to 
declare the road connecting National Hish-
way No.6 with National Highway Nos. 26 
and 7 and passing through Khandwa, 
HosbaDgabad and Narsinshpur Distri"s of 
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Madhya Pradesh as a National Highway; 
and 

(b) if not, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS, AND IN THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI 
IQBAL SINGH) : (al and (1)), The question 
of expanding the Nalion.l H'ghway system is 
under consideration and the claim of this 
road will be considered along with ot her 
roads in the context or availability of funds 
and the criteira for selection of roads for 
inclusion in the National Highway system, 

Natiunal Highways in Madbya Pradesb 

~  SHRI NITlRAJ SINGH CHAU-
DHARY : Will !he Minis'er of SHIPPING 
AND TRANSPORT be pleased to state: 

(a) whelher any proposal fllr declarinil 
certain highways of Madhya Pradesh as 
National Highways has been received from 
the Government of Madhya Pradesh; 

(b) if so, when and the decision taken 
tbereon ; and 

(c) if no decision bas so far been taken, 
the reasons therefor? 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS, AND IN THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRJ 
IQBAL SINGH) : (a) Yes, Sir. 

(b) and (c), These proposals were 
received in August 1966 and pending the 
finalisalion (,f Ihe Fuurth Plan Allocations 
\\hich has been done only recently, tbese 
proposal and similar proposals received flom 
other States were being examined in the 
light of detailed data received from the 
Slate Governments concerned, Actually, 
the entire question of expanding the National 
Highway System is UDder consideration and 
the proposals made by ,be Government of 
Madhya Pradesh will also be considered 
along with other roads iD the COD text of tbe 
a~ a ty of funds and the criteria for 
selecti"n of roads for inclusioD in tbe 
National Highway System. . 

Con.tractiDn of NatiOllal.Hlgbwa:r No. l:Z 

9y9, SHRI NITlRAJ SINGH CHAU-
DHARY : Will the Minister of SHIPPING 
AND TRANSPORT be plclIKd to state : 

(a> tbe amount spent daring the year 
1969 for the coastruction of National Hlah· 
way No. 12; 

(b) .. hether any progress on its ()()os-
truction has been made; 

(.:) if the progress is slow, the reaS0D8 
thereof ; and 

(d) wben this Highway is likely to be 
()()mpleted ? 

THE OEPUfY MINISTER IN THE 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS AND IN THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRJ 
IQBAL SINGH) : (a) to (d). An expendi· 
ture of Rs. 10.51 lakbs is expected to be 
incurred during 1969-70 on the developmeDt 
of this National Highway. Some progress 
has been made in improving the sub-standard 
sections of tbe road between Biaora and 
Deari and between Belkb.ra aod Jabalpur. 
Between Deari and Belkhera. which is a 
missing link of the National Highway, land 
acquisition and earthwork upto sub!!Tade 
level have been done in about 43 miles out 
of 56 mile. and 5 furlongs, Within the 
limitations of availability of funds progress 
bas not been slow. 
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CorrectlDR Statemeat to V.tarred Q __ 
tlOD No. 1789 dated 21.11.1969 reo 
Saa" jOeo of a s., la Deori District 

of V. P. 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDY A CHARAN SHUKLA) : The follow-
inll unstarred question was answered in the 
Lok Sabha on nnd November. 1968 : 

<a) whether a 120year old Halijan boy 
was sacriBed in a village 'Lal' in 
District Deoria in Eastern U. P. 
durinll July 1968 ; 

(b) whether it is also a fact that a 
person invited Ihe said boy to his 
house for meals and that the boy 
was sacri6ed there; 

(c) whether this was the third _rib 
rn that house ; and 

(d) if 80, the action taken by Govern-
ment in reprd Ihereto ? 

2. In the written answer to tbe ·ques-
tion it was staled tbat a young Harijan 
boy was Ihe victim of human sacrifice. 
Further inquiries have revealed that the 
vic lim did not belong to any Scheduled 
Caste. The word 'Harijan' may be deleted 
from the written aDswer given earlier to the 

qUCllioD. 

12.00 br •• 

CALLING AITENTION TO MATTER OF 
URGENT PUBLIC IMPORTANCE 

Reported retaliatory aClion by ForelRn 
Airlioe. aplnst concosslon 10 Jndlaa 

paysengers by Air-Jodia 

SHRI R. BARUA (Jurhal): I call tbe 
attention of the Minist« of Tourism and 
Civil Aviation to the following matter of 
urgent public imporlance and request ,hat be 
m.y make a statement Ihereon : 

"Reported retaliatory actioD planned 
by certain foreign airlines apinst the 
decision of the Gove:nmenl of India to 
allow Indian passengers travelJinll by 
Air India to carry 100 dollars." 

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAN SINGH): 
Sir, Ihe question of relaxing foreign Iravel 
regulations has been under Government's 
consideration, and decisions taken in this 
regard were announced by the Finance 
Ministry on 181h February, 1970. One of 
the decIsions is that persons who have not 
been abroad for a period of three yearS wiD 
be exempt from Ihe operation of 'P' form 
control in respect of one visit abroad. The 
period of Ibree years will be reckoned 
backwards from tbe dale of commencement 
of the proposed visit. Persons going abroad 
under the scheme and travelling by Air-
India will be Biven foreign exchange 
equivalent to $100 for the entire trip by the 
Reserve Bank. This facility will be in 
addition to tbe Iravel facilities already 
admissible under lhe present 'P' form 
regulations and other approved visits sueh 
as business travel abro .d, education, medical 
treatmeDt, Haj pilgrimase, etc. 

The entire range of traffic under tbese 
categories will continue 10 be available fOl 
competition amonsst ail d:lincs operating in 
India. Even for traffic under tbe new scheme 
Ibere is no compulsion that people must 
travel by Air-India, but those wbo do 10 
will set foreign exchanse ~ a  equivalent 
to $100 in recognition of the fact tbat the 
foreign exchange involved in their pa ..... 
will be minimal. 



[Dr. Karan small] 

I have seen newspaper reports to the 
effect tbat some foreiiD airlines are unhappy 
with the lecent relaxation. ~ t 

have, h~  not received any communica-
tion from any foreilD airline in tbis regard. 
I am sure tbat if tbe position is properly 
understood tbe relaxation now made by 
Government will in fact be widely appreciated 
abroad, as it bas been at home, because it 
adds a new cateaory of potential travellers 
and does not restrict the scope available to 
aU airlines. 

SHRI R. BARUA: $100 is very small 
for the purpose of foreilD trawl. It has 
become our habit to irritate others by 
touchinl upto very inlipificant points. By 
extending $100 for a fORip trip, they had 
been inviting unfavourable commenta. 

May I know whether tbe members of the 
I.A.T.A and other foreip! airlines have 
brougbt to tbe Govemmeot'l notice that it 
is likely to affect competition? Was it 
necessary at aU? I want to know whether 
such a decision waR taken in consultation 
with tbe Ministry of Tourism. 

DR. KARAN SINCJH ; The decision was 
certainly taken in consultation with our 
Ministry. We have been pressing for some-
time that there should be relaxation on 
fomlD travel and tbis has been a welcome 
ltep. The I.A.T.A is responsible for fixiol 
of air fares. 

Tbis concession does not have anything 
to do witb air fare. Therefore, I think that 
it falls outside the purview of I.A.T.A. I 
would submit tbat I do not think that we 
should bave any besitation at all about it. 
I think that it will be a very valuable reJaxa-
tion ; it will allow more and more people to 
travel abroad and it will also lead generalJy 
to the developmeot of tourism. 

SHIR N. K. SANGHI (Jodhpur), We 
are very happy tbat the restrictions on the 
P form bave been removed and bave been 
relued. 10 1969, during the first three 
months, out of 19,507 applications received 
in the Reserve Bank, only 76 were rejected. 
You can appreciate bow cumbersome and 
useless this restriction 00 the P form was. 
We are very happy that you have given this 
ext·. 100 Clollars to tile people travelling 
by Air IDdiL 

r_tlllll ttl iflr India 
COIIC",it/ll (C.if.) 

I woold like to draw the attention of tbe 
Minister to one thing. I rang up half a 
dozen airlines and they said that they have 
till today not received any details of tbe 
scheme. Since tbey bave not received any 
detaUs, they are not in a position to make 
any teerimination about it. In tbis particular 
condition, I would like to draw the attention 
of tbe Minister to one particular fact: tbe 
Govemmtnt of India is a major partner in 
Air India. As long as any airline does 
anything apinst tbe rules of tbe I.A.T.A. 
i: will be improper. Of course what tbe 

~ t of India does is absolutely 
justified; But since you are a major partner 
in Air India. your offerings 100 dollan 
excbange will construe as a rebate to persODS 
travelling by Air-India is lOing to be 
discriminatory. Wbat bave you to say. 

Furtber in case you want to promote 
tourism, -would you also consider to give a 
flee stop-over to foreign passengers wbo arc 
coming from outside India to visit India by 
Air India, so tbat foreigners may be encour-
aged to travel by Air-India to India to get a 
free stop-over from the Government of 
India, from the Miniltry of Tourism ? 
(In,errllplion) Wbat I suggest is in case 
you are really interested in promoting 
tourism to India, it will be a suggestion if 
the Govemmeot of India or tbe Ministry of 
Tourism aives a free stop·over to foreigners 
comina by Air India to India for a day or 
two. I think tbat will promote your tourism 
better than 100 dollars to the out lOing 
traveUers, and if tbe Govemment of India 
feels that 100 dollars should be given, I 
would sngest that you give it to the people 
travellinl by any airline. That will be more 
satisfactory. 

DR. KARAN SINGH: The question 
of Itop-OVeI" really a1fects tbe foreip viaiton 
coming to India. This scheme il for Indians 
wbo want to 10 abroad. It is not a rebate. 
I must make it clear for the record that it 
is DOt a rebate on the fare. It il a rei..-
of foreign exchange for wbiCh they are lOing 
to pay ; they are going to pay tbe rupee 
equivalent in foreilD uchange. It is not 
lOinl to be liven to tbem free. It is a 
special concession so that they can 10 
over. As regards the other eugeation about 
Itopoover, many international airlines have 
lilt dIiI QIImI.... by the people CIIIl 
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come IIIId break their journey, without any 
additional cost. This applies to Air-India 
IIIId other international airlines. I caDDOt 
see what the hon. Member melllls by free 
stO!M>ver. If he means that we should hear 
the hotel expenses, that will only happen if 
the plane's flight is cancelled or something 
like that, where we are constrained to do so. 
Otherwise, we certainly welcome people 
coming here ; we want them to stop-over 
not only for a day but preferably for a week 
or a montb. 

SHRI N. K. SANGHI : Sir, my question 
has not been followed by the Minister. 

MR. SPEAKER: Will you please sit 
down? I allowed your introductory umarks 
and then your suggestio.,. But there is no 
time for any more clarification. It should 
be a question, but you made a "'Iular .peech 
and then made a suggestion. I could n,t 
make out what your question was ellcept 
the suggestion. So you should be content 
with the reply. Now, yo', are lCItinl up 
... in. Shrimati Savitri Shyam-absent 
Dr. Kami Sinlh. 

DR. KARNI SINGH: I address this 
question, from one Doctor K. to another 
Doctor K. 

AN HON. MEMBER From one 
Mahanja to another Maharaja I 

DR. KARNI SINGH: Yea : if you want 
to put it like that_ Now. I would like to 
conpatulate the han. Minister on tryiDl to 
make travel more easy for do Indian citizens. 
I not believe that we should travel at this 
juncture to enjoy ourselves, but it is very 
important for ~ developinl country like India 
that its citizens should ao out to see what is 
happeninl, come back and then improve our 
country. We CaDnot possibly have a country 
where everybody lives like koop mlllllloo/u. 
The Question that I wish to ask of the 

hon. Minister is this. Is it a (act that other 
airlines are ofI"eriDl incentIves to Indian 
travellers by repayina a part of the fare 
under the table? Also, is thil partly one of 
the reasons why Air India has liven this 
incentive to the travelliDl public abroad ? 

Secondly, may I know whether the 
foreign exchanp quantum 10 spent will 
come the _ 01 Air India or from the 

~ t ~ 01 ~  

Thirdly, rr.ay I know whether the minister 
proposes to live any incentives more than 
wbat he has liven DOW to sports teIIIDI from 
India travelling abroa" ? 

DR. KARAN SINGH : The bon. 
member referred to unfair incentives Riven 
by ~ ta  airlines. Certainly such practices 
are known to ellist. Certain airlines indulge 
in unfair practices by giving rebate unier 
the table. I would not like to mention the 
name of any airi'ne, but this is a clear 
infrIngement of the I.A.T.A. regulations. 
Whenever any such report comes to our 
notice. we bring it to the notice of I.A.T.A. 
authorities. To meet that, we have introduced 
a Travel Promotion Scheme also known as 
the Bonus Scheme from U. K. to India, so 
that Indian ~t a  there who wish to 
come here can be given a rebate of 37 per 
cent. This is an additional scheme, Quite 
apart from these I ~ dollars. That is the 
main sector on which the unethical practices 
take place and we hope that our Travel 
Promotion S:heme will help to a co3sider-
able extent to meet th ~ unfair practice' • 

Sec()ndly, the funds would come entirely 
from the general reserves of the Govern-
ment of India and not from the Air India 
reserves. In a way, of cou"e, they are the 
same thing because Air India is a public 
sector  undertaking, but technically tbe funds 
would come from the reserves or tbe 
Government of India. 

About sportsman, the hon. member 
bimself is a very distiDluished sportsman. 
We have a scheme for special visit. abroad 
by sportsmen who have attained a certain 
minimum standard as adjudged by the 
competent sports body, h ~ will also be 
liberalised. I h ~ we will produce morc 
sportsmen of the calibre or the hon. member. 

SHRI SAMAR GUHA (Contai): 
think the pepple of India will be baffled to see 
this, because they cannot understand why 
there should be any question of retaliation 
by any foreign airline when it is the legiti-
mate right of the Government of India to 
provide additional incentives to its nationals 
to 1Iy by its own plane. I do not know 
whether lATA has any international conven-
tion by which there is any uniformity in 
aUowing money to be carried by the natio-
nals of all the counlries in the world. I 
want to be enligbtened about it. If not, 

IIIt"raUy ~ ~  qllBDtas, Pan Am and III! 
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the airlines in different countries provide 
c:ertain extra facilities to their nationals and 
India did not challenge that. So. if the 
Government of India provides some extra 
Cacilities to its nationals, why should that 
question be raised ? 

The hon. minister referred to certain 
nndercutting of the fare and some rebate 
being given under the table. Which are 
the countries which do undercutting of the 
Cares under the table? I alsn want tv 
know whether the Government has taken 
into consideration all the eventualities and 
what steps they are going to take in expand-
ing our own airlines and providing facilities 
to the Indian citizens to fly by our own 
planes if those foreign airl ines, who are 
threatening India, stop calling at Indian 
airports? 

DR. KARAN SINGH: As I said in 
my answer. at least as far as we know. 
tbere is really no question of any retaliation 
and no such idea has been put to us by any 
of the airlines. I entirely agree witb the 
hon. Member that there should be no 
justification whatsoever for taking any such 
step In fact, by making this relaxation a 
much broader spectrum of Indians can now 
travel abroad and this can be taken advan· 
tage of by all airlines, including Air India. 
I therefore. feel that foreign airlines should 
welcome this act because we have now given 
them a much larger potential. 

As I s'ated earlier. I do not think tbat 
lATA is involved in this. lATA is involved 
only when we consider the fares. This has 
nothing to do with the air fares. This only 
says how much of his own money a person 
can take in foreign exchange. I do not see 
how lATA came into the picture. 

As far as as under-the-table deals are 
conc:emed, unfortunately the airlines who 
indulge in this do not advertise that they do 
so. It is difficult for me to pin them down. 
I hope the hon. Member will bear with me 
that I do not think it would be correct for 
me to mention any names because, after all, 
we want to wo'·k in co-operation. Even if 
we bring it to the notice of any airlines, they 
WIll say: we have not done h. some a~ t  

have done it. So, I do not think any names 
silQulll bo ~t ~  a ~  we want to 

maintain good relations with all tbe other 
airlincs that are operating bere. 

12.17 br •• 

PAPERS-LAID ON THE TABLE 

Annual Report Dnd Certl6ed Accounts 
of the IndIan Instltate of 
Teehaolo!y, Madras 

THE MINISTER OF EDUCATION 
AND YOUTH SERVICES (DR. V. K. R. V. 
RAO): I beg to lay on the Table: 

(I) A copy of tbe Certified Accounts 
of the Indian Institute of Techno-
logy, Madras for the year 1968-69 
along with the Audit Report there-
on, under sub·section (4) of sectinn 
23 of the Institute of Technology 
Act, 1961, 

(2) A copy of the Annual Report of 
the Indian Institute of Technology, 
Bombay. for the year 1968·69. 

[Plllced ill Lib'II'Y. See No LT· 
2625/70). . 

Aircraft (Flftb Amendment) Rule., 1969 

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAN SINGH): 
I beg to lay on the Table a copy of. the 
Hindi version of the Aircraft (Fiftb Amend-
ment) Rules, 1969 published in Notification 
No. G.S.R, 2379 in Gazette of India dated 
the IlIh October, 1969, under section 14A 
of the Aircraft Act, 1934 together with an 

explanatory note. [Plllced lu Lib,II,Y. S •• 
No. LT-2626/70]. 

Action taken by Go.ernmeD! on 
AlII1II'aDccs, etc. 

THE MINISTER ·OF PARLIAMEN-
TARY AFFAIRS. AND SHIPPING AND 
TRANSPORT (SHRI RAGHU RAMAIAH): 
I beg to lay on the Table : 

(1) Following statements showing the 
action taken by Government on 
nrious assurances, promises and 
IIndertakl. ~  by the t~ 
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during the various sessions of 
Fourth Lok Sabha : 

(i) Sta'emeot No. Ninth Session, 
1. 1969. 

(ii) Supplementary Eighth Session, 
Statement Nos. 1969. 
JII and IV 

(iii) Supplementary Seventh 
Statement Nos. Session, 1969. 
XIII and XIV 

(iv; Supplementary Sixth Session, 
Statement No. 1968. 
IX 

(v) Supplementary Fif'h Session, 
Statement No. 1968. 
XVI 

(vi) Supplementary Fourth 
Statement No. Session, 1968. 
XXII 

(vii) Supplementary Third Session, 
Statement No. 1967. 
XVII 

(viii) Supplementary Second 
Statement No. Session, 1967. 
XXIV 

a ~  ;11 Librar),. S ~ No. 
LT-2627/701. 

(2) A copy each of the followinll 
Notifications under sUb-section (3) 
of sect ion 458 of the Merchant 
Shipping Act. 1958 : 

(i) The Examination of Masters 
and Mates (Amendment) 
Rules. 1959. published in 
Notification No. G.S.R. 2680 
in Gazette of India dated the 
29th November. 1969. 

(ii) The Merchant Shippinll 
(Examination of EnJlineers in 
the Merchant Navy) Amend-
ment Rules, 1969, published 
in Notification No. G.S.R. 
2703 in Gazette of India dated 
the  6th December, 1969. 
[Placed III Libra,),. See No. 
LT -2628/701. 

Notl8eatloM aader the All Illdia 
SerYlees Act 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (Smu 

VIDYA CHARAN SHUKLA): beg to 
re-Iay on the Table : 

(1) A copy each of the following 
Notifications under sub-sectioll (2) 
of aection 3 of tbe All India 
Service!l Act, 1951 : 

(i) The Indian Administrative 
Service (Filiation of Cadre 
Strenath) Twentieth Amend-
ment Regulations, 1969, pub· 
Iished in Notification No. 
G S.R. 2714 in Gamte of 
India dated tbe 6th December, 
1969. 

(ii) The Indian Police Service 
(Filiation of Cadre Strengtb) 
Tellth Amendment Regulations. 
1969, publisbed in Notification 
No. G.S.R. 2715 in Gazette 
of India dated the  6tb 
December, 1969. 

(iii) G.S.R. 2716 publisbed in 
Gazette of India dated the 
6tb December. 1969 containing 
corrin&eDdum to Notification 
No. G.S.R 2027 dated tbe 
23rd November. 1968. 

(iv) G.S.R. 2717 Publisbed in 
Gazette of India dated tbe 
6th December, 1969 containing 
cerriaendum to Notification 
No. G.S.R. 2026 dated tbe 
23rd November. 1968. 

(v) The Indian Administrative 
Service (Fixation of Cadre 
Strength) Fifteentb Amend-
ment Regulations, 1969, pub-
lisbed in Notification No. 
G.S,R. 2718 in Gazette of 
India dated the 6tb December, 
1969. 

(vi) The Seventeenth Amendment 
of 1969 to the Indian Ad-
ministrative Service (Pay) 
Rules, 1954, publisbed in 
Notification No. G.S.R .. 719 
in Gazette of India dated the 
6tb December, 1969. 

(vii) The Indian Administrative 
Service (Filiation of Cadre 
Strengtb) Sixteenth Amend-
ment Regulatinns, 1969. pub-
lished in Noti6cation No. 
G.S.R. 2720 in Gazette of 
India dated tbe 6tb December, 
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1969. [Plauti 111 lIb,ary. See 
No. LT.2430/69]. 

(1) I beg t" lay on the Table : 

Ca) A copy eacb of the followiDg NotI· 
ficatlons under 8ub-section (2) of 
section 3 of the A II India Services 
Act, 1951:-

(i) The Indian Medical and 
Health Service Unitial Recruit. 
mtnt) Amendment Regula. 
tions, 1969. (Hindi and 
English versions) published in 
Notification No. G.S.R. 2710 
in Ga7.elte of India dated the 
6th December, 1969. 

!ii) The Twenty.first Amendment 
of 1969 to the Indian Adminis. 
trative Service (Pay) Rules, 
1954, published in Notification 
No. G.S.R. 2736 in Gazette 
of India dated tbe 13th 
December, 1969. 

(iii) The Eleventh Amendment of 
1969 to tbe Indian Police 
Service (Pay) Rules, 1954, 
publisbed in Notification No. 
G.S.R. 2737 in Gazette of 
India dated tbe 13th December, 
1969. 

(iv) The Indian AcImlnUtrative 
Serm (Fixation of Cadre 
Strength) Eleventh Amendment 
Regulations, 1969, published 
in NotificatIon No. G.s.R. 
2738 in Gazette of India dated 
the 13th December, 1969. 

(v) The Twentieth Amendment of 
1969 to the Indian Adminis· 
trative Service (Pay) Rules, 
1954, published in Notification 
No. G.S.R. 2739 in Gazette 
of India dated the 13th 
December, 1969. 

(vt') The Indian Administrative 
Service (Filllltion of Cadre 
Strengtb) Ninteenth Amend. 
ment Regulations, 1969, pnb-
lished in Notification No 
G S.R. 2740 in Gazette of 
India datetl the 13th December, 
1969. 

(vii) The Eis!lteentb Amendment 
9f 19ji9 to the Incli!l1l ~  

mlnlJtrative Service (Pay) 
Rules, 1954, publisbed in 
Notification No. G.S.R. 2741 
in Gazette of India dated tbe 
13th  December, 1969. 

(viii) Tbe Indian Administrative 
Service (Appointment by Pr0-
motion) Fifth Amendment 
Regulations), 1969 (Hindi and 
Englisb versionsi publisbed 
in Notific:atlon No G.S R. 
2755 in Gazette of India dated 
tbe 20tb December, 1969. 

(ix) The Nineteenth Amendment 
or 1969 to the Indian Ad· 
ministrative Service (Pay) 
Rules, 1954, published in 
Notification No. G.S.R, 2755 
in Gazette of India dated the 
20tb December, 1969. 

(x) The Indian Police Service 
(Appointment by Promotion) 
Fourth Amendment Regula. 
tions, 1969 (Hindi and English 
versions) published in Notifi. 
cation No. G.S.R. 2757 in 
Gazette of India dated the 
20th December. 1969. 

(xi) G.S.R. 2758 published in 
Gazette of India dated the 
20th December, 1969 contain. 
ing corrigendum to Notifica· 
tion No. G.S R. 2670 dated 
the 29tb December, 1969. 

(xli) The Indian Forest Service 
(Probation) Fonrtb Amend· 
ment Rules, 1969, publisbed 
in Notification No. G.S.R. 
2794 in Guelte of India 
dated tbe 27th December, 
1969. 

(xiii) The Indian Administrative 
Services (Pay) Eleventb 
Amendment Rules, 1969, pub-
Iisbed in Notification No. 
G.S.R. 1 in Gazette of India 
dated the 3rd January, 1970. 

(xiv) The All India Service (Medica] 
Attendance) Amendment Rules, 
1969 (HIndi and English ver. 
siems) published in Notlfica. 
!ion No. O.S.R. 78 In O..uo 
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of India, dated the 17th 
January. 1970. 

(xv) The  Indian Forest Service 
(Fixation of Cadre Strength) 
Amendment Regulations, 1970, 
published in Notification No. 
G.S.R. 80 in Gazette of India 
dated the 17th January, 1970. 

(xvi) The Twenty.third Amendment 
of 1969 to the Indian Ad· 
ministrative (Pay) Rules, 1954, 
published in Notification No. 
G.S.R. 135 in Gazette of 
India dated the 24th January, 
1970. 

(xvii) The First Amendment of 1970 
to the Indian Aministrative 
Service (Pay) Rules, ~  

published in Notification No. 
G.S.R. 163 in Gazette of India 
dated the 31st January, 1970. 
[Placed In Library. Se" No. 
LT-2629/70). 

(b) A copy of the Citizenship (Second 
Amendment) Rules, ~  (Hindi 
and English versions) puhlished in 
Notification No. G S.R. 2795 in 
Gazette of India dated the 27th 
December, 1969, under sub·,ection 
(4) of the section 18 of the Citizen· 
ship Act, 1955t. [Placed in Library. 
See No. LT.2630/70). 

Annnal Acconots of Madra. Port Trost 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS. AND IN THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI 
IQBAL SINGH): I bed to lay on the 
Table a copy of the Annual Accounts of the 
Madras Port Trust for the year 1967.68 and 
Audis Report thereon. [Placed in Library. 
See No. LT.2631/70). 

'" ~ 111 (~)  ~  
~~ t~ t 1m'" ~ it; 

f\;lit ~t ~ ~ t  ~  ~  t 'Ih 'I'll 
1967·68 t ",r<'l' it; forit ~ 1 ~ 1970 iliT 

"''''' t ~)t ~ ~ ..... ~  fllilrT 
~  1 970-71 • f.rlt I If iTr<r.n ;n1l6T 

I fit; 196'1·68 iii'\' non;! 8\;r "'10' • ~ 

'lIfT ~ ? 111fT ~ ~ ~ it ~  ~ ~  

~ fili Ilil: ~~  IlT !!fR ~~ t ~ ~ 

fa' ~~ t ? IlR ~  cil" 'I1ll If?fT ~~ ~ 

Ilg mffiUiT ~ fili ~ ~a  ~  ifill 

i1Ttf't ~ ~ ~  QTi!t t ~ ~  ~ 

~~U  'lit ~ iTritlTT ? 

eft IlIiiTl" U ~ : iTilt 6i1i ~ iTffl 

'liT ~  ~  If iIi& !illfi6T ~ fili ~ ~ ~ 

IR ~~ ~ fili ~  if ~  I illf <I'f iii) 
~ ~ ~ ~ fili fui)i !!flit I \iTiI' 

srrfn-fWi !!fI61 t 61ft ij1I' OfT ~~ t, 
~ ~ ..-1fft ~ t fili ~ ~  ~ 

""I 
ESTIMATES COMMITTEE 

HnDdred aDd Flftb Report 

SHRI THIRUMALA RAO (Kakinadal : 
I beg to present the Hundred·fifth Report of 
the Estimates Committee reprding action 
taken by Government on the rc:commen· 
dations contained in their Fifty·first Report 
on the erstwhile Ministry of Petroleum and 
Cbemicals-Oillndia Limited. 

12.20 bra. 

PUBLIC ACCOUNTS COMMITTEE 

Elghty·elgbth and Ninetieth Report 

SHRI ATAL BIHARI VAJPAYEE 
(Balrampur): J beg to present the following 
Reports of the Public Accounts Com· 
mittee: 

(I) Eighty·eighth Report on action 
tKken by Government on the reo 
commendations contained in their 
Forty·first Report on para 41 of 
Audit Report (Civil), 1.68 relating 
to the Ministry of Home Affairs 
reprdiog avoidable expenditure. 

(2) Ninetieth Report on action taken 
by Government on tbe recommen· 
dations contained io their Fifty· 
fifth Report on Finance Accounts 
of Central Government 1966-67-
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Chapters I and II of Audit Report U.21 ••. 
(Civil), ~  

COMMIITEE ON PUBLIC 
UNDER TAKINGS 

Flrty-se,enth and Flfty-elglh Report 

SHRI BAL RAJ MADHOK (South 
Delhi): I beg to present the following 
Reports of the Committee on Public Under-
takings: 

(1) Fifty-seventh Report on action 
taken by Government on the recom-
mendations contained in their Forty-
third Report on Sindri Unit of 
Fertilizer Corporation of India 
Limited. [Paras in Section 11 of 
Audit Report (Commercial), 1968]. 

(2) Fifty·eighth Report on action taken 
by Government on the recommen-
dations contained iu their Twenty-
fifth Report on Praga Tools Limited 
[Paras in Section IV of Audit 
Report (Commrrcial), 1968.] 

PATENTS BILL 

(;) Report of Joint Committee 

SHRI R. BARUA (Jorhat): I beg to 
present tbe Report of the Joint Committee 
on the Bill to amend and consolidate the law 
relating to patents. 

(ii) Evldencc 

SHRI R. BARUA: I beg to lay on the 
Table a copy of the ~  given befOl'C 
the Joint Committee on the Bill to amend 
and consolidate the law relating to patents. 

(iii) Study Noles 

SHRI R. BARUA :  I bc-g to lay on ,he 
Table a copy c.f the St~ y t~  on the 
visits undertaken by the Study Groups of tbe 
Joint Committee on t~  BiD to amend and 
consolidate tbe law relatin." to patents. 

BUSINESS OF THE HOUSE 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SIDPPING AND 
TRANSPORT (SHRI RAGHU RAMAIAH): 
With your permislion, Sir, I rise to announce 
l hat Government Business in this House 
during the week commencing 2nd Molrch, 
1970. will consist of: 

(1) Further discussion on tbe Presi-
dent's Address. 

(2) General discussion on the Railway 
Budget for 1971).71. 

(3) Discus&ion on the Ileso\ution seek-
ing disapproval of the Banking Com-
panies (Acquisition and Transfer 
of Undertakings) Ordinance, 19iO 
by Sbri Beni Shanker Sharma and 
others and consideration and pass-
ing of the Banking Companies 
(ACQuisition and Transfer Under-
takings) Bill, 1970. 

SHRI MANUBHAI PATEL (Dabhoi) : 
During the last session and previous to that 
also, Government had agreed to bring tbe 
Tekchand Commission Report before the 
House for consideration. They are not bring-
ing it at all. At leollt during this seasion, 
this being a longer seuion, they can accom-
modate and bring that report for dis-
CUllion. 

SHRI BAL RAI MADHOK (South 
Delhi) : We have been asking the Govern-
ment for tbe last two sessions that the 
Report of the Commtttee of Defections 
ahould ba diacllSled in the House. Perhaps 
because tbe Government thinks that defee-
lions are in its favour, it need DOt bring thia 
report before the House. I would apin 
submit that this report, wbich is a un-
animous report, must be discussed in Parlia-
ment so that some action eculd be taken 011 
it ; otherwise, tbey are SOin. to finiah demo-
cracy Itaelf. 

.tt ..... 1IiT (~ )  ~ ~ t  

it; ~ ~ it ~ 'flIT t fit; fsr;fiqtft 
'Ii) A1'8' llRit it; ~ ~ ~ It'li ~ 
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~ I it \jffiJ;fT ~  ~ flJ'llll> 

'R orn:rT ~  ? 

..n !f1lim1ft"{ ~ ( ~) : !IIT'l"l!it 

~ ~ itm f<t; ~ ClTi{" ~~  

~ ~  if) ~ lie t~ zilqr;r if"{I;r"{ eorClI 

'iffiT !R"T "{61 ~ I qlI 'l"{ ~ ~  ~ if>T 

'!"'ilf gf IITr ~h ~~ ;rR fq;"{ ~~ 

'Ifli\tIJi{" if ;rr '3'lI '!"'ilf '!it <'f<1i ~  f<t;>:<T 

tllIT '1 T I if ~  ~ fif> !R"1q- ~  'liTlf 
linrr it ~ fif> if>11 il if>1i ~  ~ 

~) t n ~~ '3'lI ~ 3i'l"{ 'iI'ff 'X'T if>Ui't '!it 

~  lfi! ~ I 

DR. KARNI SINGH (Bikaner): May I 
submit that the agrarian disturbances in 
Rajasthan should be discussed on the Boor 
oC the House 1 

SHRI SAMAR GUHA (Contai): The 
educational life of West Bengal has almost 
completely been paralysed by the free use of 
bombs, revolvers, swords and other things. 
For ten days Jadavpur University was closed 
and now the Calcutta Univenity and the 
Presidency colleges are closed. I want that 
these matters should be discussed on the 
floor of the House. 

"l1 ~ "l'IiT ("I>;[;rtl"{): ~  

~)~  mq-'!it :nT<:I" ~)  flf fif&R if 

~  II> )lIT ~~ if>T iI<nor ~ ~ q 

'l<'I"T '" ~  ~ I d Tor iff<: .. ~ ~ if 

~  ~) ~  ~ I ~  IfflI) ~  if» 

~  <'I"TIJ: if>"{it ~ ~ ~t ~ t~ 'ilor 

~ ~ I ~  !R";r) (I1Ii or'IJ: ~) fifill"! 

till! ~ I llQ ;rill;r I ;r;rlll! orlm ~ fif> ilq-Ior 

~ ~ ~ ;rIC! 'ilor ~  ~ l"lI CI'iiI ~ ~ 

~ If) eTorl orr ~  ~ I if ~  ~ 

fif> ~  Q""( ~  iii"{i't it ~ flll"li fifif>OO 

~ I 'llRff ~ t ~ >if) ~ iii"{ ~  

~ ~  <ror{[ ~ it'l"T<'l" q "1ft ~~ ~ 

~ ~) ~~ ~ I ~~  ~ I!;I!> ~ q 

t ~ or)" 'lflfT Clif> ~ ~) ~ ~ 

Ilh Il'4TT v1, ~) ~t I irtt srT'f;rr ~ 

f<t; !R""i)r t ~ 'lIT Ifrt<rrt i:I ~) t 
~ ~  ~ I 

SHRI DHIRESWAR KALITA (Gauhati): 
During the last winter session, you Will re-
member, I raised the matter regarding plac-
ing the report of Saotilal Shah Committee 
about oil pricing. Government up till now 
have not placed that report on the Table 
oi the H9use nor are they taking a deciSion 
in the matter with the result that tbe whole 
of Indian people are suffering.  I want to 
know, through you, whether Government 
will place that report on the Table in this 
session. accept its recommendations and 
allow this House to raise a discussion in thil 
behalf . 

..n ~ ~ (mrlft<r): ~ 
~  « ~  ~ {[If orr.r 'H" If,a-m ~ ~ 

~ ~ ~) If) f<:<ili ort ~~ ~ ~ 

'TIC{ ~  ~ ~ ~ q-;: fHT"{ ~)  ~  

.. ~t 'iI'iIf ~  ~ I ."" \jfffC!1iT 
it if>mqr'l,{ 1f1 mTi;rr ~ [t ~ ~ 
~ 'l"{ 'l'ilT <TT e"l<fl "forT!R"f ~  ~ I 

~  ~  ~t \jffcf[ ~ ~ ~ 'if'ilf ~ 

forD: fll'Ilf ~) for M<'I"T orICl!" I ~~  ,q 

~ ~ if ;rr Iff; l1flf"ll lor;r 0!11l;, ~ 

~ irU Irrof'fT ~ flf ~  'H "''ilf 00 
~ t 'Iil' ~  I!>f ;;rT1!; I 

SHRI R K. AMIN (Dhandhuka): The 
Dull Committee Report has already been 
circulated. It is a v'''y important Report 
The Governmen t has promised from time to 
time and the people are also very eager to 
discuss it. And yet it has not been taken 
up. I want that it should be discussed. 

Secondly, I have already given notice 
for a short duration discussion on Banas-
kantha situation where so many people are 
dying even today. The scarcity situation in 
Banaskantha should be discussed and there 
should be a short duration discussion 
on it. 

SHRI BAKAR ALI MIRZA (Secundra-
hadl : The Telengana movement has against 
started in Hyderabad. I think, some time 
should be found to discu;s the policy oC 
the Government of India in regard to Telen-

paL 
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1ft "1 ~ (~ t~) : It ~  e flI; 
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trIlr ~  ~ oqoqf ~ ~ ~~ ~ 

) ~ ~  ~ )~ ~  

~ (~ )~ t~~ ~ t 

~ ( ~ I 

SHRI S. M. KRISHNA (Mandya): We 
have sent a number of Call Attenlion 
notices regarding the Prime Minister's pro-
possl to solve Maharashtra-Mysore horder 
dispute. It is very unfortunate that you have 
60 mercilessly and ruthlessly rejoc:ted all of 
them, But none-the-Iess it is a very live and 
important matter. I would request you to 
please find at least 2 houn so that we am 
just exchange Yiews between Maharashtra 
Members and Mysore Members. 

.n ~~ .. )-.: tq (~ ~ )  ~ 

~ ~  it ~  IIlr ;mw ~ ~~  ~ I 

\VI"ifi) ~~ f<{lfq lI'h ~ t I e;:rit; 
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~ t I ~ ~ ~~  IlT ~ IliT I\'RT 

tt ~ ~  ~~ t ~~ IliT 

iTTa' ~ I ~ ~ ~ ~ ~ ~)  "...;n;;r 

t I \VI"ifiT ~  >qrf&it I 
Z};r;;i IIiT ~  1ft' ~ I ~ ifiT U ~ 

w it f. ~ ~ I ~  ~ a  ~  W"ij1 

.m&it I ",ijifiT ~ flli Z},,;;f ~ ~ ~~ 

i; "Tn 'fiT '" ~~  ~ <f'li,,1q;r IliT 
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~ ~ ~~~~~ ~  m 
~ ~ ~ ~ ~ oq)i'i( ~~ it; UTIR 
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-ft pm.-m tm11f (iTT,,;rn-) : <mif 
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it; m it l!;'Ii l!;"TiI' fllillT v.r, t~ ~ t  

~ t~ 11ft' v.r) I """ ~~ IliT 51lTil' 
if ~ orw: tit ~  ~ flli ~ ~ ",,\, 
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~ iJrti!,'f.I' it; ~ ~ 1ft' ij I it 'lfTi16'T • 
fiI; Qit ""l!; 'lit oq'fV IIiT ~ ~  

~~ t~  

SHRI RAGHU RAMAIAH: The hon. 
Members from all soc:tions of the House 
have raised some very important issues. 
May I submit that what I have indicated is 
only the business for the nelll week and not 
for the .. hole session., 

MR. SPEAKER: These suggestions 
should be treated for the whole senion so 
that next week they may not get up 
again • 

SHRI RAGHU RAMAIAH; Secondly, 
I would like to say that on some of the 
Usues raised by the hon, Members, they will 
have an opportunity to discuss them dorinS 
the General Budget discussion and so on. 
There has been a very healthy convention 
that until the Demands for Grants are pass-
ed, we should have more lime for discussing 
the Demands for Grants of yarious 
Ministries rather than having discussions on 
various iS6ues because, if more time is taken 
up by discussions on yarious issues, however 
Important they are, more Ministries' De-
mands will he guillotined to the loss of the 
hon. Members themselves, which they "ill 
not like . 

Generally, Sir, the convention all these 
years has heen that we take up various dis-
ClllSions if there il time afkr the Demands 
for Granta. 

SHRI BAKAR AU MIRZA : There are 
lOme matter of immediate importance like 
the qitation in Te1en88DB. 
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ELEcrIONS TO COMMfITBES 

Ii) All IndIa Coanell for TechnIcal 
Edacatloa 

MR. SPEAKER: DR. V. K. R. V. Rao. 

THE MINISTER OF EDUCATION 
AND YOUTH SERVICES (DR. V.K.R.V. 
RAO) :  I beg to move: 

"That in pursuance of ~  i(O of 
paragraph 3 of Ihe Ministry of Education 
Re.olution No. F. 16·10/44-E. III, dated 
the 30th November, 194" as amended 
from time to time, the members of this 
Houge do proc:eed to elect in such mBa-
ner as the Speaker may direct, two 
members from amongst themgelves to 
gerve as members of the All India 
Council for Tecbnical Education for the 
next term commencing froD tbe 30th 
April, 1970, subject to the other provi-
sions of the said Resolution." 

MR. SPEAKER : The question is : 

"That in pursuance of claUge i(O of 
paragraph 3 of the Ministry of Education 
Resolution No F. 16·10/44-E. III dated 
the 30th November, 1945, as amended 
from time to time, the members of this 
House do proceed to elect in such man-
ner as the Soeaker may direct, two 
membors from amongst themgelves to 
_ve as members of tbe All India 
Council for Technical Education for 
tbe next term commencing from the 
30th April, 1970, subject to the other 
provisions of the said Resolution," 

The motioll was adopted. 

(II) Central Adylsory Board of Edaeadoa 

DR. V, K. R. V. RAO: I beg to move : 

"That in pursuance of sub-para 2 (d) 
of paragraph 3 of the late Department of 
Education, Health and Lands Resolution 
No. F. 122.3/3S.E. dated the 8tb August, 
1935, 8S , mended from time to time, the 
members of this House do proc:eed to 
elect, in such manner as the Speaker 
may direct, one member from among 
themselves to serve as a member of the 
Central Advisory Board of Education 
with effect from the 1st April, 1970, 

subject to the other provislons of tbe 
IBid Resolution." 

MR. SPEAKER: The question is: 

"That in pursuance of sub-para 2(d) 
of paragraph 3 of the late Department 
of Education, Health and Lands Resolu-
tion No. F. 122-3/3S.E. dated the 8tb 
August, 1935, as amended from time to 
time, the members of this House do 
proceed to elect, in sucb manner a' the 
Speaker may direct, one member from 
among themselves to serve as a member 
of the Central Advisory Board of 
Education with effect fmm the 1st April, 
19:0, subject to the other provisions of 
the said Resolution." 

Th. motion was adopted. 

(III) Joint Committee on Offices of ProOt 

THE MINISTER OF PARLIAMENTARY 
AFFO\IRS AND SHIPPING AND TRANS-
PORT (SHRI RAGHU RAMAlAH): I beg 
t.., move: 

"That the members of this House do 
proceed to elect in the manner requiled 
by sub-rule (3) of Rule 254 of the Rules 
of Procedure and Conduct of Businesa 
in Lok Sabba, one member from IImong 
themselves to Sfn'C as a member of tile 
Joint Committee on Otlkcs of Profil for 
the unexpired lerm of the Committee 
vice Shri S. R. Rane died:' 

MR. SPEAKER: The question is : 

"That the members of this Houge do 
proceed \0 ele.:t in the manner requiled 
by sub-rule 13) of Rule 2,4 of Ihe Rules 
of Procedure and Conduct of Business 
in Lok Sabha, one momber from among 
themselves to serve a. a member of the 
joint Commitlee on Offices of Profit for 
the unexpired term of the Committee 
vfce Shri S. R. Rane died." 

rAe motion was QQopled. 

12.32 hrs. 

BANKING COMPANIES (ACQUISITION 
AND TRANSFER OF UNDERTAKINGS) 

BI!..L-1970 

THE MINISTER OF LAW AND 
SOCIAL WELFARE (SHRI GOVINDA 
MENON) : Sir. I beR to mo"e· .. 
.-------.-.... --

--;'rubIiSbed in tho Oazetto of India lWraordinary, Part lI, section 2! dated 27.pO, 
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SHRI KANWAR LAL GUPrA (Delhi ~ ~ I m ~  ~ of1l'TiI' IR: ~  
Sadar): Why this change? On the aaenda 
it is ;n the name of the Prime Minister but OIl ~  ~ ~ 'fiT ~  ~)  ~)  ft I 
another Minister is moving. 

MR. SPEAKER.: I have already allowed. 

SHRI GOVINDA MENON: I beg to 
move for leave to introduce a Bill to provide 
for the acquisition and transfer of the under-
takings of certain banking companies, haYing 
regnd to their size, resources, coverage and 
organization, in order to control the heights 
of the economy and to meet progressively, 
and serve better, the needs of development 
of the economy in confonnily with national 
policy and objectives and for matters 
connected therewith or incidental thereto. 

SHRI KANWA .. LAL GUPTA: I want 
to oppose it, Sir. 

SHRI S. S. KOTHARI (Mandlaur) :  I 
oppose it, Sir. 

MR. SPEAKER: First those members 
who have sent their names. Mr. Yashpal 
Sin&h and Mr. Madhu Lim,ye. 

"" "II! f!'!1fV (1.ih) : ~  'fF,kJ', 

tt ~ F.tittfifi ifiT flf'{)'f ~ ~  , 

a'h: ~ ~  -qr' I ~ ~ 
it;;rT ~ ~~ ~~ ~ 

rn ~ it ~ ~ ~  ~ it iru 'iil( '11;",1 
~  t I ~  ilTifiT f;;riJilT ~~  ~ ~

8"{ iilliJT ~ iru U~~  ~ mr.ifoifi 

t m'{ ~ n'frfiAi I '{TiiI';fmifi fcm'f it 
m it iifIiJ ~  if ;:r{f ;;rr;:rl ~  , I 

lit 'qf'{ ~~  iifle' ~  rn ~~ , I 

~ t .Of .ifi iifr.rr '1>1 "'T ~  ~ ifiT 

m;rlf ~  ??l' fcNlflI; ~ ~  fifi/fr ~ 

~ if cr'tiUiifiI 90 !fi'{)' ~  ~  ;;rT 

'QIT ~  87 ~ it ilfflfifi, W IfiT tt ~ 
m)ff "fi"{;:rT ~  ~ I ~ <'I)q '1APr ifiTi 
it; fi\\!fll' !fiT ~ ~  'fo"{ ~ 'liT" iii'{ 

~ ~ I ~  1:!sit'f ifi)i IIi1 f.R!flf itit 

"" ~ ml: ~  ifii/l ;:r{f ~~  t fif; '07 
1!i'{1, ~  ~ iii f.rq ,sft1f m iI' ~ ) 

~ ~ ~ ( )~)  ~ it 

~~ ~  tl'1f ~ "it I 

erT If'! ,,",v : 4' 61 fir;:rr ~ 
~~ ~ ~ ~ 

~  a) ;:rf ~  ~ ~  ~ ~  ifi'{ 

~  ~  '!',{TIIl ~ it ~  ~  

srrli1ff ~ ~ ~  OIniit •• ,(-mtIf) .•• 
IIrqit; ~   ~) t ~ ~~ ~ ~ IniJ ~  ... ~ 

~ f ... 

MR. SPEAKER: Mr. Randhir Singh, 
please do not interrupt him. 

~ ~ t \1. ... ~ t 

~  ""zl it it I {ffift ~  :;ft;i' '{Of ;:r 

I;fTlIT ifif'{\1. ••• (Ilf1mIf) ... !lTSlm ~  

~ ;fl"'if ~ ~ 6) ~ ;;riITiI' ~  ",If I I 

MR. SPEAKER: You may raise techni-
cal, constitutional and other matten as may 
suit you. 

W iif'ffi a' ~  ~  m"f 
1ft ~ I ;;r\iTiJifi f ... ~ ~ 

~  ~  ~~ ~~~  

.m iii ~ "iit I ~  61 ~  or'R IIl't 

~ q'{ ~ I ~ <IT ~~  ~ i{T 
~ ~  
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~  fin;IFff :II), f;ro ~ ~ f ... 87 
~ ~  ~ ~  ~ IIi1 it fiR"" ifi'{CTT 

i I ~  'lit ~ IIimtT iI't f1m'f IIi1 lTi! t 
fiI; GlT ~ t rn IIl't Rm1IT ~~  

~a  ~ t mr if 'l'T ~ if ~ ... mlfil 
itil mr 'l'T I ~ UlflT ;;rT ~U m 
~  ~ 'l'T ft iii Ojq'{ .ifi 1\;1l .. ru, 
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mrf;;rc{, f'lrnr.r, U ~ oqlr ~~~ ~  some out of many llankin. institutions 

srrnf'l'!1wf ~) .. r ~ ~ ~ ~  ~~ t for compulsory acquisition is liable to m be struck down as hostile discrimioation 
IfI'IfT I!IT I {!!!Tiif GIl ~  f{"f') ~) ~~ on the ground that there is no reasonable 

'I'lfr ~  ~ ~ ~ ~ ~  if ) ~ ~~  relation between the dilJereotia and the 

iIIli 'Ii') "fIT!! 'n: q;ti m !!!Tq; ~~ objective of the Act which CBDnot be 
substantially served even by the acquisi-

'q'f.t crT"!"r ~ ~ if it ~~ ~  ~~ f'li tion of the undertakiog oeall the banks 

~  'fit, 'IiIi'ifrn:!!l "'), lI"fipl 'liT n out of which the selectfon is made. 
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[-.ft ~ fm] 
fn)fwz ~ Q;9 tifi"f-lIiT ~  ~  

lIiT ~ iR <;fTji i'l1I' it ~ im C(<;f ~t  

,p i{ 9 ~ lIiT "'1"I'a' ~ t I 

qt ~ <;frw cr:a ( ~ ~) I 

~  ~ (  itu ~  ~ ~ ~ ~ 

~  it it;q.r 14 ~  tifil 'fi) ~ ~ 

~ .. I itu ~t  ~ ~ ~ ~ it 
~~~) t", f, ;;;:r ",.;it 1ft ~~~ 
~  ~ I 

'!I'f{) ;mr ~ ~~~ it; m it 
~  t I ~  ~ f .. tlflli ;it ~ 

~  it ~  ~  ~ t  ~ ~ fit; f;;r« ~ 

~ ~ ~  'fiT ~  lIiT q;«OIT PIT 
,",T in:;: ~ .. « ~  lIiT 'itT ~)  1fq"ffifi 

'1''" 'itT 'I'T'f ~  tfilrliif i", ;it, f"-olit; 
) ~ 60 tR), m ~ ai'f{ f, ~  ~) 

i!) ~ ~ ~  f«m ;f''fil ;it ~ ~ ~ ~ I 

~) J« ~ it ~  Of 'fi, ~  

. ~ ~~  ~  ~t  ~  it; <;fTIf<;f 

"" ~~  .. ~~ .n ~ ~ 
~~ ~  I 

~ ifTO ~ ~ ~ t t - ~ 

~ q)f.rnllr.!' ~ ~ aR «,'liT< {« 
it; f<ri\" 'lifqtg ~  ~ f.nt ~ tt ~  

~  ~  ~  "" it; ~  it ~  ;it 

~ liTar.n i!;ft ~ ~ t ~  f'li ~ ;f''IillliT 
IfliT .... If "1fT. ~  ~ ~ it itliT 
WIl ~  itliT f,:if;;Z 'I'T'f ~ ~ 

f I q'1f, ~   ~  ;;r;Ji'lT ~ mlf.t IImf 
i'I) ~  ~)  I 

'1'1,,", ifTlf ~ ~ ~ ~ f'li ;;r. 
tf;!; "!"f'f ~  fm lfT"t" 'fT, ~ it; ~ 
~  ~ mil' vi\" ~ ~ I it 

~ ~ ~ ~~  lIiT!lr'f1lr.l' t 
m< ~ qf'1" ~  ;r,ff ~ I ~ ~ it 

1ft 'f '1T ~ 'l'T, flT'I' it; ~  ~~ 

~  1,1 rr ~  {l' ~t~  ~ Wtifr "f! I 

~ 11; ~  ~ 'ltf ~ .n ~ 

~ 'fT f'li \1'if ~ q'I'f h~ ;;rriii\', 

~ ;itf ~  ~ 1<"'T, lIiT ~t  ~~ t  

it 'Iilf ~ ~ ~ t I ittf ~~ it 
~ mm f", ~ mlf.t ~ ~~ m 

IiR'tT .n I ~ (fir OITQ'T ~  \jfiI" 

~ ~~) iI)<ft' t, ifi"tf \TT$i'I' ~) t 

~ I !!I'T'f ~)~ ~ 'fi<, fcr;n, ~t it; ~ 

(~ <;fri't. t ~ ~ 'tit t~ n<ff 

~ vft I 

W<fll' ifTff it ~~ it; ~ it 

~  'qfi'li'l'T ~ I ~  ~ forl'Tit;;r) if ~ 

~  ~)  it;:;r) ~~ lIiT;r"fr.!;r 

if:lllir ~  qi{ Q''q'j'q ~  qnrf, ~ I !!I'If< 

~ "') F t!'" ~  'iiI t~  ~  

1fT!IT it torr ~ <it «,lIiT< 'lilt '1ft !lrmr-
~ ~ ~ )  ~ t  ~ 

it it ~  ~ ~  q;'qr f", lfil" «;r) 
'fIfzll"'f ~ ~  if ~ 'Ii" ~  !!1< it; 

~)  M I 

SHRI NAMBIAR (Tiruchirappalli): On 
a point of order. At the time of objection 
fO ,he introduction of a Bill. only one 
Member is allowed to speak. 

SHRI S. S. KOTHARI: It is unfor-
tunate that a senior Member like Shri 
Nambiar should talk like this. 

SHRI MADHU LIMA YE: But the 
discussion is on constitutional points. 

'.1/' il'il« ~ h ~  ~~  ~  

'1") ilr ... , r.T «'fi'lT ~ I f;;r'ilTit ::r)klI fC(l(I 

~ ~ ~  ~  ~ ~ 'lit iii'!"'!' «",if ~ ! 

SHRI NAMBIAR : Are you allowing a 
discussion? 

MR. SPEAKER: Yes. surely. 

SHRI NAMRIAR : If it i. a di,cu"ion 
th"" ~ also have somothin!! to ear. ' 
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MR. SPEAKER: I shall first call those 
Members wbo had sent previous intimation, 
and after that, I shall allow otber Members. 
There is no limit to the discussion, but of 
c:ounc tbe discussion has to be c:onfined only 
to c:onstitutional and other objections. 

SHRI .>. M. BANERJEE lKanpur): 
Then, we have also a rilbt to say somethina. 

SHRI S.  S. KOTHARI (Mandsaur): I 
would submit that the Bill, the financial 
memorandum, the notes on clauses and the 
explanatory statement are all incompleted 
and therefore constitutionally, invalid. I shall 
explain how presently. In Schedule II, 
amounts have been indicated against the 
names of particular banks, which are to be 
paid as compensation. I am not taking up the 
point taken up by Shri Kanwar Lal Gupta 
about compensation. My point is that this 
Bill is incomplete, for it does not lay down 
the basi" or the principles on which this 
compensation has been determined. The 
Supreme Court may not have tbe power 
under article 31 (2) to look into the adequacy 
or inadequacy of the compensation or may 
not have the jurisdiction to enquire into that, 
but this House is supreme and sovereign, 
and . we have to decide whether this 
compensation i, to be scaled down or 
retained as it is, whether the compensation 
has been given to all the banks on a 
uniform basis or whether GovetOment have 
discriminated in favour of some banks as 
against others. Therefore, this House has 
to be taken into confidence. So, this Bill 
and the memorandum are all incomplete. 
They have to be taken back by Government 
so that the lacunae may be covered up and 
the basis of compensation could be indicated 
in the Bill and in tbe financial memorandum, 
and then the Bill can be brought back 
before this Hou... In my opinion, this 
House cannot consider the present Bill wbich 
is incomplete. 

My second point is that Government 
should have nationalised foreign hanks also. 
The reason why they have not ~ so is 
this. Durilll last June, the Prime Minister 
had assured America and certain Embassies 
that the foreign banks would not be 
nationalised. That is the reason why 
Government have not nationalised foreign 
hanks, even thougb that would bave been in 
public interest. My party stands for 
Indianisation, and it is a part of this 

Indianisation that foreign banks should b= 
nationalised, in fact, not only foreign hanks 
but some of tbe other foreign concern' also. 

MR. SPEAKER: Indianisation covers 
oationalisation also ? 

SHRI S.  S. KOmARI: Yes, where it 
is necessary. 

SHRI MADHU LIMA YE: Indi,nisation 
is somethinl Dlse. 

SHRI S. S. KOmAR!: It is all-
inclusive, it is a philosophy of life; it is a 
philosophy for the nation to adopt. 

I now come to article 123 of the Consti· 
tution which says that if circumstances exist 
whkh render it necessary for him to take 
immediate action, the President may 
promulgate an ordinance. Tbe Supreme 
Court considered this point, but in their 
wisdom, did not give any opinion whether 
the satisfaction of the President should be 
subjective or objective. 

In our opinion, this Government hat 
acted unconstitutionally in advising the 
President to issue the ordinance. Parliament 
was going to meet within three or four days, 
and tbe Government had no business to 
issue an ordinance re-nationalising the 
hanks. 

With regard to the implementation, 
which was promised by Government when 
tbe original Bill was passed, I would like to 
submit that practically no such measures 
have been taken the convenient excuse 
Jiven is that the matter had been pendioa 
before the Supreme Court. But there were 
many things that they could have dODe, but 
which they did not do. The common man 
and the poor man have not been benefited 
at all. I was sitting the other day in the 
cbamber of a bank manager and an engineer 
came and he wanted Rs. 1500 for a certain 
purpose, but that was not allowed. 

MR. SPEAKER: The hon. Member 
should confine himself only to the consti-
tutional objections. 

SHR! S.  S. KOTHARI: I am coming 
to the constitutional point. Government 
should take immediate action with regald to 
implementation so that the people are 
benefited. With regard to the scheme that 
is part of the Act, may I submit thaL so 
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many months have passed aDd yet the 
scheme has not seen the light of day? I 
wonder whether it would see the light of day 
at all. This Government conceivCl, but 
dots not deliver. With great difficulty. the 
clause was adopted providing for representa· 
tion to employees, farmers aDd the people 
on the bank managements. But we are very 
sorry that nothing has been done in that 
regard also. 

Thi .. Bill is incomplete aDd unconsti-
tutional. The Law Minister should satisfy 
the House on this poin, otherwise, this Bill 
cannot be considered here. No Bill should 
be brought forward before the House which 
is incomplete and unconstitutional. 
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SHR! P. K. DEO (KaiahandJ): On a 
"Yint of order. Rule 72 says: 

, "If a motion for leave to introduce a 
Bill is opposed, the Speaker, after 
permitting, if he thinks fit, a brief 
explanatory statement from the member 
who moves and from the member who 
opposes the motion, may, without 
further debate, but the question". 

SHRI MADHU LIMA YE: Provided? 

SHRI p, K. DEO: "Provided that 
where a motion is opposed on the ground 
that the Bill initiates legislation outside the 
legislative competence of the House, the 
Speaker may permit a full discussion 
thereon". 

SHR! ATAL BIHARI VAJPAYEE 
(Balrampur): He has permitted a full 
discussion. 

SHR! NAMBIAR: Since you have 
allowed a discussion, it canDot be limited. 
Others have had their say; I must have 
mine. 

.T m...J: 1ir : q5lf1lf )~  it lI"if 
l!ii! 1:(1 ~  flli ~~  lliT ar) "{Ifill" ~ 
'I'if ~  ~  ~ I ~ liT ~ ~ ~  rn 
tt ~  ~~ ~ ~ ~  

~ ~ fl;fOlT'li ~ ~ t ifm u'f.l'1{Tif it; 
f@I;Il'li ~ I ;yftft ;;f\' l!ii!I ~ it qTz_ '" 
"{II( ~ tm'f iii) ~ IliT ~ ~ t m it 

t ~ ~  1 ... ("""",,) it ~ ~ 

'i!:I' II 
MR. SPEAKER: The point of order 

raised by Shri P. K. Dec is out of order, It 
dOCI not arise. I knew about it and I drew 
the attention of members to the proviso 
about opposition based on legislative 
competence of tbe House. 

I hate already brougbt it to the notice 
of the House that the objections can only 
be on constitutional grounds or on the 
I'ound of legislative competanco. Principles 
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can be discussed in the first reading and 
need not be referred to here. Those opposing 
the Bill on the above grounds will have full 
right to oppose it. 

11ft ~  ,,"0 II'Iftif . ~  ~~ ~ ~ 

f'li ~ t ~ ~  ~ q'h: 

a ~  ~ 'li1 iFTo ~  i'If'liil' 
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Ifi""( fifll"T ~ <fir 'flIT ~ ill1TU f;;r;i\"<::r"(1 
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~ ) ~ t ( 'Ii) ~ Q'1;;a- ~ ~ 

~ ( ~ ~ !fi{ f'li ~) &'Ii 'Ii"( ~ ? 

MR. SPEAKER: This is too far·fetched. 
My ruling is very simple that matters which 
can be referred in the first reading or later 
need not be brought in now, that only 
constitutional objections aDd the question 
of legislative competence of tbis Rouse may 
be touched on now. 

SRRI NAMBIAR : The proviso to rule 
72 says : 

"Provided that .. bere a motion is 
opposed OD the Found that the Bill 
iDitiates legislatioD outside the legislative 
competanco of the Rouse, the Speaker 
may permit a full discussioD thereoD." 

Therefore, I will reply to the point· 
about iDcompetence. I should not be barred 
because a full discussion is allowed by th~ 
rule. That is the rule, and a rule is a rule. 

MR. SPEAKER I I agree with you. 
What is the point of dift'erence here. 

SRRI NAMBIAR: Not only about 
incompeteDce, but about competence also I 
can speak. 

"') m... 11iT : ifu ~  ~ ~ 
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SHRIMATI SHARDA MUKERJEB 
(Ratnagiri) : Will you please give me two 
minutes. I have been standing for a 10118 
time. From our party DObody has spoken. 

MR. SPEAKER: Your party will have 
as much time as you like, but I expect 
patience from you. 

SRRI S. KUNDU (Balasorel: I WIlDt 
to make it clear that we support all measures 
which go to nationalise banks, but we are 
opposed to half-hearted measures which 
create more complication and trouble. Last 
time we said that this legislation should go 
to a Select Committee to be discussed in 
detail, but our request was not acceded tn. 
I base my point of order on rule 71(a) 
which says: 

"Wheoever a Bill seeking to replace 
an Ordinance with or without modifi-
cation is introduced in the House, tbent 
shall be placed before the House a10na 
with the Bill a statemeDt explaining tho 
circumstances which had necessitated 
immediate legislation by Ordioance." 

MR. SPEAKER: He may continue 
after lunch. 

1300 bra. 

h~ Lok Sabha adjollrn" lor LIllIch 1111 
FOllrleen ollhe Cloek. 

Til" Lok ~a a re-lU.embkd af,er L1uu:II 
at ,hr •• mllIIll •• JNl8I FIIII""ell 01'. 

Clock. 

[Mr. DepulJ-Speaker III ,IN Chal,] 

BANKING COMPANIES (ACQUISITION 
AND TRANSFER OF UNDERTAKINGS) 

BILL. 1970-c0lJld. 

. MR. DEPUTY-SPEAKER: Altbouah it 
18 not the normal practice there was a dia-
CIIIIioD 0_ the iDtnKIuI:IioD of this 8W 
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this morning. I do not want to shut nut auy 
Member but I shnuld like to ~  tbe 
hon. Members that the point is limited to 
the question whetber Pariiament is compe-
'tent or not to take it up. Bearing this in 
mind. I request hnn. Members tn be brief 
in their observations. 

SHRI S. KUNDU (Balasore): Mr. 
Deputy-Speaker. may I draw your attention 
to Rule 71(1) nf our Rules of Procedure. 
That is my firs! point: I shall take up my 
two other points subsequently Rule , I( 1) 
says: whenever a Bill seeking to replace 
an Ordinance· with or without modifications 
is introduced in the House, there shall b" 
placed before the Huu.e along with the Bill 
a statement explaining the circumstances ..... . 

MR. DEPUTY·SPEAKER: That is 
coming as a next item on the agenda. 

SHRI S. KUNDU: Because I have 
seen it, I have raised this point. The whole 
purpose of the rule is that Members who 
come here sbould not raise frivolous points 
of order and that they should know what 
compelled the Government to come with 
the Bill after the Ordinance. The Explanatory 
Memorandum should have be.n circulated 
along with the Bill, not after the introduction 
of the Bill. So far as the Bill is concerned, 
I h.lye a copy here, there is no explanatory 
memorandum. Therefore, tbe House must 
strike down this Bill and ask tbe Government 
to circulate the Bill alonl with the explanatory 
memorandum, living sufficient t ~ to the 
Members, and then tbey may come before 
tbe House. This is No.1. 

No. 2 is this. The recent Supreme 
Court judament, whatever moy be its wolth. 
I would like to say. has opened the flood-
pies of writs on such matters in future. The 
two points tbat they have made are, firstly, 
about the hostile discrimination, and secondly, 
about the payment of cnmpensation. I 
would like to know what compelled tbe 
Government to increase the compensation. 
Is it a fact that the Supreme Court 

MR. DEPUTY-SPEAKER: You are 
now going to the principles of the Bill. You 
can speak on them when the Bill i. taken up 
for consideration. Now, you are go,ng out-
sioe the ICOpe of the Bin. 

SHRI S. KUNDU: If the Goveroment 
think· tbat the Supreme Court's judgment 
bas questioned the adequacy of compensation 
whicb I think was precluded ..... . 

MR. DEPUTY-SPEAKER: I do not 
allow that. Tbis is outside tbe scope of tbe 
discussion before the House. You confine 
yourself to tbe poiDt. 

SHRl S. KUNDU: We are getting the 
impression ... 

MR. DEPUTY·SPEAKER: You can 
speak about it when the Bill is t'lken into 
consideration; not at this stage. 

SHRI S. KUNDU: The Bill may not 
tenable uDdrr tbe Constitution. 

MR DEPUTY·SPEAKER: Kindly. co· 
operate. You are to confine yourself to lhe 
poiDt wbether Parliament is competent to 
bring this Bill or nOI. 

SHRI S. KUNDU: Kindly beIIr with 
me. 

MR. DEPUTY·SPEAKER: J am bear-
ing with you, but you a. e going outside the 
scope of the discussion. 

SHRI S. KUNDU: Kindly bear with 
me for one miDute. As far as I have under-
stood the Supreme Courrs judgment. they 
have not said tbat the compensation is illu-
sory. That is my understanlling. 

MR. DEPUTY ·SPEAKER : We are not 
discussing the Supreme Court's judament 
now. Kindly co-operate. There are other 
Members waitiDl to speak. 

SHm S. KUNDU: You mnst co-operale 
with me, Sir. 

MR. U S ~  But you 
are goiDl outside the scope of the dis-
cussion. 

SHRI S. KUNDU: This Bill may be 
hit by the Constitution. because firstly, the 
poiDt that has been raised by the Supreme 
CoUlt has not been ... 

MR. DEPU1Y·SPEAKEB.: It is out· 
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side the scope of the discullion at this 
stage. 

SHRI S. KUNDU: I say that this Bill 
which ha~ been ftamed by the officers of 
the Government may be hit by the Supreme 
Court. 

MR. DEPUTY·SPEAKER : We are not 
di,cussing the Bill. We are discussing whether 
the Bill can be introduced or not. 

SHRI S. KUNDU: Kindly read Rule 
71 (2,. 

MR. DEPUTY·SPEAKER: have 
read it. 

SHRI S. KUNDU: Let me read the 
proviso ta Rule 72 which says: 

"Provided that where a motion i. 
opposed on the ground that the Bill 
initiates legislation outside the legislative 

~t  of the House. the Speaker 
may permit a full discussion thereon." 

SHRT VIKRAM CHAND MAHAJAN 
(Chamba): The Supreme Court has said 
that Parliament is competent to loPslate on 
this. 

saRI S. KUNDU : The BilI can he hit 
by the Supreme Court even if the House is 
Legislatively competent to legislate the 
Bill. 

MR. DEPUTY·SPEAKER: Mr. Kondo, 
you are a very able, intelligent Member of 
the House. Why doo't you understand this? 
You are speaking outside the scope of the 
discussion. 

SHRI S. KUNDU : Where i. it that I 
am not relevant? You try to argue it out 
with me. Tell me wbere I am wrong. If the 
House is legislatively incompetent, the 
Supreme Court may bit it. I doubt tbat the 
House is legislatively competent here; they 
have increased the rate of compensation, 
because they think that, according to the 
Supremo Court, tho compensation was in-
adequate. I waot to say tbat tbe Supreme 
Court never thought of It. It is not like 
Golak Nath's esse wbi:b was completely 
d;lfcrent. That juigme!lt was the philoSLlphy 

of ~ a S ~ a R.ao. It AAa ) th ~ to ~ 

with tbat. That was an amendment of the 
Constitution Uself. 

MR. DEPUTY-8PEAKER: All tbis is 
irrelevant. Why do you bring down your own 
status as an able, intelligent Member of the 
House ? Kindly co-operate. 

SHRI PILOO MODY (Godra): I do 
not think that the Chair can make that 
insinuation. 

MR. DEPUTY·SPEAKER: I am not 
making any insinuation; I am making an 
honest statement. 

SHRI S. KUNDU: Kindly explain how 
tbey have said tbat this is hostile discrimi-
nation. You would not aUow the Govern-
ment to explain. 

MR. DEPUTY-8PEAKER :  I will call 
tbe Minister after all the otber Members 
have spoken. 

SHRI S. KUNDU : The Act which was 
passed was also hit because tbey said there 
was hostile  discrimination in tbat Lertain 
banks were precluded from induJaing in 
bankinll business. 

MR. DEPUTY·SPEAKER : You are 
80io8 into the priociples of the BiU. 

SHRI S. KANDU :  I would like to 
know how Government have done this ... 

MR. DEPUTY-SPEAKER : Not at this 
stage, but when tbe Bill is taken ioto 
consideration. 

SHRI S. KUNDU: Or else you may 
satisfy me as to how Goverment bave met 
tbe point of bostile discrimination in this 
Bill. Either Government should satisfy us 
or you may satisfy us. 

SHRI PILOO MODY: I shall' satisfy 
him. 

MR DBPUTY-SPEAKER: Now, 8hri 
S. M. Baoerjee. 

SHRI S. KANDU : Shri S. M. Banerjee 
will say th~ S3;oe thinl. and you will perrni! 

hiIIl but YOlJ Will Dot permit DIO, 



Bitt l"trot/lleN PBBRUARY 27. 1970 BllIllltrlNlllced 

MIt, DEPUTY·SPEAKER: Sbr! S. M. shall have to Indianise Shrl S. M. Banerjee 
Banerjee also wants to make some observa· also. 
tions of this point. 

SHRI S. KUNDU : The whole object 
of Deputy-Speamship is, as I understand 
it, tbat we address the Government through 
,ou. And you are to judge only tbe relevancy 
or irrelevancy; I entirely agree with you 
there ••• 

MR. DEPUTY-SPEAKER: If the bon: 
Member docs not co-operate, then I shall 
bave to order tbat nothins of what be Bays 
will be recorded. 

SHRI S. KUNDU: I do not consider 
that you bave sucb arbitrary powers to 
ft8UIate tbe debate ... 

MR. DEPUTY-SPEAKER: I do not 
bave, but I am ollly appealing to him 

SHRI S. KUNDU : I am also apptaling 
to you to coperate with me. I want these 
two points to be clarified by Gjtvernment, or 
else you may clarify  the point: 

We have spent about a crore of rupee!! 
in taking this matter to tbe Supreme 
Court ... 

MR. DEPUTY-SPEAKER: That slage 
will come afterwards. 

SHRI S. KUNDU: And apin the poor 
taxpayers, money will be spent in the 
Supreme Court. By prevenlins me from 
lpeaking ... 

MR. DEPUTY·SPEAKER I am not 
preventing him. 

SHRI S. KUNDU : I do nOI tbink that 
rou are belping the people of this country. 

SHRI S. M. BANERJEE (Kanpur): I 
may make il clear at the outsel on behalf of 
our sroup that we are not opposed to Ibis 
Bill, bul there are only tw:> observations 
that I would like to make, because we know 
what warranted this Bill. The representa-
tives of the reactionary forces in the country, 
namely the Jan Sangh, Swatantra and 
Syndicale wenl 10 the Supreme Courl ... 

liliBl KANWAIl LAL GUPTA: W. 

MR. DIlPUTY·SPEAKER : I would 
appeal to Shri S. M. Banerjee not to convert 
this into a full-fledged discussion He can 
say all these tbings when tbe Bill is taken 
in(o.consideration. Kindly let bim address 
himself to tbe question whether Parliament 
is competent to legislate. 

SHRI PlLOO MODY : He is only 
making some factual statements ... 

SHRI S. M. BANIlRJIlIl Some 
reactionary forces and the representatives or 
tbe monopolies went to tbe Supreme Court. 
That is why this Bill has become necessary, 
because the Supreme Court had struck down 
that Act. We are opposed to increased 
compensation. We wanted the banks to be 
nationalised without compeD3ation ... 

MR. DEPUTY-SPEAKER: He is going 
into tbe principle of the Bill. 

SHRI PILOO MODY : He wants 
nationalisation without compensation. 

SHRI S. KUNDU : The Supreme Court 
never wanted tbe at ~ amount to 
be raised. Why have Government raised 
it 1 We want an explanation from them as 
to why the amount has been increased to 
Rs. 90 crores. 

SHRI S. M. BANERJEE: We are 
opposed to any compensation. We fccl that 
the Bill should have embraced all otber 
banks including foreign banks. What I am 
afraid of is tbat if this discrimination is 
made, again tbe forces of reaction led by 
Jan Sangh, Swatantra and Syndicate would 
approach the Supreme Court, and tho 
Supreme Court as it is constituted will 
definitely do something more. That is my 
submission. 

SHRI NAMBIAR (Tirucbirappallil :  I 
rise 10 opposed these persons wbo have 
opposed this Bill. I feel that they have no 
legal st;<nding to do so, and tbey have DO 
righl to oppose it because the opposition 
can only arise on this point that constitu-
tionally this  House is debarred from 
disc!lssing this Bill or Crom legislating on 
tbII matter, wb_ actuIlIy tbOJIIlJ DO auoh 
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constitutional bar. Therefore. the opposition 
has no meaning. Parfiament has got the 
right to legislate on the question whether 
banks should be nationalised or not. The 
question that was raised by the Supreme 
Conrt is not relevant in this respect, because 
this new nationalisation is not on the lines 
of the previous nationalisation. If at all 
tbe Supreme Court had anytbing to say. that 
was on a past legislation and there it ended. 
Now. it is a new legislation. and this new 
legislation must be decided by this Rouse 
and tbis House alone. 

SHRI PILOO MODY : J move that let 
the banks ~ denationafised again. 

SHRI NAMBIAR : Therefore, the 
opposition that tbese people are raising is 
only to make a propaganda against nationa-
lisation for their own political ends, and 
that bas no legal or constitutional batis. 
and therefore, they should not be alle.wed to 
do so. 

.n ~ ~ (~) :" .r-'!if ~  
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SHRIMATI SRARDA MUKERJEE: 
Last time when this Bill was discursed, I 
had rllised this point and I had also moved 
amendments that the banking system as a 
wbole should be nationalised. 

MR. DEPUTY.SPEAKER: I would 
like to remind the hon. Member that she 
should confine herself to th~ limited ques· 
tion whether Parliament is compelent or 
not 10 leg;slate on this matter ... 

SHRI PILOO MODY : She wants to be 
more socialist. 

SHRIMATI SHARDA MUKERJEE: 
The point is this. Last time. we discussed 
this BiD in a hurry and put it through or 
enacted it in a hurry, and the result is that 
the whole Parliament has been brought 
into ridicule. Do we want the same sort of 
thing to happen again? We find that only 
14 banks bave been nationalised. There is 
the Andhra Bank. for instance: the deposits 
are already going to Rs 50 crores .. 

MR DEPUTY-SPEAKER : That cannot 
be taken up at this stage. 

SHRIMATI SHARDA MUKERJEE: 
Are we going to land ourselves into the 
same trouble again ? 

SHRI S. N. MISHRA (I{annanj): On Ii 
point of order ... 

SRRIMATI SHARDA MUKERJEE: 
Wby does he not allow me to complete 
what I bave to say 

MR. DEPUTY-SPEAKER: He is on a 
point of order. and I bave to hear him . 

SHRI AMRIT NAHATA (Barmer): 
The hon. Member has said that Parliament 
passed the nationalisation Bill in a hurry. 
It is a slur on tbis noble House. 

SHRIMATI SHARDA MUKERJEE : 
There i. no point of order. 

SHRI S. N. MISHRA : The question 
sr_ now only regarding the competence of 
the House. The competence of tbe House 
is confined mainly to three aspects, namely 
whether tbe matter comes witbin List I or 
List II or List III of the Seven,h Schedule 
to the Constitution. That is the only point 
wbicb can be considered. other No paiDl 

!1111 be coDeidcred now. 
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SHRIMAl1 SHARDA MUKERJEE : 
The Supreme Court has not queslioned 
the competence of Parliament to legislate. 
I am only bringing to your notice the fact 
that again we are ~  to make the same 
mistake, and again we are going tn pa.s a 
discriminatory lelillatioo. Why do we not 
make it a principle to nationalise? .. 

MR. DEPUTY-SPEAKER : The hon. 
Member can say all these things when the 
Bill is taken in!o consideration. 

SHRIMATI SHARDA MUKERJEE: 
Again, "'e are ~  to make ourselves the 
laughing·stock of the whole ~ t y ... 

MR. DEPUTY-SPEAKER: It is for the 
hon. Member and the House to consider. 

SHRIMATI SHARDA MUKERJEE: I 
oppo5e the introduction of the Rill in 
its present from. 

SHRI JYTORIMOY BASU (Diamond 
Hurbour) : Ahmedabad brand of socialism 

SHRIMAl1 SHARDA MUKERJEE: 
We had moved amendments earlier, but they 
Were not aCC'eptrd. We had moved for 
reference of the Bill to a Select Committee, 
and that also was not accepted ... 

MR. DEPUTY·SPEAKER : She can 
move more amendment. now wben tbat 
stage comes. 

SHRIMAl1 SHARDA MUKERJEE: 
Apain, it will !rO to the Supreme Court. 

SHRI R. D. BHANDARE (Bombay 
Centre) : Mr. Deputy Speaker, Sir ... 

SHRI PllOO MODY : On a point of 
order. 

. SHRI R. D. BH .. NDARE : let him not 
be a buffoon every time. He should main-
tain dignity and decorum in the House as a 
Member of the House. 

'fhe question of competence has been 
raised. When the Supreme Court struck 
down the bank nationalisation Bill, they 
ver" c1earlv. specifically and glaringly held 
Ih.t ['."liament had competmQII t9 '''!Ilsiate 
P!I tbis matt", 

The opposition bas not raised any point 
to challenge the competence of tbis  House to 
enact this new Bill. The Supreme Court 
struck down tbe earlier Act on two tecbnical 
llrounds which are sousbt to be removed in 
tbis new measure. Therefore. Parliament 
bB. lOt competence to enact this measure. 

SHRI VIKRAM CHAND MAHAJAN : 
Under rule 72, if a motion for leave to 
introduce a Bill is opposed on tbe sround 
that the Bill initiates legislative outside 
the lesislative competence of the House, 
the Speaker may permit a full discussion 
thereon. Now. as Mr. Bbandare bas pointed 
out, no member so far bas said that tbis 
House has nO competence to pass this lesis-
lation. Tberefore, there is no need to allow 
a full discussion on this nOw. 

SARI BHOGENDRA IRA : The origi-
nal Bill was struck down on the ground of 
bostile discrimination allainst other banka. 
In the present Bill; there are two types of 
discriminations. One is against the people 
the people aDd another is against the very 
concept of nationalisation. Not a siosle 
banking company is going to be completely 
takeo over. The Board of D'rectors will 
remain. There is hostile discrimination 
Beainst the people by arbitrarily increasing 
tbe quantum of compensation. 

MR. DEPUTY-SPEAKER: You cannot 
110 into all that now; all that you can say 
wben the Bill is taken up for consideration. 
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MR. DEPUTY-SPEAKER: You should 
bave a ~  this question in the morning 
when the Minister moved for leave to intro-
duce the Bill. 

SHRI GOVINDA MENON: To deal 
with the last point first, I would draw your 
attention to rule 76 which says : 

"No motion that a Bill he taken into 
consideration" 

not that leave he granted to introduce it-

"or be passed shall be made by any 
member other than the member in 
cbarge of tbe Bill .. · .. etc, 

SHRI PILOO MODY : Who is tbat ? 

SHRI GOVINDA MENON: The 
Member in chargo who has given notice of 
the Bill is the Prime Minister. She has 

tt~  to the Speaker and taken his permis-
sion 10 allow me to move this Bill. 

I do admit that some constitutional 
questions have certainly bocn raised and, 
tberefore, many of the speeches wbich were 
made were relevant under rule 72. But 
when I came with the Bill la.t time in this 
House. I had difficulties because I 
bad to rely upon principles, Now 
tbese difficulties . are not there 
because on all the points raised by the 
learned members here the Supreme Court 
bas given its decision in f."our of the 
Government, and this Bill bas been drafted 
bearing in mind Ihe views expressed by the 
Supreme Court. L,t me read from the 
decretal portion of the Judgment, page 107 : 

"Accordingly, we hold that the Act 
is within the legislative competence of 
Parliament." 

After that. I do not think there should be 
any discussion about the question. 

Then, Shri Madbu Limaye and ce,tain 
others ,poke about discrimination based 
upon article 14. That criticism was made 
without understanding properly wnat it is 
that the Supreme Court bas said. Tbey beld 
and I quote, 

"It makes hostile discrimination 
qainst the named QuW in that it 

prohibits the named banks from carryinll 
on bankina business. Whereas other 
banks, Indian and foreign, are permitted 
to carry on banking busineas and even 
new banks may be formed which may 
engage in hanking business. 

Prohibition apinst the named 14 banks 
from carryinll 0'1 banking business h~  been 
removed from this Bill now before the 
Houae. 

Tben, the third point in the judgment 
is that in reality it rcslra;nts the named 
hanks from carrying on bUSiness other than 
banltinll as defined in the Bsnkinll Regulation 
Act This is sometbing witb respect to tbe 
previous Bill. In this bill room for tbis 
critiCism has been avoided 

Fourthly, the findinll is tbat "tbe Act 
voilates the llUBfantee of competlsation 
under article 31(2) in that it provides for a 
certain amount determined according to 
principles wbich are not relavant in tbe 
determination of compensation for tbe under-
taking of the named banks and by tbe 
metbod prescribed tbe amount S.J declared 
caDnot be regarded as compensation." This 
is the essence of the decision of the Supreme 
Court. We belOlllli.. to tbe lovernment, 
and I hope the entire House, attach tbe 
greatest valuo to the pronouncements of tbe 
Supreme Court and, tberefore, when tbis 
Bill was framed we took case to see that 
the constitutionol troubles or difficulties 
indicated by the Supreme Court are removed. 

A question was raised wby we bave 
increased tbe compensation. It is a matter 
of beariDII on the bill', merits. But let me say 
even now tbat tbis criticism is also to a mis-
apprehension. In the last Bill, in the 
Financial Memorandum wbat we said was : 

"It is not possible at this stage to 
indicate tb. precise amount of the 
compensation wbich will be payable by 
the Central Government, but it is 
estimated tbat haviDII fCIIard to the total 
amount of tbe assets and liabilities of 
tbe 14 existing banks tbe compensation 
payable for the acquisition of tbeir 
undertakinls may be about Rs. 7S 
CrOres ••• 

It was only an estimate. I rember a very 
learned speecb which Shri Madbu Limaye 
made duriDII the debate sayiDII that it is an 
under-estimate, quoti .. from the E"""o'll'c 

~  or the n"am:/al Time •• 
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SHRI MADHU LIMA YE: Commerc •. 

SHRI GOVINDA MENON: He quoted 
some paper and said tbat it would really be 
Rs. I SO crores. 

What is it that we have done now ? 
Here it is Rs. 87.4 crores. Last tim: we 
said that it was not possible to estimate it 
but we put it more Or less at RI. 7S crores; 
Shri Madhu Limaya said that it would be 
Rs. I SO crores. 

SHRI MADHU LlMAYE: Not Maclhu 
Limaye ; I quoted Commerce. 

SHRI GOVINDA MENON: He relied 
on it. Therefore on this occasion I would 
ucept him to congratulate to GOWlmmcnt 
for having reduced the amount to Rs. 87 A 
crores. 

SHRI MADHU LIMA YE: Nonsense. 

SHRI GOVINDA MENON: There has 
b"en no other constitutional point raised. 

I did not completely hear what Shrimati 
Sharda Mukerjee said. She, I think, relfer-
red to the Andhra Ballk. If she would 
refer to the present BiII, she would see that 
this Bill commences as from the 29th July .. 
1969, and when enacted, it would be as if 
the Bill became law on the 29th July, 1969. 
On that day the Andhra Bank had less than 
Rs. SO crores hy way of deposits we did not 
want to introduce that here and complicate 
thinBS. We wanted to see that Parliament 
passes a law which would effectively re-
enact the taking over effected on 29th July, 
1969. 

Sbri Kotbari said that we should have 
given in the Bill the reasons why we filled 
the amounts in the Schedule. I would draw 
the attention of the han. Member to article 
31(2) which says that it would be open to 
Parliament to pass a Bill in whicb campensa-
is given in filled amounts. I do agree that 
if Members of the House should give an 
intelligent vote in favour of tbe Bill, tbey 
should be told how the various figures have 
been arrived at by the framers of the Bill. 

SHRI MADHU LIMA YE : Last time 
you did not want an intelligent vote. 

SHRI GOVINDA MENON: Last time 
he principles were liven. 

At the appropriate occasion, I am sure, 
Government will explain to the House how 
in this Bill the amounts have been fixed. 

SHRI PILOO MODY: He has ulti-
mately arsned himself out, 
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SHRI GOVINDA MRNON: On this 
occasion I do not want to enter into a 
contraversy and quote what article 31(2), 
being what it is, does. I will do it on a 
different occasion. 

Before I sit down I must emphatica11y 
protest against a statement made by Shri 
Kothari that foreign banks are not being 
nationalised because the Prime Minister gaWl 
some asaurance to some foreign country 
that banks of tbein in India would not be 
nationalised. 

SHRI KANWAR LAL GUPTA: What 
are the other reasons ? 

SHRI GOVINDA MENON: I want 
emphatically to repudiate tbat alleption 
and hope that statements like this will not 
be made in tbe House. 

SHRIMATI SHARDA MUKERJEE ~ 

The han. Minister made a reference in regard 
to the Andhra Bank. That was only an 
example wbich I gave. What I said was 
tblt the law should be uniform. H )'OU 
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want 10 nationalise banks having depo,its 
of Rs. SO crores aud above, let Parliamel,t 
made such a law. But the law should be 
uniform for all. 

MR. DEPUTY-SPEAKER: You can 
bring an amendment, if you want 

SHRIMATI SHARDA MUKERJEE: 
It was ODly aD example that I gave. 

SHRI S.  S. KOTHARI: On a point of 
order, Sir. Rule 69 provides tbat a financial 
memorandum should be attached to the Bill. 
The financial memorandum should be such 
as i. compreheDsible to the hODourable 
House. If the priDciples of compensation 
are not indicated in the financial memoran-
dum or the Bill itself, Ihen tbat financial 
memorandum is incomplete and, therefore, 
being incomplete, it violates Rule 69. So, 
this House cannot take into consideration 
an incomplete Bill with an incomplete 
financial memorandum. 

MR. DEPUTY-SPEAKER: The finan-

SHRI GOVINDA MENON: Tbis il 
a matler of procedure of your office. 1be 
item which we are now discussing is item 
No. 18. Item No. 19 stands in tbe name 
of my colleague Sbri P. C Sethi for placing 
the statement regarding Ordinance on tbe 
Table of the House, giving reasons for tbe 
isoue of the Ordinance. I would bave bad 
no objection if tbat was item No. 18 and 
mine was item No. 19. I am not respollli-
ble for this sequence. 

MR. DEPUTY·SPEAKER: MI'. Kundu, 
it is a matter of procedure only. 

SHR! S. KUNDU: That is why I am 
raising it. You are tbere to safeguard the 
interests of the Membets of Parliament. We 
want your protection h~ Bill was circu-
lated about 3 day. back. Along with tbat, 
the statement giving the reasons for the 
issue of the Ordinance fihould bave been 
circu aled. Now they are tbrowing the 
blame on the Parliament office. 1bis ia 
not fair. 

cial memorandum is there. SHR! GOVJNDA MENON: I did not 
say tbat; I did not put any blame on any 

SHRI S.  S. KOTHARI: It is incom- one. Only item No. 11) could have been 
plete. item No. 18 and mine taken as item No. 11). 

SHRI S. KUNDU: I am tbankful to 
the hon. Minister that he Il8rees with the 
Supreme Court. On the question of ade-
quacy or iaadequacy of payment compensa-
tion, the Supreme Court did not say 
an}'lhing it questioned Ihe method or the 
furmula which was invol\'ed in the previous 
Bill. Now, when the method or the forumula 
is changed, why should it ai"e a higher 
compensation. They sbould have adopted 
a method which would have cut down the 
compensation. Tbat point has not bren 
explained. 

My earlier point of order was under 
Rule 71 of the Rules of Procedure whicb 
was not replied to. The statement explain· 
ing the reasons for tbe issue of an Ordinance 
should have been circulated along with the 
Bill. 

SHRI GOVINDA MENON: I have 
nothing more to say. The findncial memo· 
randum is tbere. It is attached to the 
Bill. 

MR. DEPUTY·SPEAKER: Mr. Kundu 
bas draWD attention to Rule 71. 

SHRI S. KUNDU : Let them say they 
are sorry. 

. MR. DEPUTy.SPEAKER: Tbe busi-
ness could have been regulated in sueb • 
manner tbat items 18 and 19 could bave 
been taken together. It is a purely 
procedural detail. 

SHR! S. S. KOTHARI: What Is your 
ruling on my point of order? 

MR. DEPUTY-SPEAKER: There il 
no question of ruling. The only point is 
wbetber a financial memorandum bas been 
attached to the Bill. Whether it is com-
plete or incomplete is a different tbing. 

MR. DEPUTY-SPEAKER: The ques-
tion is: 

"That leave be granted to introduce 
a Bill to provide for the acquisition and 
transfer oi the undertakings of certain 
banking companies, having reprd to 
tbeir size, resources, coveraae and 
orpnillltion, in.order to ~  tb. 
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heights of the economy and to meet 
progressively, and serve hetter, the needs 
of development of the economy in 
conformity with national policy and 
objectives and for matters connected 
there with or inddental thereto ." 

The motio" "'as adopted. 

SHRI GOVINDA MENON: I intro. 
duce" Ibe Bill. 

14.41 hra. 

STATEMENT BANKING COMPANIES 
(ACQUISITION AND TRANSFER 

OF UNDERTAKINGS) 
ORDINANCE 1970 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI P. C. 
SETHI): Sir, I beg to lay on the Table a 
copy of the explanatory statement (Hindi 
and English versions) givinl reasons for 
immediate leaislation by the BankiOll Com-
panies (Acquisition' and Transfer of Under-
takinp) Ordinance, 1970, as required under 

~ 71(1) of the Rules of Procedure and 
Conduct of Business in Lok Sabha. [Placed 
hi Ubrary. See No. LT-2632/70.] 

14.41 hra. 

MOTION OF THANKS ON THE 
PRESIDENT'S ADDRESS 

-ColUd. 

MR. DEPUTY.sPEAKER: Now we 

take up further discussion on the motion of 
thanks to the Prsident's Address. Mr. Hem 
Barua to continue. 

SHRI HEM BARUA (Manpldai): I 
have gone throuab the Address of the bon. 
President to the joint session of Parliament 
with Ibe respect and I have also listened to 
the speech of Mr. Hanumanthaiya wilb due 
_peel. But I do not understand one thina. 
Wben he described this Address or heina 
'unique', where the uniqueness lies, I do 
DOti know. At the same time there was a 
stalement in a newspaper by some hon. 
Member of Ibis House describing the 

President's Address as baving a 'refreshiog 
note" Where is the 'refreshing note' except 
in Ibe language? And the language is a 
texture of words in a grammatical pattern. 

'I, would have very much liked the 
Address give an inkling into the workiOll of 
the mind of tbe Government and at the 
same time the concrete steps taken towards 
the social transformation of tbis country 
that it visualises. But, unfortunately, there 
is nothing like tbat. AS I went through 
the Address, I found it very sterile and 
barren of any concrete steps towards social 
transformation that tbe Address visualises. 

Then I felt and I feel today also that 
tbe otllce of President as also the offices of 
State Governors are ooly hoooured 
oIIices for the maintenance of which the 
people, the ordinary tax-payers have to 
bleed through their nose. TIlat is the 
tl Dubie. Therefore, I think the offices of 
Presidenl and the State Governors shOUld 
he abolished because they are only honourrd 
institution for the maintenaoce of which, as 
I already said, tho people have to bleed 
tbrough their nose. Tberefore these offices 
should be eliminated in the interests of 
democracy. 

Tben, the Address speaks abeut th. 
~ Revolution that tbis country has 
witnesSC I. There has been a Green Revolu-
tion and I conantulate the Government for 
it. But, at tbe same time, there is only a 
passiOll reference to land reforms and here 
the Central Government has to implement 
tbe land reforms throuab the Stale Go,-cm-
ments. Sir, unleas tbe land belongs to the 
poor cultivator, the green revolution caonot 
be complete. There bas been a Green 
Revolution but, at the same time, there bas 
been a spirallin& of prices in tbis country 
and what ste .. bas this Governmcot taken 
to curb or check tbis spu allinl of prices 1 
Tbe Address is silent about it. No steps 
have been taken. It vitally  affects tbe 
common man and steps should be formulated 
to _ thai tbe spiralling of prices ,is kept 
down. It is not kept down al present. 
Simply speakin& about tbe Green Revolution 
and at the same time limply speaking about 
certain bright features in the industrial 
front would nOI help this nation because as 
the President himself admilled, the aspira-

• ~ wi&h ,the ncomDFC!.tiDD of the Pre&idcnt. 



tiOD. of n,. people have beln aroused. If 
somebody is responsible for arousing the 
aspirations of the people, it is this Govern-
ment, Sir  I should say. 
Now, Sir. today we are talking of 

socialism. Socialism is not merely a slogan. 
If soclalism is a mere slolan then almost 
every intelligent Indian is a socialist. But 
if socialism means an actual programme of 
work to be implemented. then nobody is a 
socialist in this country. Everybody takes 
the name of the common man in order to 
exploit the miseries of the common man. 
The common man does not get a fair deal. 
That is the trouble in this country. Socialism 
and democracy are tbe two eyes of tbe 
same socio·ecnnomic structure to be given for 
th~ country. Witbout socialism democracy 
is bleak and witbout democracy socialism is 
barren. There is no doubt about that. And 
therefore, you know, tbere is tbis disparity 
in tbe earnings of the people. These 
disparities have to be removed. And this 
disparity can be removed only by a socialist 
planning. But there has been no indication 
of any socialist planning in this Address. 

Again. Sir, the Monoplies Comm;,sion 
Report itself has stated that there are 75 
houses of Monopolies in this country And 
these 75 houses of mono,lOlies in this 
country arc sapping the vitality of this 
nation. What have you done to curb these 
monopolies? There was that Monopolies 
Act. (Inle"uplfon) That Monopolies Act. 
you know. is a legislation for the future and 
it is also full of lacunee. At tbo same time 
thore are these 75 houses of monopolies in 
this country and no attempt has been made 
to curb such monopolies in this country. 
What does the Mahalanobis Committee 
report say? They said that top one per 
cent of our population monopolises ten 
per cent of tbe national wealth of 
this country. The top ten per cent 
monopolises one-third of the country's 
wealtb. That is what is happening Tbere 
is a \lilt disparity in tbe earnings of these 
two l(Oups of people. 

There are two civilizations in India 
today, and if anybody is responsible for 
creating these two civilizations in India-one. 
the civilizatiou of tbe ricb few and the other 
the civilization of the poor many-If anybody 
II responsible for creating these two types of 
CIvilizations, then, it is only the congleu, 
the individed coagress. tbat is responsible. 
what is tbe use of talldll8 about t ~ 

fortes? It is you who have encounaed tbem 
Bnd promoted them in this country. Now, 
reactionary forces are a spurt towards 
progress; there is no doubt about it. But 
there is no use talking about reactionary 
forces you have created ; you have feathered 
them and promoted their power, and energy. 
That is what I feel. 

This Address does not lay down any 
concrete steps towards nationalising general 
insurance or foreign trade There is notbing 
like tbat in tbis Address. I would bave 
liked certain concrete steps oullined for tbe 
nationalisation of general insurance and 
foreign lrade. About general insurance I 
would say one tbing. Tbe Owners' associa-
tion is busy trying to frustrate this move to 
nationalise general insurance. They bave 
all sprnt Rs. 40 lakbs. in 1967 in cooperation 
witb tbeir overseas counterparts. They bave 
done that. Now tbis Government talks of 
a ceiling Ceiling on what? On income. 
But where i. the ceilina now? Sir, 82 per 
cent of our rural population. that is 36 
crores of tbis country. spend less than one 
rupre per day. And, one-third of our rural 
population spend less than SO paise a day 
whe, eas the lower 11 crores spend less than 
40 pahe per day whereas the capital of 
Tatas, Birlas and Mafatlals' is increasing by 
crores. That is what is happening in this 
coun·ry. Therefore to talk in tbis manner 
is meaningless. I would say. To talk of 
socialism without having a socialist 
programme is meaningles.. I would 
say. There must be some amount of 
ethics in politics. Politics is a dirty game, 
I know, but there must be some element o. 
ethics in this dirty game also. But wbat i. 
bappening ? Now tbere are strictures againll 
certain politicians in Bihar made by tbe 
Ayyar Commission and the Mudholkar 
Commission. Now, I would request the 
political parties in the country and botb the 
factions of tbe Coogle .. to see to it that 
such people are not admitted in their 
political parties. That would lbow the 
\tonesty and tbe integrity of tbe political 
parties. 

SHRI SHEO NARAIN (Basti): Mr. 
Joshi is bebind you. 

SHRI HEM BARUA: I know. Wboever 
might be tbere. wbichever political party is 
tbere, aU tbe political parties'] bave to take 

•• to ~ that UloID ~ .... wbDII! 
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the Ayyar Commission and the Mudolkar 
Commission, particularly in Bihar, had 
passed strictures, very serious charges, must 
Dot be allowed to join any political party 
whatsoever. That would prove thot lhe 
political parties have so;ne han.sty and 
integrity. I say there must be some amount 
of ethics in politics also, although politics 
is a very dirty game. 

SHRI RANGA (Srikakulam): Why 
sbould it be a dirty game ? 

SHRI HEM BARUA: It is a dirty 
aame, no doubt. 

We welcome the Congress split because 
it bas broken tbe Cong·ess political monolith 
in tbis country that ran this country for 22 
years. 

SHRI S. M. JOSHI (Poona): And the 
dirt is coming up. 

SHRI HEM BARUA: At the same 
time, We thought that the split would bring 
about a sort of socialist society. But this 
is a far cry. The Bombay session of the 
rnIiDg Congress raised bigh hopes about 
socialism, But do not forget that Bombay 
was the defeat of socialism. Immediately 
after the sessioD. tbej came here and gave a 
licence to the Birlas to manufacture fertiliser 
in Goa. Do not also forget that steel prices 
were iDcreased and B portion on the profit 
went to the private sector. 

To talk of socialism is a very easy tbing 
in tbis country. as easy as drinking tapwater 
by tbe roadside. At tbe same time, acting 
OD aocialism, carrying out a socialist prog-
ramme is a very difficult thing. All those 
who talk of socialism must kDow that 
lIOCiaIism is a way of life. 

It bas been said that there is aD inquiry 
being coDducted into some affairs 01 the 
Bida House. But do Dot forget that an 
inquiry was also conducted into the affairs 
of Dalmia·JaiD. The Vivian·Bose Com-
mission made certain recommendations in 
this regard. What bas happened to those 
recommendations ? They have been pigeon-
holed. 

I have certain doubts about this inquiry 
also. It might be an eye-wasb. If you 
want to curb the power of tbe monopolies, 

poll must take vieoroua atepI. 

The Address is silent on tbe menacing 
problem of educated uoemploymeot in this 
cuuntry. The unemployed arc growing in 
number. They are gettiDg restive. Do 
Dot forget that university convocations are 
disturbed by young people who want jops 
not degrees. Vou cannot blame them 
because they are unemployed and tbeir 
future is bl.ak. What bave Government 
done in this I egard ? 

The Fourth Plan has not taken note of 
tbis vital question of the unemployment. 
The plans should be employment-oriented. 
Government should see that employment is 
provided for the unemployed who are getting 
reslless. 

Tben tbere is no mention in the Address 
about the atmo.phore of violence in West 
Bengal. It has been reponed that arms 
and ammunition are flowing into that State 
from China and Pakistan. Arms and 
ammunition used to Bow into Assam, tbe 
Mizo Hilb and Nagaland also sometime 
back. 

SHRI SHEO NARAIN: Assam is a 
master .. f that. 

SHRI HEM BARUA: Now Arms and 
ammunition have started Bowing into the 
hands of Naxalites from Cbina and. 
Pakistan? The Naxalites are creating an 
atmosphere of violence in West Bengal. 
Nobody can deny the atmosphere of violence 
that prevails in West Bengal. Even that 
seat of learning. Calcutta University, was 
Dot SparC'd. 

There is corruption in tbe country. But 
the Address is silent on that. 

Major banks have been Dationalised. It 
is a very welcome measure. But nationali-
sation of banks muot not open the 
Boodgates of corruption in the country. I 
know of a particular case where a poor man 
went to a Dationalised bank for a loan of 
Rs. J ,000. But he bad to pay Rs. 200 as 
bribe to somebody. This is wbat has 
happened and is happening. 

The man came and told me about it. If 
Dationalisation opens the Boodgates of 
corruption in the country-and tbere is no 
mention of corruption in this Addres.-I 
•• y: God belp this country. Mr. Nanda, 
the present Minister of Railways, wben he 
WlII Home MiDisterpromised to cradqlf 
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corruption from tbis country in tbe COUDIO 
of two years. Unfortunately, he was sheared 
out of his job, out of the Cabinet, by the 
Sadhus demonstration "n 7th November, 19,6. 
He has come back as the Railway Minister. 
I would beg of him to see tbat corruption is 
rooted out at least from the railways, wbich 
is a honeycomb of corruption. 

Certain Members of Parliament have 
been 'asking for and enquiring into the 
mystery that surrounds the end of Netaji's 
life. The Home MiDister promised to hold 
an enpuiry, but uDforunately no enquiry 
has been held up till now. I would say that 
there should he an enquiry into the mystery 
of Netaji's escape from this country, I do 
not 'ay death. At the same time, tbere 
was a monument in memory of I.N.A. 
martyrs in Singapore. That was destroyed 
by the vandalism of tbe British. The 
Singapore Government, as far as I know, are 
ready to erect a monument if this Govern-
ment makes request to them or helps them 
financially. I think tbis Government sbould 
help tbem financially. 

There is a passing reference in tbe 
Address to foreign atrairs. I will not apeak 
on fon:ign atrairs, but I would say tbis 
much. China is our sworn enemv and sbe 
has built B road from Kasbaar in Sinkiana 
to Pakistan-occupied Gilgi!. Wben tbe 
Aksaichin road was built by Cbina, that 
was kept a closely guarded secret from 
Parliament even by our late, lamented Prime 
Minister. I do not want the present Prime 
Minister to keep it as a closely guarded 
secret because this is going 10 be a very 
dangerou. road, this military road built by 
China from Kasbgar to Gilgit. Bocause 
tbere is already the Aksaichin road, there 
can be a pincer movement of troops. At 
tbe same time, that would belp Pakistan to 
reoccupy our part of Jammu aDd Kasbmir 
very easily. 

There is a passing reference in the 
Address to family planning. I do not tblnk 
that any man witb an army of chUdnm, 
haYing eleven cbildren, 35 grand cblldren 
aDd 7 great grand children witb a few more 
exoected arrivals, has any right to speak 
about family planoi ng. I do not speak in 
tbi •• 
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MR. DEPUTY-SPEAKER : He can 
continue on the next occaaion. We take up 
private Members' Business now. 

15.08 hn. 

COMMITTEE ON PRIVATE MEMBERS' 
BILLS AND RESOLUTIONS 

FJrIJ-aneDtb Report 

DR. KARNI SINGH (BitaDer): I 

move : 

',-bllt this House dQ ~ witb t ~ 
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Fifty·eeventh RCfIC)rt of the Committee 
on Private Member.' Bills IUId lleIolu· 
tlons presented to tbe House on the 25tb 
February, 1970." 

MR. DEPUTY·SPEAKER ~ Tbe ques-
tion is : 

''That tbis House do qree with the 
Fifty·seventb Report of tbe Committee 
on Private Members' BiDs and Resolu-
tinn. oresented to tbe House on tbe 25tb 
February, 1970." 

Tile mo"oll ..,,,, adopud. 

CONSTITUTION (AMENDMENT) BR-L· 

(A_Itdme,,' 0/ A,tld. BS) 

SHRI SRINIBAS MISRA (Cuttack) :  I 
move for leave to introduce a Bill further to 
amend tbe CoDstitution of India. 

MIl. DEPUTY-SPEAKER: The ques-
tion is : 

"That leave he IlBnted to introduce 
a Bill further to amend the CoDltltu-
tion of India. 

Tire motiON Vla,adoptu. 

SHRI SRINIBAS MISRA : I Introduce 
the Bill. 

CITIZENSHIP  (AMENDMENT) BILLe 

(Amelldme'" o/Ieerlol/I 9, 10 ""d 
l"bltl,,,tlOII ./ II .... ,""",,10 A) 

SHIll M. N. REDDY (Nlzamabad 1: I 
mnve for leave to Introduce a Bill further to 
amend tbe Citizenlbip Act, 1955. 

MIl. DEPUTY· SPEAKER The ques-
tion is : 

''That leave he &ranted to introduce 
8 Bill further to amend tbe Citlzensbip 
Act, 1955." 

Tire motIoN _. adopted. 

SHRI M. N. REDDY: I introduce the 
Bill. 

CO!ITSTITUTION (AMENDMENT) BILL· 

(Ameltdmell' of Elglr,1r Selredllle) 

SHIll -M. MEGHACHANDRA (Inner 
Manipar) : I move for leave to introduce a 
Bill furtber to amend tbe CoDstitution •• of 
India. -

MR. DEPUTY -SPEAKER: The ques-
tion is: 

''That leave he granted to Introduce a 
Bm further to amend the Constitution." 

Tire motiON VI/U adopted. 

SHIll M. MEGHACHANDRA 
introduce the Bill. 

CML AVIATION (LICENSING) BILL· 

SHRI S. C. SAMANTA ITamluk): I 
move for leave to introduce a Bill to provide 
for tbe licensing of certain f1yinl IUId to 
repeal relevant ~ t  of tbe Air Corpora-
tions Act, 1953. 

MR. DEPUTY-SPEAKER: The ques-
tion is: 

"That leave be Branted to introduce 
a Bm to provide for the licensing of 
certain f1yinB and to repeal relevant 
sections of tbe Air Corporation. Act, 
1953." 

TI" motion lOa' adopted. 

SHRI S. C. SAMANTA: I introduce 
the Bill. 

PARLIAMENT LIBRARY BILL" 

SHRI S. C. SAMANTA ITamluk): 
move for ~  to introduce a Bill to provide 
for building up an up-ta-date and a 
compll!heMI,oc Library for ""rliament. 

MR. DEPUTY-SPEAKER: The ques-
tion it': 

"That leave be ~ a t  to introduce 
8 Bill" to provide for building up an up-
to-&te and a comprehensive Library ror 
Parliarnent" ' 

The ,,'olioll ~ S adopted . 
. __ ._-.. - ---_ . 

. -' ~  In (iazetto oflQdla, BxtrB3rdl,oay, ~ t ~~ SectiOD ~  Dlted 27-2.70l 
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SHRI S. C. SAMANTA :  I introduce 
the Bill. 

GIFT TAX (AMENDMENT) BILL. 

'Amendme"t of • ."tlo". 22. 23, elc.) 

SHRI S. C. SAMANTA (TamJuk): I 
move for leave to introduce a Bill further 
to amend the Gift Tax Act, 19'8. 

MR. DEPUTY·SPEAKER : The ques-
tioo is : 

"That leave be granted to introduce 
a Bill further 10 amend the Gift Tax 
Act, 19'8." 

Tlte motio" was adopted. 

SHRI S. C. SAMANTA: I introduce 
the Bill. 

COMPANIES (AMENDMENT) BILL· 

(/II'e,tlo" of lie" .ectll)" 43 B and 
Ame"dmellt of sectfon. 
224.237. etc.) 

SHRI S. C. SAMANTA (Tamluk): I 
mnve for leave to iotroduce a Bill further to 
amend the Compaoies Act, 1956. 

MR. DEPUTY-SPEAKER : The quos· 
tion is: 

"That leave be granted to introouce 
a Bill furthn-to amend the Companies 
Act, 1956." 

Tit. motloll was adopted. 

.. , S.HRI S. C. SAMANTA :  I introduce 
the Bill 

CONSTITUTION (AMENDMENT) BILL· 

(Amendmellt of a,tlcle. 3JO II1Id 332) 

SHRI SURAl BHAN (Ambala): 
move for leave to introduce a Bill further to 
ameod the Constitution of lodia. 

a Bill further to amead the CoDStitution 
of India." 

7"'e motlD" was tIIlopted. 
SHRI SURAJ BHAN: I introduce the 

Bill. 

1505 lin. 

CONSTITUTION (AMENDMENT) 
BILL-Contd. 

(Amend_III olllrt;eles 321111d 226) by 
Sit,; Tenll.ti ViswtUllllltam 

MR. DEPUTY-SPEAKER : We shall 
take up ·further consideration of the Bill 
moved by Shri Tenneti Viswanatham 00 tbe 
19th Deoember, 1969. Ooe hour was allotted 
and 33'mioutes bad ~ takell. 27 minutes 
are left. Shri. NarayaDS Rao wa. on hiJ 
legs ; he il now absent. Shri lCuote. 

SHRI DAITATRAYAKUNTB (Kolaba): 
This is a very simple Bill ... 

SHRI PRAKASH VIR SHASTRI 
(Hapur) : If it is simple, then why speak on 
It? 

SHRI DAITATRAYA KUNTE : It 
may be a simple Bill but there· are certain 
tbiJ18S which have to be musht to the 
notice of Members like my h ~  friend. It 
is a ~ Bill and th ~  is no compJic.tion 
involved. All the same, if the Constitution 
were not so amended, the litigant would 
unfortunately suffer, as has happened as a 
reauJt of the recent decision of tbe Supreme 
Court .iven in the year 1968. You will find 
from the Statement of Objects aod Reasons 
that tbere also it was a majority judgment, 
three judges supporting ooe stand and two 
judges suppor!ing the other stand wbich we 
are trying to take here. 

Tbis Bill seeks to modify articles 32 and 
226 of the Constitution io sucb a way that 
it should be possible for aoy litigant to get 
the advantage of these articles, wbere he has 
through some mistake not been able to take 
advantage of the provisions in time. After 
all, this. case where delay should be 

MR DEPUTY-SPEAKER The ques- excused. Thm.t is all that is beiR,sua_ed. 
tlon is : In the Limitatioll Act, we hove provisions 

:: "'I'JJat leave be granted to Introdace where' fi:.r-Iltbper reaSbns dela:y···is excus.d 

--·Published in Guctte of India, Extraordinary, Part II, sectioo 2, Dated 27·2·70. 
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and the reasons for delay arc taken into 
consideration. But because there is no such 
mention in the Limitation <\ct and riallUy 
so, these two articles, namely articles 32 a ~ 

226 should be properly ameoded so that It 
should be passible for tho Supremo Court 
and the aUlhoritiea concerned to live the 
benefit to the litigant by excusing the delay 
for proper reasons. I do not think that any 
further elucidation is necouary. 

15.07 lars. 

[SlarImati Japbe. Slaala I .. II. elilll,] 
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SHRI VIKRAM CHAND MAHAJAN 
(Chamba): This Bill is a timely Bill and I 
think that it should be supported, and in any 
case, Government should refer this to a 
Select Committee as to whether tho nec:ea· 
aary amendments should be made in tlae 
Constitution. 

Under atrlcle 226 of the Constitution, 
nwy citiBn has a right to move the High 
Court, if there is any legal right of his which 
is being infringed, I am a practising lawyer 
and I have seen that in many cases. the 
High Courts have thrown out very good 
cases where there were genuine grievances of 
the poorer sections of society on the ground 
that as the pet itioners have come after a 
delay of three monlhs, tho courts will not 
Interfere under article : 26. But the Consti-
tution bas not prescribed any limitation in 
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that article. But the High Courts have taken 
rulings from English decisions wherein they 
have sa id that in cases of extraordinary re-
medies against Infringement of constitutional 
rights, such limitation should be there, and 
the cit izens should come to the court as 
early as ~  because it is a legal right 
which is being infringed. But tbe courts have 
forgotten that India is a country where 
illiteracy is predominant, and it often hap-
pens that the litigants are misguided by many 
people. If the case is good on merits, and if 
• IJ"C8t injustice has been done to a citizen, 
then the court should interfere, but I can 
cite hundreds of cases where the courts have 
declined to interfere on the ground that the 
citizen has not ~  at an earlier stage. The 
normal period within which they want the 
citizen to come before them is three months. 
I think it is a great injustice which is being 
perpetuated merely because of the inter-
pretation of the courts. and I think that 
Government should take this opportunity 
and accept the principle of this Bill and 
refer it to a Select Committee, if they cannot 
accept it straightway. 

Secondly, under article 136 of tbe Consti-
tution, there is no limitation prescribed for 
taking up cases in tbe courts. But the High 
Courts and tbe Supreme Court bave pres-
cribed under tbeir power to make rules a 
period of 90 days and 60 days. I aaain sub-
mit tbat this power is an extraordinary power 
given to the Supreme Court under the Con-
sritution to interfere in cases of grave in-
justice, and no rule should be permitted to 
stand which will curtail tbe powar of the 
Supreme Court to interfere in cases of grave 
injustice. As I have pointed out already, 
tbis interpretation has neen taken from the 
Englisb decisions, and I submit that it is in 
the interests of the poorer sections to have 
this Bill. So far as the more aftIuen! sections 
are concerned, tbey are advised by good 
lawyers and they can go quickl, and bave 
tbeir grievances redressed. But it is the 
poorer sections of society that do not bave 
sufficient legal advice availabie to them and 
that suffer the consequences of these arbi-
trary rules wbich have been made by· the 
differeDt Hi_h Courts and the Supreme 
Court. I snbmit that it is time to remove 
the limitation. I submit that the limitation 
&bould be at least a year, if III al/ this power 
is to be effectively exercised in favour of the 
poorer sectloal of society. Therefore, I 

humbly submit to Government that they 
sbould accept the BiU as it is, or in any casa 
refer tbis to a Select Committee. 

SHRI S. KUNDU (Balasore): This fa 
a BiU of far· reaching importance, because 
what was never thought of in the Consti-
tution or wbat was not even contemplated 
by many jurists has really been done by the 
judgment of the Supreme Court in which 
they have ssid that on grounds of delay and 
on grounds of laches writs cannot be admit-
ted uuder article 32. 

Sir, the Constitution-makers, while 
framing the Constitution, provided uifferent 
forums  in the High Courts and the Supreme 
Court. In the High Courts, through article 
226, tbey have given certain discretionary 
powers to the judges to decide on the merit, 
whether to admit the case OJ not. But in 
article 32, they have kept It free. They 
thought that every citizen, however low or 
however high, rich or poor, should at leul 
~a  a chance to go to tbe bighes: forum of 
the judiciary in this country, to agitate or to 
safeguard the rights given to them under !be 
fundamental rights. If we take away tbal 
right which bas been given by the Consti-
tution, by a judgment of the Supreme Com 
saying that hecsuse it is delayed they cannot 
go to the court, it would not be right, and 
indirectly like the Golaknath'. case we are 
going to pass an amendment of the ConstI-
tution. I consider that the Constitutioa-
makers never thought thaI article 3l cannot 
be invoked by anybody afler some delay or 
if there were some laches somewhere. There-
fore. this judgment will lreatly impair the 
fair justice to be given to the people, 

]n this connection, I will read out a few 
lines which have been pronounced by Justice 
Hedge of the Supreme Court in one of bis 
dissenting judgments; these are very valuable. 
He ssid: 

"Should this court, an institution pri-
marily created for the purpose of oaf. 
guarding fundamental rlibts guaranteed 
under Part III of the Constitution, nar-
row down those lightS? The impli-
cations of these decisions are bound to 
be far-reachi.... It is likely to pull dowa 
from high pedestal now occupied by the 
fundamental rights to the level of othc 
civil tights, I am apprehensive that this 
dKiIiIIa DIll)' mark aD important IUlDina-
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point in downgrading the fundamental 
rights guaranteed under the Constitution. 
I am firmly of the view that the relief 
asked fur under article 12 cannot be 
refused on the grounds of laches."' 

This has a far-re.ching consequence I am 
happy that Prof. Ranga is agreeing with me. 
He is a sensible aod reasonable. elderly 
state<lman of ours. He agrees with us We 
all 3gree with thi •• and we must congratulate 
Mr. Tenneti Viswanatham that he has 
brought this Bill. I request the Government 
to accept this Bill. 

SHRI RANDHIR SINGH (Rohtak): 
Mr. Chair.llan. we are grateful to Shri 
Tenneti Viswanatham for bringing forward 
this lacuna whIch exists in articles 32 and 226 
of the ~a t t  There is no menlion of 
limitation in these articles for any writ, 

whether habeas corpul' or certiorari or 
mlmdumll .• or any other writ. As our society 
changes, the necessity is go eater and greater 
aD the part of the public, especially as the 
people come to understand things. gain 
greater standards of. living and understand 
their s'.lcial and other rights. The people 
realise their fundamental rights, IlDd for re-
deeming their fundameotal rights. they have 
to knock at the doors of the courts, especially 
in a count ry like ours where we follow tbe 
British law. and British law is lhe progeny 
of the Roman law. There are maxims like 

ignol'oftllQ legis neminem excu.lat-ignorance 
of law is no excuse, and .delay defeats 
equity. There·.are maxims like these. There 
are 80 to 85 pel cent of the people who live 
in the rural areas of the country, most "f 
whom are illiterate. and 80 per cent of their 
writs relate to land. Except 10 to 15 per 
cent of the people who live in the cities "ho 
know the limitation period. most of the 
others in the villages. about 90 per cent of 
the people, get a knowledge of the limitation 
period years and years lifter the period has 
IJ!Itoif, So, this is something which is the 
need of the hour, and Shri .Teoneli . Viswa-
nathAm has realised. it. TWs is. something 
which, is ,of very &r.eJlt impprtance. and of 
vital utility to the people living in the rural 

areas. 

There are cases abollt resettlement and 
aquisilion of land. Now there is some· 
thing in the oiling about tbe ~ ta  

~h  La property. Therefor.. ID tbmc 

(.4II1II,.' 11/1 t 

circumstances, I feel a reasonable limitation 
period would be .1 years; I do not agree 
even to one year. There may be bona Iida 
cases where he did not know something out 
of sheer mistake of certain facts There 
may be other cases of about fundamental 
rights of minorities, etc. If there are edu· 
cated people, the limitation period may be 
less. But in cases of land, the limitation 
period should not be len than 3 years. 
Of course. there can be no discrimination 
between literafe and illiterate litigants, But 
for a case wltich concerns property, where 
most people are illiterate litigants, 'he limi-
tation period should be at least three years. 

Some cases are disposed of in less than 
two minotes at the Supreme Court level. 
Do you realise the huge expeoditure incur-
red by the poor litigant? Even a small 
lawyer wilt not accept less than Rs. 500 or 
Rs. rooo and there are other expenses. I 
am not casting any reflection on t he pro-
fession, but knowing that a case will not 
stand before the Supreme Court for even a 
minute, people are fleeced. There is some 
inherant right left to the court, but after 
three months, there is no discretion left. 

A. I said, I feel the limitation period 
in respect of ca,es involving fundamental 
rights,·lIwuld be at least! years Normally 
in property cases, it is 12 years. In cases 
of recovery of money in money suits. it is 
three years. In the case of fundamental 
rights, even if you do not provide for 12 
y.n, it should be at least three years, 
One year is less. I hope Government 
would appreciate the urgency of this in the 
cbaoging society and see to it that this is 
incorporated in the statute book in proper 
shape, bearing in mind the national interest 
.and !be interata of the underdogs and the 
peasantry, a predominant portion of whom 
are U1iterate. 

11ft ~ \1iT ( ~)  ~t  

~~  ~ ~) ) ~ t ~  ~ ~ 

it 9;)'111 RfTIfT<'l'1f i:i, Ollllf -1fT ft;rI!; II ,,) 
~  ~ ~a  ~ 'If<'l'a-~  ~ \;f1'<lT 

~ ~ it "I'r.r U~  ~  liflilflF ~~  ~ 
~ it, ft ~  ott m ~~  or@' 

'R: ~~  II'Tor f<'l'1fT ;;fTIf fIfO tit ~  

~ ~ ~ ~ ~ ~  criIT ~  'IfT'1 lfir 
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,lIr smr fll'Wi1 t.t tg1 ~  ~) it ~  I would, therefore, lubmit that the 
fl ~ f ~  ~  efl'ect of the majority judlment or tho 
.11\" ~  5 I ;<\,T. C ~  1'T '!>Ie ~ Supreme Court sbould be nullified and tbe 
~ ~ Iff;r m<f ~ ~ ~~ "" ~ amendmeot sUggeited by my colleasue, 

~ ""11' ~ I <IT ~ ff'l'fu" it ~ fll\" ~ Shri Tenotti Viswanatham, should be 
,,-. ac..--epted. That amendment says that tho 

it ~ if; ~~ at p ;n:m ~ lIrfilr.r fiRr rrmedy under the article sbould Dot be 

ij; ~ ~ ~ t if!\, fiITlT q'f ;riff ~~  denied to a pelitioner 00 accouat of the 
time factor. Whenever tbe Supreme Court 

" rJlttmrlf it ~ ~  ~ .lfTlmJlf it or the Hiah Court feels tbat it is a fit case 
"r 1fT ~ ~  ~ )  ;:lfTlf t¢t fir<fiT for iuuial a writ of mandam,.J. "aheM 
'IT "'T ~ ~  A .... " ,...A corpus. certiorari, prohibitioo or qua 
<' r. r; ~ ~  ~  IJI'.f .. ~  ~~ worrall/O, that right should not b. whitded 

~ f'li il§ff \'fTIT f"T"H «. ~ ~ ~ dowo merely because there is some delay 

~ flli f;mT 'liT 1fT fiJlIIi ~ ,tn. ~ ~~  in ftlioS the writ. ThereTore, I support this 
\:1' l! Bill. 

mm ~  ~  ~ ) it lqit 'liT 
'IiTC'Ii 1i!;;r1' ~  ~  f;;r;r if; omr q;mr.r ~ 

~ ~~  ~ flllIT ~  fir... ~~  

~ mn{l' it ~ ~  ~  'liT ~ \'f1TT 

~~~~ ~  ~~ 

~ if; ~ ~  it 'TA if ~  ~  ~ 

"fl{l'! ~  lfIfi<'T ~ it aR 'l'TorTlf"f ~  

~~ lifo;( ~ I!i'{ math ~  ~ orTff! 

~  at lim ff'lfu" it it ~  ~ tt  f'li ~ 

~ ~  ~  ~ ~ MI!i'I' )~ ~  

~  fll"f<l! ~  t ~ ~ ~  on ~  

~ ~  IfTf'ff 'Ii't, ~ 1m firm ~ 
~ ~ ~  ~ flli ~ ij-II'FI' U~  ~  

~ ~  ~ flfirift ~ ~ ~ 1R1I' ~ 

.mt ~ IfTtiit <:rIfT ... W i!il AIR mrr.r 
t~~~ I 

SHRY s. S. KOTHARI (Maodsaur) : 
The fundamental rights enshrioed in our 
Coostition consitute the coroer·stooe of 
dem.>cracy. If domocracy is 10 be preserved 
in the country it is of the utmost importaoce 
that not only should the fuodamental rights 
be preserved but the right to coostitutional 
remedies under articles 32 aDd 226 sbould 
not be limited 00 account of the time factor. 
Of course. a reasooable time limit is ioevi-
table. You cannot say that tbe fuoda-
mental rights should be eoforced even after 
a lapse of 10 or 12 yeals. I thiok a period 
of three It> five years would serve the pur-
pose. The person aggrieved has to approac" 
the Hilh Court or the Supreme Court within 

,hat ~  

SHRI S. N. MISRA (Kannauj): It il 
my experience as a member of the bar tbat 
whenever you approach the Supreme Court 
or the Hilh Court 00 a writ petitioo UDder 
articles 32 or 226, in most of the esses the 
writ is throwo out on the grouod that 
the petition was belated. even though it is a 
guarantee giveo 10 the litigaots to approach 
the High Courts aDd the Supreme court. 
Because of this limitatho that IUaraolee 
could not be availed of by many of the 

~  people. There is a tendency on 
the part of the courts to throwaway .. rit 
petitions only 00 the ground of delay. 
Becau.e no Ilmitatioo is prescribed some of 
the High Courls go to the exteot of saying 
that it is belated eveo when it is ooly two 
months old. The Allahabad HiSh Court 
always throws out writ petitions if they are 
more thaD 90 days old. Therefore, it 
is very necessary to eosure that there is DO 
period of Iimitatioo. It would be opeD to 
the courts to dismiss the petitioo on aoy 
grouod other thaD delay. I submit tbat tho 
amendmeot before the House should be 
accepted aDd no period of limitation should 
be provided so that the courts shall Dot be 
in a positioo 10 throw out a writ petition 
ooly on the grouod of delay. I support this 
amendment. 

THE DEPUTY MINISTER IN THB 
MINISTRY OF LAW AND IN THE 
DEPARTMENT OF SOCIAL WELFARE 
(SHRI M. YUNUS SALEEM): Madam 
Chairmao, I am really very much surprised 
to hear the arguments of learned Membera 
of this House in support of the ameodment. 
Ilarticularly of some hon. Members of this 
JIouse who are members of tho bar al'9. 
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It Is a matter of common knowledge that 
wherever a remedy is provided it is aubject 
to certs in conditions. 

In articles 32 and 226 of th~ Constitu· 
tion certain extraordinary remedie< have 
been provided to seek redress from the 
High Courts and the Supreme Court 
particularly with relard to fundamental 
nahts. Tbese remedies are discretionary 
remedies and in the exercise of powers in a 
discre'ionary remedy by Judges of the Hisb 
Courts and the Supreme Court one should 
consider how it would be possible for any 
court to grant a remedy if tbe Impugned 
order comina before the High Court or the 
Supreme Court was passed 10, 12 or IS 
years before moving the court. There must 
be some Jimit. 

According to this amendment which has 
been moved by the hon. Member there 
would be no bar in respect of limitation to 
the remedy. It would be a very difficult 
situation. Supposing, the impugned order 
was passed some time in 1952 and the 
II8Ilrieved party was continuously sleeping 
over the mailer for 18 years; tbe aggrieved 
party files an applic:Uion under article 32 or 
226 In 1970 and says that because there is 
DO limitation provided under article 32 or 
226 be is entitled to come before the court 
a. a matter of right. The result would be 
DO Jimit in time; when it becomes the 
whim of a litisant he will move the High 
Court or the Supreme Court under article 
226 or 32, 

The judges of the High Courts and the 
Snpreme Court are cu.todians of the 
Constitution. If the delay is properly and 
reasonably explained, in a fit case I am 
certain the delay shall be condoned and ha. 
been condoned in gene-al cases. I am aware 
of cases under articles 32 and 226 where 
writ pelititions have been entertained even 
after iiV'!! years. But one has to satisfy 
the judicial conscience of the court that the 
.. rieved party a~ unable to approach the 
court on certain very reasonable grounds 
and, therefore, the court should consider 
wbetber on p.ccount of these reasons his 
application under art iele ~  or 226 should 
be considered or not 

I respectfully submit that there is no 
bar to tbe rillht which bas been Iran ted 
nnder tbe Constitution. On account of 
~h a ow)' ~ bar to adopt a ctrtaiD 

r<medy has b<en creal<d. The majority 
judgment of the Supreme Court delivered in 
T,lIokchand Motichand versus Bombay Sales 
Tox Commissioner has discussed this point 
on the basis of tbe authorities of the 
American and English ·courts where it has 
been said I hat when a Iitisant does not care 
to move the court within a reasonable 
period a discretionary remedy cannot be 
granted to any party as a matter of right. 

I appeal to my lawyer brothers to con-
sider what will be the position if a penon-
it may be the subject-matter of litigation 
about the right of property or any other 
right-gets information of the impunged 
order and sit. tight ova it for several years 
and comes to the court one fine morning and 
he is not even required to explain the delay. 
If this amendment is accepted, the result will 
be that he will not be called upon to explain 
the delay. A. the Bill st.nds now, there 
will be no restriction, no limitation, about it. 

SHRI A. K SEN (Calcutta-North-
West) : Is the hOD. Minister prepared to fix 
a reasonable time-limit as Mr. Misra sug-
gested, say, 3 years or 4 yean ? 

SHRI M. YUNUS SALEEM: I think, 
I will be prepared to consider if some pro-
posal comes. But I am placing my sub-
mission before the HlIuse on the Bill as has 
been mJved by the hon Member. 

SHRI RANDHIR SINGH: 1 make a 
proposal that it should be 3 years. 

SHRI M. YUNUS SALEEM; I leads 
as follows : 

"No remedy under tbie article shall 
be denied to any petitioner by the 
Supreme Court on the ground of 
delay." 

This is an amendment to article 32. 
There is a timiJar amendment to article 226 
saying: 

"No remedy under tbis article shall 
be denied by a Higb Court to any peti-
tioner on the around of delay." 

So, according to this, even after 30 yean 
lallse if the petition is filed, it must be enter-
tained by the court. I am constrained to 
<ubmit that if this is accepted, it will place 
till COurla In a vel7 dilIIeuIt poIitIoD. BWI! 
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today, the courts are flooded with petitions ment of Justice Mr. Hedge you will flod that 
under articles 226 and 32. he was relyinll not merely on his own views 

If there is no limitation prescribed, every-
body, instead of going to an ordinary court 
of law will be attracted to move the High 
Court and the Supreme Court. I submit the 
honourable House will consider this aspect 
of the case that there is not a single remedy 
p,escribed under the civil law for which 
limitation is ~t prescribed. Here, the hon. 
Member wants that there should be no 
limitation at all. That is not possible. I am 
not prepared to accept this Bill and I request 
tbe hon. Member to withdraw it. 

SHRI A. S. SAIGAL (Bilaspur) : Will 
the hon. Minister accept an amendment for 
3 years 1 

MR CHAIRMAN: Not at this Btage. 

SHRI M. YUNUS SALEEM: Let the 
hon. Member withdraw the Bill. 

SHRI RANDHIR SINGH: My pro-
posal is already there. 

SHRI TENNETI WISWANATHAM 
(Visakhapatnam) : Madam Chairman, this is 
a simple case of amending articles 3Z and 
226. Article 32 reads like this.·.· .. 

SHRI KANWAR LAL GUPTA (Delhi-
Sadar): There is no Cabinet Min;ster in the 
House. Of course, the ex-Cabinet Minister 
is here. rr he can officiate, I don't mind. 
SHRI TENNETI VISWANATHAM: 

Article 32 begins with this language 
which is slightly different from Article 226 
which distinction the hon. Minister must 
know. Article 32 begins like this : 

"The right to move the Supreme 
Court by appropriate proceedings for the 
enforcement of the rights conferred by 
this Part is guaran teed." 

The right to move the court is guaran-
teed. It is not merely a right to JCI a 
remedy. The right to move the court is a 
fundamental right. Part III, you remember, 
contains all fundamental rights. There are 
other fundamental rights. But the right to 
~  the Supreme Coun by itself is a fun-
damental right and it cannot be abridged. 
Tbat tbing sbould not be lost sight of. Cbief 
Justice Mr. Hidayatullah's judgment over-
~  it. If you turn to the dissentiDJ juds-

but he was also relying upon the views of 
Justice Rajagopala Ayyangar, who speaking 
for the majority observed that : 

"Once it is proved to tbe satisfaction 
of this court tbat by State action the 
fundamental rillbt of a petitioner h •• 
been infriOJed, it is oot only the right 
but tbe duty of tbis court under Article 
32 to afford relief to bim by pa;sing 
appropriate orders in tbat bebalf. The 
riJht given to tbe citizen to move this 
court under Article 32 is itself a funda-
mental right and tbe same cannot be 
circumacribed or curtailed except as pro-
vided by tbe Constitution." 

By way of a compromise. Mr. A. K. 
Sen, Mr. Randbir Singb and othor friends 
are saying, 'Wby not bave tbree year. f.lf 
five years l' Let me proceed Justice Hedge 
qrees with what Mr. Justice Rajagopala 
Ayyanpr said in (1964) 1 SCR 332 but he 
goes furtber : 

''It i. inappropriate to equate the duty 
imposed on tbi. court to the powers of 
tbe Cbancery Court in England or the 
equitable  jurisdiction of tbe American 
Courts." 

The reason is that there are now written 
fundamental rillbt, in those countries. Their 
fundamental rillhts bave not been drafted 
in tbe same way as in OUr Constitution and 
the reason, therefore, is as Mr. Justise Hedge 
says: 

"It is inappropriate to equate the 
duty imposed on this court to the powers 
of tbe Chancery Court in England or the 
equitable jurisdiction of the American 
Courts. Tbe duty imposed hy tbe Consti-
tution caDDOt be compared with the 
discretionery powers." 

The hon. Minister said that this is a 
discretionery power. Tberefore, I do not 
want to dilate much on it. 

SHRI A. Ie. SEN (Calcutta-North-
West) : We have moved an amendment f<)r 
referring t:"is Bill to a Select Committee and 
tbe mover is accepting it. Let tbere be 
voting. 

SHRI RANDHIR SINGH: We are 
IDOvinll that tbe Bill should ga to a Sele;! 
Committee, 
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SHRI RANGA (Srikakulam): Who are 
the Members of the Committee ? 

SHRI A. K. SEN: Shri KaDwar Lal 
Gupta. the Law MiDister. myself. Shri Ran-
dhir Singh. Prof. Ranga aDd others_ 

SHRI RANGA: On the spur of the 
moment? All parties should be there. 

SHRI RANDHIR SINGH: You are 
there. 

SHIH A. K. SEN: Madam Chairman, 
we are all agreed to send the Bill to a 
Select Com'llittee. All of us are agreed 
about it. 

SHRI RANGA: Even if Government 
is to accept certai" matters had to be satis-
fied about constitulional amendments. By 
reference, it means, you ale accepting the 
principles underlying this. It comes to 
that. 

SHRI A. K. SEN: For Ihat two-thirds 
majority is not Deeded. Not for refererce. 
(InUrrup,ions.) 

MR. CHAIRMAN: Order, order. Do 
you accept that amendment? 

SHRI M. YUNUS SALEEM: I have 
already placed my Bubmission before this 
House and Mr. Tenneti Viswanatham has 
replied to the debate. 

SHRI TENNETI V1SWANATHAM: 
have accepted reference to Select Commi-
ttee. 

SHRI KANWAR LAL GUPTA: Let 
the Minioter accept it. 

SHRI M. YUNUS SALEEM: This 
threatening will not do. I am not goiDg to 
aaree to this threatening; this is a peculiar 
way of doing this. (Interruption.) 

MR. CHAIRMAN: Let the Minisler 
answer. 

SHRI M. YUNUS SALEEM: I was 
going '0 submit. let the proper motion come 
bef<1re the House. There must be names aDd 

yth ~  

SHRI RANDHIR SINGH: Everything 
is there. You are Dumber ooe on the list on 
the committee. 

SHRI M. YUNUSSALBEM: I have 
not read it. 

SHJU RAI'o.'DHIR SINGH: This is the 
Motion. Sir, I beg to move ...... 

SHRI RANGA: Mr. Koushik's Dame 
may also be included. 

SHRI RAJARAM (Salem): Mr. Krishna-
moorthi's name may also be included. 

SHRI RANDHIR SINGH : Yes. Sir, I 
beg to move: 

"That the Bill further to amend the 
Constitution of India, be referred to a 
Select Committee consisting of 16 mem-
bers, Damely : 

(I) Shri C. K. Bhattacharyya 

(2) Shri Kanwar Lal Gupta 

(3) Shri Shivs ChaDdra Jha 

(4) Shri K. M. Koushik 

(S) Shri V KrishDamoortbi 

(6) Shri D. K. Kuote 

(7) Shri P. Govinda MenoD 

(8) Shri Srinibas Misra 

(9) Shri S. N. Misra 

(10) Shrimati Sharda Mukerjee 

(11) Sbri K. Ananda Nambiar 

(12) Shri A. S. Saigal 

(Ill Shri Ebrahim Sulaiman Sait 

(14) Shri A. K. Sen 

(1 S) Sbrl TenDeti Vi swanatham 

(J ~) Chaudhuri RaDdhir Singb. 

with instructions to report by the first 
day of the next session." (I) 

SHRI RANGA : When is the Committee 
to report ? 

SHRI KANWAR LAL GUPTA: It will 
report within four months. 

SHRI RANDHIR SINGH: Witb in-
structions to report within four mODths 

SHRI DATTATRAYA KUNTE: On 
the first day of the Dext sessioD. 
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MR. CHAIRMAN: This is the amend· (8) Shri Srinibas Misra 
ment before the House. (9) Shri S. N. Misra 

SHRI M. YUNUS SALEEM: I do not 
accept it. 

SHRI DATTATRAYA KUNTE: Let it 
be put to vote. 

MR. CHAIRMAN: I shall put the 
question to the House. 

15.55 hr •. 

. (Me. Deputy-Speaker ,,, ,lte Clta/,) 

MR. DEPUTY-SPEAKER: The lobbies 
have been cleared. 

SHRI P. K. DEO (Kalahandi): Will 
there be any more speeches ? 

MR. DEPUTY-SPEARER: After tbe 
lobbies have been cleared, there is no more 
discuasion. 

SHRI M. YUNUS SALEEM: After 
having reconsidered tbe matter, 1 am inclined 
to accept the amendment. 

MR. DEPUTY-SPEAKER: Unless the 
House is unanimous, I have no option but 
to put it to the House. 

SOME HON. MEMBERS: If be accepts 
the amendment, tben it is all right. 

SHRI M. YUNUS SALEEM: I bave 
said tbat I accept the amendment. 

MR. DEPUTY-SPEAKER: Then, I 
think tbere is no object in putting it to the 
vote. 

The question is : 

"Tbat tbe Bill furtber to amend the 
Constitution of India, be referred to a 
Select Committee consisting of 16 mem-
bers, namely : 

(I) Sbri C. K. Bhattacharyya 

(2) Shri Kanwar Lal Gupta 

(3) Shri Shiva Chandra Jba 

(4) Shri K. M. Koushik 

(5) Sbri V. Krishnamoorthi 

(6) Shri D. K. Kunte 

(7) Shri P. Govinda Menon 

(10) Shrimati Sharda Mukerjee 

(11) Shri K. Ananda Nambiar 

(1:!) Shri A. S. Saipl 

(13) Shri Ebrahim Sulaiman Sait 

(14) Shri A. K. Sen 

(I S) Shri Tenneti Viswanatham 

(16) Chaudhuri Randhir Singh 

with instructions to report by the fint 
day of the next sessbn." 

Tit. mollon wos adopted . 

15.59 brl. 

FOREIGN AID (MAINTENANCE OF 
ACCOUNTS) BILL 
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"'"" ~~  ~ ~ ~ IfiT ~~ ~ ~ " 
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~  ~ it ~  lT1TTiI' lIi) q'J'f ~  I 

~  Ill!: ~ it q-q;r i(IUi[ it 1fi\[1' ~ flfi 
'!ifTiI' it oim q'JIH ~  wrT q it ;;r) .nlf 
~ iiI:( it <rif if 9' ~ it ~  fullfT ~ I 

~  Ifil!:il'T If\!: ~ flfi If\[ ~  U~ if 
'ITlfT ~ I it If\[ ~  "'§1fT fir; ~ rrrz1 it 
fullfT ~ I itf.lr.:r ~ flfi<rf IfTz1 lfT ~ 

i\' fOiIfT ~ ,,;;r;rffait; ~  ~ lit q'!f;rJ 

¥Til' ~ iii f\'ft:t, CI'I!: ~~ iI\!:1 t ~ q 
!fiT ~ ~ (t  ~ ~ I itflfi;r ~ ~ ;rrn 

!fiT ~  ~ m"f iii ~ ~ ) ~ 

~ ~ ~ t ~ it <rifIIIT Wt OIl\' 
~  t I 'iT'" Ill!: ~  )~ ~  q'J\jf 

(fIfi ~  "flit ~  ~ ~ ~ ~  form 
t~  

\!:If.t m·.m lIiI!:T ~ flfi ~~ ~ t 
If\!i:or) fimif '" oim it ~ fimff "'"" 
;ftffilfT 1FT IIf8 IJT€t ~ I ~ mo cil"o 
a ~  lIif n:q)i it m ifiiI'Iili flfilfT t I 
ewit ~t  t fir; ~  ~ ~ flillii .it flI". 
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m;:r "'" if 'RT« orl@ ~  ~ it ~  I 

~  ~~  it ~ ~ ~ t-;fit It ~)t 
~ ~ 'IIi' ~ I 

lI'ilt ~ t Q;1Ii ij"",or ~  'IT I ~  if; 

~  \'iff;;r IIfTI'f" ~ I it ~ OfT'Ii:fT flli ~ 

IliR "T 'Iihf« it; OIr."{ ~  ~~  iFTOfT 

~t  it; 11T <flif"{ mit 1Iifi" it; I ~ 

~ iiIfT;;T \'ifRlf &1it I V& ~ ~ 

it ~ t ;;r;rTiiI" if ~ iRTm 'IT f.J; 195 9 it 

~  196.' ~ t6 0If{/f39q\ilT"{ 472 

nlfT f.mIT ij-\1orit; trT" 'l"T1fT, \1orit; illi 

if \'ifIfT ~ I :ar@i! ~ ~t  m ~ ( 

if m 'l"1'f"{11IiT it; 5I''fI"( if @;J flliqT, IflI'T 

~ ollli ifT" ~ ? 

mlf .. ) ~  &)lIr t-.. ~ If"( ~ 

f'f\iff<'lq<trT ;Of 1fT :;r.rf ~ "I"T fit; "(TSiqfi:f 
it; ~  if fifirol 9' ""T 'l"TI{!, fl pr, 
;;!TlifT ~~  lif;J ~ IfIfT I ~  )~~ 

~ ~ ~ fir!; ~~ mij"'l'i'fuq ,z-zitz ~ I 

~  ~ ~ ~ ~ t  'liit ifF';·? 

22 mOl" ~ m'it «TIIf flf"l" lR iF& ~~ if; 

~ ar.) "forTa-"(t I IJT\'if 'WiiI"flli ~ mlf 

i ~  fj) IIit ~ i:f) 'flIT ~ (~ t  

ll') ITil" ~ m"( m\'if alii ( ~  it ? IIi<'f 
~) ~ t  111 ""( ~ ~  ~ I ,"forT ~  ~ 

f'li 11 ~ ~  ~  ~~ it; 'It"f 

~~ ~~ ~ ~  ~  ;f f1:ri 4'1Ii i 
qlli lR), ~  ~ ~  ~  ~ ~  

~  if; WfliF if n 8m I ~ ~  

, f,.; ~  qrff TT\'fa ~ I MIIi'f IJq ~  

l'iJifi:fT,.;r ~ flli ~ t  ~ i ~ If;; ij; 
fOllt ~ sr,.;r'{ 9' ~  ~ <'flIT ~ 1ft< 
\1fiT «II "or ISII' f;r;rf<;rq<IJI m ~ I 

~  ~ t  ~  1fT ~  ~  ~( 

¢fl ~ if!!l ~ I ~ IIiI' ~ 
~ ) I< lIi"(iff ()m, I m ~~ ~ 

if.!' tt flli ~~ 1T<'fi:f t, ~ ~ &lifT I ~ 
~  i flli ~~  ~~  q), ,.T-

"lIIiJ ~)  ~ t 'I'" 01"\11) iii) fim'r« 

Ace,..) BI/I 

~  \iIT;rT ~ f,.; ~  5I';m: U' .ij" ~ 
cl"r ~ ~  ~ I 

t~ ,.;r ~ ~ 'liT ~  'If) ~ ~ 

~ 1fT m'it mlf't ~ l;nr,.;r ij""fi'll" ft 

it ~ I ~ "'i,[ it ";TOI"T'lie ~ 1S11 ~ 

~ I ~ ~ t ~ I ~ ~ 
it ~  ~ ij \'ififliil" f;1fT lifT f,.;;ft;ft 

~~ 9' \1ori!il' 'iff< m oim flf<'l"T I 
~  ~  ,.;1 ~ ~ ~  ~ I ~~ lilt 

1fT ~~ ~t  ~ I ~ ~ ";T ~  it; 

~ if \'if) «To mlo Q;o 'tiT qiz 'IT 

"if.I' ~  if \'iff ~ ~ lIfT f,.; ~ 

mo ~  ~  ,.;r ~  l{'fit ,.;r \'if) ~ 

~  iiTm ~ ~ ~  ~  ~~  ~ I If 
«l'fllitTl , f,.; ~ 5I';m: ~ i!T1i1: Q;romr 

if;;ft>ff'lit ~  ~ ~ ~  ~ 

afif;mlr;ft, &l ~ if@' t I IfI'f"(T,.;r 9';Q 
~ t t~  ~ ( ~  it ~ "1llIitTT 

'flli ""IIiT ~ ~t  ~ I Iflil ~  ",m 
~) q-rftr« ~  I ;;;Rlql ~ ~ its 
'flU iR'fi iiI"iI \ilTi, ~) f.J;ij"T ~  it 

~~  Ofi,[l fiRT \'iff ~ ~ I i3'iI'1fiT m 
~~  it ~  'f6:1' ~  fiI; n 

~ nmoru\W <;['UiiI" ~  m 
~ I \1or if it ~ .wrr it ~  ,.;rlf f.rn 
~~ ~~ I ~  ~ ifW 

~ ~  ~  IIiT iiI"IQ"{ 9' 10 
..m, "'1fT f1r.rm 'IT, ;;r;r f.J; m\'if ;a;r IIiI' 
Oftn1>T 80..m, ~ flr<m ~  ;;it fir!; 

«TIfA ~t  flf"l"T lR 100 1Ii"{" ~ 

~ iiTm ~ I \>if if it ~ '"'" 'IIi' ~ 
~ flrfltR 'lit IfRrfiffim ~ it; f1cr 

if ~ ~ I «"{,.;r"{ it \1or W; fi6fRIA 

~ flPl"TmT IIiI' ~ it ~ f.mor 

~  f.r.r "" Iffilf.!'ftm Q;:tit-mor on( 
~ ~~ t  1fT,,;Q tAr 
~  !if" ,.;r ~  ~  (t'Ir 

<qm:1!; flli fIIiaifT oim '1T1IT ql"{ q 
mr IIUI' it; ftrq {f'IT" n illl I 
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. . fmT ~ '"'I mit ~ 1l'T69' ~ t 
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it ~  OffCfT t 1 
ttit '1;n' ~ fili ~  it 33 
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it; ~ ~ t ~~~  it; "If,?)-~ qm 
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~ ~ ~ ~ ~  "Il1j!OT 
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m ~ lfitf 'I>T'fI" or;rr;rr W"I>l'T i!Tm I 
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[sit m omor ~  

IIi'tf 1ft 8ll'fif1f ~ ]  ')>1' 'iff! o:rJT iilTlf f'f; 

W ~  ~ ~ U ffT ~  m ~  

~ I ~ ~~  if ",e-IiiT 'FTt ~  ~ 

(Rr ~ t ill'h: ~~  ~ ~ f'F"If 

S(1fi1"( IIiT 'R 1fT ~ ~ 'liT ;fhr;r ~ 
~~ ""'F.T ;il;r Ifr ~  iiT I ~  ~  

t m!f it ~~  'Xi! ~ ~~ ~ 

5TT1i;rr ~  f'F if{!" ~~ ~  'i"{ 

fiRn: If;,it; ~ m;r i iflitflli if.\" 
m ~ Ilif.T ~ f'F;;it 1ft ~ ~ ~  

-mrr ~ ~  fQmil" ~  ;;rr;r[ ~ 

m ft:«;ft\'i[ ~  WQT If& ~~ IliT 
~ «r.f;mr ~ ~ I 

MR. DEPUTY·SPEAKER: Motion 
moved : 

"That the Bill to provide for 
maintenance of accounts of the aid 
received by persons, organisations etc. 
from foreign ~ t  or foreign 
agencies, be taken into consideration." 

SHRIMATI ILA PALCHOUDHURI 
(Krishnagar): Mr. Deputy·Speaker. Sir. I 
am not opposed to the spirit of this Bill but 
I am surpried at what the hon. Member 
has just now said. It would app,;ar from 
his ~h that our Government is just 
Bitting without taking note of the various 
things that he has said. 

SHRI PILOO MODY (Godhra): He is 
not making t~  

SHRIMATI ILA PALCHOUDHURY: 
I am sure that Government does take nOle. 

There must be some sort of a list so to 
speak to what the foreign agencies are 
doing all these years. I would just like to 
point out and bring to the notice of the 
bon. Minister that it is not only foreign 
money that comes to the country. I have 
IIiWII a calling·attentioil notice on this 
myself. I do not kuow if it will be admitted. 

You know, Sir, that there has been a 
.,.t deal of trouble in Calcutta recently. 
Arms and ammunitions have come into 
Calcutta in large quantities. It has been 
I1appening for over 10 yean and the Govora-

ment is aware of the challenge. Why is 
this not being looked into; why is nothing 
being done; how have students got ack-ack 
guns and AK47 guns to shoot with? All 
this ammunition has been comir.g and it has 
positively been proved that it is coming 
from China and Pakistan. How is it that 
for .>ver 10 years it has been coming and 
nothing has been done? I hope the Govern· 
ment will take serious notice of the 
siluation. The university in Calcutta has 
heen closed down and the students have 
taken the law into their own hands. 
Everybody must have seen the cartoon that 
has come out In the papers today. where the 
Vice· Chancellor is asking the students not 
to "take law" and the students are surprised 
when he says that he asks them 'not to tako 
the law into their own hands" and not. not 
to take up law as a subject of study. 

Government should know the various 
subterfuges that are being practised and the 
channels that evidently are being sponsored 
by various a t ~ who think that thee 
channels are going to be the red line throullh 
which they are going to create chaos in 
India. Not only money has 1Iown in, 
various literature has been supplied and 
arms and ammunitions have been supplied. 
That is why I say that I am one with the 
spirit of this Bill. 

My hon. friend has said much about the 
miSSIonaries. Many of the", have done 
work that has not been very laudable but I 
must say at the same time that there have 
been a number of them who have done very 
good work in India and I w:mld not smear 
with the tar brush all missionaries. But tho 
Government must take note how tho 
missionaries are spending their money; Sir, 
the cheap edition of very colourful books 
published by the Communist Party, 
sponsoring Russian and Chinese Communism, 
must be looked into. 

SHRI P. P. ESTHOSE (Muvattupuzhal: 
Are Communist books being published by 
missionaries ? 

SHRIMATJ ILA PALCHOUDHURI: 
What I am saying i. that the missionaries 
do good work. If they had undesirable 
ac:ivities. it has been taken UII by GoverD-
ment. They have also done lood work. 
What I· am particularlr _ straIIill8 is III' 
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absolute flood of Communist literature that 
is I'ut into the hands of our studellts 
through very colourful pamphlets and books 
which the Government should look into. 
There are presses in Calcutta which print 
them. They get money from foreign sources 
and they sell rhem at very cbeap rates. I 
am sure, the hon. Member knows about 
it too. 

SHRI PILOO  MODY : Probably printing 
them. 

SHRIMATI ILA PALCHOUDHURI: 
The Communist Party prints th~  They 
have the most laudable things to say about 
China and Russia in them. Tbey say that 
everything is a bed ot roses in China and 
Russia as compared to India. That is wby 
there is a lot of student unrest here. Those 
who work in these presses, are highly paid 
because there is foreign money coming in. 
I am sure, tbe spirit of the Bill will be 
appreciated by the han. Minister that also 
be will look into the channels through which 
arms and ammunition have heeD coming 
over tbe past 10 years creaftng devastation 
in the country and opening the doors for a 
red revolution. Unrest and chaos if it is to 
come. it will come througb those. sinister 
channels We should be careful and we 
should look intn those cbannels. Otherwise, 
India will bave to suffer for our negligeDce. 

"" lfio lito ~ (~) I ~ 
\;11, ~ t~ OJ) 1fT'f;fm ~ ~ ~ ~ 

:rn 'fOr ~ ~ I]"\j'r-l" ~ I iQ' ~ 
If;) ~ it; ;m{ ~  q<r. ifm lliifo'!1 ~  ~ 

f'f; i\1if ~  "I1ITT If.) ~ t~  ~ flli ~ ]  "11m 
11ft \;I) '1;& flf<'l"6r ~ ~ fifif ~~ fir<;m 

~ Uf fq<{r;oc ~~ fl]"''!<'fr ~ I ~ ~ 

it fit; ~ ~ ~ ~  1]"If, 01) ~~  

~ ~~  ~ __ 

qIfi qr;r-fta nUl: l'Ilm ;;ft u 
~  

~ lfio ")0 P: \;11 ~  .r;:r ~ 

fl!f<'l"T'Ii mtr am ~ ;ir.r;n it a1 ~ 
... ) ~~ I iffi;'Ii ~ <ft qif t ~ it , 

~~ ~  

AcctJ.) Bill 

Wby can't you bring It now? He is in 
tbe Opposition. Why do you speak of Mr. 
Morarji Deval when r speak? What he is to 
be asked? You bring charges against 
him. r challenge you. Why don't bring 
charges against him? where are Mr. 
Cbandrashekbar and others who brought 
charaes against Morarji and Birlas. And 
then Birlas were given tbat Goa (ertm.er 
project. That is your socialistic pattern of 
society Is not it? Don't tell me, don't tell 
me and, again, r say, don't tell me. 

m ~ \jJ'r.pfT ;mf,t ~  ;mr ~  

~  w lIiI' ~ '>1m: <mIT .. I ~ ~ 

trm it; ~ ~ ~ 

~ <'I'it ~  ~ t  ~  
fit; ~ i6;n' t ~  ~  ~ tim ~  

;ft w-;i ~  ~ ~ tim i'I' il' 
II"R f<IfT. ~ ~ ..-r ~ ~ ~ tim 
I!rAlIiTdh: ~ ~ ~ ~ 

it; ~ m if <ft ,-ffifT m WIlT t til; 
~ mr ~ ifflIil ifII i!'l' 111fT I ~  'lilt 
or IfiTf ;rm ~ ~ t ~ fm if fit;s1 
it; m if I t~  it f'f>Q' ~ ~ 

lIil!T u ~ qm ? l]"1J;fitc! ;tt fttITi it 
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SHRI R. D. BHANDARE (Bombay 
Cenlrali: Sir, I enlirely agre< and 
appreciate thr pdnciple underlying this Bill 
which has been brought forward by Mr. 
Kanwar Lal Gupta. He has made a very 
relevent speech, There is no reason 
wbatsoever either to contradict or oppose 
"bat h. has said. On the coutrary. I would 
say thaI the political, economic aod social 
life of this couotry is likely to be compleUy 
and tolally polluted by ~y and literature 
wbother that money or IiteratUie comes either 
from the West or f.om the People's Demo-
cracies. It should be mentioned tbat the very 
fountain of our public I!ational life is sought 
to be vitiated. 

After 1967 elections we had a flood 
of literature distributed to some of the 
Me",bers of a ~ t  When I waded 
through that literature, I was mrprised aod 
$hocked. It appears tbat our life is being 
polluted to such an extent that our couotry 
is ~t to be made another colooy by the 
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thought process, money and literature, 
indoctrination of our younger seneration and 
young and impressible  minds. You ... i11 find 
that the very concept of sovereignty and 
integrity of our country is sought to be 
attacked. Therefore, I would say that so 
far as the principle is concerned,) entirely 
agree and appreciate that g.rinciple. But tbe 
remedy does not lie tbrougb tbis Bill. 

There are two as"""ts wbicb ougbt to 
be kepi in view by every Member of Parlia-
ment. One is the educative aspect. Our 
Public men are generally bonest but some 
persons ne;;d to be re-educated first, as to 
the danger of getting foreign aid and foreign 
help and money and literature which ;. 
sapping the m,'ral basis of the Indian society. 
This is one aspect of it. 

The second a<pect is this. The law also 
could be changed to bring about some 
cbanges and punitive me.,sures. But, then, 
I am told, the Governmee' would like to 
bring rorwaTd a comrtrehensive measure 
which will deal with this aspect of the fordgn 
aid through money and literature, etc. so 
that these things cou'd be stopped. There is 
one more thing which I would say in this 
connection. I do not know whether it is any 
unique phenomenOD in our country. As we 
study s,'me a!pects of the history of these 
South· East Asian countries, and the freedom 
movement of these countries, we see, this 
phenomenon is found everywhere. No country 
is free from it, and it is there in world politics, 
in international politics. We, the publicmen 
. ourselves and those who can influence and 
change the minds of our younger general ion 
bave a very historical. imponant role to play, 
so that our Nation can occupy very prominent 
acd important place that is due to us in the 
comity of nations. 

Therefore I would like to urge on Mr. 
Gupta about this aspect. I do not want 
to b. vociferous. We need not give illus-
trations. But upon every Member of Parlia-
ment, I would urge that tbey may study 
this problem in all its aspects and Govern-
ment should also not -hesitate to bring in a 
comprehensive legislation in this r-..cord. 
We have been hearing something about tbe 
report which was submitted to the Home 
Minister and sarno enquiry made through 
their agencies to find out the resources which 
certain polilical parties and different macbi-
neries and educ.ltional institutions got money 
by way of foreign aid in order to poJlute the 
Indian life. At !he time of elections. not 
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only the minds of some of our public men 
are conditioned by such aids, but even the 
elections are soughl to be so governed, 
guided, and controlled that some Members 
may not be elected at all. That was also 
sought to be done at the time of last general 
election. 

TherefOle, I would urge that the Govern-
ment should lose no time in bringing up 
such a comprehensive legislation so that 
there could not be su: h tie of international 
forces which seeks to colonise our country. 
Such att~ t  should be stopped in time so 
that our life political and Public life-will 
be pure in its prestine glory and purity SO 
that democracy will be preserved in this 
country, and the sovereignty and integrity 
of our country could be kept in tact. I 
think that is also the mind of the Govern-
ment as far as I am abie 10 know about the 

~ in the mind of the G"vernment. 
Therefore, I request Mr. Kanwar Lal Gupta 
about this. We having accepted the 
principle. appreciated bis view point, havinJ 
agreed to widen the scope of the principles, 
h. should withdraw the Bill, beeasuse, how 
many clauses are there? I would 
request him to see bow many clauses are 
there in tbe Bill Are these clauses 
sufficient. 

SHRI BAKAR ALI MIRZA (Secundara-
bad): Wby Mr. Masani. 

SHRI R. D. BHANDARI: Because he 
was just laughing at tbis. I would have 
appreciated his smile. But it appears to be 
cyoical-I may be wrong. 

SHRI PILOO MODY; He has a 
neutral laugh. 

SHRI R. D. BHANDARE: Therefore, 
what I would call this 3·clause Bill will not 
meet the needs of the times. I would 
request Government to bring forward a 
comprehensive measure so that all tbe ills 
could be removed and our life could be 
preserved in its pristine purity in terms of 
democracy, integrity and sovereignty of our 
country. 

SHRI N. K. SOMANI (Nagaur) : 
Having listened to the burden of the argu-
ments placed before u. by Shri Gupta and 
having given considerable thought to the 
structure and iotention of the Bill. I am 
coastraiDed to oppose it entirely. . 
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I for on.: b:lieve that this Government, 
pa,ticularly the Home Ministry_ has wide 
enougb powers not only to contain any 
nefarious or anti-national activities but also 
",hatever is likely to corrode or corrupt our 
national life. For that matter, we have 
said on the floor of tbe House several times 
that it is not 85 if the Home Minister does 
not know the role fo'eign money pla)ed in 
the last elections and at some otber times. 
Only it is not convenient for bim to place 
those facts before us, 

If Shri Gupta had come forward with 
a plea that all political parties in India 
should have a compulsory audit and should 
disclose the sources of the money they have 
received, we would certainly have been tbe 
first to support such a pr"posal. If be had 
also cited certain concrete examples where 
the extent and scope of the influence is so 
much that it has become a danger to the 
sovereignty of tbe country or our national 
interests, we would have gone all along for 
that. But I think be has brouaJ!t to our 
attention certain isolated examples_ How-
fOever obnoxious they are, to my mind they 
are very few and for the sake of a few black-
sheep in every society including ours, I do 
not think it is fair to voice condemnation 
in such a sweeping and general manner to 
the extent of oaying tbat all the social, 
cultural, economic, political or other activi-
ties in our policy sbould be put into a 
t a ht a~ t  

I would like to start with tbe Christian 
missionaries. I tbink tbere is some kind 
of a pathological bate ... 

AN HON. MEMBER: Fear. 

SHRI N. K. SOMANI: Not fear, 
may be obsession, witb tbem. I would like 
to say lhat these Cbristian missionaries bave 
done wonderful work in this country_ In 
my owo constituency whicb is predominantly 
Hindu, through a Christian society for tbe 
last one or two years we bave been doing 
extr<mely valuable, bumanitarian work wbcno 
the Government of Rajastban and t ~ 

Government of India have failed to bring 
food to the people in times of famine. I 
can say on the floor of lbe House tbat Dot 
a single person has "cen converted either 
11:0 a Chri,tian or an anti-national as a 
a 1 csult of C.A.S.A. activities. 

I can cite other examples. Probably the 
Home Minister is a little prejudiced towards 
Fr. Ferrer. We know about his activities 
intimately. Both Shri Piloo Mody and my-
self had spent several hours with him in 
Manmad. When he was forced to leave 
that place, thousands of peasants had tears 
in their eyes. I can tell you that he is now 
doiug very wonderful work in the Rayal-
seema area of Andhra Pradesh. 

Therefore, to make sweeping gener alila-
tions in condemnation of these activities is 
unfair. Of course, there have been black 
sbeep amongst them. But we expect that 
the Home Ministry to be is powerful enough, 
alive enougb and keen enough to isolate such 
clements from the mainstream of our life. 

Take the other point of view. Who 
was Swami Vivckananda if he was not a 
missionary, when he went to the US? Who 
is Maharsbi Mahesb Yogi wbo bas been 
spending the the last two or three years 
going everywhere round to every other 
country? Should tbey shut the door to 
our miSSionaries also who are actuated by 
the put est spirit of goodwill, not only 10 
propagate their own religions. but also to 
try to understand what other religions teacb? 
Swami Rangantb.nanda of whom I know 
well, of the Ramkrisbna Mission Internatio-
nal, travels eight to nine months in a year 
proPlpting the ideals of Hindu culture and 
of tbe Mission. If the doors of the rest of 
the countries are going to be closed to such 
missions, I do not understand how tbis 
problem is going to be solved at all. 

Take the instance of the ) 962 Chinese 
aggression. Mrs. Leela Moolpvnker of the 
Tata Blood Bank came desperately to me 
because she wanted an equipment which 
would very rapidly make a sample blood 
test..ud would in a minute analyse tbe 
blood of SO people. Blood was required 
very urgently. I cabled some friends in Los 
Angeles and witbin a few da)'s that equip-
ment came_ There are instances like tbis 
and institutions get help for the crippled or 
handicapped or blind people or for research 
in leprosy, family planning, etc_ they receive 
receive not only valuable research material, 
but even money. Why sbould all this be 
stopped 1 01 COUfI>C, I expect them to be 
registered under the Indian Societies Act or 
whatever other rules, to keep their accounts 
8IId to circulate then] to tbeir own members. 
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trustees, office-bearers, etc. but I cannot see 
for the life of me, unless of course there is 
something serious found against them. and 
the Home Minister has got enough powers 
to find this out, '" hy they should be put 
under such requirements. We are taking 
as if our coon try has become very affiuent 
not only materially but al·o in scientific, 
technological and humanitarian terms. Not 
only that. Towards the end of the Gandhi 
Centenary Year it would seem that we would 
like to cboke and put in a strait-jacket all 
the cultural activities that are sought to be 
brought in through various associations, 
institutions, etc. and shut our doors to 
them. This I would call McCarthyism of a 
very foul kind. 

If I receive some Soviet money or 
Chinese money, I certainly cannot be 
expected to go to the Home Minister and 
disclose to him the sourse and say that I 
have received so much money and that 
I am going to use it for this purpose There-
fore, that purpose is not going to be served 
by the Bill at all. On the contrary, volun-
tary organisations which are getting research 
grants, scholarships, etc., will be damaged 
by this. 

If he had said, for instance, that there 
sbould be a quasi-judicial board to look 
into the administration of the entire Rupee 
trade where we hear all kinds of complaints, 
we would certainly have given further 
thought to it. If he had said that societies 
like the Indo Soviet Friendship Society 
should be registered under the Indian law 
and tbat its members as well as the Govern-
ment or the Registrar of the Societies sbould 
receive the annual accounts and the report 
of their activities every year, we could have 
very well supported that move. Such 
societies and such activities are allowed 
today not to be regula ted and go the way 
tbey want. On the contrary, this extremely 
unpleasant proposition is brought in. I 
would therefore like to say that I do not 
tbink that for the sake of a rew black-sheep 
which he has mentioned. and tbere are other 
examples also, any sweeping generalisation 
and accusation against our national character 
or integrity is deserved on the floor of the 
House. Therefore. on this basis we would 
like to oppose this Bill. 

SHRI BEDABRATA BARUA (Kaliabor): 
Jt is aood thaI Mr. Somani has &Iiibtly 

changed the perspective and raised certain 
very pertinent objections to this Bill. 

I think by and large the spirit of the 
Bill is good and I do not share Mr. Somani's 
enthusiasm fo' these cultural and academic 
institutions. I do not also share Mr. Gupta's 
antipathy for foreign ideologies. I think we 
in India had never at any time closed our 
doors to ideas from the outside world. 

It never occured to us that an idea could 
finish or destroy the very resistant-fabric of 
our society. An American sociologist says 
that India has shown the capacity for 
survival, which has been surpassed only by 
China. Mr. Selig Harrison has written that 
famous book, India the most dangerous 
decade. It is a book of 500 pagLs in which 
he analyses the centrifugal forces in Indian 
society. It is very interesting to read thaI 
book. He has gone into all the sub-nationa-
list urges in the Indian soc ety, 3,000 years 
of Tamil history as it was claimed, 
Malayalam, Canarese urge for having 
separate indedendent history, history of 
conflict rather than of <o-operation. This 
book is an example of how they look at 
India. Foreign a('8demicians who come to 
India for studying the country give tbeir 
conclusions in the final chapter and say that 
it should be the objective of western powers 
to encourage it. In his book Selig Harrison 
concludes that possibly India would have to 
go through a temporary period of dictator-
ship and that the objective of western power 
should be to see that it is not the di;:tator-
ship of the left but the dictatorship of the 
right because he says that this civilisation 
which resisted all types of divisive forcca 
will still resist them 'IOd this resistance will 
culminate in a synthesis where the fissiparous 
tendencies will not gain an upper band in 
the country. When we think in t.,ms of 
foreign ideologies, we should speak of 
Rebindra Nath Tagore's teaching: we would 
like fresh winds to blow into my room bul I 
would not like to be swept away by the 
impact of those waves of air. I thiok we 
should have no objection for anybody 
preaching their ideologies here. Let the 
Americans have their laissez faire theory or 
their brand of freedom or the Russians their 
brand of communism. India bas always 
been able to synthesise them. I do not 
want to be sentimental. 

SHRI KANWAR LAL GUPTA: I do 
not mind if you have their ideolog;c;, but 
nol their money. forcipl lIIOIlCy. 



SHRI BEDABRATA BARUA : We can 
send our leallcts to foreign countries and we 
do not want to charge them, if possible. 
I do not mind the Russians giving free 
literature or the Americans giving free 
Iiterature ... (/nt""lIplions) Why should any 
brain be washed? After all do we not have 
1I civilisation which is as old as any in the 
world? If ideas flow into our country, our 
people are not automatically influenced. 
The wave of modernism. with all the twist 
and all those things have come. If foreign 
ideas get a foothold here, it is not because 
the a~ are stronger or are financed by 
somebody : they get a foothold because of 
Our resistance to it becoming weaker ; that 
shows the decadence in society ... 
(Inlerruption,) Aristotle a ~  .. hat 
happened in Greece. The whole of Greece 
was divided. Hundreds of pe'ty cities were 
divided into principalities. There was the 
aristocratiC type of civilisation in Sparta 
and the democratic structure of Athens. 
Because nf this, the hundreds of small cities 
or principalities went with one or the other 
camps and ultimately the whole of Greece 
fell divided. And there will be an agent 
functioning inside their cities to welcome 
them. What happened in Greece? the 
whole structure of beautiful cities collapsed 
One after another. Not even Ath'ns could 
survive the load of all those crises. Has 
that period passed in this world ? At least 
durin8 tht last one decade. it has become 
quiet clear what has happened elsewhere. 
whether it is Czechoslovakia or Hungary or 
the Dominican Republic. You can have 
big friendship with big powers, but unl_ 
JOu are strong enough to resist them, they 
would try to put their hand on your neck. 
Nobody is civili.ed that way. International 
politics is not particularly civilised. If they 
aet a grip of the economy in the country. 
over the financial structure, over its political 
life, if they can get some agents planted 
inside that country, it is certainly a very 
serious danger to the independence of that 
country. 

I do not want to make wild a ~ at  

that some people make. I do not believe 
In allellBtions. Secondly, I do not believe 
that all those allegations are true. I do not 
think that the situation has become as bad 
as that. And surely I do nol think that 
the solution will be really equal to the situa-
tion. The situation has difl'erent faccts. 
W llCn foreip moODy COIIIII in. it daeB IKIt 

announce its coming, as Shri Somani said. 
We will have to find out how this money 
can be prevented from coming in. So, It is 
basically a question of public opinion. We 
have to build public opinion. The Govern-
ment has to go into the details of this 
method. P.L, 480 funds have heen Ilowing 
into thia country ; thi. fund has been 
misused. We all know that it has been 
misused. We can cite ta ~  But it is 
no good citing instances because instances 
may create only mOre nervousness without 
Our being able to resist it. This Parliament, 
the Members of P .. rliament, the people who 
are in charge of promoting goodwill in the 
public life of the country today must develop 
a regular contempt for this type of things. 
We must in our own private lives refuse to 
be guided by being bribed by this process, 
especially in India which is a poor country. 
I have found in several other poor countries 
also, even in the Wcst. and elsewhere, that 
they have made mincemeat of th~  democ-
racy. I do not think any national independ-
ence ~a  survive this type of inroad if a 
country gets divided into supporters of one 
group or the other. It is not possible to 
resist that type of inroad. 

So, I think that while this Bill is not 
possibly a solution, there is necessity for 
some sort of serious enquiry into this matter 
to find out exactly how much we have been 
suborned, how many people have been 
inlluenced and how many people really do 
..t foreign money. These things are 
important, and these things have to be 
resisted. 

These things have happened in Britain 
also. Some Members of the Brirhh Parlia-
~t were reported to have got bribes, this 
and that. There was a big enquiry, and it 
was found that lOme Members of Parliament 
were found working for foreign interests. 
After they discovered it, it became a pretty 
bla scandal in Britain. They tried to put an 
end to it. Sometimes discu'sion is lOod 
an" sometimes discussion may be spoilina 
the public life too much. I do not think 
there should be too much ~  but, at 
the same time, it is necessary that we must 
develop pockets of resi,tancc to th'sc things. 
Unlesa we do that, merely talking will not 
do. 

We have been friends with the Soviet 
Union and we are friends with the U.S.A. 
l would lib friendlbip with them to 
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continue. At the lame the, let UI see the 
friendship of Na.ser or Tito with others; 
while they have friendsbip with some other 
countries. they have seen to it that inside 
their country there are no pockets of "tber 
p"wers. 

I think basically this is a question of 
national sovereignty. We will certainly 
survive tbis type of affairs. It is an insult 
to the poverty of our country that big 
powers sometimes try not only to have 
friendship but do some other things. Let 
them cultivate friendship and let them have 
cultural missions hnd the like here if they 
like; let them also try to a'sure us that 
their system is as good as ours: when we go 
outside, we also try to show that our system 
is as goo!! as theirs if not better, though 
diplomatically it is not good to say so. 
Many powers may say that but saying that 
may not be much. But we develop resistance 
to this and build up public opinion. 

17.00 bn. 
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o!fi' i{,m:r {1fT'!' ~ I>ffr ~  lfl''fiT ~( f;q; 

~ f!fi'1fT If!!'; ~ I 1I'nr ~  t ~ ~ fc n 

..teets.) Bill 

rn: t1fT;r ~  ~ I ~  it n ~ t 
firif '1<: ~ ~ ~  ~  m ~ ~ 

~ 1{m f'lill'T m It "'1f1Iifff' f'li ~~ 
~ ~ ~ 11', ill!' ~  

fl'liit I 

It 'fiil1 ~ q'IlIr, \il"or ~  ~ 

'liil itffi" t f'li ~ U fiT f<r'<rREfm ~ ill!' 
~~ ~ liT mF<rIl'ff u'Ef;fit f<rofl<:1l'Rr ~ 
ill!' ~~  ~ I iiI!' ~ t  orriffl ~ f'fi ~  

~ 'IT or. ~ t ~ if ~ t  1f\T;r 'liT 

'lii 'f8"1 'IT. ~  STOrT 'fiT q;'fi ~  'IT I 

~ ~  11ft ~~  !fiilr ormT t I ~~ 
fl"fpr ~ t ~ ~ ~ ~  I ~ 

fl'1f,. ~ ~ ~ 'lJ:'iI'T "', orror 'IT m <r!l 
~ 'Iii{ 'I'1'<TT 'IT I !fil it 'I'''''f orrff ifi!1 

~ t forl!lTpr tl .'" 
,"<'if 'I>'t ~ (  ;rg<r a ~ !fiT & I ~  

"''I'IIi'\T '1'1 om 611> ~ .... ~ ~ m III'R: 

,ft ~ ~  ~ I ~  fI''I'Il"m a1 orii" 
~ ) ~ I jl"I!'Rf sr;it;mlf '"'1l'm ~  'If 

fiI; fl"!1'\iI" il !fiTf ~ t  JT<:Tar 'f ~  ~)~ 

.1If'f<'Ilfo ~ !fil fifTlfT ;r ~~ I Ifil ~ 

~ ~ ~ ~ t ~)  t m Ifil lTl<:o1!f 
~  1I't, ~  'l"(CtJU it; Vi f<'T 
~  I §""ifRIf!fi ~ it ilT<'I' .. v.q) it 

~ t  m ~~ l!'il[lTmT 'In 
~~~  

1JTiTCTff if ~ t : 
JfTiffl flTiffl' ~  ~ f!ffll{ ~ ~~  

~ ~ Jfil«!, "': ~ ~ ~  

;rT il?: ~~~ ~ ~ orrnr t <ri{ 'IT, t 
~~ t t ~ S t 

~ t it; <:mi ~ ~ if ~ ~ ~ lIl't 

~ !fiT I"imft MIIi ~  ~ I "TiT ~ itm 
.. tit « 0) '1'1< orTir 'if' ~ ~ 'Ii{ ~  

~(  'liT ~  ~ Of rR I ~ ~ 

~  "" ~ U 'T@' '11, ~  'I'T\iI" ~ 

~  ~ ~ 'TIfT t I ~  it; ~  ~ 
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[sit ~ 1IiJ] 
~ ~  l!1t W'f11' iAT 'R ~  I ~ ~ ~) 

~ ~ ~ ~  ~ 

~ 'llT \IJ;np.f ~  t, ~  iiI'''" 

t I ~  ~ en"n iRlfiffl ~ iRn ""1Ii8T 

t ~~~~ ~ ~ 

;;n ~  t I IfI'1 i3IT iil'ifCIifiR; ~ t. 
~ t tr) ~  JrJ;t ~  ~ ~ cmrr 

~  ~ ~ )  JrJ;t ifliff.!; 1Iii: '"'" 
.rlffflll"tr 'R(I'T ~  IfI'1 ~~ ~ iJ«TT t, 
ii:JrJt hI' iJ1 ~  ~ ~  if, ~ t ~ 

~ ~ if I ~ ~(  it lilt" If>t;r ~ 
;5)"" ~ ~ ~ ~  if ~ 'A, ~ 

~ ii:II'Tt ~ 1fT F-if 'liT sr1TTfirn 1Ii1:6" 
~ ~ t fl\'T" 'fi) ~ )~ ~ I 

17.03 bn. 

[8brl K. N. TI" • .,. ,,, the Chtdr 1 

il"u ~  if ~  W '" ~ iJt fiJ 

IN! ~ if,r liff'{lIT, ~  U ~  ~ <11'1 

,,(1 t iiI') ~~ if ~ ) ~)~ U ~~  

GIl,trT t I it ~ ~  ~ ~ qm I 
~ ~ ~~ if ~  gilT t I ~  ~

~ t ~  II T ~~ ~ IIR it iil'TIfOf t ~  ~ 

1ft if" !J'li6" ~  ~  ~ ~  GITlIiiI' '1"T 

t q'h: <Ii.i ~ ~ iil'l'1t J'«U\" ~ U  '{(6" 

t I it .r«'liT ifrtr "ii:1 'RtrT I ~  aN 

q f'li ~ ""'" .rqlJ'f ~~ ~ iJ) 
~t  If'li') iff III"T I ~t m if GIl ~ 

~ ~ ~  ~ 

nor) 'iTZiiT ~  6 I ~) 'ifZ'l'lij .. .fJrJit 
~ ~)t ) t I ~ ")if ~) Jl"Aff t I q 
IIiT 1tlti ~ if,1 ~ ~ U  trll'liT ~~ 

~) ( ~ it ~~ fll>if Q1!: ~ III'\'{ <Ii!: 

~  ","Iff ~ fqiJT!J if IIl'if11> ~ 

ift ~ ~  ~ ~  qvi' tr'lf if; f<rIIiT!J if 
~  i.i)' \.il ~ I ~ 'Ii\.i1 ~  'Ii\.i t 

~ ~  )~ ~ )~ 

m\.ill'rtQm ~ t ~ 

f'li torr;; il:l ~ ii:T lifTIl; I ~ ~  1I1f1fl;; 

"1:1 ~ ~ I ~t  ~ ~  iJl'1 ~ 

f'li ~~  llTiJm If) \.ill' ~ ~ t tr) it If.\.iff 

~ fiJ \.ill' iii) ~  fJror Iflfl ~  ~)  

~  I1>T ~~  ~ w t I Ifii: "il:1 ~ ~ 

f'li Ifii: 11;'Ii 'liof'li!fiT 111(1' t f'li ~  ~ 

~ t ~ it ~  i:it iJT II'TIf iJ'{ ~  

~ I it IInli.i ~  f'li liT f ~  If ~ f;r.m: 

ilit f'li!l' ~  ~ iiI'flf, ~ ~ ~ 

iT qrti I 

~ it f.ri"11';:;r ~  crm 
liqiml iJT f.!1J!; qTIfT ~ I it ~ iJW 
;;ii:1 ~  , I ~  ftifTU ~ Ifii: q'{ 

~ IIR IIIT« ~ ) ~ )~ t ~ if; 

~ it ~  ~ ~ ~  IIiT ~ ~(  ~ I 

~) ~  ~ ~ t mII''' ~ Ifii:t Il;!fi 

fiIlTliTililiiJ 'liT ~  miff 111"1 ~ .r!l' 

1ft ~ ~  iJ1", I ~  1I"i1lR 1I1'{ 

pihl tfhr !liii:(I'T ~ fIf; ~  IIiT 

,;f'lilfT fil1lTlf, ~  ll;iJ ~  if; 

~ t \JI"ii:lOf ~ ~ <I\.iT 1III'1IR1 iIi'{ ~ 

t ~ ~ t  ~ 

f<rlftr'fT1I' \.i1l'OfT 'Ii'{ ~ ~ I lfij 11'T ~ 

'erR IfiT fl'1f«T III'\'{ ~  1ft ~~ ;ft;r IfiT 

~ I moqrtolto ~ "il:1 

~ W;fi) lI(I'm iiI'm ~ I ~ IIIi1I11U 

it W 511fiT"{ iJI Q;1ll,{ t ~ H '{I!f1 ~ I 

iii\" t)IJOfT ~ ~ ifiii:T I lfii: Il;!fi lilt! 
~ min ~ I ~  ~  \.iJr ~ ) ri 
If'{ orQ1'll' ;;rllTit if 'tri.iT ~ IIrit ~ na-
t, ~ ~ ITTIf fiIoql'{ ~ I l!Jt or) ~  

~U ) ~ ~ ~ ~  if; ~ 

it f<li:m ~ ~ ifillI', ~) 1ft liN 
~~ I ~ ~ ITTIf ~  ~  Jrr'l'6" ~ I qrlfit 

~  "" ~ I ~  $lf 

P.ifi ~ iii) "ITT ~  '1ft if To iff "il:1 
~ I ~ t  IIiT ~  ~ ~ f\orIfT I 
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U «l «Ii.'!' II>'t ~ .. nrl if ~ f«m"lft ~ ~  t!fT ~  ll1fH q it I ~  

~  iiTif IIQ"T 1 >;fH n ifIIf fllifTlfT ~ t ~t  ~ f'fiIIT ~ m ;:T'II' 
~  U «l «ri.'!';;;1 ~  if ~~  'liT ~  Q'RT ~  \J«« t!fT I ~ ~ ~ 

~  ~~ iiTifT ~  I ~~~) mlf ~ 1 '1ft ~ )  'liT ~  ~ ~ 'flIT ~ 

~ «iiT Ofr;ril' ~  iI; ~ it ~  Q'I;fT t ~) 'iiI U~ mlf ~  ~ ~  f ? 
t!fT 1 fin( itif'f !f;) J51f ~ it ~  'IT qitoft ~ q;l;;r iii ori!I'R ~ ~t  

lflfrfil;!I'll: "ff'f iii lIff ~  ;rt;ffl it. "Il:T ~ t~  q ~ t ) 'Ii'T 1il' ~t  

~  'Iii!! If1TI ~  1 ~ ~  'liT \ifTIfTif if ~ ~~  «iWm « '1ft ~ IilTIfT ~  ~ 1 

~  'Ii1"fift it; iff>:! ~  ~  Ifl{ roif mr-ftftr'l> ~ ~ WIIiT ~ t~ ~ 1 

'Ii, ~  111fT ~ i);«r ~ ~  iii ~ o;m: if ~ ~  ~  ~ 1 

~  1f6')it ~ m: f,::!fr IIlfr 1 <r-g)if ~  it ~ ~  fiifi' ~ ~ ~ fiifi'm 

flfitrTiiT WlfT I IJYIi it ~ fiiT'Ii ~ t I;fR 1il' t y~  1ft <r.I iii i!'f, W ~ ~ 
ori" ~ ~ ~ ~ 1 ~  ~ q;);;it f';ffi, ~ 1 ~ m 1};1IIf lifTtr ~ 1 Ift;r<rt 
~~  f;;rif iifi'T ifTlI' it ~ ~  "Ti!trI 1il' ~  «'fitrT ~ 1 ~ ~ 1il' ~ ~  &if 
~  ~ t I;f'RT f'limiiT it 'iC:-fi.'!''lIr ~ f'li ~ U  ~ ~ 1 ~ n mm;fiT ~ ~ 
qm mor 1'I1fi it ~~  t ~ iii «iii' ~ ~  \J'l' ~ '"Z ~ 1 If!! fom «1'"Ifif ~ 

iiT' ~ ~ lfil ~ ~ "r«rtrr ~  1 fi, ~  m<r If!!t ~ 1 ~ tt or) ~ 

~  m q;loft ~ for'l'iifi'T ifiTi 1I'nTi.'!' il)ifT ;:ftfir ~  i?1ITU on il'Ii t t ~  q fom 

~  ~  11"1 ~ <rc:-T ~ mmor f 1 t ~ ~ ~ nrfi!l'tr ~ ~  ~ ~ ~ fq 

~ ~t  'f'T ~ ~ I ~ ~ 'liT ~ it OI'ITIII' ormt orl ~  ~  ~ t  ~ 

~ ~ I ~ ~ ifT m ~ ~ «ror if f ... >;frt orr.rr ~~ ~  ~  ~  «1ft 

~ 'i;:-~ ~~ ~ ~  iii IfoT <'I'rforll'T ~  ~ ;;rim ~ 1 

~  ~ t  ~ it 1 it ;;n;r;rr ~ ~ f.rum ~ m IIit ~ f. ~ fift-
! 'lilif «'T iiTT<f ~ ~ it ~ it? IfIfT 'I"lf- If'Ii ~ t « fm 'liT ~  ~ ififf <rnrr 

'liTfurT ~ ~  ~ it? ~ t ~  t I ;r.!I'<;f fi!miiT m ~ iiTTtr {«it ~ trf 
~ t t 1fT ~  lJ'1!; it 1 ~  ~ t ~ 1 f!l'itq;p-~ 'lu rn iifi'T lI'lfT« 1il' 
~ tr) ~ {I'I mor ~ ~ 1 m ~t  I lI'IfT« II\'t il'Ttr <IT ~ ~ ~ 
~ Ifi'l' U~ ~ a  il'lfUf'lfilif it lI''lim 1I"f 'fill mmr 1 it lli( If'lft ~ il'1lI"i! 
flfZT ~  ~  ~  '1ft flfln ft::Ifr ~  ~  fiifi' ~ ~  maT ~ fifi' ~  

~  t ;;rf,it l1T!U nr<r ~ t. it ~ ifll'r« <Tor'l'iftr !!iT, ~~ tlfTif lfi't 
ilm ( ~ 'liT ~ m ~  (Ilr6 ififl ~ t  ~  ~ fqrq; iiiroT'{ ~  

~  'liT ~  f!l'iitr .rot ~ I \JM orrii' 1 ~ ~ iifi'<:"1ff !!iT ~ 

~ U1;fiTTffi'Ii <rTWrT ~ :rnr ~ ~ i!1I' ~  ~ ~  if q;'If ifilT ~ 

, ~  itanil' ~ il'Ta ~  ~ 1 ~  

<mi ~ ~ 5T'I1Tf!l'tr ~ ~ ~ ~~ ~

Iffaq) ~ ~ ~ 1I"T ~  IIit iiTTl'T 

t~t  .. ~ ~ 'I ~~ 
'1ft >it ,"morT iii iiTft if lI'mfur ~ 

f'lilJl IJ"IfT I il'IfU<ti1 ~ qi«1 !fiT "" 

Ifrli'iT, ~ ~  ~ if q;;i ifilT ~ 

1fTiii\' I ~  ~ ~  ~ iii f;;rii 

~ ~ fifitlAi <'I'm ~  aT ~ 
~  ~~ i!1I' ~  RrlJ'tr ~  rn 1 
aft ~ lIlT.. (iiTTUII''1T): 

~ t  ~)~  ~ «C:-f<f, o..it ~ 



(o,ft ~~ ;;rrlA] 

\'IT<'!" ~  ~~ uft fil'or ~  ~  m ift<r 
.rn ~~ ~ ~ : 1lff'Rf1if m-c ~~  Eji) 

or) ~~ f'ir<onft ~  ~  ~ ~ ;;nit ; 

q ~  ~ IIi"t ~ :onit .t'r. ~  

~ ~  ~) 'lTrorliritz t ~ t im iiil: I 
IIT'I;rTlf ~  it ~  lIin:l!I If{! ifflTlfT 

t: 
··Such aid is received even through 

Sl'me foreign missionaries in India. Such 
aid is utilised to inOuence the cultural. 
economic, political. relilious and other 
activities in this country. This adversely 
affects the sovereignty and independence 
of the country. It is, therefore, neces-
sary to keep Indian life and politics 
away from outside influence." 

itft ~  it ;riff a-m fif; ;;ft ~ 
~ ~  ~  .. a- ~  if!\' ~ ~  

it"ll m ~ it; ~~  

~ ~ ~ Al·mmrn a ~ mm-
l1CT ~ ~  "'Rl'" mmlf!T 
~  f'!I ~~t  ~t 4iT1r lIi"l"er) ~ 

iim flli ~ 'ITif ~ ~  ~ it 

1FiIT. ~ f1m;r m-c ~  fim;r 

~ ~  ~  it ll'1!lt !;f;f qh: ~~~ t 
~  iii foR ~ it ~ IIfT;;r 1ft ~ 

~ ~ ~  if lIi"TlI' iii{ ~ ~ I m 
Irrt it tit ~  ""t fil'" ~  :aoI1fT' 

'fI!T I 

111) ~  ~ : ~ ) ~  tit ~ 
tiFf) 'flf@l!; I ~ ~  ~  IIiT 

~  ~ ~ ~ h  it; ~  

iii{ ~ ~ I ~ ) ~ ~ !IfIift ~ I 

('"If A) 

'" '"f'T snm q", (~ ~ )  

'"Tm'f ~)~  w n;r it l!;IIi ~  

~  ffl"r ~ ," •. ~ t  ~ iii fqq 
it ~  S ~ it" ~  lfq'tlf ;R, ITW ;Stili 

~ t I 

'" paTImI ~ : ljit ,(or il'H 
lIi"T ~ ~ flli 1IT.r.i\lr ~ il'fff ci," tA 
t ~ ~~ 1Ii't ~  ~ ~  ~ qT'IlZ 

~ it ~ ~ ~ ~  f,;pf mff 
it ~ ~ ~~ ~ I "f'fOm If;) ri ;r@' 
~  lfT ~ Qifor ~  t," ~  it 
~ ~ it" ~ IIiT !I1ITtr ~ t  ;rgl 

~ I ~ it '1fT m ~ t ~  iii'. en 
St~ ~ orltifT I ( ~) 

~ ~ ~  ( ~ )  ~  

~  i\" 'Ii"(! er) fil"IIT I 

..n ~ ~ : 1I"1;r;J\lf ~  it ~  

t ~ ~  Ifi7 ~  t ~  ~ I 

'" ~ ~ (U~ ) : '1sT' ~ 
~ ~ ~ t I 

~ ~ ~ 'IT1rlf : itit ( ~ ,m-
If.'t arnr ~ t ~  It(!f 'lit ~ I 

~  ~ uft m ilfmr ~  111"11<: ~  

~  IfOfff lIi"Ttif it; ftorl!; flli"lfT ;;mrr ~  en 
~~  .m: ~)  ~ If;) ~ t T)lji"ffT1! 

1F"r-ft ~~ I ~ t  ~  ~ ~ f'li 

rn ~ IIi't ~~  ~  m-c ,"for-
f'l""" ~  if ~t ~ iii SI"'IfTlf i!\" ~ 

~ ;;nit I ~ orrtr ~ ~  if 'T;:1 III"Ta't 

~ I ar.r ~  if ~  ~ ~  
~ t a.r't i!\" ill"iJ '@" t ~  ~)  

~ "IT8€t ~ f'fi ~  q II!» ~  iT<'r'l" 

~  liITit I it ~ 'T{!1 'fl{!ffT ~ f'fi ~  

1fT ~  it" 'Tfll' ~ ~  q <n: ffl"'t 

WIf q irTlT il"ifTlf WTorT ~~ I tirf'liif 
iTT;r'T't1f ~  ~  "..-1Jit <rTzl or) 'IIH -'{T< 
~ fq.ro'lT lj"lOl1lT'T ~ ~  m< 

~~ or)m iii fw;rl'li If;m: limit ~  'ffi 

~ qr !;« ~  ~ ~ ~  '1ft ~a  ~ I 

'fI"'t lI"r"fer ~ f'li ;h "'If if . ~  < 
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~  ~ 'lJirT ~  t, fil«ltil 1I.r 1I\! t "I, w.r if\! .,gy ~ Iirltia'T t I lifilf a'iti 
fit; ~U if '1ft ~ ~ ~ ~ t t t ~ I ~ t  ~ IIiT ~ ~ a  
nrqfu ~~  WI"'I; ~~ ij; ;m: ~ y.,lIT ~  ~  ~  ~ ~(  t, 
'fli if ifur ~ smRTlI" mn F liif·;;j" A'ilH "R ~~ ~ ~ f I 
t I ~~ "ff ~ ~ flti 'f1i!fiT ~ m.: ~ ilT ~ l fifi ~ ~ IIiT fifi«1 

smR ~ t ~ ~ I ~ ilTa'« ij; ~ IIiT ~ ~ ~ lIilt ., '" I 

~  1 ~a t ~ t 

~ lit: ~~  11'1 ~  j!Tm: "Int f.,.,.: 
~ II'!!.,I ~a~  a ~ ~ 

!J if§ ~ ~  ~ ~ ~ 'fiT IfliA 

'fil nifT ~ cmr ;;rTIT ~ ~ f'fi«1 ... 

fifi«1 fiffqu- t~  lj«OIIfI.,T ~h 

ilfur-fT "If;:: ij; fl!r.llq; ~ ~~  

~ ~ ~  

!IItR: 1fRiT1lI ~~  7lif ~ fifi ~ 

~~ ~ ~ ~  'fiT <ftr.rf!lliOf ~ ~ 

., ~  oT ifil ;rIa itll ~ if "I EI''Iia'') 

.rr I M"lR ro 1fr;r;i\'lJ ~~ ~ ~ fit; 

fiI« ~ if ~ ~  if ~ ~ 

fllillT i!1I1 ~  t!;'Ii ~ !liT ai'llT .m ~~ 
!fiT ""'T «1f1Iif 'Till ~  ~ ~~ if.T ;r.nit 

~~  iil'rlr ~ :r.i1Y ~a  ifi) OIRT 

~  iil'Iit ? if ~ ~ 'ifTilol ~ f'li 

lfifll' qr ~ t ~ ;r;r.r -ill ~ ,,1, ~  

~ +i') ;r;r.r.,1 illifT I 

~ alii {'IiI;ftfqifi 1IT'lf ifil El'RlP\f t, 
1f1.,.,"tlI ~  IIit ~  .1 ~ ~ 

~ ~~  ifir illfi'r, ~ lIil ~ 

iil'fflJ ~ fit; ~ !lit ;::"'a 11TtIl ~ liM 

,,)0') t, ;;rTi! i!VoJ lIT t~ 1II'lI ~ f I 
~ ~ ~ "Iif 11') ~ ~ IIiT 

1I''ifT' !fi,"I'T 'ifTil6" &. aT ... aT t ~ if 

all:., ilr ~ ~ ""!fir ~ !lit wA 
ilffll e I 
lIIilt o!fi qlr.m:ifi'" 1IT'lf !fiT 6CfT'" t. 

~ ~ it "' .... ~ ~ U  ~ ) 
~ I $Ii,a ifit f.,« a~ a qilil" ~ if 
II'll'''' if lin( 1Ii,ij; ~ ~ '{'IT limn 

~ t  ~ it "lit ~ ~  

~~ ~ U~ if 'f.ilT ~ f<ii "{fWll';r 

~ !fiT ~ Sl1I1if ~ ~  ~~ ~ 

t ! if ~  ~  i f'li "" ij; """ 
if ~ ~ <'fTO; tl' m ~ ~ I "rif 
~ ~~~~  ~ ~ .,vro!fi 

"I 'Tit t f. ~ ~ ~~~ 
f'l'im:l w;:: .1 Plif ~  qf'i:rifTIf ij I 

WlOf &If ~ ~ 'EI'Z if ~  ~ {ITU 

"r iiI'M f I ~t  ifilf if; ~~ ~  

~ ~  IIiT illf ~ lI'1fT1T ",;rr 

mmfil'll; t I .n iii WI it ~ ~ !liT • 
lIT fiQt ~ ~ 'lit, t!;!fi "<'fIT ifiI'<rrtif! 
it ~ ~  ~  ;re.l ~ I 

1fT"I'il)1r «;::fll' if ~ t f!fi ~~ W 
lilT ~ ) ~ &, if ~  ern u ~  iii 

OIl"T ~ q, .r;;ra t I ifllT ilq 01")11'1 if; 
~  m qT"«lrli ~a  ~  ~ f", 

~ "'T" ~a  QT<f1 a ",,'lit lIll'rfcfa 
'Ii" ~~ ~  ~ jiqit ~ ~ crf"'1 'Ii' tit; 

~ if; ~  fi« ~ i! 'Ii 'Ii( ~  'f ~ 

~ aT ;«( ~~ 111 iter iiI ~  I 

~  ~  ~ ifir lIiiT 1ft ~ ~ 

QR'!!f'f ~a  iiT, aT ~  ~  if; 

forti; «T'IfT,,!! 'lilT' ~ t I ~ a~ 

Ifl;r.,rll nfll' fsrifZar ~ ~  q ifZ ij; 

~~ if ~ t j'ti ~  t ~  

IIiT ,{TI(iit if; f.ftt 6TliJT\1IJ ~  'lif ~

I'll'" ItlIf ~  fllillr iiflm t. nl ~  

~~  tiI;r • ITOIa ~  ~h t iii 

R;tI; ifllT ;r ~  iii ~  ililT'l " IIillf 

fOl"IlT Zlit I llii qv !filWf t I 
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an m WI" ~~  lfi1;r ~ ~ 

,  ? 

IIll ~ 'I"I'N: ~~ ~~ 

~  ifCl,l1iT flli IFR ~ IIiTT' ~ I 

~ q), srOlf wmAl it; ifR if 

lfTiI;ftq ~~  it IIi&T flli ~ 'litdt 
~ If&t ~ ;JgCl ~ a ~  ~ ~  

;;rrcft ~ I ~) ~~ if ~  'Am, flI; ~ 

~ ;;m ij"Tfqtlf ~  ~ ill'''' ~  fam 

q;) tf,).. "')IT ~  )~ iii, '" ij"1Ii6" ~  

CI) '3"" if ~ 'lit iflfT 'nCl t I ~ 
~  ~~  ~  'lift ~ Q, 

~ ) ~  ~ ~ t ~) ;rrlt, (I) 

fifielit ,,)tf ~ ) q. ~ t ~ ~ ) 

~ ) crT ~ ) Of@ q'f ri"it I ~)  

~t  if ;lI) ~ ~  ~ ~  m <ft'-CI) 
~ liiOflfiT )~ ~ &) ~~  ~ ~  &)'" 
ij I 14&T q, ;lI) ~~  <lIf&tlf IAmT ~  

t ~)  ~  a ~) '" ~ t  ~ 11'1, ~~~ 

q& 11''1";' iilTOf if ~ iii, ij"ifitr' ~  !II'I"if 

~ ~) if,!"" iii, ij"Jr ~  ~) it; 
f,$:qr,) !II h lIT'Iil f"""l ~ lor;rr iii, 
~ t  ~ I ~ &lfl't &T ~  ~ t 
!111, ~ ) ij; fc;:q" ~ t. ~ t  ~~ 

IlPltr ifi&T ~ "'lI" t? 14& ~ Of tr) 
t,,;r vUq; if ~ !II"r, Of 51 m,T !IIh ~~ 
it t I ~ ~ '3"Ofif; srh \iAlI''I if; m 
it ~  isrT ~  fiil'ij"6 ~ 'fiT "" ~~ 

PTt I 

eft m "'" PI: '1"1'1" ifi) .5f1/T 
ij"f&" lFiVij" IIiT m ~a t ~ ? ~  
"') lIi)f ~  ~ "1"&1 I 

Ill) ~  ~  srr<rt "),,i\' it 
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~ S UNEAGE BILL· 
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CONSTITUTION (AMENDMENT) BILL· 

(Substitutioll 0/ article 168 and omln/n 
0/ article 169 etc.) 

en ~ 'IT (~ ) I t!'1fTm 

~  It Sfft1Tq !f;l: m • flI; 'ltTUT it 
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iii) iN 'Iil:i'r 'Ii) ~  eft' ;rTlf I 

Tile IIIDtioll _ adopted 

~  

JUDGPS PROHmmON ON HEARING 
IN CERTAIN CASES BILL. 

SHRI A. S. SAIGAL (Bilaspur): Sir, I 
Ilea to move for leave to introduce a Bill to 
rcauJate the procedure for prohibitinl 
Jud.-or the Supreme Court or of a Hilh 
Court from hearinl aDd decidiDi the matter 
in which they are biased. 

MR. CHAIRMAN : The question Is : 

"That leave be sranted to introduce a 
Bill to reaulate the procedure for prahi. 
bitiDi JucIIes or tbe Supreme Court or 
of a HiBb Court from hearing and 
decidlDi tbe matter in which they are 
biased." 

The mDtlOII was adopted 

SHRI A. S. SAIGAL: Sir, I introduced 
the Bill. 

17.291uw. 

HALF AN HOUR DISCUSSION 

Impact of lo"e .. e 10 Fourth 
Fhe-Year Plan 

SHRI S. S. KOTHARI (Maudsaur': 
Sir. the decision to increase the public 
sector outlay by Rs. 1473 Clores haa been 
taken under political compulsion. The 
reduction of RI. 1016 ClOre! in private 
sector outlay would appear to be a sop to 
the redicals in the party who were pressing 
for such a reduction. The Important point 
is this. We can have a laraer Fourth Five-
Year PIau. But then tbe matching resources 
have to be found. The Government ia 
unable to spelt out from where those 
RIOurcea CDI8IIale, where the;. are 10 come 
from, would I think, this amounts, to an 
aercise in planned fiscal recklessness. 

II appears that tbe Plabning Commis-
lion has learnt nothing and forBollon 
nothinl from the their experiencc of the 
Third-Plan, The outlays had been increased 
considerably and the country experienced 
considerable inftation. IollatiOD is the most 
inaidinul form of taxation. It adversely 

°Publilbed in Gazette of IDdia EatraonlDlrJ. Part D. Section 2, daIed 27.2.70. 



alfeeU the com_on man. If today you _ so 
much frustration and discontentment In the 
country, it is due to that: to a 1'1IIIt extent, 
the pragress of communism in the country 
is also attributable to this dissatisfaction. 

If we analyse the sources of additiolllli 
resources for the Fourth Plan, we find that 
the prospects of foreig'l aid are not bright. 
That Government themselves admit. As 
for additional borrowings, the percentage of 
savings to national income, as per the 
Economy Survey presented recently, is about 
9. This ratio is not like!y to increase 
substantially. So the scope for additional 
borrowings is also limited Of necessity. 
therefnre, Government would have to depend 
on two instruments-taxation and deficit 
financing. 

Coming to the Fourth Plan, from the 
Iche!!!e of resources, we find that there is a 
lap, according to the planners themselves, 
of Rs. 2,709 crores. and another Rs. 850 
crore<. The Plan says that Rs. 2709 crores 
would DO made up by additional taution 
while Rs. 850 croros would be raised by 
deficit financing. The ~ t a  outlay for 
the public se!tor is Rs. 1473 crores. The 
total comes to Rs. 5032 crores. That 
means that the gap is mme than Rs. SOOO 
crores w'th the additional outlay. How is 
this to be covered? 
Besides this. there is a balance from 

current revenuos of Rs. 2455 crores which 
have been taken credit for as against a 
negative balance of Rs. 419 crores in tbe 
Third Plan period. Even if we assume that 
tbere will be so much balance through cur· 
rent revenues. the gap i. more than Rs. SOOO 
crorcs and is not likely to be made up by 
taxation. It is virtually impossible to do 
so. I will come to that a little later. 

Even if we a15ume that taxation would 
be of the order of Rs 2700 crores, tbe deficit 
will amount to Rs. 2300 crores. If there is 
loing to b: definit financing of tbis magni· 
tude, it will trigger off an inllation which 
may be of the runaway type and tbey 
would Dot be able to control it. Actually 
during the last year, the prices, accordinll 
to Gov.rnmen!"s own Economic Survey, 
ba ve lOne up by about 7 per cent. Thil is 
not a small figure. If we aro 1I0ing to have 
furtber deficit financing of this magnitude, 
tbe economy i, in for trouble and the 
prospects of price stability a ~ bleak indeed. 

CoIJIiOf to !&"Rlio,!, ~ Iq CIIf 
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Survey, the current ratio of taxation to 
lllltional income is 13 per cent, for 1969-70, 
and is to be stepped up to IS per cent by 
1973-74. Most of the direct taxes tbat 
have been imposed during the Third Plan 
period and oven previously are borne by the 
urban sector. Actually it is admitted on 
all sides that India has tbe invidious distinc-
tion of b.ing tbe bighest taxed country in 
the world in personsl and corporate taxa· 
tion. In addition to tbat, we are lOing In for 
additional taxation of about Rs. 27;)() crores 
as envisaged in tbe Plan itself. Further 
taxation or deficit financing even if levied 
partly on urban incomes may, in my opinion, 
create serious problems. 

Tbe only otber tbing that remains 
is to put tbe tax on the rural or 
agricultural sector which becomes very 
difficult for tbe hon. Minister because of 
political factor!, or to increase excise 
duties. 

Excise duties bave become the fuourite 
source of revenue of the Government. In 
1960-'>1 excise duties amounted to Rs. 901 
crores. They went up to Rs. 2,558 crores 
in 1967-68. Excise duties enler into the 
cost of ~ t  and they add to what 
is known as cost push iallation. Anotber 
effect of tbis is that tbey cootribute to a 
rigid cost structure which adversely affecls 
tbe country's exports. If the cost of com· 
modities is analy·ed. it w(luld be found that 
IS to 45 per cent of tbe cost of commodities 
is on account of excise dUlie.. The rec,nt 
Railway Budsct, we bave scon, bas imposed 
considerable burden on the common man. 
Third class fares have gone up sleeper 
cbarges ha ~ gone up. All that also adds 
to inflation. Then, there is a tremendous 
amount of freigbt increase on IIOOdS. That 
8Ilain adds to the cost of commodities. All 
tbis is lOing to add to inflation. Inflation 
is tbe penalty for all the sins of omission 
and commission on tbe part of the Govern-
ment. By sins I mean fiscal sins or mis· 
management or ccoeomic mismanqement. 
It is the ultimate penalty and tbat is what 
tbis country has been payinr for the last 
fifteen years on account of the Government's 
mistaken policies, and it is the commOn man 
wbo bas been suffering. 

The Planninl CJmmission has rccol1l' 
m=nded and the Government has accepted 
.n increase in the States' outlay of Rs. 517 

~ Ta.11IIOIIIl1 tbo S ~  ~t a)  ~ 
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increased from Rs. [',06', to Rs. 6,583 crore •. 
Central assistance, it is said is only Rs. 3,500 
erares. Additional resources mobilisation 
by the Stales previously was put at about 
Ra. 1,100 crores. AddinlJ: this Rs. 500 
Clores of additional outlay, it means Ihe 
Stales would have to raise more than 
Rs. ~  crores. Are tbe States going til 
raise that? If you _ee the performance of 
the Slates duriog the first year of the 
Fourth Plan, eigbt States have raised an 
addhional taxation of only Rs. 23 crores, 
while the target is about Rs. 1,600 crores of 
additional resources which the States have 
to rais'. The fact is tbat the States are 
not going to raise the resources and are 
also gOing to resort to deficit financing. 
After all, they take lessons from the Centre 
and they must follow the precept of the 
Central Government. Their deficit financing 
is necessarily fioanced by unauthorised 
overdrafts on the Reserve Bank. In spite 
of wbat successive Finance Ministers have 
been saying in this House, the Central 
Government has not been able to impose 
fiscal discipline upon the States and 
th_ overdrafls continue 10 increase. Be· 
aides, the Slales are not a~  to tax 
agricultUre, nor i. the Central Government. 
The ~  is that all this outlay 
would mean printing of currency notes in 
the Nasik press, at least most of it. 

A part of this additional outlay and 
actually a considera'lle part of the total plan 
outlay would be going t" public undertak-
Ings. It is said that the public sector must 
occupy commending heights in tbe economy, 
and all this jargon is there. All rilht, let 
It be so, but what is the result? Again. 
according 10 their own figures in the 
Economic Survey and elsewhere, on an 
Investmenl of Rs. ~  crores, of wbich 
about Rs. 3,100 crores are in running con-
cerns, there is a net loss of Rs. 35 crores 
Hlndustan Steel has been incurring a loss 
of Rs. 38 erares in t .. o \uccessive years. If 
on an investment of Rs. 3,100 erores even 
a ten per cent return was obtained, it 
would amount to Rs. 310 erores per year 
and no deficit financing would be necessary. 
My submission is that consolidation and not 
expansion of the public sector projects is 
necessary. 

Besides, efficient and productive utilisation 
of RIOurce& il far more important thllD large 

outlays based on over· ambitious plannina. 
Proper implementation would gives lower 
capital output ration. That means that with 
less capital you can bave more output. If the 
money is properly utilised. if the public 
sector concerns are run efIIciently, they can 
serve the interests of growth without infla-
tion; it can also leave surpluses which can 
be reinvested in further production. It is 
imperative to devise fiscal incentives and 
other measures to activate the investment 
market. There is almost a crisis of confi-
dence in the private sector on account of 
various Government policies. The Economic 
Survey shows that during January-June 1969 
the capital raised was only Rs. 22.3 crores 
as against Rs. 39.S crores in 1968. That 
means that the capital raised has gone down. 
That means less investment. I am doubtful 
if even Rs. 8984 eroreS investment envisaged 
for the private sector in tbe Plan would be 
achieved, because a considerable amount of 
monev is going to be transferred from I he 
hands of the private sector to the public 
sector to finance their plan and non-plan 
cxpenditure. 

It is stated that in Japan in about two 
years they build up an industry. In this 
country it takes two years to act an indus-
trial licence for starting a factory. How 
can this conntry progress and achieve self-
sustaining growth ? The Government speaks 
of socialism but increases personal taxation 
in slabs between 10,000-20.000. That was 
done in !be 1969 budget. That is to say 
the tax fell on the middle-class. That is 
!be socialism of !be Government. 

Railway Cares on third class Passen&ers 
are increa:aed. I hope they are reduced. 
The consequences of a large public sector 
outlay would be three. The burden on the 
common man and the middle classes would 
increase cons1derably on account of the 
excise duties and other indirect taxes. If 
they take to deficit financing which would 
be necessary and to taxation measures for 
the money they want to raise, there would 
be runaway inflation which would be trigaerd 
off as a result of those steps and this Govern-
ment would not be able to control it. This is 
a note of warning which I am soundins to 
the Government and its economic experts. 
Tbirdly, the experience of the Third Plan 
would be repeated. In my opinion the 
t;:OUfSO appears to be set for another bout of 
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larae, wasteful outlays. deficit financing 
and inftationary spiralling of prices which 
would have a severe adverse effect upon the 
common maD. 

SHRI S. KUNDU (BalallOre) : I do not 
know when we are lOin, to actually have a 
real Five Year Piau and when tbe draft 
plan will be formalised aDd placed before 
Parliament. The country bad a lonl plan 
boliday. We read that according to tbe 
revised draft plan a certaIn amount of 
resource mobilisation bad boon coo-
templated aDd I bave srave doubts 
whether it would be possible for us to 
raile so mucb resources under t be 
present system of economy in our country. 
Because the p.esent economy is io a 
stBlnant condition. Thougb tbere misht be 
small rises here aDd there, but senerally, it 
is in a staloant cooditioo, aod this stagoant 
economy cannot afford sucb a large scale 
resources mobilisatioo unless very repressive 
measures are taken. In these repressive 
measures the common maD is hard bit. 
With so mucb of lIuctuation in the iocrease 
in real pe, eaplta income, I wonder how the 
E·conomic Su,Vtly says tbat DOw a period 
bas come duriog whicb tbere would be a 
stable growtb. To give ao example, tbe 
pe, capita iocome in real terms sbows 
a declioe by 0.6 por ceot io ·968·69 against 
ao increase of 6.2 per ceot ;0 the previous 
year, tbat is, 1967-68. If our eotire 
economy is dependeot 00 the will aod mercy 
of Rain God, we do nol know how we are 
going Ie plan a stahle growth. 

SO per cent of our national income 
comes from the aaricultural froot. Right 
from 1963-64, tbe per capita natiooal pro-
duction on the Blricultural front has almost 
remained constant with small variatioos. On 
the asricultural front, tbe per coplla natiooal 
production is constaot, aod there is a wide 
variation io tbe real per capita iocome. 
Added to it, tbe real coosumptioo of the 
commrlQ mao is decreasiog wbere as the 
need or tbe oecessity or the requirements 
of IWlury items of the rich people are 

increasiol. 

To give one or two figures, tbe per capita 
availability or foodgrains io t968 was 3.7 
per ceot less than it was io 1965·66. Tbe 
per capita availablity for coosumptioo of 
cotton cloth, edible oils aod sugar weot 
down by 11 per ceot. 14 per ceot aod 17 per 

cent respectively in the years 1967-1968 IS 
compared to 1904-65, where IS ••. 

MR. CHAIRMAN: Tbis is a speech_ 
Will you put your question now? 

SHRI S. KUNDU :  I am cominl to 
it,-wbereas the production of motor-can, 
air-cooditioners aod otber lUXUry items went 
up by 27 per cent aod 292 per cent res. 
pectively. 10 such a coodition of ecooomy. 
I bave grave doubts wbetber tbe resources 
for the Plan could be mobilised. 

Now, comilll to tbe questioo, since you 
bave fixed me dowo, I would like to know 
wbether there was a difference betweeo the 
Finance Ministry aod the Plaoning Com-
missioo about tbe resources mobilisation. 
and wbether the PlaDDiog Commission had 
said tbat it would oot be possible to raise 
resources for tbe revised Plan. 

Secoodly, I would like to koow wbether 
io tbe revised Plan, tbe employment quotient 
is not taken into coosideratioo, in spite of 
all of us beiog agitated about tbis point. 
Tbat means, the question is whether tho 
Fourth Five Year Plao bas aoythiDI to do 
witb employment and wbetber the Plan Is 
employment-oriented or not. 

For instaoce, you are spendiDI about 
RI. SOD crores for the oew steel production. 
The papers say that you are thinldol of 
projectiol a production of silt million tonnes 
of steel duriol the years to come. Wben 
you spend more mooey for steel production. 
you will be surprised to know tbat the 
employment possibility is cut down by ooe-
third. It is a very shockiog revelatiun to 
us. Wheo we are told that tbe modera 
technololY of Germaoy, Japan and America 
and their economics are sought to be fullow-
ed here, in our own couotry our scientists 
bave failed to meet tbe modem techoolOllY 
to the best advantBle of tbe people bero. 
Therefore I would iike to know wbetber tho 
Plao bas' beeo employmeot-oriented aod 
wbetlter the resources \II hi::h ba ve been spent 
are adequate to live the barest mioimum 
amenities to tbe people, to improve allrieul-
tural developmeot, and at least 10 aive 
fresh driDkiol water and build scbools aod 
provide medical amenities 10 the penple in 
in the lural areas. 

• ~  fq (~)~a )  ~ t Ifi) 
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SHRI SRADHAKAR SUPAKAR 
(Sambalpur) ; I am sorry that we have to uk 
questions in the dark. The FouCi h Plan la 
supposed to begin from ht April, 1970. Still, 
we have not heard of the ,hape of things to 
come. When is the National Development 
Council  meeting to finali'e the Fourth Plan ? 
Then, hon. Members have been asking questiOllll 
about a Plan which dOts not exist, which la 
yet to  come. Taking a cue from them, I also 
want to ask a question. Wbat is the SOlltClll 
of resources on which a bigger plan is pro-
posed to be formulaled? We are supposed 
to become self-sufficient in fcodarains from 
1971 and stop ~  food imports. May I know 
what is tbe substitute for tbe counterpart 
funds PL-480 imports wbich used to contri· 
bute substantially to the Central income 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI P. Co 
SETHI): This half an hour debate arm. 
out of the Bnswer tbat I gave to Unstarred 
Question No. 195 daled 23rd February, 1970. 
Tbe question was ; 

"Whether it i. a fact that Government 
propose to augment the Fourth Fi .. 
Year Plan Outlay by Rs. 1,6001-
cro.;" 
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My reply wu: 

"A clear picture regardinl the size oC 
the Fourth Plan will emerae after the 
National Development Council has met 
aod approved the Plannilll Commission's 
re-assessment." 

Fint oC all, I would like to take the position 
that so Car as the Plan outley is concerned, 
although the Plannilll Commission hu given 
a thought to it and although the Cabinet has 
also considered it, we cannot call it a final 
Plan as Sbri Supakar has rightly pointed out 
because the Plan would he final only aCter the 
NationalDeve!opment Council has finalised it. 

.B.OO bra 

SHRI S. KUNDU: What is the pro-
posal ? 

SHRI P. C. SETHI: The propoaal is to 
increase it by Rs. 1,600/-croteS. That I have 
said, but. at the same time I have said that 
this is only I't the staae of a proposal. The 
final shape of the Plan would be available to 
the House after the National Development 
Council meeting. 

SHRI S. S. KOTHARI: One year bu 
elapsed. The Plan was to bellin not from 1st 
April, 1970 but from 1st April, 1969. 

SHR! P. C. SETHI: That is year-to-
year plan. The final picture of the Foulth 
Plan will be available only after the National 
Development Council meetiq. 

lilt propoaals Cor the Dellt year would liw 
the indication only tomorrow and holl. 
Members would be able to know what 
would be the annual plan exercise. Then we 
can act a full opportunity to discu81 all 
these details. 

I certainly appreciate the hon. Member'. 
anxiety to the extent that as far as the Plan 
is concerned, the Plan outlay which we have 
adopted should be implemented from year to 
year in the light oC the actual circumstances 
and hearing in mind the need to avoid in-
flationary tendencies. That, of course, I 
could say in a general way. 

Apart from the main discussion that the 
hon. Member has raised during this Half-an-
hour debate, hon. Members, Shri Kundu, 
Chaudhuri Randhir Singh, Shri Supakar and 
Sbri Shiva Chandra Jba, who after posina 
his questions hu left the House, have raised 
many other questions. You would appreciate 
that during the time at my disposal-I have 
already cro8led the limit of 6 o'cloek-it 
would hardly be possible for me to bave a 
full length discussion on the Founh Plan 
itself. I certainly appreciete that there should 
be development of the nature which would 
live an impetus both to the rural as well as 
to the industrial sector. In the modern 
economy it is absolutely impo8lible to have 
development of agriculture without a simul· 
taneous development of tbe industrial 
sector. Chaudhuri Sahib is aking for a 
tractor. Tractor means industry; industry 
means steel and many other things. There-
fore a balanced arowth has.to come where 
not only steel but other industries cnli. 
neednl goods and other things-will have to 
be taken into account. 

It is true that our economy is aaricul· 
ture oriented. Proper attention to the deve-
lopment of the atpicultural economy and to 
the proper developmeot of villaaes, roads, 
clectrification not only for houses but also 
for the economy bas to be given. I am sure, 
when the Plan comes before bon. Mcmbera. 
they would have full opportunity to discuas 
it IUld present their point of view. 

At thie moment I have nothing more to 
add. 

The second point that the hon. Member 
hu raised is as to what would be the short-
fall in resources for the Fourth Plan tbe 
inflationary pressures as a consequence of tbe 
above IUld Goveroment's estimate of taxation 
and deficit financing that the economy can 
hear. I would ooly like to say at this staae 
that this would be a sort of an abortive 
exercise, in the senie that we are baviDa thia 
discuasion just on the eve of the Bullaet and 
it will be very difficult for me to 10 into as 
to how much will be the deficit financina and 
what would be tbe lallation propo&als. Hon. 
Members will appreCiate tbat it i. only after 
the PIIUl ie finalised by tho National Develop-
ment Council that the Plan will come before 
the House and the House will get. full 
opportunity to diseuse it. The Economic 
Survey hu already been presented to lhe 'B.05 lin. 
Ho se and the H -"'I Cui r"e Lok SIIbIuI t"en (ldjollrned till 
u ouse wu act I opportu- Se.,nt,en """, CI"ck on Satllrday. February 

nity to di_ it. Apart from this, the Bud- 28, J970 PhQ/gllnQ 9, 1891 ~a )  
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